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LOK SABHA DEBATES 

LOK SABHA 

TU8Sday, August 16, 2OO5ISIl1vanB 25, 1927 (Sska) 

The Lok Sabha mst at EleV6l1 of the Clock. 

[MR. SPEAKER in tI7e Chair] 

[TfBnslation! 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir, I have given a notice of breach of privilege on which 
you have to take a decision. . .. (Interruptions) 

MR. SPEAKER: This is not the Zero Hour. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, all right 
it is not the Zero Hour but you have said that you will 
decide it on 16th. I have given a notice of breach of 
privilege. . .. (Interruptions) 

[English! 

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, the 
Supreme Court has given a decision against reservation 
in private colleges. We have given a Calling Attention on 
this very important issue. . .. (Interruptions) 

MR. SPEAKER: Hon. Members, you all have to sit 
down when I am on my legs. Please take your seats. 

... (Interruptions) 

PROF. M. RAMADASS (Pondicherry): Sir, this is a 
matter of very great importance. . .. (Interruptions) 

MR. SPEAKER: Please go back to your seats. 
Nothing'is being recorded. Do not record anything. 

... (Interruptions)' 

MR. SPEAKER: I would like to say that it is most 
unfair to the Chair. I have already committed that I would 
allow something on it after the Question Hour, and it is 
known to the han. Members. Tomorrow, I am also going 
to allow a Calling Attention on it. The hon. Members are 
raising it now even .after knowing about all these facts. 

"Not recorded. 

O. 301, Shri Ravi Prakash Verma. 

SHRI A. KRISHNASWAMY: Sir, It is 'a very important 
issue that I am raising here. . .. (Interruptions) 

MR. SPEAKER: Mr. Krishnaswamy, I am not 
minimising the importance of the matter, but merely 
making running comments will not help you. 

11.01 hr •• 

ORAL ANSWERS TO QUESTIONS 

[English! 

MR. SPEAKER: Shri Ravl Prakash Verma--Q.No. 301 

Evaluation of Jan Shlk.han Sanathan 

·301. SHRI RAVI PRAKASH VERMA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the performance of Jan Shikshan 
Sansthan Scheme was evaluated during the mid term 
appraisal of Tenth Five Year Plan; 

(b) if so, the results thereof; 

(c) whether any mechanism exist to evaluate the 
performance of Jan Shikshan Sanathan Scheme 
periodically; 

(d) if so, the detaiis thereof; 

(e) whether the mid-term appraisal of the performance 
of Jan Shikshan Sansthan Scheme conducted during the 
Tenth Five Year Plan is in tune with the evaluation 
conducted periodically; and 

(f) if not, the reasons therefor alongwith action taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (f) A Statement is laid on the Table of the 
House. 
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StIIttImmtt 

The Mid Tenn Appraisal (MTA) of the 10th Five Vear 
Plan by the Planning Commission in respect of the 
scheme of Jan Shikshan Sansthan (JSS) is an 
88888Im8nt and not an evaluation of the scheme. 

The main observations made in the MT A in respect 
of the scheme of Jan Shikshan Sansthan are as under: 

(i) Efforts should be made to bring down 
administrative expenditure. 

(U) Institute effective mechanism for monitoring of 
the scheme. 

(ill) Need for remedial and corrective steps to 
improve the perfonnance of the JSSs. 

As per the guidelines of the scheme, each JSS is 
evaluated once In every 3 years by an extemal agency 
nominated by the National Literacy Mission. 

The MT A of the Planning Commission is a general 
assessment of the Scheme of JSS whereas, the 
evaluations carried out by the National Literacy Mission 
are specific to the performance of individual JSS. 

{Tl'III7SI8tionJ 

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, as 
we all are aware that Jan Shlkshan Sanathan are linked 
with the literacy programme. It is an important programme. 
Mr. Speaker, Sir, I am pained to see what has been 
stated in the reply to the question. In the Mid Term 
Appraisal it has been mentioned categorically that this 
scheme is not going on smoothly but after going through 
the reply given here in the House it appears as to how 
cleverly the bureaucracy twist the issue. I want to 
cryataIize the .. ue which we are debating but these 
people divert the whOle issue. In the Mid Term Appraisal 
of the Five Vear Plan an assessment and not evaluation 
of the scheme has been carried out. What does it mean? 
The question is to what extent the Govemment will distort 
the facts? Mr. Speaker Sir, Jan Shikshan Sansthan are 
not working properly whereas it was extremely necessary 
that the people who have been taught how to put in 
their Signatures should have realized that after becoming 
a literate person their income will incre •. These public 
educational institutions are not. functioning in a proper 
way whereas the Govemment say that N.G.O.s will review 
these institutions. Sir, through you, I would like to know 

whether the Government will compulsorily involve the 
Panchayatl Raj Institutions in it or not? 

SHRI M.A.A. FATMI: Mr. Speaker, Sir, In its 
assessment the Planning Commission has made some 
comments but so far as the question of running the Jan 
Shikshan Sanathan is concerned, we seek quarterly and 
annual progress report. If any N.G.O. doesn't work 
properly, action is taken against it. In addition to this we 
neither try to stop nor discontinue them in the areas 
where such programmes are going on. 

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, 
my question was whether the people's representatives 
elected to the Panchayats will be made directly 
accountable for education in their rural areas or not? 

SHRI M.A.A. FATMI: The Government doesn't have 
any such proposal at present. These are Nn by N.G.O.s 
and one representative of the State Government is also 
there. 

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, in 
my parliamentary constituency, Lakhimpur Kheri, Uttar 
Pradesh literacy programme has been discontinued. I have 
got the figures in this regard. My constituency is a border 
area where the level of literacy in rural areas is very 
low. The percentage of literacy amongst women is seven 
to nine per cent and despite this, literacy programme 
has been discontinued there. I am aware that some 
bungling took place there In the beginning. This scheme 
was being implemented by unscrupulous Government 
employees. An inquiry was ordered to go into the said 
bungling. Sir, I want to know in which statute it Is written 
that the programme in respect of which an investigation 
is going on should be discontinued. This programme has 
been discontinued there. I would like to know from the 
hon'ble Minister whether the J.S.S. and literacy programme 
will be reviewed and these will be restarted in Lakhimpur 
Kheri? 

SHRI M.A.A. FATMI: Sir. this programme Is being 
implemented In the entire country through 157 public 
educational institutions and 31 such institutions are 
operating in Uttar Pradesh. So far 8& the Parliamentary 
Constituency of the hon'ble Member is concerned, when 
we sought information in this regard from all over the 
country we had to take action In some cases. Our 
committee took action against 12 public educational 
institutions in all. In that case the work was either 
transferred to someone else or aSSigned to the district 
magistrate. Thus, the work was not stalled anywhere. 
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SHRI RAVI PRAKASH VERMA: This Is wrong. In 
my constituency the entire literacy programme has come 
to a standstill. . .. (In.rrupIiol18) 

MR. SPEAKER: All right, you please sit down now. 

(English} 

SHRI ANANDRAO VITHOBA ADSUL: Mr. Speaker, 
Sir, I would like to know from the hon. Minister the 
number of Continuing Education Centres and Nodal 
Continuing Education Centres run directly by the Jan 
Shlkshan Sansthan in Maharashtra; and the assistance 
provided by the Jan Shikshan Sansthan to Zila Shlksha 
Samitis in organising vocational programmes under the 
Continuing Education Scheme during the last Five Year 
Plan. 

(TnmslsfiDn} 

SHRI MAA. FATMI: 25 requests poured in from 
Mahara&htra and six proposals were shortUsted out of 
which one is being implemented. 

SHRI ANANDRAO VITHOBA ADSUL: How much 
financial assistance you have provided? 

SHRI M.A.A. FArMI: There are three categories of 
financial assistance. In the category 'A' a sum of Rs. 35 
lakh, in category .'B' a sum of Rs. 30 lakh and in category 
'C' a sum of Rs. 25 lakh is given. 

(English} 

SHRI K.S. RAO: Sir, the need of the nation is 
improving the skills of the people. There can be 
development in the cduntry only when the sklHs of people, 
particularly in the rural areas, are improved. The scheme 
of Jan Shikshan Sansthan is an excellent one. But the 
hon. Minister was saying that there are only 187 Jan 
Shikshan Sansthans in the country. I wish to know from 
the hon. Minister-keeplng in view the utility of the Jan 
Shikshan Sansthan and the training that is being given 
in local disciplines where that Is requlred-whether the 
Govemment is thinking in terms of opening one Jan 
Shikshan Sansthan in every District, If not more. 

(Trsnslslion} 

SHRI M.A.A. FATMI: As many as 50 J.S.S. were to 
be opened In the Tenth Plan all of which have since 

been sanctioned. As far as 11th Plan is concemed, there 
is no Information avallable as yet and we would definitely 
like to table the information as desired by the hon'ble 
Member. I would like to tell him whenever this scheme 
is considered, it will certainly be put for consideration of 
the House. 

(English} 

SHRI B. MAHTAB: Sir, Jan Shlkshan Sanathan 
scheme has been Initiated since 1988. We are in the 
17th year. Has the evaluatfon showed that only 20 per 
cent could be rated as very good and around 29 per 
cent of the total Jan Shlkshan Sansthan, which are 
operating in the country, are below average? Are all 
NGOs-operated schemes under adult education to be 
amalgamated into a single, comprehensive CSS, with 
individual components, as in Sarva Shiksha Abhiyan, If 
reqUired, with different norms and funds routed through 
the State Government? Are many Jan Shlkshan 
Sansthans not functioning well? What urgent remedial 
and corrective steps are being taken to improve their 
activities? What steps are being taken to monitor the 
activities of NGOs? ... (Intsnuptions) 

(Translslion} 

SHRI M.A.A. FATMI: Sir, as far as giving good, very 
good, and satisfactory grading Is concemed, we decided 
It after assesSing the work of the J.S.S. and as far as 
monitoring is concemed, we carry It out on the basis of 
quarterly progress report and annual progress report. 
There is annual action plan in place which Is audited 
annually and as you rightly stated, a representative from 
the State Govemment Is also there in it. So far, we used 
to run it from here only but the State Government's 
representative is positively there. We hold an annual 
meeting of the directors so as to apprise them of the 
lapses, if any, in order to perform better in future. 

MR. SPEAKER: Shri Azml ji, these questions were 
ral8ed by your own party men. Five questions have been 
asked so far and still I gave you the opportunity to ask 
a question. I made a mistake. 

... (Intenuptions) 

SHRilL YAS AZMI: I would like to ask the hon'bIa 
Minister something about literacy. Both inside and outside 
the Parliament there is a popular perception that Rs. one 
crore are spent on making a person literate. Has he got 
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any proof that Rs. one crore was spent on making a 
person literate? Will the hon'ble Minister take any 
measures to check this misinformation campaign? 

SHRI M.A.A. FATMI: There is no such report with 
us depicting that Rs. one crore is being spent on making 
a person literate. . .. (Interroptions) 

MR. SPEAKER: You may ask your question. That is 
a very important question. Now let the Minister answer. 

SHRI M.A.A. FATMI: The lasser educated people 
have been trained as electricians, welders and motor 
mechanics. These steps are taken after making a person 
literate. . .. (Intsnvptions) 

MR. SPEAKER: Shri Azml Ii, you are a very senior 
Member. What are you doing? 

SHRI ILYAS AZMI: Sir, please, allow half an hour 
discussion on it. 

MR. SPEAKER: There is a procedure laid down for 
seeking a discussion. Discussion can not be allowed 
merely by rising and making a demand in the House. At 
times. I am branded as a dictator but I am not. 

(English} 

SHRI LAKSHMAN SETH: Sir, in our district, there is 
a Jan Shikshan Sansthan. It is functioning well. They are 
giving training to the rural artisans. They are helping 
unskilled rural artisans to gain skills. But the problem is 
that those artisans who get training are not getting 
marketing facilities to sell the products produced by them. 
Would the Ministry grant some funds to the Jan Shikshan 
Sansthan so that they can develop the marketing network 
for selling the products which are produced by the rural 
artisans? 

/Trans/ation} 

SHRI M.A.A. FATMI: At present, is no such facility 
in the scheme. We mere impart training and after 
completion of the training, they can seek jobs anywhere. 

(Eng/ish] 

MR. SPEAKER: Q. No. 302-Shri Chandra Mani 
Tripathi-Not present 

Shri Hemlal Murmu-Not present. 

O. No. 303-Shrl Braja Kishore Tripathy. 

Mllltancynnftltl1ltlon on Indo-Myanmar Border 

+ 
*303. SHRt BRAJA KISHORE TRIPATHV: 

SHRI BADIGA RAMAKRISHNA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has singed any 
agreement with the Govemment of Myanmar for the 
maintenance of peace and tranquility on the border areaa; 

(b) if so, the details thereof; 

(c) whether periodic meetings of the officials of the 
Ministry of Horne Affairs with their counterparts are held 
as per the agreement Signed by both the countrie8 to 
check militancylinfiltration; 

(d) if so, the details of the decisions taken in 
pursuance of such meetings implemented so far; and 

(e) the steps taken by both the Govemments to 
implement the pending decisions? 

THE MINISTER OF HOME AFFAIRS (SHRt SHIVRAJ 
V. PATIL): (a) to (e) A Statement is laid on the Table of 
the House. 

(a) and (b) A Memorandum of Understanding (MOU) 
between the Government of India and the Govemment 
of Union of Myanmar was signed on 21st January 1994 
for maintenance of peace and tranquility along the India-
Myanmar border. In terms of this MOU, the Govemments 
of two countries have agreed, inftlr-a//s, to take measures 
for preventing inadvertent violations of each other's territory 
by their security forces and to curb ·the activities of the 
insurgents and drug traffickers along the border. 

(c) to (e) In pursuance of the aforementioned MOU. 
ten National Level meetings and thirteen sectoral level 
meetings between the two countries have been held so 
far. At these meetings, discussions were held, Inter-alia, 
on issues relating to security, drug trafficking, boundary 
pillars, border trade, border movement and proposed 
infrastructure project in Myanmar. The dlecuasions· at these 
meetings have helped both sides In appreciating each 
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other's point of view of iSlues of mutual concem and 
have led to strengthening of cooperation between the 
two countries. Our concem about the presence of some 
Indian Insurgent Groups In Myanmar's territory and their 
activities In the North Eastern States had also been 
conveyed to the Government of Myanmar. The 
Government of Union of Myanmar have appreciated our 
concern and have expressed their commitment in ensuring 
that no part of Myanmar's territory i8 used for hostile 
activities against India. 

SHRI BRAJA KISHORE TRIPATHY: Hon. Speaker, 
Sir, we know that, as part of India's Look East Policy, 
Myanmar can play a very important role. Myanmar can 
play an important role in reviving the Southern Silk Route 
between India and China and crucial land link between 
the two countries. A lot of things have been decided in 
the MoU. A lot of things have been taken care by both 
the countries especially the interest of our country has 
also been mentioned in the MoU. The important point is 
that India and Myanmar have decided to launch a joint 
operation to evict insurgent groups operating from Kamps 
in the Arakan Ranges. The NSCN led by Shri S.S. 
Khalplang operating from Kamps in Myanmar has 
threatened to negate the three year old ceasefire pact, 
at the moment. This joint operation was decided in the 
MoU. I would like to know whether this joint operation 
has taken place or it has not taken care. 

SHRI SHIVRAJ V. PATIL: There was no agreement 
to carry on the joint operation as such. There was an 
agreement that the information would be given by the 
Government of India to the Government in Myanmar and 
the Government of Myanmar would give the information 
to the Government of India about the activities carried on 
by the insurgents and terrorists in their areas. Actions 
would be taken by the Governments separately on their 
own in these areas. That depends on the information 
available, the intelligence available. The information is 
being exchanged. 

SHRI BRAJA KISHORE TRIPATHY: Another 
important point was regarding the infrastructure programme 
between both the countries. What Is the up-to-date 
pOSition regarding the proposed gas pipeline which was 
also a part of the MoU. What is the position now? 
Secondly, what action has been taken on the economic 
issues with particular reference to border trade? In the 
meantime, ten rounds of discussion have taken place at 
the official level and certain level of discussion, sector-
wise, have already been completed. This Issuer of border 

trade on econornic Issues and the Importance of our 
country regarding the proposed gas pipeline project, which 
is also not going to be implemented. Recently, Myanmar 
has backed out from the proposed oil exploration deal 
between both the countries. . .. (Inftlnuptions) 

MR. SPEAKER: He does not deal with It. 

SHRI BRAJA KISHORE TRIPATHY: It is a part of 
the MoU. He has also mentioned about infrastructure in 
the reply. If he cannot reply, it is all right. I know this 
does not concern his Department. 

MR. SPEAKER: Can you reply to this? 

SHRI SHIVRAJ V. PATIL: Sir, I am not in a pOsition 
to reply to this. This agreement was entered into in 1994 
and It has been continuing since then. The issue of 
pipeline was not discussed. It is not a part of the record. 

As far as border trade is concerned, we have opened 
some areas for border trade. People from Myanmar are 
coming to this side and people from here are going to 
the other side. It is also suggested that some more posts 
should be opened for border trade. 

SHRI BADIGA RAMAKRISHNA: Hon. Speaker, Sir, I 
draw your kind attention to the various Press reports 
about the narcotics being smuggled through the Golden 
Triangle across the Myanmar border. It has assumed a 
serious proportion. MHitants and infiltrators have become 
the couriers of drug. The law and order situation has 
taken a severe beating In the Indo-Myanmar border. It is 
also stated that the people living in the Indo-Myanmar 
border have no means of livelihood. They are becoming 
the easy prey of the anti-social elements. Has the Ministry 
thought of announcing any economic package and also 
implementing any programmes of development in this area 
for those living on the Indo-Myanmar border? 

SHRI SHIVRAJ V. PATIL: Sir, what the hon. Member 
has said appears to be unfortunately correct. The 
Government of India has started developing areas on the 
borders and we have many schemes. 

We are giving funds to the State Governments to 
develop Infrastructure over there like the roads, schools, 
hospitals and then provide electricity to those people and 
provide employment to those people. There are many, 
many schemes which are available to the State 
Governments, and through the State Governmants we 
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are trying to develop. But as these areas are thlckty 
forest areas and as the people Uving there are yet finding 
dlfficultiet-what the hon. Member has said Is correct-
it is necessary for us to do something more than what 
we have been doing in order to see that they do not fall 
prey to these kinds of activities. 

SHRI VANLAL ZAWMA: Hon. Speaker. Sir, I am 
coming from Mizoram. We have more than 400 kilometres 
boundaries with Myanmar. What I would like to ask the 
hon. Home Minister is this. Who is responsible for 
checking the infiltrators from Myanmar? According to my 
source of information. that border is being looked after 
by the Assam Rifles. But when I asked about these things. 
the Assam Rifles says that 'their duty is only to check 
foreign aggression or extemal aggression.' They are not 
setting up duty post on the border. If you are going to 
cross from Mizoram to Myanmar. at every entry point. 
Bermese Army will be there. and you have to report to 
them. But nobody is there on the Indian side. The Assam 
Rifles are setting up some posts in some villages on the 
borders but there is no check posts at the important 
entry points. Anybody can enter from Myanmar side to 
Indta at any time without any problem. 

So. who is going to check those infiltrators from 
Myanmar to India? 

SHRI SHIVRAJ V. PATIL: Sir, these borders have to 
be protected by the State police and the Assam Rifles, 
and the Indian Army which is available at some places 
is helping the State Govemment to see that these borders 
are sealed. But the orders will be given to these forces 
when they are necessary and that they should help them. 
This is not being done on their own or through the Union 
Govemment or the agencies. The Assam Rifles will be 
available to the State Govemment to stop migration from 
the other side to this side. But they wilt take orders 
when it is decided by the State Govemments and others 
also. 

[Trans/lllion} 

MD. SALIM: Mr. Speaker. Sir. as we all know that 
Myanmar is a very important country for our North-Eastem 
States and for our trade and contact with the East. It 
has been 10 years since we entered into'an agreement 
with Myanmar. The agreement envisages holding of talks 
and exchange of information betWeen' the two countries 
to check Illegal activities like trafficking of narcotics and 
to prevent militants' training and their movement. Has he 

reviewed whether the narco-terrorism has come down In 
these ten years or It is on an increase and should we 
go further to widen the scope of this agreement or we 
are content with the situation. 

SHRI SHIVRAJ V. PATIL: This agreement is not only 
restricted to stopping narcotic trafficking or gun running, 
it also covers within its ambit so many other things. A$ 
we have discussed besides border trade this agreement 
also envisages to check terrorist activities taking place in 
Myanmar or along the border within the Indian territory. 
His question was whether there has been any reduction 
in the narco trafficking? I will apprise him about this after 
making the assessment. But as far as our relations with 
Myanmar are concerned. they have passed through 
several phases. Earlier our relations were very good, later 
some misunderstanding cropped up but today there seem 
to be very good relations and both the countries are 
trying to check these things. In the process of doing 80, 

much depends on the focus of their Government's target. 
Myanmar is dc.ing what they can do with the help of 
their police force and army and we have no problem in 
that. Here, we are doing what we can do. But their target 
seems to be focussed on the other border rather than 
this border. They have deployed more forces on that 
border. l..£an only say that what steps have been taken 
are good, but these cannot solve the problem fully. We 
need to take further steps from both the sides to achieve 
better results. 

/English} 

Reduction In Academic Burden 

·304. +SHRI A. SAl PRATHAP: 
SHRI M. RAJA MOHAN REDDY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government is aware of the slow 
pace in the implementation of Prof. Yaahpal CommIttee's 
recommendations on reduction of academic burden on 
school children; 

(b) If so, whether most of the States have not Initiated 
any action for irnpfementatiof'l. of the recommendations of 
the said Committee; 

(c) if so, the reasons therefor; and 
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(d) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) A statement is laid on the Table of 
the House. 

St.Mm.nl 

(a) to (d) The National Advisory Committee set up 
under the chairmanship of Pl'of. Yash Pal to advise on 
improving the quality of learning while reducing the burden 
on school students had made certain recommendations 
in Its Report of July 1993. 

The Committee's recommendations were deliberated 
upon in meetings of the Central Advisory Board of 
Education held in October 1993 and March 1994 wherein 

. representatives of the State Govemment expressed their 
broad agreement with the recommendations. Steps taken 
by State Govemments to reduce the curriculum load on 
children were monitored unto 1997 by a committee 
headed by Director, NCEAT. 

As most schools fall under the jurisdiction of the 
States/UTs, it is for respective Governments and 
Secondary Boards to implement the Committee 
recommendations. 

Central Govemment directed the NCERT in July, 2004 
to take into account the Yash Pal Committee's 
recommendations while reformulating the National 
Curriculum Framework for School Education (NCFSE), 
2005. When finalized, the NCFSE 2005 will further 
address the problem of curriculum load on children. 

{English] 

SHRI A. SAl PRATHAP: Sir, through you, I would 
like to ask the hon. Minister this question. Sir, children 
are the builders of a nation's future. The growing rate of 
books' weight on young children, especially up to primary 
and school levels, is telling upon their physical and mental 
health thereby often invoking parental concerns. My 
question is this. To what extent the syllabus has been 
changed from the academic year concentrating on activity-
based learning and introducing a single text-book instead 
of three or four books? I would like to know whether 
necessary instructions have been given to the State 
Governments also to take necessary action in this regard. 

{Translation] 

SHRI M.A.A. FATMI: The CAB committee discussed 
this in detait for the first time In October, 1993 and then 
in March 1994. The State Governments also agreed to 
this at that time. The report of the CAB committee was 
sent to all concerned, the CBSE, Sarvodaya Vidyalaya, 
Navodaya Vidyalaya and Kendriya Vidyalaya etc. 
Thereafter, a monitoring committee was also set up, but 
the work could not be done on this front upto the 
expected level after 1995 and 1997. But since the UPA 
government took over, the work has begun on it again. 
The CBSE has been specifically advised that there should 
be minimum books for the students of first and second 
standard and the books should be meant for the school 
time only. Besides, stress should be given on other soft 
skills like music, dance and fine arts and children should 
be taught in the play and learn manner. Above alternative 
activities have been recommended. Moreover, we are also 
holding discussion with the State Governments so that 
the burden of books and syllabus on children Is reduced 
to minimal and children can learn easily. 

{English} 

SHRI A. SAl PRATHAP: I would like to know whether 
it is a fact that private and some public schools are 
mainly responsible for increasing the academic burden 
on children and making education costly in the name of 
quality education. If 80, whether the Govemment proposes 
to change the norms to check the commercialisation and 
the norms thus developed be made uniformly applicable, 
as recommended by the Committee, to all the schools 
Including the State-run institutions. 

{Translation] 

SHRI M.A.A. FATMI: Sir, this is true and the Yashpal 
Committee has recommended this in its report. When 
they conducted 8 survey, they found that the average 
weight of the school bag of the children of private schools 
was 4 kg whereas the weight of the school bags of the 
children stUdying In the MCD schOOls was about one kg. 
Therefore, the schools which come under the control of 
the CBSE have been advised to reduce the weight of 
the school bags of the children to the minimal after 
holding proper discussion on the issues. Besides, way of 
teaching should also be proper. There should be trained 
teachers for the children; there should be standard books 
for them 80 that the children can learn easily. 



15 Oral AnswtlfS .,\UGUST 16, 2005 to Olltlslions 16 

[English} 

SHRI M. RAJA MOHAN REDDY: Hon. Speaker, Sir, 
Yashpal Committee submitted its report on the 15th July 
1993. The report contains very useful recommendations. 
The major flaw in our educational system is 'a lot is 
taught, but a little is learnt or understood'; and it is 
resulting in high dropout rates and spurt in suicide cases 
amongst students after examination results are declared. 
So, early action must be taken to improve our educational 
system. 

Yashpal Committee had made 12 recommendations. 
I would like to know from the hon. Minister whether all 
the 12 recommendations made by the Committee had 
been accepted by the Govemment, whether the State 
Govemments had been directed to take necessary action 
in this regard and whether the State Govemments had 
informed the Central Government about the 
recommendations that they had already implemented. 

/Translation} 

SHRI MAA. FATMI: Mr. Speaker, Sir, as I said 
eariler that a monitoring committee was set up under Dr. 
A.K. Sharma, Director, NCERT between 1995 to 1997 
wherein two Members were from the States. Much work 
has been done by that committee and that has benefited 
us at some places. Now, after the UPA Government came 
to power, a national curriculam framework draft, 2005 
was again a prepared and we are sending It to the CSSE 
and all the States so that it can be implemented. 

SHRI RAGHURAJ SINGH SHAKYA: Mr. Speaker, Sir, 
the hon. Minister is certainly incurring much expendltufe 
on education. Education in cities is difterent from viRages. 
Sags are heavy and the small kids face difficulty in 
carrying them. I want to know from the hon. Minister 
whether there are any places in the country where uniform 
education is implemented. 

SHRI M.A.A. FAT~I: Mr. Speaker, Sir, the State 
Education Boards have different courses and CSSE has 
different. All the boards have different· systems but the 
Government has only one aim and that is to reduce the 
burden and reform education system in order to save the 
children from mental as well as physical load. 

[English} 

SHRI N. JANARDHANA REDDY: Sir, Yashpal 
Committee had been appointed and had taken up this 

Issue in the year 1993. Twelve years had passed since 
then and it had not taken any shape so far. Where was 
the delay? According to the hon. Minister, it is only the 
UPA Govemment that has taken the Initiative on this 
issue now. Does it mean that for the last 12 years, the 
previous Governments were sleeping over this issue which 
is very important? I would like to know this from the hon. 
Minister. 

{Trans/slion} 

SHRI M.A.A. FATMI: Mr. Speaker, Sir, this is not a 
question of sleeping; work has been done in every area 
and weight of bags has been reduced. Examination 
pattem has also changed but it has been a big slower 
than expected. For that, we are taking further steps. 

PROF. RAM GOPAL YADAV: Mr. Speaker, Sir, 80 

far as education is concerned, It varies in a village and 
in Delhi, in every city. Syllabus at all levels, from primary 
to university, is different. In Delhi University, there are 
eight papers in M.A. (Prev.) and eight in M.A. (Final) 
whereas in Agra University there are only four papers 
each year. One can see this stark difference from college 
to college in the country. Hence, the hon. Member Shri 
Shakyaji and I too wanted to know whether UGC can go 
in for uniform university education in the entire country? 
Similarly, can the Govemment arrange for uniform syllabus 
for secondary education? Small children are in a pitiable 
condition. Their bags are heavier than them. Education 
is in concurrent list. The Government cannot pass the 
buck. to the States on the pretext of it being a State 
subject. I want to know from the hon. Minister as to 
whether the Govemment is likely to take any steps to 
arrange for uniform syllabus at all level. from primary to 
university level? 

SHRI M.A.A. FATMI: Mr. Speaker, Sir, Yashpal 
Committee was constituted to look into the matters related 
to education from class 1 to class 12. The question is 
whether we can have a uniform education system in the 
country? For this, I would like to point out that all the 
States are members of this committee. The committee 
had detailed deliberations and its recommendations are 
based on the same. If any State has to express its views, 
It can do so there. If anybody says that steps have not 
been taken, on this, I would like to correct him. Steps 
have bean taken and these have fetched a lot of benefits 
and now, CSSE has taken some steps with regard to 
examinations which are likely to be implemented in the 
coming year. So far as uniform education is concemed, 
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this is not an Issue here. You can refer It to the 
committee, It can be taken up there only. I have already 
said that every board has separate syllabus and system. 
Every State has separate syllabus and system. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, this is not 
a proper reply . ... (Intsnuplions) 

{English} 

MR. SPEAKER: Nothing will go on record. 

... (InlsrrupHonsr 

Enrolment Ratio In Higher EducaUon 

+ 
"305. SHRI SWADESH CHAKRABORTIV: 

DR. RAM CHANDRA DOME: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the existing colleges/universities in each 
State are able to cater to the needs of the population of 
their respective States; 

(b) if so, the details in this regard; 

(c) whether the budgetary allocation in respect of 
higher and technical education is sufficient; 

(d) if so, the details of budgetary allocation alongwith 
the proportion of GNP and GOP spent on higher and 
technical education during each of tho last three years; 
and 

(e) the steps taken/proposed to be taken to improve 
enrolment ratio in higher education in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) A statement is laid on the Table of 
the House. 

(a) to (e) According to the Central Advisory Board of 
Education (CABE) Committee Report on Financing of 
Higher and Technical Education, the present rate of 
access to higher education in the country for the relevant 
age group of 18-23 years of age, is estimated to be 8.97 
percent. Sixteen States. as per Annexure. have an access 
rate lower than the national average. Apart from avaHability 
of institutions, enrolment in higher education also depends 
on the status of secondary education in each State. 

In view of the priority required to be given to 
elementary and school education, resources available to 
higher education are limited. Provisions made in the 
Central Govemment'. budget are primarily meant for 
Central Universities with only a limited developmental 
assistance for the State Universities which are established 
by State Legislatures. 

The present level of enrolment of students in 326 
universities including open universities and in the affiliated 
colleges, is approximately at 120 lakhs. 

The target for enrolment in higher education during 
the Tenth Five Year Plan period (2002-2007) is to reach 
a level of 10% of the relevant age group. Expansion of 
capacity, improvement in quality and relevance in the 
conventional university system, along with strengthening 
the Open and Distance Leaming system of education is 
the broad strategy adopted for increasing higher enrolment 
in education. 

An",xu,. 

SI.No. Name of the State Population No. of No. of colfeges Gross enrolment 
universities ratio in Higher 

Education 

2 3 4 5 6 

1. Arunachal Pradesh 1097968 11 6.37 

2. Assam 26655528 7 386 8.67 

°Not recorded. 
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2 3 

3. Bihar 82998509 

4. Chhattisgarh 20833803 

5. Jammu & Kashmir 10143700 

6. Jhartdland 26945829 

7. Kerala 31841374 

8. Madhya Pradesh 60348023 

9. Nagaland 1990036 

10. Orissa 36804660 

11. Punjab 24358999 

12. Rajasthan 56507188 

13. Sikkim 540851 

14. Tripura 3199203 

15. Umar Pradesh 166197921 

16. West Bengal 80176197 

SHRI SWADESH CHAKRABORTTY: Sir, the answer 
given by the Minister is not satisfactory. 

MR. SPEAKER: That is why supplementaries are put. 

SHRI SWADESH CHAKRABORTTY: The Minister in 
his Statement has referred to the Central Advisory Board 
of Education Committee's Report on Financing of Higher 
and Technical Education where it has been stated that 
India stands the lowest at 8.97 per cent rate of access 
to higher education· among the selected countries which 
have been studied and Korea stands at the top with 
more than 80 per cent rate of access to higher education. 
The reason for this is simple. The public expenditure on 
higher education in the year 2003-04, as compared to 
1990-91, in my country has fallen to 7.93 per cent. Has 
the Government got any plan to increase the public 
expenditure in the case of higher education to the level 
of at least 1993-947 

The part (b) of my supplementary is this. 

MR. SPEAKER: There will be no second 
supplementary then. 

4 

13 

5 

4 

7 

9 

17 

11 

10 

19 

29 

17 

5 6 

661 7.3 

317 7.27 

160 4.95 

174 8.12 

573 7.66 

1074 7.77 

42 4.33 

7PO 8.71 

416 8.53 

587 8.77 

9 6.29 

22 5.84 

1997 7.03 

641 8.21 

SHRI SWADESH CHAKRABORTTY: Why not, Sir? 
This Is only part (b) of the first supplementary. The 
percentage of GNP in higher education has fallen to 0.46 
per cent as compared to 0.37 per cent in the year 1990-
91. Has the Ministry got any plan to increase the amount 
at least to the level of 1990-917 

MR. SPEAKER: If every supplementary has two parts, 
an hon. Member gets two questions to ask. 

... (InteRUptions) 

MR. SPEAKER: The Minister has to answer. Please 
sit down. I will allow you to put another supplementary. 

/TMnsialionJ . 

SHAI M.AA FATMI: Sir, there are 11 crore 40 Iakh 
students under this category i.e. between the age of 18 
and 23 years of which only B.97 per cent are able to 
make It to college after 10+2. Presently, we spend 3.9 
per cent of GOP on education of which only 0.5 per cent 
expenditure is incurred on higher education and technical 
education. So far as the question of willingness or 
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unwHllngne88 of the Government is concerned, the UGC 
had demanded an allocation of Rs. 7,735 crore in the 
Union budget under the current five year plan but UGC 
could get only Rs. 3,294 crore. The Government as well 
as the UGC want to provide more facilitiea but there Is 
shortage of funds due to which we are not able to achieve 
the desired goal of enrolling 20 per cent students in 
higher education but we wiN certainly increaae the pntHnt 
figure of 8.97 per cent to per cent. 

{English} 

SHRI SWADESH CHAKRABORTIV: Sir, the Minister 
has stated that UGC does not have money. I do not 
know if the Government Is not going to give money who 
wiU give money to UGC. 

So far as the scholarships for technical education 
are concerned, the Government expenditure was to the 
tune of 0.51 per cent In the year 1991. It came down to 
the extent of 0.42 per cent in the year 2003-04. May I 
know from the Minister whether the Ministry is willing to 
Increase the amount of expenditure for the technical 
education stipend particularly in the case of students 
belonging to the Scheduled Caste, Scheduled Tribe and 
minority communities? I would Uke to know whether the 
Government is wINing to provide mont scholarships to 
students. 

/Tfllnslsfion} 

SHRI M.A.A. FATMI: Sir, the recommendation to 
enhance scholarship has been made and so far a. the 
issue of facilitating more and more students to go in for 
technical education is concerned, the Government is 
making efforts to provide bank loans to the students. 

{English} 

SHRt SWADESH CHAKRA80RTTY: We are asking 
for a stipend. I would like to know whether the 
Government is willing to increase the amount of stipend 
to the students. 

MR. SPEAKER: Do you have any proposal for 
increasing the number of 8tipends? 

{Translation} 

SHRI M.A.A. FATMI: Sir, I have said that the number 
of stipends should be more and the banks should also 

come forward to extend help. We are looking forward to 
both the aIdea. 

{Ent;tlsh} 

DR. RAM CHANDRA DOME: As per the statement 
given by the Miniater it is clear that only one and a half 
years are left of the existing Plan period. The fixed target 
for this Plan period Is 10 per cent for enrolment access. 
TjH date, we have achieved only 8.97 per cent which is 
the national average for enrolment aOO888. The statement 
is very clear that we are far behind to achieve the target 
fixed tor this Plan period. 

On the other hand, about 16 States of our country 
are lagging behind to achieve even 8.97 per cent target. 
As per the present policy of the Government, the higher 
education Is mainly the responsibility of the State 
Governments. But we know very well that the majority of 
the State Governments are suffering financially. They are 
very much In constraint to Invest in the higher education 
sector. Thereby, higher education and technical education 
is left to the private sector whose development is also 
uneven in our country. 

In this background, my question is whether the 
rampant privatlsatlon and commercialisation of higher and 
technical education in different States is a major 
impediment for access to higher education particularly for 
the poor and middle class people in our country. What 
remedle8 are contemplated by the Government to improve 
the situation? 

Part '8' of my supplementary Is this. Will the 
Government modify the existing policy to Increase financial 
assistance to the State Governments in higher education 
sector to achieve the target fixed for enrolment in the 
Tenth Plan period? 

MR. SPEAKER: Will you stop privatisation and give 
more money for this sector? 

/TrsnsI6t1on} 

SHRI M.A.A. FATMI: Sir, out of the target of bringing 
1.25 crore children to level of college education, one 
crore students are already in the colleges and I think 
that we will also achieve the remaining target of 25 lakh. 
So far as higher education is concerned, there are 16 
such States like Ketal., Punjab, Tripura etc. which have 
higher number of children etuc:tylng beyond the level of 
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secondary education. There also, this ratio is less than 
8.97% as it is 7.66% in Kerale, 8.5% in Punjab and 
5.84% in Tripura. The courses which the children passing 
out '+2' want to opt are either not available in those 
States or the required facilities are not available in those 
colleges and that is why they are not able to have access 
to those courses. As far as the technical or medical 
course, particular1y in private colleges are concemed, the 
Government definitely thinks as to how the children can 
get technical education at the minimum cost. The 
Government is well aware of the fact and we win take 
necessary steps while paying full attention to what they 
want in this regard. 

DR. RAM CHANDRA DOME: Will you increase the 
assistance? 

SHRI M.A.A. FATMI: I have already replied to that. 

(English} 

MR. SPEAKER: Answer for that point has been given. 

SHRI PAWAN KUMAR BANSAL: Sir, the present rate 
of access to higher education in the country as a whole 
for the age group of 18 to 23 years is as low as 8.97 
per cent. Despite this low access, further cause of worry-
I repeat-is the low quality of education in higher 
education itself. The graduates coming out from these 
institutions are not only unemployed thereafter but 
unemployable also. They are not really imparted the 
necessary skills or given the necessary capabilities to 
enable them to take good worthwhile profitable jobs in 
the job market. 

So, I would like to know from the hon. Minister, 
more than the concem of providing access, as to what 
we are dOing to ensure improving the quality of education 
in these institutions. 

/Trans/ation} 

SHRI MAA. FATMI: Sir, there is a need for job 
oriented education for children completion '+2' education 
in the country, regarding which the hon. Member has 
already indicated. As far as college education is concemeet 
UGC constantly monitors as to how the standard of 
education in a college or university can be maintained 
~nd UGC will take all the necessary steps for that. 

{English} 

MR. SPEAKER: Shri Tathagata Satpathy has left. 
He wanted to put a supplementary. 

{TflInslstion} 

SHRI CHHEWANG THUPSTAN: Sir. the figures 
quoted by·the hon. Minister in his reply are an indication 
of the pitiable condition of the higher and technical 
education in our country. I would particularly like to 
mention that the condition of the technical education Is 
very poor in the hilly States and in other very remote 
areas of the country. 

As regards Ladakh, a degree college hu been 
opened there just a few years back. But, still there is no 
institute or college for higher technical education and 
career oriented education. I would ask the hon. Minister 
whether the Government will take responsibility of 
providing higher technical education in the remote areas. 
A large number of students go to Srinagar, Jammu, 
Chandigarh and Delhi in the absence of higher education 
facility there. There they do not find proper 
dccommodation. So, will the Central Govemment take 
the responsibility to set up a centre of higher education 
in remote areas like Ladakh? 

SHRI M.A.A. FATMI: Mr. Speaker. Sir, the 
Govemment is working towards providing higher education 
and opening colleges and technical education institutes 
in the remote and backward areas. The Government 
wishes that there should be some arrangement for higher 
education in these areas and It is taking action in this 
regard. 

Terroria' Attack on Amammh Pilgrims 

+ 
"306. SHRI PRALHAD JOSHI: 

SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the details of the militant attacks on Amamath 
Pilgrims during each of the last three years; 

(b) the details of the deaths and other casualties 
reported as a result thereof during the said period, year-
wise; 

(c) the compensation and other payments made to 
the next to the kins of the yatris who died or injured in 
the attacks during the above period, year-wise; 

(d) the details of the compensation and other 
payments made to the families of those security men 
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who were killed or injured during the above period, year-
wise; 

(e) whether the Govemment proposes to introduce 
new life insurance scheme for the Amamath yatria; 

(f) if so, the details thereof; and 

(g) the steps takenlpropOMd to be taken by the 
Government to improve the security arrangements for the 
Arnamath Pilgrims? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) to (g) A Statement is laid on the Table of 
the House. 

(a) to (d) There has been no terrorist attack on 
Amamath pilgrims in the year 2003, 2004 and 2005 (till 
11 August .2005). 

However, there was one incident of terrorist attack 
on Amamath pilgrims In the year 2002. Terrorist attacked 
pilgrims at Base camp Nunwan, Pahalgam on August 8 
in which 9 persons were killed and 21 others injured. No 
security personnel was killed or injured in the incident. 

Rs. 1 lakh was paid as ex-gratia/compensation of 
each of the next of kin of the deceased, while Rs. 5000 
was paid to each of the injured persons. The State 
Govemment has informed that the payment were made 
through the Chief Secretaries of the concemed States. 

(e) and (f) Shri Amamath Shrine Board (SASB) has 
entered into agreement with ICICI-Lombard General 
Insurance Company for covering accidental death, for a 
sum of Rs. 1 lakh for each yatrl. 

(g) The annual Shrl Amamathji Vatra involves large-
scale security arrangements consisting of a three-tier 
security set-up which includes: 

Road Opening Parties (RoPs) along the route 
of pilgrims starting from Jammu to the Holy Cave 
via Baltal as well as Pahalgam; 

Sanitization of hilly terrain In the forests around 
Pahalgam-Holy Cave and BaJtal-Holy Cave axis; 

Arrangements for protection around base camps 
at Pahalgam, Baltal and all camps en-route to 
the Holy Cave including access control and anti-
sabotage checks; and 

In providing security arrangements, the forces 
involved are Army, BSF, CRPF and J&K Police 
from Jammu upto Holy Cave. 

SHRI PRALHAD JOSHI: Sir, it has been replied that 
compensation Is paid and that Shri Amamath Shrine 
Board has entered Into an agreement with ICICI-Lombard 
General Insurance Company. It has become very difficult 
for these people, who are dying In these accidents or 
terrorist attacks, to get the compensation either from the 
Government or from the insurance companies. 

Has the Government any proposal to give identity 
carda for the Amamath pilgrims to make it easy for them 
to get the compensation! 

SHRI SHIVRAJ V. PATIL: Sir, we have a scheme 
for giving identity cards, but not for the Amamath Y4tris. 
This is because they come from different parts of the 
country. This proposal is not under the consideration of 
the Government of India. But I do not think there are 
any persons who have lost their relatives and not got 
the compensation yet. 

MR. SPEAKER: If you have any particular case, you 
can send it to the hon. Minister. 

SHRI PRALHAD JOSHI: I win send it. 

Sir, generally Hindus go only for Manasarovar yal,. 
and Amamath ysfnl. As far as my knowledge goes, they 
do not go out of India for any pilgrimage. 

Has the Government any proposal to give subsidy 
with regard to air fare and train fare, especially to people 
who are coming from Southern States, for Amamath 
ysfrlfl 

SHRI SHIVRAJ V. PATIL: Sir, this is a question which 
has to be considered and decided very carefully. As a 
matter of fact, the Govemment of India Is not giving any 
assistance to the peopfe who are undertaking; P,ilgrlmage 
to varloU8 shrines and temples. But this fact !Should also 
be bome in mind that the Govemment of India gives a 
lot of money to the State Governments for organising 
ya/f1ls. If Kumbhsmmll is organised in Nashik, a lot of 
money is given. The Government has given money to 
other temples also. The funda which are given in this 
respect runs into crol'88 of rupees. 

MR. SPEAKER: Shrl Raghuveer Singh Koshal-not 
present. 

{Transmtionj 

SHRJ CHANDRAKANT KHAJRE: Mr. Speaker, Sir, 
with the grace of God terrorists attack did not take place 
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during this year's Amamath yatra. During the last year 
too It did not take place. I visit the shrine every year. 
The Government provides facilities for Val&hno Devl Yatra 
and arranges security from the beginning upto the shrine. 
For this yatra facilities like roads, stairs and helicopter 
services are also available. I would like to know whether 
such facilities are also available for Amamath yatra? Will 
the Government of India provide such facilities for 
Arnarnath yatra also because State Government has not 
been able to arrange such facilities? Will proper facilities 
be provided to the pilgrims of Amarnath Yatra also to 
ensure that they get proper security and facilities for 
dharshan and also those who travel to the shrine on 
horseback do not face any hardship? 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, there 
are two ways to visit Amarnath. One is via Pahalgam 
and other is via Baltal. The way via Baltal is short but 
it is more difficult. That road has been widened to facilitate 
the pilgrims. The facilities to be provided by the temple 
are provided by temple trust and not by the State 
Government or Union Government and security 
arrangements are made by Govemment. The work of the 
temple is left to the temple trust. 

SHRI CHANDRAKANT KHAIRE: Will some fund be 
provided to Amarnath shrine or not? 

/Eng/ish} 

MR. SPEAKER: Next year, you tell us. 

... (Intef7Uptions) 

SHRI ANANTH KUMAR: Sir, for many years, Haj 
subsidy Is being given for Hajls who are going to the 
Mecca shrine. There is a demand that the same type of 
subsidy should ~e given for Amamath Yatra a11O. Sir, 
through you, I want to request the hon. Minister to come 
out with a subsidy scheme for Amamath Yatris also just 
like Haj subsidy. 

MR. SPEAKER: Suggestion for action. 

SHRI ANANTH KUMAR: No, Sir, It Is not a 
suggestion. Is there any action plan in thia regard? 

[Translation} 

SHRI SHIVRAJ V. PATIL: We hope that such things 
should not be taken In a way which divides our society. 

It is a point to be pondered over because Amarnath 
temple lies In Indian territory. 

[English} 

This is In the territory of India, and we are giving 
help to those people who are going outside the country. 
I have already explained that a lot of money has also 
been given to the State Governments to organtze the 
Ylltrss and pilgrimages at different places, u In Nuhlk 
and Kumbh MtII8 at Unaln. . .. (InflN1Uptlons) 

SHRI ANANTH KUMAR: What about Kailash 
Mansarovar Yatra? 

SHRI SHIVRAJ V. PATIL: I think, the Government is 
giving some assistance in that respect. . .. (Inftlnuptlons) 

SHRI ANANTH KUMAR: Sir, no subsidy or 
compensation is given. ... (Interruptions) 

MR. SPEAKER: O. No. 307. Shri Jashubhal 
Dhanabhal Barad-Not present. 

O. No. 308 'Shri RatHai Kalidas Varma-Not present. 

Shri Harlshctulndra Chavan-Not present. 

O. No. 309. Shri Rayapati Sambuiva Ra~Not 
Present. 

O. No. 310 Shrimati D. Purandeswari. 

Commodhy Boards 

-310. SHRIMATI D. PURANDESWARI: Will the 
Miniater of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Board set for promotion of various 
commodltlea have not succeeded In developing sufficient 
competltivene88 and are facing the gIobel chaHenges in 
the export market; 

(b) if so, the details thereof and reasons therefor; 
and 

(c) the stepa proposed to be taken by the 
Govemment to revamp the Boatds to ehable them to 
face the export Challenges effectively? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NAtH): (a) to (c) The activities of the 
Commodity Boards cover produetton, productivity 
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enhancement, domestic conaumption and export promotion 
both in a developmental as well as a regulatory 
framework. In an effort to increase competitiveness, the 
Boards aim to improve all segments of the Industry value 
chain. The efforts of the Boards include, inter aliB, the 
increasing of production and productivity to reduce the 
unit cost of production, post harvest processing, R&D, 
extension and market development including various export 
promotion efforts. 

Commodity Boards are not export promotion agencies 
per 8e. They however promote export oriented activities 
to improve the competitiveness of their respective 
commodItIee by maintaining consiatency in quality, creating 
awareness in target markets, participating in important 
OV8rseae trade fairs, organizing buyer-eeller meets and 
cupping sessions and by broad promotion. The Boards 
are reconstituted on a periodic basis and their membership 
covers the varied range of stakeholders in the concemed 
industry. 

MR. SPEAKER: You will have only one 
supplementary, If it is brief. 

SHRIMATI D. PURANDESWARI: Thank you, Sir. 

The Commodity Boards are supposed to be very 
much accessible to the farmers so that the farmers can 
avail the promotional programmes of these various 
Commodity Boards. But when we take chillies into 
consideration, Andhra Pradesh contributes 60 per cent of 
the total chilli output. Its contribution to the Spices Board's 
revenue is 25 per cent. But the Spices Board Is situated 
in Kerala and the chilly growers In Andhra Pradesh are 
unable to access the promotional activities of the Spices 
Board. I would like to know from the hon. Minister if the 
Government would explore the possibility of setting up a 
Chilly Board in Andhra Pradesh or, otherwise at least a 
Sub-Spice Board, a fully empowered Sub-Spice Board in 
Andhra Pradesh to come to the help of the chilly growers 
in Andhra Pradesh. 

SHRI KAMAL NATH: Sir, I appreciate the hon. 
Member's concern for Andhra Pradesh which produces-
what the hon. Member says-60 per cent of chillies. 
Accessibility to the mechanism of the Board is important. 
The hon. Member had brought this to my notice before. 
We are looking into the means of it so that there is 
greater accessibility of those in Andhra Pradesh to the 
functionality and the objectives of the Spices Board. 

WRITIEN ANSWERS TO QUESTIONS 

/Tf1U1s/ationj 

Militant Training camp. 

°302. SHRI CHANDRA MANI TRIPATHI: 
SHRI HEMLAL MURMU: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government is aware that the Naxallte 
and the Nepalese Maoists are operating their training 
camps in Bihar and L TIE is imparting training to them 
as reported in the Hindus/an Timss dated July 19, 2005; 

(b) if so, whether Govemment of Bihar has submitted 
any report to the Union Government in this regard; 

(c) if so, the details theeof and the reaction of the 
Government thereon; and 

(d) the steps taken by the Government to check 
such activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) There are no reports to Indicate that CPN (Maoists) 
are operating training camps in Bihar. Further, available 
reports also do not suggest that L TIE is imparting training 
to naxalitea in Bihar. However, according to available 
inputs, some CPN (Maoist) cadres are reported to have 
received training in the training camps of CPI (MaOiSts) 
in some States. 

(d) The Government has asked the naxalite affected 
States to identify and smash naxalite training camps. 
Besides, vigil and border management along Indo-Nepal 
border have been strengthened to prevent the spillover 
of undesirable activities of CPN (Maoists) into the States 
bordering Nepal including U.P., Bihar and West Bengal. 

{English} 

Introduction of Khadl and Hand-made 
Product. by KYle 

°307. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of AGRO AND RURAL INDUSTRIES be 
pleased to state: 

(a) whether the students in educational institutions 
have been totally left out from the marketing plan of the 
Khadi and Village Industries Commission (KVIC); 
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(b) if so, the reasons therefor; 

(c) whether the KVIC has explored the possibility of 
introducing Khadi and hand-lT'8de products in various 
educational institutions in the country; 

(d) if so, the details in this regard; 

(e) whether any efforts has been made by the Union 
Government to set up sales outlets in all schools, colleges 
and universities so as to encourage the sale and use of 
khadi; and 

(f) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) No, Sir. 

(b) There is no scheme envisaging direct participation 
of students in the marketing plan of Khadi and Village 
Industries Commission (KVIC). Students are, however, an 
important segment of the market. Accordingly, the various 
missions on khadi and village industries are run to meet 
the preferences of the youth, including students. 

(c) and (d) KVIC requests the State Governments to 
introduce khadi and polyvastra based products as echool 
uniforms. In addition, Commission helps some educational 
institutions runnlng consumer stores, in the marketing of 
khadl and handmade products. During 2003-04 and 2()()4.. 
05, KVIC conducted 167 and 229 exhibitions respectively 
in various parts of the country. Many students of local 
educational institutions also participated in several of these 
exhibitions. 

(e) No, Sir. 

(f) Does not arise. 

[TllInslstionJ 

Greenery In NCR 

*308. SHRI RATILAL KALIDAS VARMA: 
SHRI HARISHCHANDRA CHAVAN: 

Will the Minister of UF;tBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government proposea to formulate 
any scheme to enhance greenery In the National Capital 
Region (NCR); 

(b) if 10, the details thereof; 

(c) the amount of funds likely to be sanctioned by 
the Government for the said scheme; 

(d) whether the Government has conlulted State 
Governments covered under NCR in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI. 
GHULAM NABI AZAO): (a) and (b) NCR Planning Board 
has formulated a scheme for development of city foreata 
in the National Capital Region on sites such as waste 
lands, river banks, sanitary landfill, road side land etc. 
with a minimum of 4.5 hectares of contiguous area. The 
scheme is to be implemented by State Governments and 
their field agencies. 

(c) NCR Planning Board will provide financial 
assistance in the form of grant upto Rs. 50,000 per 
hectare by way of reimbursement towards expenditure 
on cost of preparation of land, saplings and maintenance 
for a period of 3 years. Under the scheme, seven projects 
involving 229.63 hectares have been aanctIoned so far 
with a total financial assistance of R8. 114.346 lakhs. 

(d) and (e) The Scheme of City Forests was 
discussed and approved in the meeting of the Board 
held on 28.10.2004 which was attended by Chief 
MinisteralMini8ters from NCR States, U. Governor of Delhi 
and officials of the States under the NCR. 

{English} 

FDI by EU 

*309. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the European Union (EU) has appreciated 
the Increased growth of the Indian Economy and has 
urged for removal of hurdles hindering the flow of foreign 
investment to the country; 

(b) If 80, whether EU i8 interested in investing in 
India; 

(c) If so, the nature of hurdles being faced by them; 
and 
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(d) .the steps being taken to remove these hurdles? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) to (d) In the 5th India-EU 
Summit held on 8 November 2004, at the Hague, the 
Netherlands, the European Union (EU) welcomed the 
policy initiatives made in the Common Minimum 
Programme and the abiding commitment of the Indian 
Government to economic reforms for stimulating growth, 
investment and employment. While the EU has not 
referred to any specific issues affecting the flow of foreign 
investment to India, India and the EU have agreed to 
intensify cooperation and take action to tacilitate and 
expand bilateral trade and Investment flows. 

Indo-Hungary Trade 

"311. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of COMMERCE AND INDUSTRY be pleaaed to 
state: 

(a) whether any Economic Cooperation Pact has been 
signed recently between India and Hungary in Budapest; 

(b) if so, the details and terms of the agreement; 

(c) the exports and imports trade between the two 
countries during 2003-04 and 2004-05; and 

(d) the manner in which the same is likely to increase 
as a result of the new agreement? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) An agreement was 
signed between India and the Republic of Hungary in 
June, 2005. The agreement envisages development of 
economic relations and identification of new poesibilities 
for further development of economic cooperation between 
the two countries. Energy sector, electronic and electro 
technical industry, food processing industry, bio-technology, 
pharmaceuticals, auto components, electrical equipments 
and appliances, small and medium size business and 
science and technology were identified as the areas for 
long-term cooperation. 

(c) and (d) A statement enclosed. 

The exports from India and the imports from Hungary 
during 2003-04 and 2004-05 were as follows: 

(Value in US $ Million) 

Year Export Import 

2003-04 91.87 27.32 

2004-05 103.73 31.32 

The new Agreement is aimed at further developing 
economic cooperation and bilateral trade between the two 
countries. 

{TranslBtion! 

Export of Leather 

*312. SHRI RAM SINGH KASWAN: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the quantum of leather exported during each of 
the last three years and the amount of foreign exchange 
earned therefrom, country-wise; 

(b) whether the targets fixed for export of leather 
have been achieved during the said period; 

(c) if so, the details thereof; 

(d) the quantum of leather targeted to be exported 
during the current year; and 

(e) the steps proposed to be taken by the 
Government to enhance the export potential of leather? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) The export figures in reapect 
of finished leather for the last three years are as 
under: 

Export figutrls of ItlBtntlr dun"ng Ihtl Issl IhnHI ytNIfS 

(Value in Mil.lion US$) 

Products 2002-03 2003-04 2004-05 

Finished leather 508.83 555.71 577.00 

(b) to (d) A combined annual export target for leather 
and leather products is fixed by the Government every 
year. The export target for leather and leather products 
for the year 2005-06 is US $ 2675 million. The export 
targets and achievements during the last three years are 
as under: 
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(Value In Million US$) 

Year Export Target Actual %Achievement 
Export 

2002-03 2030 1875.21 92"k 

2003-04 2000 2216.45 111% 

2004-05 2284 2379.44 104% 

(e) Government is taking steps to implement the 
Indian Leather Development Programme (I LOP), with an 
outlay of Rs. 400 crore, in/sr-II/ill for technology 
upgradation, modernization and expansion of the leather 
industry as well as for infrastructure development and 
capacity building. Government is also supporting exports 
of leather products through the Marketing Development 
Aulstance (MDA) Scheme and the Market Access 
Initiative Scheme. 

{English} 

Survey Conducted by NNM 

·313. DR. K. DHANARAJU: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any survey has been conducted by the 
National Nutrition Mission to assess the nutritional 
deficiencies such as underweight, anaemia etc. amongst 
the school going children particularty students of Kendrlya 
Vldyalayas and Navodaya Vldyalayas; 

(b) if so, the details of the findings; and 

(e) the steps proposed to be taken by the 
Government to remove such deficiencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) No, Sir. 

(b) The Question does not arise. 

(c) To improve the nutritional status of the school 
going children, the Govemment is implementing the Mid 
Day Meal Scheme. For adolescent girts, Kishorl Shakti 
Yojana is being implemented In 2000 blocks In the country 
at present, under which, Inltlr 1Ilill, nutrition and health 
education is also provided. The Govemment has, recently, 

taken a decIeIon to expand this scheme to all the Rural 
Development Blocks In the country. Besides, Nutrition 
Programme for Adolescent Girt. (NPAG) Is allO being 
Implemented In 51 backward districts of the country at 
present. Under NPAG 6 kg of wheat/rice Is provided to 
underweight adolescent girts. These two achemea are not 
confined to school going children only. 

Earthquake Allk Mitigation 

*314. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of HOME AFFAIRS be pleaaed-to 
state: 

(a) whether an expert committee appointed to make 
recommendations regarding earthquake rill< mitigation has 
submitted Its report to the Govemment; 

(b) If so, the details thereof; 

(c) whether the Government has shared the 
recommendations of the expert committee with various 
States; 

(d) if so, the reaction of the States thereto; and 

(e) the details of recommendations 80 far 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI S. REGUPATHY): (a) Yes, Sir. 

(b) The Commmee of Experts constituted to develop 
model building byelaws, town and country planning 
legislation, zoning regulations and development control 
regulations for earthquake risk mHigation submitted its 
report in July, 2004. 

(c) Yea, Sir. 

(d) and (e) The State GovemmentaIUT Administrations 
were advised to set up a Committee under the 
Chairmanahip of Development Commissioner/Additional 
Chief Secretary with Secretary of Dieaster Management, 
Secretary of Urban Development, Chief Town and country 
Planning Officer and Engineer-In-Chief (Works) as 
Members to go through the recommendations made In 
the report of the Expert Committee and adapt them to 
meet the requirements of the State. The Building Materials 
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and Technology Promotion Council (BMTPC) has been 
entrusted with the responsibility to organize one day 
workshops in StatelUT capitals with the participation of 
the concerned State Governments/UT Administrations, 
Development Authorities and selected engineers and 
officers from Municipal Corporations to assist the State 
GovemmentslUT Administrations in the adoption of the 
recommendations made by the Committee. The BMTPC 
has organized six workshops so far. 11 State 
GovemmentslUT Administrations have constituted the 
Committee for adoption of the model building byelaws, 
zoning regulations, development control regulations and 
town and country planning legislation. 

Central AsSistance to Social Organl .. tlons 

*315. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Central assistance is provided to 
social organisations and institutions which are engaged 
in women's welfare programmes in the country; 

(b) if so, the assistance received by them during 
each of the last three years till date, State-wise; 

(c) whether any evaluation of work of each of them 
has been made; 

(d) if so, the details thereof; and 

(e) the steps taken by Government to ensure that 
the financial assistance extended to such organizations 
is properly utilized by them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) and (b) Yes, Sir. Department of Women and 
Child Development releases financial assistance to SociaV 
Voluntary Organizations and institutions to implement 
programmes formulated by the Department for the welfare 
of women. State-wise and Scheme-wise details of funds 
released for the last 3 years are available in the respective 
Annual Reports of the Department and are placed on its 
website at h~.;l1Www. wcd.nic.in. 

(c) to (e) Review of performance of various 
Organizations and monitoring the utilization of funds is 
done through periodical, physical and financial 
performance reports, field visits by officers from the 

Department as well as from State GovernmentslCentral 
& State Social Welfare Boards. Funds are refeased on 
the basis of requirements and utilization of funds already 
sanctioned. 

Incluatriltlly Backward State. 

*316. SHRI ANANTA NAYAK: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether environmental aspects are also 
considered while establishing new industries in the 
backward districts; 

(b) if so, the details theredf and the guidelines sent 
to the State Governments in this regard; 

(c) whether there is wide disparity/gap of industrial 
backwardness amongst various States In the country; 

(d) if so, the names of States which are lagging far 
behind in industrial growth and the reasons therefor; 

(e) the industrial growth of each State during the 
Ninth Plan period, year-wise and State-wise; 

(f) the financiaVtechnical assistance provided to each 
State during the said period, scheme-wise; and 

(g) the steps being taken/proposed to be taken by 
the Government to give boost to industrial growth of these 
backward States? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) Consideralion of 
environmental aspects is a part and parcel of an industrial 
project. Zoning and land use regulations as well as 
environmental legislations (except non-polluting industries) 
regulate Industrial locations. 

(c) to (e) The level of disparity/gap year-wise industrial 
growth and the names of the States are given in the 
enclosed statement. Major reasons for lagging in industrial 
growth are infratructure constraints. size of market, credit 
facility, entrepreneurial availability etc. 

(f) and (g) To give a boost to industrial growth of 
the backward States, Government of India has initiated a 
number of policies/schemes which, intsr 81m, include 
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(i) Industrial Infrastructure Upgradation Scheme (II US), (ii) 
Growth Centre Scheme, (Iii) Transport Subsidy Scheme, 
(iv) North East Industrial Policy (NEIP), (v) Sikkim 
Industrial Policy, (vi) Special Package Scheme for Jammu 
& Kashmir, Uttaranchal and Himachal Pradesh. 
Government has al80 launched Accelerated Power 

Name of the scheme 

North-East Industrial Policy 

SlkkIm'. New Industrial Policy 

Growth Centre Scheme 

Industrial Infrastructure Upgradation 
Scheme (II US) 

Package scheme for Jammu & Kashmir, 
Himachal Pradesh and Uttaranchal 

Transport Subsidy Scheme (reimbursement) 

Development & Reforms Programme through which funds 
are released to State Electricity Boardalpubtlc utilities for 
upgrading and strengthening transmillion & distribution 
systems. 

The Central assistance released are as under: 

Period 

Till March 2005 

Till March 2005 

Till March 2005 

Till July 2005 

Till March 2005 

Till 2004-05 

Total Amount released 
(Rs. Crore) 

313.23 

2.40 

522.56 

286.71 

103.00 

907.59 

GtrJWIh Rilltl (%) 01 GlOSS Sfilltl lJomtJsfic Product fro Msnufllctuting SBCtor st Constant PrIctJs 
(1993-94 plicfJ8) Duting the Ninth Five YtJ/Ir Plsn 

SI.No. StateIUT 1997-98 1998-99 1999-2000 2000-2001 2001-2002 

1 2 3 4 5 6 7 

1. Andhra Pradesh 5.2 6.0 -0.5 -0.3 8.4 

2. Arunachal Pradesh -15.2 5.4 -4.5 0.0 7.4 

3. Assam 8.6 -8.7 6.7 -1.1 15.6 

4. Bihar 78.2 -38.3 34.0 -6.1 -15.2 

5. Jharkhand 88.1 5.5 -6.5 -28.9 -14.8 

6. Goa 1.6 . 51.4 14.0 5.0 10.1 

7. Gujarat -3.2 8.2 7.2 -1.1 3.2 

8. Haryana 6.5 6.2 6.0 5.6 4.9 

9. Himachal Pradesh 5.0 2.2 13.2 16.1 6.8 

10. Jammu & Kashmir 0.3 6.9 9.8 -15.2 23.0 

11. Kamataka 12.8 18.0 -10.2 2.9 11.9 
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1 2 3 4 5 6 7 

12. KerBIa -2.1 7.9 7.5 -5.9 -7.6 

13. Madhya Pradesh 12.1 4.1 7.5 6.9 -1.9 

14. Chhattiagarh 41.0 0.0 -25.6 -7.2 4.4 

15. Maharashtra 12.8 -7.4 10.0 -14.9 0.1 

16. Manipur 2.7 11.7 17.8 -9.1 17.2 

17. Meghalaya -12.3 -6.7 14.2 10.1 4.3 

18. Mizoram 

19. Nagaland 2.4 -59.2 -51.7 12.2 18.3 

20. Orissa 2.6 18.7 14.6 -11.3 -10.9 

21. Punjab 4.6 6.5 5.9 4.8 -2.9 

22. Rajasthan 24.3 -4.5 27.5 -10.4 3.3 

23. Sikkim 0.4 1.1 2.3 1.3 1.3 

24. Tamil Nadu -1.4 -3.2 9.9 8.7 -8.4 

25. Trlpura 2.6 -21.1 22.1 96.6 -23.9 

26. Uttar Pradesh -4.2 -2.5 0.6 -2.3 1.5 

27. Uttaranchal -16.2 -26.0 -2.2 47.7 -9.1 

28. West Bengal 8.2 5.5 7.3 -0.1 3.4 

29. Andaman & Nlcobar Islands 3.4 -37.9 1.0 -SO.9 5.8 

30. Chandlgarh 10.0 3.1 3.8 -1.1 1.5 

31. Delhi 12.7 6.3 4.4 9.1 7.2 

32. Pondlcherry 59.8 5.5 -4.2 26.4 8.1 

Source: eso. 

V.c.ncle. In p ....... m .. ry Forc.. (d) whether the Govemment has any proposal to fHI 

*317. KUNWAR MANVENDRA SINGH: Will the up these posts to enable the para-military forces to 

Minister of HOME AFFAIRS be pleased to state: discharge their duties more effectively; 

(a) whether the Para-Military Forces are facing acute (e) If so, the details thereof; and 
shortage of manpower; 

(f) If not, the reasons therefor? 
(b) If 80, the details thereof and the reasons therefor; 

(c) the total number of poats In the Para-Military THE MINISTER OF STA"TE IN THE MINISTRY OF 

Forces lying vacant, force-wise and category-wise, as on HOME AFFAIRS (SHRI SHRIPAAKASH JAISWAL): (a) 

date; and (b) Due to sanction of new Battalions, a large number 
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of vacancies in CRPF and SSB have occurred, which 2 3 
are being filled up. Other Central Police Forces are not 
facing any significant shortage of manpower. 6. lnap (HT) 01 

(c) The total number of vacancies force-wise and 7. INSP (Steno) 01 
category-wise are given in the enclosed statement. 

8. SI (Steno) 10 

(d) to (f) The vacant posts are being filled up by 9. SI (M) 31 
way of promotion and direct recruitment 8S per laid down 
policy. 10. ASI (M) 440 

11. 
Slilltlmtlnt 

ASI (Steno) 159 

12. HC (M) 1491 
OtItails of Vacancies in CRPF 

13. CT/Daftry 01 
SI.No. Rank Vacancy 14. Follower/Peon 61 

2 3 Total 22n 
Vacanciss of Class-' Officsrs Vacancies of Signal Staff 

1. ADG 01 1. INSPIRO 195 

2. IG 01 2. INSP/CRY 12 
3. DIG 04 3. INSPITECH 06 

4. ADIG 01 4. INSPIRE 02 
5. Commandant 54 5. SIIRO 657 

S. 2 I/C 22 6. SIICRY 27 
7. Dy. Commandant 195 7. SIITECH 175 

8. Asstt. Commandant 640 8. SIIRF 05 
9. Medical Officer 269 9. ASIIRO 339 

10. Dy. FA 01 10. ASI/CRY 08 
11. PRO 01 11. ASIITECH 42 
12. AD (Accts) 03 12. ASIIRF 41 

Total 1192 13. HC/RO 235 

Vacancies of Ministrial Staff 14. HC/CRY 205 

1. JAD 01 15. HCIRF 69 

2. SOIAO 55 Total 2018 

3. Hindi Officer 01 V8C8nciss of ExecUliYfl StsII 

4. 8M/OS 17 1. Inspector (Group-B) 711 

5. 4NsP (M) 08 2. Sub-Inspector (Group-C) 782 
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2 3 2 3 

3. Head Constable (Group-C) 673 19. SFSM 01 

4. Constable (Group-C) 20. Mall 01 

(a) For raising 15 new Bns 1n1S Total 163 
and vacancies of newly 
sanctioned Institutions. OeIllils of VIICllnciBs in SSB 

(b) Normal 9311 1. Director General 01 
wastages/anticipated 
vacancies. 2. Addl. Director General 

5. Enrolled Followers 1170 3. Inspector General 01 
(Group-D) 

4. oy Inspector General 2 
Total 30365 5. Commandant 30 

Vacllnciss of Hospitlll SIIIff 6. 2nd In Command 21 

1. Asstt. Matrron/Sister-IIC 27 7. Deputy Commandant 56 

2. Inspector/Ward SisterlMuter 06 8. Assistant Commandant 131 

3. Insp/Pharmacist 05 9. Inspector (GO) 217 

4. SI/Pharmacist 05 10. Sub Inspector (GO) 429 

5. SI/FSN 06 11. Head Constabies (GO) 2486 

6. Sl/Blood Bank Technician 01 12. Naik (GO) 175 

7. SIIPhychiotherapist 01 13. Lance Naik (GO) 447 

B. ASI/Pharmacist 36 14. Constable (GO) 9921 

9. ASIIGenerator Room Technician 01 15. lance Naik (Gardener) 

10. HC/Nursing As8tt. 10 16. Constable (Gardener) 14 

11. HC/Lab Assistant 01 17. Constable (Orderly) 66 

12. HCfT elephone operator 02 18. Sub Inspector (Pioneer) 8 

13. CT /Nursing AssttlDressorlAyah 17 19. Head Constable (Electrician) 3 

14. Ward boy/Girl 23 20. Head Constable (Mason) 2 

15. Cook 03 21. Head Constable (carpenter) 

16. Safai Karamchari 13 22. Nalk (Mason) 2 

17. Washer Man/ohobl 02 23. Constable (Mason) 7 

. lB. Chowkidar 02 24. Naik (Carpenter) 
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2 3 2 3 

25. Lance Naik (Carpenter) 1 54. SM (Steno) 0 

26. Constable (Carpenter) 13 55. Inspector (Clerk) 12 

27. Constable (Electrician) 1 56. lnapactor (Stano) 0 

28. Constable (Painter) 13 57. Inspector (JHT) 0 

29. Constable (Blacksmith) 58. Sub-Inspector (Clerk) 40 

30. Constable (Plumber) 0 59. Sub Inspector (Steno) 6 

31. Dy. Commandant (Comm) 2 60. Asstt Sub Inspector (Steno) 36 

32. Assistant Commandant (Tele) 15 61. Asstt Sub Inspector (Clerk) 47 

33. Inspector (Tale) 32 62. Head Constable (Clerk) 120 

34. Sub. Inspector (Tale) 111 63. Dy Commandant (SMa) 13 

35. Asstt Sub lnepeator (Tale) 234 
64. Asstt Commandant (SMO) 

36. Head Constable (Tele) 509 
65. Sub Inspector (Comp) 24 

37. Constable (Tele) 
'66. Asstt. Sub-Inspector (Lab. Tech.) 

102 

38. Sub Inspector (Armr) 
67. Asstt Sub Inspector (Radiographer) 1 

13 

39. 
68. Asstt Sub Inspector (Comp) 34 

head Constable (Armr) 44 
69. Asstt Sub Inspector (Pharmacist) 13 

40. Naik (Armr) 7 
70. Head Constable (Medics) 

4'1. Lance Naik (Armr) 26 
71. CT (Lab Assistant) 13 

42. CT (Armr) 91 
72. Const (Medics) 4 

43. Lance Nalk (Cook) 0 
73. Nursing Orderty 20 

44. Const (Cook) 470 
74. Asstt Sub Inspector (Vely) 6 

45. Lance Nalk (Dhobi) 
75. Head Constable (Vety) 48 

46. Conal (Dhobi) 226 
76. Constable (Vely) 33 

47. Lance Nalk (Barber) n. Sub Inspector (MT) 20 
48. Const (Barber) 113 78. Sub Inspector (Mech) 19 
49. Const (Satalwala) 237 79. Asstt Sub Inspector (Driver) 4 
50. Const (Helper) 0 so. Head Constable (DriverlWriter) 121 

51. Walter 2 81. Head Constable (WorkshoplMech) 93 

52. Asstt Commandant (Min) 2 82. Naik (Driver) 0 

53. SM (Clerk) 0 83. Lance Naik (Driver) 19 
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2 3 1 2 3 4 

84. Constable (OriverIDR) 593 18. Conat GO 2680 

85. Sub Inspector (Tailor) 1 19. Canst Fire 24 

86. Head Constable (Tailor) 20. Co8nt Dvr 421 

87. Lance Nalk (Tailor) 0 21. Follower Gp '0' 31 

88. Constable (Tailor) 33 Total 4222 

89. Lance Naik (Cobbler) 1 0etsI1s of Vscanclar in AIIIIIIm RiIItI 

90. Constable (Cobbler)' 31 SI.No. Rank Vacant 

91. Conat (Water Carrier) 206 1 2 3 

Total Posts 17901 1. GO 2738 

0tIIIII1s of Va9C09na"cIPs In CISF 2. ClK 87 

SI.No. . Rank Category Vacancy 3. PA 40 

2 3 4 4. COMN 0 

1. IG GO 02 5. EME 132 

2. DIG GO 03 6. ENGR 280 

3. AOIG GO 01 7. MED 22 

4. Sr.Co. GO 18 8. AEC 6 

5. Sr.CO Fire 01 9. ACe 0 

6. CO GO 17 
10. ASC 2 

7. CO Fire 02 
11. APTC 5 

12. RT 2 
8. OC GO 06 

13. HINDI (SM) 4 
9. DC Fire 01 

14. TDMN 0 
10. AC GO .153 

15. Recruit Newty Reported 0 
11. AC JAO 15 at ARTC & S 

12. AC Fire 03 16. Recruit Provisionally 0 
Selected but not yet 

13. SI GO 354 Reported 

14. ASI Min 76 Total 3292 

15. HC Min 249 lMIIIIIs 01 Vscanaiu In BofdtIr StJcuI'lly Fotr:tl 

16. ASI GO 43 1. GP 'A' Exe (GO) 512 

17. HC GO 122 2. GP 'B' & 'C' Exe (GO) 1052 
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1 2 3 2 3 

3. GP '8' & 'c' ex. (Comn) 888 12. AD (Ol) 01 

4. Tradesmen 127 13. Dy. CAO 01 

5. Followers 457 GO cad ... 

6. Water Wing (Tech) 481 SM 12 

7. Printing Press 2 INSP 301 

8. PHO (GOS-Civilian) 0 Sub. Inap 24 

9. Cornbati8ec1 Min 642 HC 0 

10. Non Combati8ecl Min 47 CT 812 

11. Stenographic 63 Total 949 

12. Other Non Min Comb 7 PNR CIlcInt 

13. Pad 114 INSP/OVSR 0 

14. Law Officers 14 SI/OVSR 9 

15. Engineering 103 SllPNR 0 

16. Alr Wing (Tech) 103 HClPNR 0 

17. Medical 199 CTIPNR 21 

18. Veterinary 2; Total 30 

Total 4642 EON c.dre 

DtIIsiIs of V8C8I'7CiB$ in ITBP INSP 0 

1. DIG (GO) 01 SI 18 

2. AC (GO) 31 HC 18 

3. AC (Telecom) 03 Total 34 

4. AC (Engineer) 03 CM Cadre 

5. Director (MedIcaJ) 01 INSP/CM 2 

6. AC (MO) 43 SI/CM 0 

7. AC (TPT) 03 HClCM+LDC 54 

8. evo (SG) 01 SM/Steno 0 

9. AC (JA) 01 jNSPISTENO 2 

10. DC (Ord.) 01 SVSteno+ 10 
Steno Gr. 11+ 

11. AC (Armr) 01 ASVSteno 
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2 3 2 3 

INSP/ACCTTS Hc/RT 42 

Total 69 HC/RO 43 

HT cad ... CTILM 8 

INSP/HT 7 Total 97 

SIIHT MT cad ... 

Total 8 INSP 0 

Cobbler cad ... SI 0 

HC 0 HC 18 

CT 3 CT 38 

Total 3 Total 66 

Annou ... r cad ... MM cad ... 

INSP 2 INSP 0 

SI 0 SI 0 

He 3 He 9 

CT 10 CT e 
Total 15 Total 15 

Follower. AT cad ... 

Cook 14 INSP 0 

w.e. 3 SI 5 

WM 6 He 1 

Barber 6 CT 6 

S.K. 15 Total 12 

Total 44 EDP Cell 

Telecom Ced ... INSP 2 

SM (ROIRT) 0 SI 

INSP/RO 0 ASI+HC 0 

INSP/RT 0 Total 3 

SflRO 3 PrinUng P ..... 

SIIRT INSP 0 
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1 2 3 

HC 0 

CT 1 

Total 

Non-Combetl .. d CIvilian HGO 

Assistant 1 

UDC 0 

Total 

G. Total 1337 

{Tl'III1SIation} 

Infiltration Through River. and Canal. 

*318. PROF. MAHADEORAO SHIWANKAR: 
SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment is contemplating to seal 
the entry points through the rivers and canals along the 
Bangladesh border to check illegal infiltration; 

(b) whether In recent years there has been an 
increase in the cases of infiltration from such areas; 

(c) If so, the details thereof; 

(d) whether the Government has made any 
assessment with regard to the total length of such entry 
points; and 

(e) If so, th~ details of the safety measures taken so 
far in such areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The 
Government has taken several measures to check 
Infiltration by sealing the entry points through the river 
and canals along the Indo-Bangladesh Border, wherever 
feasible. 

(b) and (c) The riverine areas being unfenced, such 
areas are prone to infiltration. 

(d) and (e) Out of total 4096 kms length of Indo-
Bangladesh Border, approximately 1116 kms of the 
Intemational border is riverine. Riverine segments of the 
International Border are being dominated by BSF 
deploying boats and vessels. Tropps deployed on the 
International border are maintaining surveillance over 
riverine areas by carrying out regular patrolling by boats 
and vessels. BSF has also deployed three floating BOPs 
and provided four fast patrol crafts with each BOP to 
dominate the riverine areas in West Bengal. 

{English} 

Regletratlon of SSI 

·319. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of SMALL SCALE INDUSTRIES be pleased to 
state: 

(a) whether the registration for setting up Small Scale 
Industries Is compulsory; 

(b) If so, the details thereof alongwlth reasons 
therefor; 

(c) the kind of benefits that accrue to the registered 
SSls; and 

(d) the steps taken by the Union Government to 
create awareness among the people for the registration 
of their small scale industries? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) No, Sir. 

(b) Question does not arise. 

(c) The registered small scale industries (SSI) are 
entitled to the benefits of the schemes and programmes 
being implemented by the Central Government 

(d) The State Governments and Union Territories are 
responsible for SSI registration. The Central Government, 
through various types of training and development 
programmes organised by its Small Induatrie8 Service 
Institutes and their branches located in the States, creates 
awareness among entrepreneurs for registration of their 
SSI units. 
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Opening of NV, 

-320. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment conducts periodical 
review of the Navodaya Vldyalayas to 8ee that the 
envisaged objectives of these Vidyalayas are being 
fulfilled; 

(b) if so, the details 0' review alongwith action taken 
thereupon; 

(c) whether Navodaya Vidyalayas have been opened 
in all the districts of the country as envisaged In the 
National Education Policy, 1986; 

(d) if not, names 0' the districts where Navodaya 
Vidyalayas have not been opened so far alongwith 
reasons therefor; and 

(e) the time by which Navodaya Vidyalaya is likely 
to be opened In each district of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) and (b) Yes, Sir. Govt. of India had 
constituted a Committee in June 2001 'or suggesting 
relevant changes in the Management Structure and 
Operating Mechanisms to bring about all round 
improvement in the performance of Navodaya Vidyalayas. 
Statement ·1 giving main findings/recommendations of the 
Review Committee and action taken thereon Is enclosed. 

(c) No, Sir. 

(d) and <e) The Govemment of Tamil Nadu has not 
accepted the scheme of Navodaya Vldyalayas. There are 
82 districts in other StateslUTs where Jawahar Navodaya 
VldyaJayas have not been opened so far. Of these, the 
31 districts listed In Statement· II are those where the 
Government has sanctioned the establishment of JNV 
but the school is not functional either because the land 
is not available or for other administrative reasons. The 
list of Statement· III gives details of the 51 districts where 
Govemment has not sanctioned a JNV. The Govemment 
Is committed to opening a JNV in every district in the 
country. However the actual number of sanctions in every 
financial year will depend intsr-IJlia on State Govemment's 
concurrence and availability of resources. 

StI.",.", I 

MIIin FindingslRlICtIITIlTNII1dIIticn6 of Expert CotntnitttNI IJndtIr thtI Ch8117T11111Ship of 

5hti y.N. Ch8tuMHli and Action Tairtln thtInKJn 

SI,No. Findings/Recommendations 

1 2 

1. The analysis of the students strength in Jawahar 
Navodaya Vidyalayas show that the Navodaya 
Vldy8laya Samiti has been more than meticulous 
in fulfilling the requirement of reservation for 
various categories 

2. The results of X and XII class Board 
examinations of Jawahar Navodaya Vidyalayu 
have been very good. However, the performance 
in the Board Examination Is not the only criteria 
for judging academic performance 

Action taken 

3 

No action required. 

Exhaustive action plan has been prepared and 
Implemented to achieve quality performance by the 
students. The quality of the results substantially improved. 
Other action taken are: 
(1) Appointment of staff In JNV, 
(2) Cluster monitoring system, 
(3) Analysis of academic performance of students in 

Board Exam during Principals Conference, and 
(4) Award to Principals and Teachers for commendable 

work. 
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11M, Ahmedabad report indicates that 80% 
students and their famHies are appreciative of 
Jawahar Navodaya Vldyalayas. 75% of the 
students passing out from the Vidyalayas are 
pursuing higher education. 

Over all JNV selection Test mechanism has been 
very fair and objective and has won wide 
acceptance 

18 students compete against each seat. This 
speaks for the SUCC888 of the scheme and Is 
also indicative of the faith of the parents In 
admission system. 

Publicity of Test and supply of application forms 
through Panchayats and Primary Schools 

If the question paper for the Test is changed 
every two years, no pattern is allowed to emerge 
for false coaching centres etc. 

Since there is criticism that selected students 
have inadequate language skltla, Jawahar 
Navodaya Vidyalayas have to aSlume 
responsibility for improving language skills of the 
students admitted through JNVSTI. 

Special screening of the doubtful cases of rural 
category by the District Magistrate 

Though dropout in higher clusel does not 
necessarily indicate deficiencies in the scheme, 
it Is recommended that the Infrastructure create 
at a larger cost should not be allowed to remain 
unutllised due to vacant seats. 

It is not recommended to Increase the intake in 
claas VI, since .this would involve additional 
accommodation and recruitment of more teachers. 

3 

Vldyalayas have been directed to open a MCareer 
Guidance Comer" in the Library and to constitute a career 
counselling committee for providing career guidance to 
the students. Teachers have been deputed for undergoing 
Post Graduate Diploma In guidance and counselling at 
RIE Mysore. 

No action required. 

No action required. 

WIde publicity of JNVST is being ensured through Print 
and electronic media. The message reaches up to Gram-
panchayat level for test. 

Objective type question paper with multiple choice system . 
for JNVSTs has already been introduced and pattem will 
be reviewed periodically. 

Instructions have been issu~ to vidyalayas to strengthen 
communication skill of students as a regular component 
of co-currlcular activities followed at Vidyalaya. 
Co-curricular activities have been systematized to lay 
emphasis on following: 
(i) Language skiHs, I.e. communication 
(Ii) Computer integrated learning 
(ill) Creativity in Art and performing art 
(iv) Science promotion 

Such cases are being scrutinized meticulously at Vidyalaya 
level on· the basis of certificates laued by the competent 
officers to the candidates. 

Lateral entry tests for admiSsion In C/US IX has been 
Introduced with effect form academic year 2003-04 to fill 
vacant seats. Lateral entry of students to class XI has 
aleo been Introduced from 2005-06. 

No action required. 
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Lateral admiaslon in class XI Is not recommended 
in view .of the adjustment problems of students 
in residential culture and also because of medium 
of instruction. 

To ensure optimum utilization of the infrastructure, 
lateral admission in class IX is recommended to 
the extent of vacancies. Since the number of 
vacancies will be small and vary from school to 
school, no reservation of any category will be 
feasible. The admission through such entry will 
have to be in the medium of EnglishIHindi. 

Admission test paper for class IX should be 
prepared by the CBSE, the test conducted and 
the admission finalized on the basis of test by 
the vidyalayas conc$med. 

The possibility of Jawahar Navodaya Vldyalayas 
offering affiliation both with the State Board and 
Central Board has been found to be devoid of 
merit. It would seriously undermine the concept 
of national identity and uniformity, it would also 
create problems of the medium of instructions. 
Henee not recommended. 

Management of the Navodaya Vldyalaya Samlti 
at National level is strongly supported. 

In order to ensure that delay in meetings of the 
Samlti or Its Executive Committee not result In 
delay in decision on implementation issues, it Is 
recommended that Addl. Secretary in the 
Department of Education should be designated 
Vice-chairman of the Samiti and executive powers 
should be delegated to him as In the' KVS. 

Since Samiti does not have expertise in many 
key areas like training, sports, computer literacy 
act, it is recommended that the Samlti should 
either create positions at the level of JointlDeputy 
Director for about half a dozen such areas or 
should appoint experts on tenure basis as 
Consultant for each of such areas. 

It is recommended that school should attempt to 
give the contract of catering/mess through 
competitive bidding to persona having diploma in 
nutrition or catering. 

3 

It has been decided to Introduce lateral entry of students 
In Clasa XI allo based on their performance In CSSEI 
State Board exams from the academic year 2005-06 for 
optimum utUization of resources. 

Admission for Lateral entry into class IX has been 
conducted in medium of EngllahlHindi. Vacant seats In 
reservation category are filled with same categories. 

Admission test paper for admission to class IX Is prepared 
by CBSE, Evaluation work taken up by ROs and results 
declared. 

No action required. 

No Action required. 

It has been decided that meetings of executive Committee 
will be convened after every three months and the 
meetings of General Body of the Samlti will be convened 
after every six months. At present, Minister of State in 
the Ministry of Human Resource Development Is the Vice-
Chairman of the Samlti. 

Samlti is taking the help of professionals in various areas 
like teacher training, Adolescent Education Programme 
and computer literacy for students. Samitl has also 
engaged an AcNocate of Supreme Court of India to assist 
the Samiti in dealing with matters relating to court cases 
as well as legal matters. 

All the Vidyalayas are managing the mess through the 
regular staff already appointed for this purpose. The 
present system is considered satisfactory. 
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Wherever good consumer or cooperative bazaars 
available, they should be Inspected by the 
regional offic:er and on being found suitable, the 
neighbouring district vldyalayas permitted to 
purchase articles rations from these societies. 

Similarly arrangements may also be made for 
procurement of cooking gas, mild and uniforms 
for students. 

House-system should be reorganized hostel-wise, 
a teacher/housemaster should be made 
responsible for one hostel instead of present 
system, he should be assisted by a part-time 
matron/assistant who could be one of the wives 
of a teacher or a contract employee. 

Girl's hostel should be provided with separate 
boundary wall and security staff at the gate. 

Each school should have a boundary wall and 
Security guards should be employed at the gate 
for monitoring and controlling of movements of 
children. 

Part-time Doctor should come every alternate day 
for at least two hours. Similarly the Psychologist 
would also be engaged 88 a Counsellor. A 
second Nurse Is to be provided wherever the 
existing Nurse is a male candidate. Remuneration 
of part-time Doctor and Psychologist as 
Counsellor should be around Rs. SOOC/-per 
month. 

Service conditions of the teachers are not 
attractive. Working hours are also longer. 
T eache~ should be compensated by some 
financial facilities for these handicaps. 

The teachers of Navodaya Vidyalayas should be 
brought under penSion sCheme 81 appflcable to 
KVS. 

3 

The system of procuring Items from cooperatIVe bazaars 
Is being foHowed by the vldyalayas. 

The system of procuring Items from cooperative bazaars 
is being followed by the vidyalayas. 

The existing House system in the JNVs is under review. 
The same will be reorganized In accordance with available 
hostel buildings. Part time lady matrons are being 
appointed In schools. 

Sasing on the proposals received for construction of 
separate compound walls for girls hOltele. need based 
sanctions are issued within the available financial 
reeources. 

Need based sanctions are Issued within the available 
financial resources for construc:tion of boundary walls. 
Vldyalayas have also been authorized to make 
arrangements for proper safety and aecurtty of students 
out of feee collected. 

Prlncipele have been authorized to engage an additional 
female Staff Nurse on contract basis in the JNVs where 
a male Staff Nurse is wOrking. The remuneration of part-
time Doctor has been Increased to As. 10001-per month. 

Teachers in Navodaya Vidyalayas have been extended 
pay scales and allowances as approved by the 
Government of India. They ar~ also provided free 
accommodation and education of their wardl in the 
Vidyalaya. There is no proposal at present to provide 
any additional financial incentives. 

The proposal for extension of penSion benefits to 
employees has not been approved by the Govemment 
as a matter of policy. 
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The Government should consider sanctioning 
rural area allowances to the teachers and other 
employees of Navodaya Vidyalayas. 

Where the vehicle has not been provided, the 
Principal should be authorized to engage a 
vehicle on daily hiM up to 7 days in a· month. 

Mostly learned persons in and around the district 
should be used for panel inspections. The panel 
should include people with diverse backgrounds 
like administration, medical etc., to look after 
various aspects of the school management. 

This panel should look into the eaffler repol18 
and focus on not more than 6-8 priority items. 

A fee of Rs. 200/-per month should be collected 
from the parents who eam more than Rs. 240001 
per annum. There is no nead for exempting any 
social categories basing on the caste or 
community. It is a purely economic decision to 
be judged on the consideration of capacity of 
the families to pay irrespective of their description 
of the society. 

Such income collected through fees, should be 
kept exclusively at the disposal of the vidyalaya 
for various developmental activities. 

Opening of more new Navodaya Vidyalayas 
should be kept In abeyance for next three y..,. 
and during this time, available resource should 
be utilized to construct the buildings for the 98 
schools functioning in temporary accommodation. 

Responsibility for recruitment of teachers should 
be given to an autonomous recruitment board, 
which could be common for both KVS & NVS. 

3 

There is no pl'OpO$al at preeent to provide any additional 
financial Incentives to the employees of Navodaya 
Vidyalayas. 

Principals have been authorized to engage a vehicle on 
contract basis in those Vldyalayas where vehicles have 
not been provided or have been condemned. 

Persons from various functional areas and experience 
are being Included in the panel for Inspections of 
Vidyalayas. 

Panel inspection reports received are being analysed from 
angles of various components, e.g. Academics, residential 
etc. 

Decision has been taken for charging fHS from the 
students of JNVs, and ordera laaued on 01.8.2003. Fee 
is being charged 0 Rs. 2001-per month from students of 
class IX to XII, exc/udng students of SClST, girts, disabled 
and the students below poverty line. 

The feel collected is being kept in a separate head of 
account named "Vidyalaya Vikas Nldhr Orders Issuad to 
Principal to utilize ·Vidyalaya Vikas Nidhl" for the 
development programmes of schools. 

While sanctioning of the new JNVs, Samiti is taking all 
possible care to ensure that the minimum basic 
Infrastructurel facilities required for starting the V1dyalaya 
is made avallable by the State Govemment authorities. 
Special attention Is being paid to ensure that the Vldyalaya 
already sanctioned are made operation at the eartiest 
possible by vigorously pursuing with the State Govemment 
authorities to make available suitable temporary 
accommodation with other basic facilities to run the 
Vidyalaya smoothly. 

At present, the recruitment/selection of teachers is being 
done by outside agency like Ed. ell etc. This system is 
found to be satisfactory and no change is contemplated 
for the present. 
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The recrulbnent board should have a fuU time 
Chairman aasiated by part time members. 

Recruitment being made at school level should 
be continued except in Nofth..East due to the 
Insurgency problems and possible linkage of local 
persons with insurgency outfit. 

The transfer policy for teachers formulated by 
Navodaya Vidyalaya Samiti is good. 

Teachers should be transferred normally after 
seven years-there should be a fixed term of 
three years for posting in nor1h ..... Teachers 
should not be posted within 200 kms from their 
native place. This restriction should also apply 
to non-teaching staff. In nor1h east teaching and 
non-teaching staff should be posted from the 
same district except Assam. 

A transfer policy for non-teaching staff should 
also be finalized. 

Attention needs to be placed to learning oriented 
which does not seem to have been attended so 
far. 

Emphasis should be laid on speaking and reading 
skills. For every class aufficiently large number 
of books could be identified and dMded into sub-
categories. Students should be asked to choose 
one book from each category and p .... ent a 
summary in a seminar In hla class. Speaking 
skiUs particularly are more important with regard 
to third.\tlnguage. 

Navodaya Vidyalayae should shift from evaluation 
through marks to evaluation through grades. The 
grades should have a provision for the 
88S888m8nt of the participation of students In 
co-curricular activities. This should be done for 
all the classes from VI to IX. 

The teaching method needs urgent reform. 
Intensive training programmes are to be 

3 

No permanent recrulbnent board has been constituted. 

Appointment to non-teaching posts at school level are 
being done by the Principals locally. In cue of north 
eastem States, necessary precautions Is being taken to 
avoid people having linkage/contacts with Insurgency 
outfits. 

No action Is required. 

A fixed tenure of three years has been prescribed for 
teachers posted in North East Region. Teachers are not 
being posted in their native diatricts. 

Transfer of non-teaching staff is also being done throt9'l 
couseIIing procedures. 

Focus is shifted to learning adequate care is being taken 
to ensure learning centered teaching activity and Inter 
active teaching. 

As per new guidelines (in respect of CCA activities) 
circulated, second week of the month has been kept 
reserved for organizing CCAs pertaining to development 
of communication abilities/skills. These CCAs are being 
aucceesfully organized, as monitored through the reports 
received from cluster Incharges. 

Internal examination for all non-board clas88S excluding 
class-VI was conducted as a common examination through 
ROs from annual examination 2004. CCE being 
Implemented in JNVs, grading is being used while 
assessing co-scholastic activities. In scholastic activities, 
grading will be introduced after having received guidelines 
from CBSE. 

Training programmes for newly recruited teachers are 
being conducted at Navodaya Leadership Institutes. Also 
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organized for teachers to shift from lectUring to 
talking manner. 

There is a wide spread perception among 
teachers that they are over burdened. While there 
is no over burden, the tendency of Samltl to 
prescribe everything good as laid for such an 
impression. Therefore, co-curricular activities 
should be divided into three or four groups. Each 
student should be asked to choose one activity 
and he should be assessed on that activity. 

To make SUPW, more meaningful, each class 
should be divided into groups consisting of 5-6 
students and they should be asked to take care 
of cleanliness and beautification etc. 

For widening mental horizons of the students, 
Vidyalaya should invite eminent people from 
different professions to address the children. 

Syllabus conceived by Navodaya Vidyalaya Samitl 
In computers Is unrealistic; students should be 
taught to handle basic things like Wlndowsl 
Sending and reaching e-mails and· access to 
internet etc. 

The migration should not be Implemented for 
schools affected by insurgency-agg~avating 

indiscipline and the schools which are functioning 
in temporary accommodation. 

A small number of concrete actions for pace-
setting activities should be taken up instead of a 
large number of general ideas. 

Teacher Training Institutions on regional basis 
should be set up for Navodaya Vidyalaya jointly 
with KVS or may be separately. The focus of 
training should be on content, teaching 
technology, value education and computer literacy 
etc. 

3 

training programmes for identified teachers (with low output 
in CBSE exam) are being taken up by different regions. 

Vldyalayu have been communicated In detail about 
choosing CCAs to be organized In their Vldyalayas In 
the fields of science promotion, communication abilities 
skills, leT and In art and performing art. They have been 
asked to ensure maximum participation from students. 

To inculcate the habit of dignity of labour, children are 
entrusted with responsibilities of cleanliness of hostels 
and schools. 

Eminent people of different professions are being invited 
at JNVs, though such a schedule of lectures, twice In a 
month has not been provided In the school calendar. It 
has been followed during 2004-05 as per the reports 
received. 

All Students of Navodaya Vldyalayas are taught the use 
of basic application of MS Word and Power 'Point. Besides 
teaching the operating system I.e. windows, they are also 
taught use of Internet and sending E-maits. 

Migration linkage have been reconsidered In such JNVs. 

Children of neighbouring schools are being trained In 
computer education programme, environment Improvement 
projects, commutation of resources, and adult literacy 
programme. 

For providing Inservice training to teachers, five training 
institutes named 'Navodaya Leadership Inetitutes' have 
been set up at Chandigarh, Ghazlabad, Goa, Guntur and . 
Ranga Reddy. These are presently manned by 
experienced Principals and Assistant Directors of the 
Samltt. Assistance of out side experts Is obtained in such 
courses. 
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Though the sports and physical education is 
important and desirable, it should be considered 
sufficient if students participate regularly with 
enthusiasm in sports. instead of aiming at 
achieving excellence. 

While training In Yoga, Navodaya Vldyalaya 
Samiti should carefully screen the Yoga 
institutions and approve only standard ones. 

3 

Mass participation of students In sports and games at 
Vldyalaya level is being encouraged. Every student attends 
moming PT. Yoga and in selected games in the evening. 

Special Yoga training programme hu been started In 
selected Jawahar Navodaya Vldyalayas of the country in 
collaboration with Kalvalyadham Lonavala. 

SIll,.",.", H 

Status of Non.FIII'ICIion8I N6M1drys V"')"S$ in thIJ Country IJS on 12.08.2005 (lJisIrict-Wlss) 

State DistrlctlJNV Year of Reason for non-functional status 
Non- Sanctioned 

functional 

2 3 4 5 

Arunachal Pradesh West Kamang 2005-06 Temporary accommodation made available recently. 
Scholl opened from 2005-06. 

Bihar Rohtas 2001-02 Temporary accommodation not available 

Bihar Lakhisaral 2003-04 Temporary accommodation not available 

Chhattlsgarh Bastar 2004-05 Temporary accommodation not available 

Gujarat Danga 2002-03 Temporary accommodation not available 

Gujarat Anand 2005-06 JNVST yet to be conducted. 

Himachal Pradesh Kullu 2001-02 Temporary accommodation not available 

Jhal1<hand Jamtara 2002-03 Temporary accommodation not available 

Kerala Waynad 2004-05 Temporary accommodation not available 

Madhya Pradesh Guna 2004-05 Sanctioned recently during August 2004 only. 
Temporary accommodation yet to take over. 

Madhya Pradesh Shahclol 2004-05 JNVST conducted on 31st July 2005 likely to be 
functional soon. 

Mlzoram Mamlt 2003-04 Temporary accommodation not available 

Mizoram Aizwal 2002-03 Temporary accommodation not available 

Mizoram Kol8sib 2002-03 Temporary accommodation not avaHabi. 

Mlzoram Chlmtupui 1992-93 Cloased down due to leu enrolment 
(Lawngtlai) and on administrative reasons. 
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2 3 4 5 

1B. Mlzoram Lunglei 1987·88 Closed down due to Jess enrolment and on 
administrative reasons. 

17. Mlzoram Saiha 2005·06 JNVST conducted on 318t July 2005 likely to be 
functional soon. 

18. Mizoram Champhai 2005-06 Temporary accommodation not available 

19. Nagaland Kiphlre 2005-06 Temporary accommodation not available 

20. Orissa Nayagarh 2005·06 JNVST yet to be conducted. 

21. Sikkim East Slkklm 2005·06 JNVST conducted on 31st July 2005 likely to be 
functional soon. 

22. Tripura North Trlpura 2002-03 Temporary accommodation not available 

23. Uttar Pradesh Sharawasti 2002·03 Temporary accommodation not available 

24. Uttar Pradesh Ambedkar Nagar 2003·04 Temporary accommodation not available 

25. Uttaranchal Dehradun 2002·03 Temporary accommodation not available. 

26. Uttaranchal Pauri Garhwal 2005·06 JNVST conducted on 31st July 2005 likely to be 
functional soon. 

27. West Bengal Hooghly 2004·05 Temporary accommodation is under renovation 

28. West Bengal Jalpalguri 2005-06 JNVST conducted on 31st July 2005 likely to be 
functional soon. 

29. West Bengal Bankura 2005·06 JNVST conducted on 31 st July 2005 likely to be 
functional soon. 

30. West Bengal Uttar Dinajpur 2005·06 JNVST conducted on 31st July 2005 likely to be 
functional 800n. 

31. West Bengal Birbhum 2005-06 JNVST not conducted. 

Total 31 

S-""""nt In 2 3 4 

List of DIstricts whsnI JN~ hsvtl not bt!Isn opsnsd 4. Koriya (Baikunthpur) 

SI.No. State SI. No. of Name of District 2. Madhya Pradesh 5. Umariya 

Districts 6. Burhanpur 

2 3 4 3. Orissa 7. Jagatsingpur 

8. Jhajpur 
1. Chhattlsgarh 1. Jashpur 

9. Deogarh 
2. Kanker 10. Bargarh 
3. Kawardha 11. Bhadrak 
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1 2 3 4 2 3 4 

4. Andhra Pradesh ,12. Hyderabad 12. Meharashtra 40. Mumbai 

5. Delhi 13. East Deihl 41. Mumbal Suburban 

14. West Deihl 42. Dhule 

15. North Delhi 43. Bhandara 

16. South DeIhl 13. Arunachal Pradesh 44. Kurung Kumey 

17. Central Delhi 45. Upper Dlbang Valley 

lB. North East Deihl 14. Assam 46. Dhubrl 

19; South East Deihl 47. Nagaon 

6. Haryana 20. Fatehabad 
48. North Cachhar Hills 

7. Uttar Pradesh 21. Ceoria 
49. Bongalgaon 

22. Rampur 
15. Nagaland 50. Dimapur 

51. Zonobuto 
23. Hamirpur 

Note: The position Is Including the newly created Districts and 
24. Ghaziabad excluding the Tamil Nadu State. 

B. Bihar 25. Arwal Catergorl .. tlon ot Orl... •• 8-1 S .. te 

9. Jhari<hand 26. Simdega 3126. SHRI PARSURAM MAJHI: Will the Minister of 

10. West Bengal 27. Cooch Bihar 
HOME AFFAIRS be pleased to state: 

28. Dakshin Dinajpur 
(a) whether the Govemment of Orissa has made a 

request to the Centre to categorise Orissa as a B-1 State: 

29. Howrah and 

30. Maida (b) If so, the steps taken in this regard? 

31. West Midnapur THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 

32. Dakshln 24 Pargana and (b) Yes Sir, requests have been received In the past 
from the State Govemment of Orissa to categorize Orissa 

33. PlArulia as B-1 State for 75% central funding under the Scheme 

34. Kolkata (New District) 
for modemization of State Police Forces. A proposal to 
revise this Scheme including re-categorization of the 

11. Gujerat 35. Amreli States, Is under consideration of the Govemment. 

36. Ahmedabad Meg. City Project In Weat Bengal 

37. Narmada 3127. SHRIMATI MINATI SEN: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

38. Navaari 
(a) whether the Central Govemment representatives 

39. Valsad are the member of Recommendation Committee on the 
Mega City Project; 
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(b) If so, whether In presence of the Central 
Govemment representative., the works relating to roacia, 
flyovers, drinking water, drainage systems, housing etc. 
in West Bengal were finalised by the Recommendation 
Committee; 

(c) if so, the details thereof; 

(d) whether the project for water, traffic & 
transportation and housing and regional development have 
been cleared by the Govemment of West Bengal; 

(e) if so, whether upon introduction of National Urban 
Renewal Mission, the Govemment has imposed various 
conditions that stand 88 hindrance In the completion of 
Mega City Scheme; and 

(f) if so, the facts thereof and reaction of the Union 
Govemment thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) Yes, Sir, as per the guidelines 
for Centrally Sponsored Scheme for Infrastructure 
Development in Mega Cities, representatives of Central 
and State Govemments are members of State Level 
Sanctioning Committee (SLSC) for each mega city 
including Kolkata. 

(b) Yes, Sir, all urban infrastructure projects for 
Kolkata Mega CIty are sanctioned by the SLSC for Koikata 
Mega City. 

(c) As per available information, the following 
components were sanctioned by the SLSC:-

(Rs. In crore) 

Component Estimated cost 

Water supply project 453.31 

Traffic & transportation 370.50 

Sewerage & Drainage 50.95 

Solid Waste Management 21.59 

Housing & Area Development 329.56 

Commercial projects 35.70 

Bustee Improvement 3.43 

Environmental improvement & restoration 2.31 

Total: 1267.35 

(d) As per the guideR ... for Centrally Sponsored 
Scheme for Infrastructure Development in Mega Cities, 
projects are sanctioned by the SLSC and not required to 
be cleared by the State Govemment. 

(e) and (f) No, Sir. Central share of funds is to be 
provided for completion of on-going projects/schemes 
sanctioned under the Centrally Sponeored Scheme for 
Infrastructure Development in Mega CitIes. 

Revival of Cloeec:t SIck 881 Unlta 

3128. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of SMAU SCALE INDUSTRIES be pleased to 
state: 

(a) whether the Reserve Bank of India has issued 
guidelines to Scheduled Commercial Banks, for their 
revival of closed and alck SSI units, especially for militant 
affected State like Jammu and Kashmir and North East 
States; 

(b) if so, the details thereof; and 

(c) the number of closed SSI units declared sick In 
Jammu and Kashmir during the last three years, till date? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) The Reserve 
Bank of India (RBI) issued detailed guidelines in January 
2002 to all scheduled commercial banks on rehabilitation 
of sick srnaU acale industries (SSI) in the country, including 
those in Jammu and Kashmir and the North Eastem 
States. These guidelines include, inltlr mis, change In 
the definition of sick SSI units, norms for deciding their 
viability, concessional finance, etc. 

(c) As per the latest data compiled by the RBI from 
the scheduled commercial banks, the number of sick SSI 
units In Jammu and Kashmir, as at the end of March, 
2002, 2003 and 2004 were 2438, 2114 and 309 
respectively . 

Ban on U.. of Benzene In Diamond Induatry 

3129. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
&tate: 

(a) whether the Gujarat Govemment has banned the 
use of benzene in diamond industry; 
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(b) if so, the details thereof and the reasons therefor; 
and 

(c) the stand of the Union Govemment on the ban 
on benzene? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) Yes, Sir. The Govemment of 
Gujarat has already banned the use of Benzene and 
substances containing Benzene by Notification No. G.N.l. 
& E.D. No. GR/GUJ/4OIFAC/1090/557-N-E dated 15th 
February, 1995, in the process of 

(i) Manufacturing of vamishes, Paints and thiners. 

(ii) Cleaning and clegreuing operations. 

It lncludes the diamond industry aIao. 

Use of Benzene to mart< rough diamonds may lead 
to hazardous impact on the health of the workers. 
Diamond trade in the country supports ban of Benzene 
causing health hazard. The Union Govemment may 
support the stand taken to prevent health hazards. 

[T"nsI8tion] 

Introduction of Mono Rail 

3130. SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment Is contemplating to 
introduce mono rail in various cities of the country; 

(b) if so, whether the Government proposes to 
introduce mono rail in some cities of Gujarat al8o; and 

(c) If so, the time by which such mono raH Is likely 
to be introduced? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) The Govemment of India has 
not receiv~d any proposal from any State Govemment to 
introduce monorail. 

(b) and (e) Do not arise. 

{English] 

Amlt8nee to IHHL by STC 

3131. SHRI M. APPADURAI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether STC (State Trading Corporation) has 
provided assistance to MIs. India Household and 
HeaJthcare Ltd. (IHHL) to promote LG Business in India; 
and 

(b) if so, the detaUs thereof alongwlth terms and 
conditions finalized between STC and IHHL? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) The State Trading Corporation 
of India Ltd. (STC) had signed a Memorandum of 
Understanding (MOU) with MIs. India Household & 
Haalthcare Ltd. (IHHL), Bangalore on 26.03.2004 initially 

. for a period of one year extendable further on mutual 
consent of parties, for import of Skin care, Body care & 
other Health care products of LG Care, Korea. As per 
the MOU, the STC has offered to provide letter of credit 
facility for import of goods up to an amount of As. 100 
crore during 2004-05, subject to fulfilling the prescribed 
conditions. But actually goods worth Rs. 17 crores only 
were imported 80 far through this arrangement. The entire 
imported goods have been delivered to the party against 
full payment. The basic terms & conditions of MOU are 
that imports will be effected against submission of 20% 
Eamest Money Deposit by the party against each indent 
and goods will be delivered either on High Seas or Ex-
bonded Warehouse or Ex-Godown on receipt of full 
payment of material. 

[TflIns/ation] 

Theft of Vehicle. 

3132. SHRI MANOJ KUMAR: win the Minister of 
HOME AFFAIRS be pleased to &tate: 

(a) whether thousands of vehicles stolen are not 
traceable in Delhi during the last three years; 

(b) if so, the reasons therefor; and 

(e) the steps takenlbeing taken by the Govemment 
to tackle this problem? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) Yes, SIr. 
Details of the cases of stolen vehicles reported In Delhi 
during the years 2002, 2003, 2004 and 2005 (unto 31st 
July) are Indicated below: 

Year 

2002 

2003 

2004 

2005 (Upto 31st July) 

Cases 
reported 

7434 

7444 

8873 

4906 

Number of 
vehicles not 

recovered 
so far 

5422 

5868 

6890 

4063 

(b) The main reasons for the stolen vehicles not 
being traced out are that the auto-lifters dispose of such 
vehicles In far-off places Including North Eastem States, 
Jammu and Kashmir and Nepal from where recovery of 
such vehicles Is difficult; and failure of the Transport 
Departments of States to follow the provisions of rules 
regarding registration of vehicles meticulously. 

(c) The steps taken by Deihl Police to tackle the 
problem of auto-theft in Delhi include formation of Anti-
Auto-Theft-Squad in each district; exercising proper 
vigilance at the border check posts; deployment of 
policemen In plain cloths to collect Intelligence; collection 
of data regarding auto lifters; deployment of decoy 
vehicles to nab the auto lifters; exchange of intelligence 
with neighbouring States; etching the number of vehicles 
on windshields; use of SMS service to facilitate recoveryl 
linking of stolen vehicles; use of Zonal Integrated Police 
Network (ZIPNET) with districts of neighbouring States 
for online exchange of information, etc. 

Killing of Personnel of PMF by Terrorists 

3133. SHRI BAPU HARI CHAURE: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the total number of persons of CRPF and other 
para-military forces killed in the terrorist attacks on their 
camps during each of the last three years, Force-wise; 

(b) whether their dependents have applied for jobs 
on compassionate grounds; 

(c) If so, the details thereof; 

(d) the total number of applications are pending; and 

(e) the time by which such appHcations are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
The number of personnel of Central Police Forces (CPFs) 
killed In terrorist attack on their camps during each of 
the last three years, force-wise is given below: 

Force Year wise No. of p8reonnel killed 

CRPF 

BSF 

CISF 

SSB 

2002 

14 

05 

Nil 

02 

2003 2004 

04 23 

07 01 

02 Nil 

Nil 01 

(b) and (c) The number of dependents of CPFs 
personnel killed in such attacks, who have applied for 
job on compassionate grounds is as under: 

CRPF 14 

BSF 04 

CISF 02 

sse 01 

(d) and (e) 19 pending applications are at various 
stages of processing. As employment to suitable 
candidates will be provided subject to availability of 
vacancies, therefore, It is not poaeible to set out a time 
frame. 

/English} 

StIle and Purcha.. of Agrlcultul'll' Land 

3134. SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the sale and purchase of agricultural land 
has been banned in Deihl; 

(b) If so, the details thereof; 



83 AUGUST 16, 2006 84 

(c) whether there is any proposal to ban the sale 
and purchase of farm houses which are using agricultural 
land for non-agricultural purposes; and 

(d) ,if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) and (b) Govemment of 
National Capital Territory of Delhi (GNCTD) has informed 
that It has iasued orders on 1 st June 2005 to the effect 
that neither sale deeds nor general power of attomeys 
will be registered In respect of small plots of agricultural 
land for patently non-agricultural purposes. 

(c) and (d) In cases of farm houses being used for 
non-agricultural purposes or where structures are 
constructed more than the permissible limit, action under 
Section 81 of the Delhi Land Reforms Act 1954 Is initiated 
by the concemed Revenue Assistant and during the 
pendancy of action under Section 81 or subsequent 
vesting of the land in Gaon Sabha, no sale is permitted. 

/TflII1SIstionJ 

Setting up of Technical Unlveraltl •• 

3135. SHRIMATI RUPATAI D. PATIL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Union Govemment proposes to set 
up some new technical universities In the various parts 
of the country; 

(b) if so, the details thereof, State-wise and location-
wise; and 

(c) if not, the reasons therefor? 

THE MINIST£R OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) and (c) 00 not arise. 

fEngli8hJ 

DI.patch of Flreworka In SIvaka.1 

3136. SHRI RAGHUNATH JHA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether manufacturers of fireworks and crackers 
at Sivakul In Tamil Nadu are dispatching more quanttty 
of flrewor1cB and crackers per invoice without caring for 
dealers per day holdings and violating the provisions of 
Explosive Act and Rules; 

(b) if 80, the details thereof and the reasons therefor: 

(c) the steps taken by the Govemment to strictly 
implement the provisions of explosive Act and Rules; 

(d) the names of the manufacturers and dealers 
booked for violating the provisions of the Explosive Act 
and Rules during each of the last five years; and 

(e) the action taken by the Govemment against each 
of them so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) Rule 7 of the Explosives Rules, 
1983 specifieS that the explosives delivered or dispatched 
shall in no case exceed the quantity which the person to 
whom they are delivered or dispatched is authorized to 
possess with or without a licence under these Rules. 
The fireworks and crackers manufactured at Sivakasl in 
Tamil Nadu by the licence holders of Petroleum and 
Explosives Safety Organisation (previously Department of 
Explosives) are dispatched to the licence holders in 
various parts of the country within the capacity of the 
licence holders. No violation of dispatched quantity 
exceeding the licensed quantity by the manufacturers has 
come to the notice of Petroleum and Explosives Safety 
Organisation. Officers of Sivakasl Sub-clrcle and other 
Circle/Sub-circle offices of Petroleum and Explosives 
Safety Organisation are undertaking periodic Inspection 
and surprise inspection for verifying records of 
manufacturers and wholesale dealers to ensure strict 
Implementation of provisions of Explosives Act and Rules. 

(d) and (e) Information is being collected from the 
concemed authorities. 

Nexel Affected Stat •• 

3137. SHRI TATHAGATA SATPATHY: 
SHRI BADIGA RAMAKRISHNA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 
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(a) whether the Union Government has received 
representations from the various State Govemments to 
include more districts for grant of central assistance under 
Naxallte prone areas; 

(b) if so, the details in this regard; 

(c) the action taken by the Govemment thereon; 

(d) whether the Union Government has issued any 
guidelines to the Chief Secretaries of Naxal hit States to 
ensure proper implementation of Important strategic 
decision to tackle the naxal problem; 

<e) if so, the details in this regard; 

(f) the response of State Government thereto; and 

(g) the measures being taken to counter the activities 
of naxal Groups? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) After examination of the proposals received from 
the various naxalite affected States for inclusion of more 
district under the Security Related Expenditure (SRE) 
Scheme, the Government has included 21 additional 
nualite affected districts, namely, Guntur, Prakasam, 
Anantpur, Kumool, Vizianagaram, Visakhapatnam, East 
Godavari and Srlkakulam (Andhra Pradesh); East 
Champaran, WMt Champaran, Sitamarhi, Arwal, Nawada 
and Jamul (Bihar); East Singhbhum, West Singhbhum 
and Saraikela-Kharaswan (Jharkhand); Mandla (MP); 
Korea (Chhattisgarh); Sundargarh and Keonjhar (Orissa), 
under the Security Related Expenditure (SRE) Scheme 
w.e.f. 2004-05. 

(d) to <f) The Chief Secretaries and DsGP of the 
naxallte affected States have been requested to adopt 
an integrated approach to address the naxellte problem 
srmultaneously on security, development and public 
perception management fronts. 

They have a180 been asked to accord a high priority 
to soclo-economic development of the affected areas and 
draw a time-bound action plan based on the decisions of 
the various meetings held on the subject. The State 
Govemments have initiated the follow up action in this 
regard. 

(g) The Central Govemment has adopted a multi-
pronged strategy to tackle the problem of naxalism which 

includes <a) having a peaoa dialogue by the affected 
States, wherever feasible, with naxalgroupe wiling to 
abjure violence, (b) modemlzation and strengthening of 
the State Police forces, long tenn deployment of Para 
Military forces, intensified Intelligence based well-
coordinated anti-naxallte operations, (c) focused attention 
on integrated development of the affected areas and (d) 
removal of aocio-cultural alienation of people, gearing up 
of public grievances red...... 8yMem and creation of 
Local Resistance Groupe. 

Capital Investment In Induatrlal Unite 

3138. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

<a) the number of industrial units Nt up In private! 
~Ic sector In Maharuhtra during the lut three years; 
and 

(b) the amount of capital inV88tment made by theee 
units during the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND. INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): <a) and (b) The number of lnc:lu8trial 
Entrepreneur Memoranda (lEMa) flied and L..eaera of Intent 
(LOIs)lOlrect Industrial l.icencee (Dlle) -.....d for the Stale 
of Maharashtra during the period from 1-4-2002 to 
31-3-2005 was 2010 with proposed Investment of 
Rs. 43632 crore. 

No Industry DIstricta 

3139. SHRI KAILASH MEGHWAL: WHI the Minister 
of COMMERCE AND INDUSTRY be pleued to state: 

<a) whether the Govemment has conducted a survey 
to Identify the no industry di8Iricta in the country; 

(b) H 80, the details thereof; 

(c) whether the Govemment hu any scheme to set 
up industries In these dIatricts; and 

(d) H so, the details thereof alongwtth the provleion 
of funds during the current year? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) The All India Gradation Uat 
prepared on the basis of financial Infraatructural and 
industrial parameters has identified the following districts 
as 'no industry' district: 

District State 

Godda, Gumala, Arana, Madhepura, Bihar 
Khagarla, Kishanganj, Madhubanl, 
Jahanabad, Saharaa, Lohardagga 

Siddharthnagar, Maharajganj Uttar Pradesh 

Uttarkaahi, Chamoll Uttaranchal 

Banner, Jaisalmer, Churu Rajasthan 

Chatarpur, Sarguja Madhya Pradeshl 
Chhatttegarh 

Cooch Bihar, Bankura, West Bengal 
Maida, Jalpaigudl 

Kalahandl, Phulbanl Orilea 

Wayanad, Iddukkl Kerala 

(c) and (d) The Growth Centre Scheme was 
introduced In 1988 with the objective to promote 
Induab1aIIsatio of the Industrlaly backward di8tricta. Under 
the scheme 71 growth centr. have been approved to 
be .et up throughout the country in the selected 
induatrially backward dIetricts. An amount of As. 1.00 crore 
has been kept in the budget estimate for the current 
financial year. 

/EngIi$h} 

exhibition. AbrcNld 

3140. SHRI S.K. KHARVENTHAN: Will the Minister 
of COMMERCE AND INDUSTRY be pleued to state: 

(a) whether the Govemment is organizing exhibitions 
abroad; 

(b) H 80, the names of countries where exhibitions 
were organised during the last three years; 

(c) the expenditure incurred thereon; and 

(d) the outcome of theae exhibitions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Yes, Sir. 

(b) The required Information Ie as follows: 

Year 

2002·03 

2003-04 

2004-05 

Countries 

Switzerland, Germany, France, Italy, 
Belgium, Spain, UAE, UK, Libya, 
Romania, Algeria, Zambia, Hungary, 
South Africa, Uganda, Iran, Iraq, Sudan, 
Russia, Ethiopia, Brazil, Japan, Korea, 
Hong Kong, Mexico, Panama, USA. 

Switzerland, Germany, France, Italy, 
Spain, UAE, UK, Libya, Algeria, Zambia, 
Hungary, South Africa, Uganda, Iran, 
Sudan, Russia, Ethiopia, Portugal, 
Tanzania, Turkey, Mozambique, Poland, 
Uzbekistan, Egypt, Canada, China, Hong 
Kong, Japan, Mexico, Malaysia, 
Panama, USA. 

Switzerland, Germany, France, Italy, 
Spain, UAE, UK, Libya, Algeria, South 
Africa, Uganda, Sudan, Russia, Ethiopia, 
Portugal, Tanzania, Mozambique, 
Poland, Uzbekistan, Egypt, Syria, 
Greece, Croatia, Bahrain, Czech 
Republic, Australia, Brazil, China, 
Columbia, Japan, Korea, Mexico, 
Mongolia, New Zealand, Panama, USA, 
Vietnam. 

(c) The requisite detail is given below: 

Vear 

2002·03 

2003-04 

2004-05 

Total Expenditure (Rs. in Iakhs) 

2050.67 

1782.20 

1275.23 (provisional) 

(d) India's product capability was displayed and 
projected in these Exhibitions. Organisation of participation 

. of Indian companies in exhibitions abroad haa a catalytic 
effect in the growth of India's export to these countries 
through more exposure and creating more awareness of 
Indian products. The business generated as per 
participants' reports during these fairs was: 

Vear 

2002·03 

2003-04 

2()04..05 

Buelnen Generated (Rs. in Crora) 

727.74 

666.74 

1081.21 



89 Written Af18WSfS SRAVANA 25, 1927 (Saka) 90 

Killing of Per8on. by Security Force. 

3141. SHRI E. PONNUSWAMY: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the total number of innocent people mistakenly 
killed by security forces in the country particularly In 
Jammu and Kashmir during each of the last three years, 
State-wise, as on date; and 

(b) the effective steps taken by the Govemment to 
atop such Incidents In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
As per available Information, details of the number of 
innocent people killed mistakenly by Security Force 
(Central Para Military Forces and Army) during the last 
three years are as under: 

Name of the State 

Jammu & Kashmir 

Manlpur 

Assam 

2003 

10 

Nil 

Nil 

2004 2005 

9 

(31st July) 

7 

Nil 

The relevant information concerning the State Police 
Forces Is not maintained centrally. 

(b) Government have reiterated instructions to all 
Security Forces from time to time In order to sensitize 
them to exercise restraint, use discretion and conduct all 
search and counter terrorism operations In a humane 
manner. Security Forces have been educated to strictly 
follow the principle of use of use of minimum force and 
not to open fire on unarmed clvUians, lay ambushes away 

from inhabited areas and to open fire only after following 
the laid down tactical procedures. To avoid incidents of 
collateral damage due to mistaken Identity, the local 
population has been cautioned to strictly follow the laid 
down curfew orders, and in cases of emergency, carry 
IantemsJtorchea at night. Any alleged incident of collateral 
damage by security forces are taken HrtoUS note of and 
Inquiries made promptly in a transparent manner and 
taken to their logical conclusion, followed by strict punitive 
action againet those found guilty. 

Multi NatioNI CompMl •• 

3142. SHRI JUAL ORAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the name of the ForeignlMultinationai companies 
set up Industries In the country; 

(b) whether some of these companies such as, LS 
Korea has closed down their establishment causing 
hardship to the Indian families who invested in such 
companies; and 

(c) if so, the action taken against such company and 
to protect the Indian families? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): <a) to (c) Govemment has put In place a 
liberal, traneparent and inV88tor friendly policy wherein 
Foreign Direct Investment (FOI) up to 100% is allowed 
under the automatic route In most seetoNacllvltles. 
Statement showing sector-wise approvals for FDI Is 
annexed. Under the liberalized economic environment, 
investment decisions Including setting up, operations and 
closing of business, arA taken by the entrepreneurs based 
on their commercial Judgment and other relevant 
considerationa subject to applicable lawa, reguiationa, etc. 

8M.".", 

SI.No. 

SBCtor-wistI BrtNlk-up for Fomign DirtIct Invutmsnt (FO/) AppmMrd by GOIltlmmtH7t Outing AUfIUIII 
'999 to MIIy 2005 

Name of the Sector No. of Approvals 

2 3 

(Amount In cror. Rupees) 

Amount of Foreign 
Direct Investment 

Approved 

4 

1. .....lIu'1llcal IncluatrlH 

Ferrous 

Non-Ferrous 

161 

42 

7103.32 

782.65 
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1 2 3 4 

Special Alloys 79 2011.18 

Mining Service 88 4471.13 

Misc. (Other Itema)-Metallurgy 84 1211.04 

Sector T olal 434 16e13.10 

2. Fuel. (Power • on AdMf)') 

Power 279 38427.24 

011 Refinery 158 11244.26 

Power (Other) 100 5501.79 

Oil" Refinery (Other) 63 4440.23 

Othera (Fuels) 121 3464.17 

Sector T atal 719 700n.88 

3. BoIIeI'l and Steam Generating PIMIa 37 147.1' 

4. Prime Movera other IIwI EIec:ItiQI 23 91.72 

5. EIecIrIC8Ia equipment (including 8Gftwtn • EIectronIca) 

Electrical Equipment 888 581M.29 

. Computer Software 1nduItry 3345 1N8O.31 

Electronics 476 3288.80 

Computer Hardware 32 381.57 

Other (SIW) 63 178.05 

Sector Total 4784 18231.12 

6. Telecommunication. 

Telecommunications 368 12719.44 

Radio Paging 47 1241.80 

Cellular MobiIeIBaeic T aIaphone Service 191 23311.80 

Telecommunication (1&8) 148 3253 .• 

Others (T~unic8ttone) 69 en.1' 
Sector Total 826 41541.01 
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1 2 3 4 

1. T ........ 1Idtun IntMtry 

Automobile Indultry 408 5205.54 

AlrlSea TrMIpOI't 257 1738.06 

Palenger ear. 82 8329.10 

Auto Anc:iIIarleslParta 212 2670.26 

Porta 34 1876.64 

OIMN (TranepoI1) 127 1517.84 

Sedor Tobli 1120 21337.44 

I. InduBlrtId M8chinery 682 17'09.10 

I. Machine Tools 148 416.26 

10. AgrIcultural Ma1Inery 19 460.11 

11. Earth-Moving Machinery 35 248.94 

12. Miscellaneous Mechanical & Engineering 656 1880.85 

13. Commercial, Office & Household Equipment 80 1186.58 

14. Medical and Surgical Appliances 115 419.96 

15. Industrial lnatrumenta 111 180.37 

16. ScienIiflc II1It1'Ument8 31 65.81 

17. MatheIMIIcaI, SurYeyIng and Drawing 4 38.37 

11. F ....... 13 147.65 

19. CherNcaII (other than FertIIIz .... ) 1084 12835.23 

20. Photographic Raw Film and Paper 22 238.25 

21. Dye-Stuffa 20 128.n 

22. Drugs and PhannaceuticaIa 373 2806.19 

23. Texlilee (Include Dyed, Printed) "'658 3231.78 

2 ... P...,. and Pulp Including Paper Product 137 3115.87 

25. Sugar 15 1063.43 

26. Fermentation Industries 64 1544.51 

27. FoodPtau ................. 

Food products 682 9454.67 

Marine producIa 79 9«.93 
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1 2 3 4 

MleceUaneous (Food productl) 28 130.51 

Sector Total 789 9684.11 

28. Vegetable Olla and Vanaapatl 65 320.58 

29. Soape, Cosmetics and Toilet Preparations 49 401.61 

30. Rubber Gooda 137 1420.09 

31. Leather, Leather Gooda and Pickers 182 578.10 

32. Glue and GelatIn 5 5.93 

33. Glass 114 2523.95 

34. Ceramics 184 887.40 

35. Cement and Gypsum Products 79 1988.72 

36. Timber Products 24 38.48 

37. Defence Industries 0 0.00 

38. CoMuItIIncy Servlcea 

0eeIgn & Eng. Servicee 358 1278.60 

Management SeMcee 363 912.51 

MatkeIIng 62 58.78 

Construction 19 57.62 

Olhe,. (Consultancy Service) 60 178.49 

Sector Total 852 2481.88 

38. ServIce Sector 

Financial 484 8069.83 

Non-Anancial Services 389 3489.06 

Banking Services 41 803.87 

Insurance 33 480.38 

Hospital & Diagnostic Centres 155 1238.39 

Outsourcing 29 190.08 

Research & Development 53 899.61 

Educaton 105 1250.15 
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2 3 4 

Other Servicee 91 938.41 

Sector Total 1360 17159.64 

40. Hotel a Touri8m 

Hotel & Restaurants 347 3821.23 

Tourism 168 892.75 

Others (Hotel & Tourism) 39 270.61 

Sector Total 544 4984.49 

41. Trading 

Trading 258 489.86 

Trading (For Exports) 268 415.47 

Trading (Activities) 301 2287.99 

E-Commerce 44 211.49 

Sector Total 871 3384.60 

42. MI8ce11aneoua Indu8tr1 .. 

Horticulture 81 245.06 

Agriculture (Hybrid Seeds & Plantation) 127 513.20 

Floriculture 116 291.05 

Diamond 23 152.45 

Omament & Gold 33 127.10 

Construction Activities & Real Estate 185 2578.10 

Tea/Coffee 10 72.47 

Cigarettes 3 12.73 

Printing of Books etc. 25 144.07 

Coir 9 4.97 

Others (Mise Industrlee) 937 3184.96 

Sector Total 1549 7324.16 

Grand Total 19012 252549.27 
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{T1M8ll1Ion] 

Stal'V8llon OMth In Vlahakhapetnam Dlatrtct 

3143. SHRI BRAJESH PATHAK: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government is aware that due to 
starvation large number of tribala In tribal areas have 
died in the country, particularly in Andhra Pradesh; 

(b) if so, the details thereof, State-wise; 

(e) whether the Government has taken any steps to 
stop starvation deaths; and 

(d) if so, th& details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (d) The requisite 
information is being collected and will be laid on the 
Table of the House. 

{English] 

PrIce of cashew Kernel 

3144. SHRI P. RAJENDRAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment has noticed the downfall 
of prices of cashew Kernel exported from India during 
the last three years and the current year; 

(b) if so, the details of price level and foreign 
exchange earned therefrom during the above period; and 

(e) the steps taken by the Government to arrest the 
price fall and eave the domestic industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) The average unit export price 
of cashew kernel and the value of exports for the last 
three years and during the fast three months of the 
current year are as follows: 

Year 

1 

2002-03 

2003·04 

Average unit 
export price 

(RsJkg.) 

2 . 

185.62 

178.96 

Value of exports 
(USS miHion) 

3 

401.11 

392.78 

2 3 

2004-05 213.89 602.98 

April 2005 225.08 54.31 

May 2005 229.51 59.77 

June 2005 227.55 54.52 

(Source: CEPC) 

(c) Does not arise. 

Non-functioning of SSI In Andllm.n 
• Nlcober lei..,... 

3145. SHRI MANORANJAN BHAKTA: Will the 
Minister of SMALL SCALE INDUSTRIES be pleased to 
state: 

(a) whether large number of small scale industries 
are closed down in the Andaman and Nlcobar Islands 
after Tsunami devastation; 

(b) if so, the details thereof; and 

(c) the remedial steps taken by the Government in 
this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a> and (b) It has been 
reported by the Union Territory (UT) Administration of 
Andaman & Nicobar Islands that, out of 1716 registered 
small scale industries (SSI), 155 unlta were adversely 
affected due to Tsunami and earthquake In the islands, 
with resultant loss estimated at Rs. 7.48 erore 
approximately. 

(e) Steps have been taken by the UT Administration 
to seek Central assistance for a special package of relief 
to the affected persons. The Government has approved 
a package of Central assistance of Rs. 821.88 erore in 
respect of the Tsunami affected areas of Anclaman & 
Nicobar Islands. 

{TflInslationJ 

1.1.0. Centre In M.P. 

3146. SHRI GANESH SINGH: WlH the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 
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(a) whether any proposal for setting up of Integrated 
Inhutructure Development Centre and Engineering Cluster 
In Bhopal district of Madhya Pradesh is pending with th, 
Union Govemment; 

(b) if 80, the reuona therefor; and 

(e) the time by which the proposal is likely to be 
cleared? 

THE MINISTER OF SMAll SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): <a) No, Sir. No proposal has 
been received or Ie pending for aet1ing up of Integrated 
Infrastructural Development Centre In Bhopal district of 
Madhya Pradesh. 

(b) and (e) Does not ariae. 

{English} 

Promotion Avenue of Doctora of CRPF 

3147. SHRI HARISINH CHAVDA: 
SHRI JASWANT SINGH BISHNOI: 

WUI the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether promotional avenues for the doctors of 
Central PoNce Organizations are at par with the Civilian 
Counterpart In Central Government Health Scheme 
(CGHS); 

(b) If not, whether the Govemment has any propoaal 
to bring the promotional avenues of the doctors of Central 
Police Organizations at par with the doctors of CGHS; 

(e) If so, the details thereof; 

(d) whether the Government has received any 
representations In this regard; and 

(e) if so, the reaction of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
to (e) Under the Dynamic Aaaured Career Progreuion 
Scheme (DACP) for Medical Officers, time-bound 
promotion upto the rank of Chief Medical Officer (Selection 
Grade) are available to Doctors of Central Police Forces 
(CPFs) at par with Doctors of Central Health Service. 

Consequent upon restructuring of Medical Cadre of CPFs 
by the Government in the year 2004, promotional avenues 
to the doctors of CPFs have been raised upto Higher 
Administrative Grade i.e. upto the rank of Additional 
Director General (Medical). 

(d) and (e) A few representations from doctors have 
been received for early promotions to the po'" available 
after restructuring of MedIcal Cadre. Poet of Additional 
Director General (Medical) has already been filled up. 

Import of Agriculture Producta 

3148. SHRI HANNAN MOUAH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a> import of agriculture -commoditIeS from US and 
European Union countries during each of the lut th .... 
years, item-wise and country-wiM; 

(b) item-wiSe fall of prices of agri-cornmoditl88 during 
the above-period; and 

(c) the steps taken by the Govemment to save the 
Indian farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The country.wiee import of principal 
agriculture comrnodItiea from US and European Union 
during the last th .... years is given In Statement-I. 

The details of other agriculture commodities imported 
during the la.t three year. may be .een in the 
publications 'Monthly statlstics of Foreign Trade of India 
Vol. II (imports)-Annual Number' published by Directorate 
General of Commercial Intelligence & Stati8tIcs which is 
available in the Parliament Ubrary. 

(b) The Item-wise wholesale price index of agricultural 
commodities whose prices have been fallen Is given in 
Statement-II. 

(c) Subsequent to removal of quantitative restrictions 
of imports, the Government has increued Import dutte. 
on a number of agricultural products to provide protection 
to the domestic farmers. Further, reatrictions on domestic 
sale has been Imposed on imported pepper. 

In order to ensure that the farmers of the country 
are not put to any hardship, the Government has put In 
place a suitable mechanism for monitoring the import of 
sensitive items that include most of Agricultural 
commodities. 
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sr.lllmtlni I 
V ... In All. Lakha 

anp. '* (£\I) 

USA A&IIbIa ~ DInnwk FinIInd Frne GtmwIy GNu II*Id 1liiy l.uMIIcuQ NahIdInI PtnIgII SpIIn 9wIdan UK 

2 3 • 5 6 7 8 8 10 11 12 13 14 15 18 17 ... 
2002.()3 HI 

~ tI 

~(P) tI ... 
2002.()3 HI 0.2 0 0.05 HI 

2OQ3.04 0.511 tI 

~(P) HI 

Ok ... 

2002.()3 13.71 HI 2.85 

2OQ3.04 10.39 NI 

~(P) 31.25 NI 0.7 

Nell 

2002.03 1218.11 tI 1384.37 0 2IN38.88 3401.9 tI 0.34 PI 243.72 

2IX)3.04 739.01 NI 14478.16 NI NI 9.86 

2004005(P) 838.3 NI 145.81 0 8426.31 HI 2.78 

T. 

:m!.()3 27.Q3 HI 121.82 20.47 ,. 0.83 0 14. 0 101.78 

2OQ3.04 26.79 0 0.98 NI 90.17 HI 6.12 HI 0.2 0.G3 0 241.19 

2!M)4.05(P) 20.7 hi 23.29 112.66 hi 0.01 HI 027 O.al 0 153.62 

•• e... 
2002.()3 25.38 0 48.21 354.24 0 338.21 38.87 NI ... 0 1.03 0 0.48 

2OQ3.04 84 O.~ 932.14 288.88 0 816.39 736.75 0 328.35 0.11 0 287.23 0 21.33 0 811.81 

2OIMo06(P) 8.85 0 28.21 281.54 0 758.27 0 0.16 0 1.23 0 33.48 0 1.32 
CIIIIIIr _ 

2OQ2.()3 HI 57.51 

2OQ3.04 HI 

2Q04.005(P) 0 28.71 HI 111.33 0 



105 SRAVANA 25, 1927 (Sake) 

2 3 4 5 8 7 8 8 10 11 12 13 14 

..... , ............. 
_.03 

2IXIH4 

2Q04.05(P) 

20145,41 0 4.77 0 42.811 OAS 0_0 11.8 

5.14 

34.08 

o 

o 

o 

..... 
2002.03 

2IICJ3.04 

2C)04.05 (P) ... 
2OO2.Q3 

2IJ03.04 

2Q04.05 (P) 

01 ... 

2002.03 

2IJ03.04 

2Q04.05 (P) 

.... GII 

_.03 

2IICJ3.04 

2IJ04.05 (P) 

fill 

2OO2.Q3 

2OIJ3.04 

2IJ04.05(P) 

CIIIII PI.,. .... 

2II1II.18 0 0.41 

47170.58 40.111 0 OAS 

78521 0 43.17 0 

711.48 121 20.15 0 

154.11 3.02 20.83 0 

o 0.51 

4.12 

•. 72 0 o.ae u 

1.72 0 148.84 0 

5.51 0 

2100II.48 0 44.14 HI 

20002.28 0 117.43 HI 

5132.28 0 .. HI 

o 

12.74 

5.15 

o 

o 

1728 43.35 

2.. U 

o 0 

o 70.57 0 14.8 

o 15.75 4.74 2.8 

285.02 87.08 0.01 

24.81 113.18 1111.03 0.38 

21.38 214.37 1211.03 0 

HI 

o 111.78 

HI 

o 107.14 0 

o 251.34 0 

o 35.87 0 58J11 

o 81.82 0 184.37 

o 183.87 1.08 212.411 

HI 

o 7.34 

5.81 

o 

.. HI 

7.14 

0.12 

o 

o 

o 

0.07 65.14 NI 0.03 

182 31 

0.82 15.14 

o 141.51 

2.1 121.78 0 

0.07 ,.48 0 

0.01 250.8 0 

HI 

HI 

HI 

38.25 0.18 

2.04 lSoP 

o 0 

o 

o 

o 

13.22 

5.71 

0.04 

o 

o 

14.04 

HI 

1.57 

178.3 

21.12 

o 

o 

.... 0 2.48 113.56 0 56.44 34.08 2.3 0 223.41 0 1182.18 0 

3332.48 14,41 1425 802 0 105.04 111.8 2.54 0.23 224.011 0 813.08 0 

5215.14 0 57.71 213.14 1.511 41.52 •. 08 5.85 4.71 380.51 0 843.8 0 

108 

15 11 17 

122.211 0 28.411 

42.11 122.28 11.71 

10.53 0 SUI 

34.511 

38.37 

HI 

HI 

tI 

HI 

HI 

HI 

HI 

o 

4.28 

1.33 

4.58 

It. a. 

o 

o 

o 

232.04 

2115.45 

111.48 

0.02 

10. 

45.35 

0.03 

1.73 .. 57 

12.38 5.81 

18,38 0.47 

o 

o 

213.56 

317 

_18 

o 111.78 

o 185.18 

o 200.75 
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Commodity 

Bajr. 

Maize 

Barley 

Gram 

Moong 

Urad 

Potatoes 

Tapioca 

Cauliflower 

Apples 

Eggs 

Fish-Inland 

Poultry chicken 

Black pepper 

Chillies (Dry) 

Cardamoms 

Cummin 

Garlic 

Corriander 

Biscuits 

Groundnut cake 

~tH 

WhoIeSllItJ Price Index 

2002-03 2003-04 

190.3 178.6 

189.5 181.2 

193.8 179.5 

149.7 142.5 

208.0 195.9 

239.8 217.4 

190.0 111.4 

177.1 200.6 

165.1. 193.7 

542.1 539.7 

137.3 134.8 

287.0 254.0 

102.4 91.6 

246.2 226.4 

253.9 294.3 

193.9 152.4 

137.9 116.7 

246.1 197.8 

204.4 228.9 

176.4 154.9 

219.5 242.2 

Export Proceulng Zo.,.. 

2004-05 

183.0 

187.9 

188.6 

137.1 

187.4 

216.3 

189.8 

170.8 

136.1 

483.0 

136.7 

289.6 

84.5 

192.1 

225.9 

130.4 

115.6 

187.7 

185.8 

156.1 

217.6 

3149. SHRI SANAT KUMAR MANDAL: Will the 
Ministaro' COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the Export Processing Zones set up in the country, 
location-wise; 

(b) the performance of existing zonae during the Iut 
three years. zone-wise; 

(c) the targets set for then zones for 2003-04 and 
2004-05; 

(d) whether the special coneideratlon, concesatonI 
and incentives are given to theee zones to achieve their 
targets; 

(e) if so. the details thereof; 

(I) whether the proposals for the sanctioning of EPZa 
a,. under consideration of the Govemment; and 

(g) if so, the detailll thereof aIongwith the stage of 
their approval. State-wiee? 

THE MINISTER OF STATE IN THE MINlSTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) All the eight Export Proceuing 
Zones set up at Kandla and Surat (Gujarat). Santa eN! 
(Maharuhtra). Cochin (Kerata), Chennai (Tamil Nadu). 
Vishakhapatnam (Anethra Pradesh), Falta (West Bens-J). 
Naida (U.P.) have been converted into SpeciaJ Ecollomic 
Zone (SEls). In addition, 3 new Special Economic ZOne8 
81 Salt Lake-Manikanchan (West Bengal), Indore (M.P.) 
and Jaipur (Rajasthan) have become operational in 2004-
05. The export performance of the existing Special 
Economic Zones. vis-a-vis. targets Ht during the Iut 3 
years, is given in the enclosed atatement. 

(d) and (e) The major incentives offered to unb In 
Special Economic Zones to promote exports include duty 
tree importldomeltk: procurement of goods. exemption 
'rom Central Sales Tax on supplies made 'rom 90mestlc 
Tariff Area. exemption from service tax and 100"10 income 
tax exemption for the first 5 years, 50% 'or the next 2 
years and not exceeding 50% of ploughed back profits 
for the next 3 years. 

(f) and (g) Proposals recently received through the 
State GovemmentalUnion Territories for setting upSEZs 
at Mangalore, BangaJore, Hassan (Kamataka). Sh8atri 
Pa1tc (New Delhi), Ghaziabad' (U.P.). Mohali. ArnritNr 
(Punjab). Nagpur (Maharashtra) and Trivandrum (Kerala) 
are under the consideration of the Govemment and final 
decisions are expected short/yo 
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Export ~tfomwIctI 01 1M Sp«:i6/ Economic ZontI$ (SEZs) 

2002-03 

Zone Expoft Target Achi.,ament 

Kandla SEl 550 729.29 

SEEPZ-SEZ (Santa Cruz) 5850 6083.02 

Noida SEZ 1100 1001.17 

Madras SEZ 875 822.35 

Cochin SEZ 325 270.42 

Fa"a SEZ 650 512.39 

Vishakhapatnam SEZ 300 357.27 

Surat SEZ 350 280.71 

Indor. SEZ 

J.ipur SEl 

Manikanchan SEZ 

Total 10000 10056.62 

Aeptltrlng of Roedl In Deihl 

3150. SHRI RAJENDER KUMAR: Will the Minisler 
of URBAN DEVELOPMENT be pleased to .tate: 

(a) whether new sewerage pipes have been laid down 
in various parts of Delhi. partic\JIarly in Subhaa Nagar, 
New Delhi in the recent past; 

(b) if so, whether the roads have not been repaired 
after laying of the sewerage pipes; 

(c) if 80, the reasons therefor; and 

(d) the action taken for repairing the road, 
expeditiously? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) to (d) The Municipal 
Corporation of Delh (MCD) has informed that recently 
new pipelines have been laid by Delhi .Jal Board (DJS) 
at various locations in Subhas Nagar. New Delhi. The 

2O()3;(M 2004-05 

Export Target AchieYement Export Target AchieYement 

1020 1018.82 1275 1060.14 

7600 7832.81 9790 8298.59 

1400 1534.17 1920 4266.00 

1040 1037.96 1295 1376.91 

380 298.91 375 462.99 

720 825.34 1030 569.15 

500 435.67 545 579.27 

400 889.90 1090 1539.72 

55.02 

5.27 

95.94 

13060 13853.58 17320 18309.00 

road cuts made by DJB are repaired by Katcha patch 
regular/y. During the rainy seasons it is not possible to 
repair the roads by bituminous work. The preparatory 
action tor repairing the roads by bituminous work after 
the rainy season has already been initiated by MCD. 

EcotoglCIII a.U.Uon 

3151. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 

Will the Minister of HOME AFFAIRS be pIeued to 
stat.: 

(a) whether the Gcwemment has any proposal to 
enlist sUfT8l1dered rniIiIanIa in A8um to be pad of the 
North East'. tim Ecological Battalion; 

(b) if so, the details in thi' regard; 

(c) the details of State Govemment's role in the 
functioning of this battalion; and 
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(d) the details of the jobs proposed to be given to 
this Battalion and the command under whose jurisdiction 
this will function? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The 
Govemment has no such proposal. 

(b) to (d) In view of (a) above, do not arise. 

rr,..nsl8l1onJ 

Employ ... of Tlhar Jail 

3152. SHRI MUNAWAR HASSAN: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment Is aware of the Illegal 
activitie8 taking place in Tihar Jail In connivance with 
Tlhar Jail official; and 

(b) if so, the details thereof alongwith action taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) Yes, Sir. 
There have been isolated instances of such collusion 
between the Prison staff and the prisoners. 

(b) Three such cases have been reported between 
1.1.2005 to 30.6.2005 in which 3 Warders were involved. 
Departmental action for major penalty has been initiated 
in two cases and in the third case a criminal case has 
been lodged against the offender. 

Financial Irregularities 

3153. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI BIR SINGH MAHATO: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether financial irregularities of large scale have 
taken plac8 in Department of OffIcial Language; 

(b) if so, whether th~ Govemment has conducted 
any inquiry in this regard; 

(c) if so, the outcome of the enquiry; 

(d) whether any action has been taken against the 
person found guilty; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) No case of large scale financial irregularities In the 
Department of OffIcial Language has come to notice. 
Some cases of minor finsnclal Irregularitiee have come 
to the notice In which disciplInary action has been taken 
by the Department as per ruIeI against the guilty offIcIaJa. 

(b) Does not arise. 

(c) Does not arise. 

(d) Does not arise. 

(e) Does not arise. 

Targeta Under Employment Generation Programme 

3154. DR. SATYANARAYAN JATIYA: Wil the Minister 
of URBAN EMPLOYMENT AND POVERTY AllEVIATION 
be pleased to state: 

(a) the details of targets fixed under employment 
generation programme during each of the last three years 
alongwlth the applications received for employment; 

(b) the number of applications approved; 

(c) the number of beneficlarlee and the loan dIebur8ed 
to them under the financial provisions; and 

(d) the number of beneficiaries belonging to 
Scheduled Castes and Scheduled Tribes out of the total 
number? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMAR I SEWA): (a) to (d) Ministry of Urban Employment 
and Poverty Alleviation Is implementing an employment 
oriented Urban Poverty Alleviation Centrally Sponsored 
Scheme named Swama Jayanti Shahari Rozgar Yojana 
(SJSRY) for the benefit of urban poor living below poverty 
line. This programme seeks to provide gainful employment 
to the urban unemployed poor through letting up of micro 
enterprises and also through provision of Wage 
employment by utilizing their labour for construction of 
uleful public 88I8ts. During the Tenth Five Year Plan 
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(2002-07) period, under 18" employment component of 
SJSRY, targetl of providing 4 lakh employment 
opportunities to the urban poor through 18tting up of 
micro/group enterprieea and to Impart skiD training to 5 
lakh urban poor have been fixed. 

Year No. of loan No. of Total 

During the last three years, under the self 
employment of SJSRY, the number of loan applications 
forwarded to Banks, number of applications approved, 
total amount of loan disbursed, number of beneficiaries 
assisted and the number of Scheduled Castes/Scheduled 
Tribes beneficiaries out of the8e are 88 under: 

Number of Number of Number of 
applfeations applications amount of beneficiaries Scheduled Scheduled 
forwarded to approved loan 

Banks disbursed 

2002-03 259934 103815 22541.59 

2003-04 147616 68036 22163.29 

2004-05 192874 63790 17284.04 

Death of 1T8P J ..... 

3155. SHRt PANKAJ CHOWDHARY: 
SHRI PARAS NATH YADAV: 

WHI the Minister of HOME AFFAIRS be pleased to 
state: 

(a> whether the Government is aware that the jawans 
died during race In the ITBP camp at Bhanu (Panchkula); 

(b) if so, the details thereof alongwlth reasons 
therefor; 

(c) whether the Government has formulated any plan 
to check such Incidents In future; 

(d) if 80, the details thereof; 

(e) whether the Government has taken any action 
against officers who were responsible for this lapse; 

(f) if so, the details thereof; 

(g) whether the Government has provided any 
financial aseistance to the famHies of affected jawans; 
and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
and (b) To replace the Commandos of ITBP deployed 
with missions abroad, a pre-selection test was conducted 

assisted Castes out Tribes out 
of total of total 

127880 20666 3981 

100903 28378 13338 

84813 16807 4392 

at Basic Training Centre, ITBP, Bhanu (Haryana) w.e.f. 
221612005. During the 1st event of Physical test i.e. 10 
Km race, 16 personnel feU iD due to exhaustion out of 
which 4 personnel subsequentty died at PGI, Chandigarh. 

(c) and (d) The training centres and field formations 
have been Instructed to take precautions and aU measuree 
to prevent recurrence of such an incident in future. 

(e) and (f) Action will be taken against the persons 
held responsible for the incident by the Inquiry Committee. 

(g) and (h) Immediate relief as permissible has been 
given. Ex-gratia payment, Family pension etc., would be 
finalized on the basis of Inquiry report. 

/English} 

Mentally Challenged Unclertrla.a 

3156. SHRI GANESH PRASAD SINGH: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the National Human Rights Commission 
has framed guidelines for the upkeep of mentally 
challenged undertrlals lodged in various jaUs across the 
country based on the Supreme Court judgement and 
references made in the Mulla Committee; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to Invite the 
attention of the various State Governments In this regard; 
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<d) if so, the details thereof; and 

(8) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
<a> to (8) The Chairperson, National Human Rights 
Commission had on 11.09.1996 advised all the Chief 
Ministers of States/Administrators of Union Territories that 
no mentally ill persons should be permitted to be 
continued in any jail after 31.10.1996. This was done on 
the basis of a direction given to Government of Bihar by 
the Patna High Court to transfer mentally ill persons 
languishing in the jails to the mental asylum at Ranchi. 
Further, on 07.02.2000, referring to pervious letter dated 
11.09.1996 and drawing attention to the fact that the 
Mental Health Act, 1987, which came into force w.e.f. 
01.09.1993, did not permit lodging of mentally ill persons 
in prison, the Chairperson, National Human Rights 
Commission requested all the Chief Ministers and 
Administrators of Union T enitories to issue clear directions 
to the Inspector General of Prisons to ensure that mentaUy 
ill persons are not kept in jail under any circumstances. 
In view of the advisories issued by the National Human 
Rights Commission and the provisions of Mental Health 
Act, 1987, no further directions are required to be Issued 
to the State GovernmentslUnion Territory Admlnietrationa. 

{TnlllSMtionJ 

TnIde DI.".,.. 

3157. SHRI SITAAAM SINGH: WIN the Minister of 
COMMERCE AND ~NDUSTRY be pleased to state: 

(a) the details of the trade disputes filed by India 
against various countries and those filed against India by 
various countries since 1995; 

(b) whether India has lost to the USA and the 
European Union at WTO in the case. wherein the foreign 
auto manufacturers were to sign an agreement on 
indigenous development of part. and the export 
obligations; and 

(c) if so, the details thereof? 

THE MINISTER OF 'STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Under the Wortd Trade Organisation 
(WTO) Undeft;tanding on Rut.. and Procedure. Governing 

the Settlement of Disputea (DSU), consuttations have been 
held from time to time with other WTO Members on 
different trade measures with a view to obtaining mutually 
agreed resolution of the matter. If the consultations do 
not resolve the matter to mutual satisfaction, the 
complaining Member may request the Dlapute Settlement 
Body (DSB) of the WTO to establish a Panel for 
examination of the claims of the complaining Member. A 
list of disputes between India and other WTO Members, 
which went to the PaneVAppellate Body stage since 1995 
and till date, in which either India has been the 
complaining party or the party complained against is 
enclosed as Statement. 

(b) and (c) Yes Sir. At the request of United States 
(US> and European Union (EU), a Dispute Settlement 
Panel was established In the World Trade Organization 
(WTO) to look into the WTO con ..... ncy of India's policy 
related to import of Completely Knocked Down (CKD)I 
Semi Knocked Down (SKO) kita by joint venture car 
manufacturer companies, which had been announced vide 
Public Notice No. 60 dated 12th December 1997 and 
which iIDr" required all car manufacturing cornpMies 
to Iign a Memorandum of Understanding (MOU) and 
undertake trade balancing and indigenlsatlon obligations 
in retum for grant of licences for import of CKD/SKO 
Idta. The Panel in its final flndfnga refeaHd on 21st 
December 2001 had held that the Public Notice 60 and 
the consequent MOUs, Including provleions related to 
'indlgenisatlon' requirement and trade balancing 
requirement are inconsistent with the relevant provisions 
of WTO [Art. III and Art. XI of GATI (1994)). The Panel 
separately looked into the changes in Indian policy after 
1 st April 2001 as regards the effect they may have on 
the 'indigenisation and 'trade balancing' obligations and 
found that these measures have not corrected the 
inconsistency. 

India filed a notice for an appeal to the Appellate 
Body on 31 at January 2002. The appeal was mainly 
related to the legal issue of the Panel having exceeded 
ita terms of reference by ruling on measures introduced 
atter the e.tabllshment of the Panel. In view of the 
announcement of the new Auto policy, that it will be in 
harmony with the commitments made to the WTO, It w .. 
conaldared appropriate to close this mau.r and the appeal 
was withdrawn on 14th March 2002. The Dispute 
Settlement Body (DSB) of the WTO had on 5th April 
2002 adopted the Plll\el report In thia c1iapute. India 
expressed ita Intention to compty with the above ruling at 
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the D8B meeting on 2 May 2002 within a reasonable 
period of time of upto 5 September 2002. India has fully 

complied with the DSB rutlngs In the dispute within the 
reasonable period time. 

List of dlsputss btIIwHn Indis lind othsr WTO MBtnbtlm, which went to IINJ PllnsVAppellll1tI Body Slllgtl sincfJ 1995 
lind til dIII6, in which Bllh6r Indill hils btI6n IINJ comp/IIIning pIIrty or th8 pIIrty tXHT1p/1II'ntK1 llgalnst 

SI.No. Subject of the Disputes Complainant Against WonILost by India 

1 2 3 4 5 

1. India-Ouantitative restrictions USA India Lost 
on Imports of agricultural, 
textile and industrial products. 

2. India-Patent protection for EC India Lost 
phannaceutical and 
agricultural chemical products. 

3. Turkey-Restrictions on India Turkey Won 
imports of textile and clothing 
products 

4. India-Patient protection for USA India Lost 
phannaceutical and 
agricultural chemical products. 

5. USA-Import prohibition of India USA Won 
certain shrimp and shrimp 
products 

6. USA-Measures affecting India USA Won 
imports of Women's and girl's 
wool coats 

7. USA-Measures affecting India USA Won 
imports of woven wool shirts 
and blouses. 

B. EC-Anti-Oumping duties on India EC Won 

imports of cotton type Bed-
Linen from India. 

9. India-Measures affecting the EC India Lost 

Auto motive sector-(Auto policy) 

10. India-Measures affecting the USA India Lost 

Automotive sector-(Auto policy) 

11. US-Anti-dumping and India US Won 

countervailing measures on 
Steel Plates from India 
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1 

12. 

13. 

14. 

15. 

2 

US-Continued Dumping and 
Subsidy Offset Act of 2000 
(Byrd Amendment) 

US-Rules of Origin for 
Textiles and Apparel Products. 

EC-Anti-dumping duties on 
imports of cotton type bed 
linen from India (Article 21.5 
Panel) 

EC-Conditions for granting of 
Tariff Preferences to 
Developing countries (EC-GSP). 

{English} 

Welfare Schem.. for ST. 

3158. SHRI RANEN BARMAN: 
SHRI SUBRATA BOSE: 

WUI the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) the details of the schemes being implemented for 
the welfare of persons belonging to Scheduled Tribes in 
the country particularty in West Bengal, Sikkim and North 
Eastem States; and 

(b) the details of the grants provided under these 

3 4 5 

India and 8 
other countries 

US Won 

India 

India 

India 

US Loet 

EC Won 

EC Won 

schemes during each of the last three years till date, 
State-wise and Scheme-wise? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) The details 
of SchemealProgrammes of the Ministry of Tribal Affairs 
being implemented for the welfare of the Scheduled Tribes 
in the country, including West Bengal, Sikkim and North 
Eastem Region and the funds released against each of 
the schemes, State-wise for the last three years Is 
available in the Annual Report of the Ministry of Tribal 
Affairs for the year 2004-05, copies of which have been 
placed in the Library of the Lok Sabha Secretariat. 
Information pertaining to the year 2005-06 is given in the 
enclosed Statement. 

sr.MiMnt 

Stste-wi6s ff11811Se of funds under th8 Schemes implemented by th8 Uiniatl}' of 
Tribal AHsifB during th8 )'tNIr 2005-06 (/ill 11.08.2005) 

(Rupees in lakh) 

". ..... ICnn NIg*Id au RIjIIIIan SiIbn Tn NIriI TdpIn un. UIIaINI WIll AndIu1' Gal 

1. Special Central AsaiaIance 
10 TSP (SCA to TSP) 

8 8 

~ ..... NiDaIIIr 

10 11 12 13 15 
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6 10 II 12 13 14 15 

2. Granll+Aid IIlder AIticIe 
275 (1) ~ the CcnIibdion 

3. GrarHI·Aid to NGOs for 
STs inc:Iuding Coaching & NGOs 

Coachilg 
AIled Scheme and award Award 

4. for eumplaly seMct Slate 
VocaIionII Trailing Centres GovIa 
in TrIlII AI8as (Stale GoYIs) NGOs 

5. EducaIioneI complex In low 
lJerIcy Pockels 

6. GI'IIHI-lid to Slate T"* 
DMIopmanI CooperItive 
CotporItiaI_ for Minor FOI88I 
PIocUe 

7. Vii. Grain Bar*s 

8. Development of PriniIive Stale 25 25 80 50 7.1 30 0.4 
T ri)aJ Groups GeMs 

NGOs 

9. Scheme of pus, Book Bank PUS 1925.31 327.02 750 9.94 17.86 131.01 86.02 117.85 1.37 8.04 
n lJpgrI.dItitvI 01 Merit ~ ST Book Bank 
sIudenIs Upgradation 

10. Scheme ~ Hostels for St Gills Girls 
and Boys Boys 

11. AaInm SdIOOII in TSP Aleta 

12. RaaIdl InIormeIion & MIls ReeeIId1 
Education, TUI FeeIivII& and Exchange 
0IheIs ofVI8iIs 

SlIJle-wiMI frIItNJIIIJ 01 funds lN1der thtI Schemes impltlmtlf1lfJd by tfhf Minisfry of rat AHtlifS 
during IhB )'Nr 2005-06 (till 11.08.20(5) 

(Rupees in lakhs) 

SLNo. ,.. (j .. SdlIM/ AnIIva AnndII AIm h aNIagIIh ~ 1imI:NI......,'.bIIIIII1d \{MIIIIIII KtnIII .................. 
~ Pl8daiI PrdiI PtIdIIII KaIhIIIr I'IaWI 

3 4 5 8 10 II 12 13 14 15 16 

1. Special CenIraI AssisIence 10 
TSP (SCA to TSP) 
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6 8 10 11 12 13 14 IS 16 

2. GrriIHI-Aid II1der Miele 
275 (1) 01 the Constitution 

3. GIiIHl-Aid 10 NGOs for STs NGOs 21.00 
mudng Coacting & AIled Coadi1g 8.00 
Scheme n award lor Award 
eJC8l11llary aervice 

4. Vocational T rairing CenIras i'I SIaIe Govts - 68.26 
Tribal Areas (Slate GOYIs) NGOs 

5. EcU:aIionII complex in Low 
Lileracy PockeIs 

6. GIIIt-in-aid 10 SIaIe Tribal 
DMIopment CooptIItive 
CoIpoIations lor Minor Forest 
ProcU:e 

7. WIage Grain Bris 

8. Development of Prinilive Tribal Slate GeMs 120.00 - 10.00 90.00 SO.OO - 145.00 20.00 5.00 200.00 140.00 2.50 

9. 

10. 

11. 

. 12. 

GJOI4I6 NGOs 

Schame 01 PM$, Book Bart PUS - 1200.32 
n tJppIatioo 01 MIlt 01 Book Sri 
ST SUIenIs UpgrIdIIion 

Scheme cHIoIIeIs lor ST Gilts Gills 
IIldBoys Boys 

Asnn Schools i'I TSP Areal 

ReseIfdI InfIlImIIion & Mala Research 
EcU:aIion, Tribal FestivaIri IIld Exchange 01 -
0theI5 V .. 

Eatabllahment of More Holiday Home" 
Que .. Hou ... 

3159. SHRI C. KUPPUSAMI: Win the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to establish 
some more new Holiday homes/Guest houses in the 
country; and 

(b) if so, the detailS thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 

- llMXl.83 1361.07 6.61 97.02 200.00 1313.83 61.00 288.70 366.00 566.67 

3.00 59.97 

GHULAM NABI AZAD): (a) and (b) There Is no such 
proposal under consideration presently. 

Urban Development Scheme. 

3160. SHRI S. MALLIKARJUNIAH: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether there Is a proposal to bring the urban 
development schemes i.e. Integrated Development of 
Small and Medium Towns scheme within the purview of 
District Vigilance Committees with a view to develop the 
urban areas; 
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(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) No, Sir. 

(b) Does not arise. 

(c) There is no provision in the existing guidelines 
of Integrated Development of Small and Medium Towns 
(IDSMT) to bring the scheme within the purview of District 
Vigilance Committees. As per the guidelines of IDSMT, 
schemes are prloritised and sanctioned by State Level 
Sanctioning Committee (SLSC) and implemented by 
concerned local bodies. Guidelines also provide that 
District Collectors may undertake coordination, monitoring 
and evaluation of the scheme at the district level through 
District Urban Development Agencies or MonitOring Cell. 

Moreover, IDSMT scheme is proposed to be 
subsumed in the proposed National Urban Renewal 
MIssion (NURM) for select cities and Urban Infrastructure 
Development Scheme for Small and Medium Towns 
(UIDSSMT). 

Regional Economic Imbalance 

3161. SHRI SARBANANDA SONOWAL: Will the 
Minister of DEVELOPMENT OF NORTH EASTERN 
REGION be pleased to state: 

(a) whether the Government has recently COAducted 
any survey In the States in view of the regional economic 
imbalance; 

(b) if so, the details thereof; 

(c) whether the Government proposes to formulate 
a scheme to give an economic package to Assam and 
other Northem States; and 

(d) if so, details of package allocated to the north 
eastem region, State-wise? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) No, Sir. 

(c) and (d) The Govemment has recently declared 
special package, for Assam and Manipur (details shown 

in Statement). Assistance is also being provided to the 
NE States from the Non-Iapsable Central Pool of 
Resources, created for infrastructure development in the 
NER. The State-wise position of release of funds from 
NLCPR till 31.03.05 is as under: 

SI.No. State Funds released 
(Rs. in crore) 

1. Arunachal Pradesh 301.64 

2. Assam 785.55 

3. Manipur 330.74 

4. Meghalaya 162.53 

5. Mizoram 387.09 

6. Nagaland 359.65 

7. Sikkim 271.29 

8. Tripura 450.17 

9. Common to NER 18.46 

Total 3067.12 

OeV9lopmBnt ProgrsmlMs lind PfDjtIcIs being TllkBn 
up in ASSIIm lind MIInipur 

AaMm 

1. The Government will consider establishing a 
cohesive, autonomous, self-contained entity 
called the Brahmaputra Valley Authority or the 
North-East Water Resources Authority to provide 
effective flood control, generate electricity, 
provide irrigation facilities and develop 
infrastructure, Given managerial and financial 
autonomy, equipped with top class manpower, 
and backed by Par1iamentary sanction, such a 
body could be the instrument for transforming 
the region. It could be the instrument for 
providing a "New Dear for Assam. 

2. Special Plan assistance of As. 240 crore for 
flood damage, repair and infrastructure 
development during the current financial year. 

3. Rs. 45 crore is being sanctioned for flood relief 
and drinking water supply. 
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4. For protection of Majuli ','and from food8 and 
erosion, As. 41 cror. has been sanctioned In 
the first phase, to be followed by additional funds 
for subsequent works. 

5. Conversion to broad gauge of the Lumding-
Silchar-Jlrlbam railway line by 2009-2010. 

6. Four-Ianlng NH-37 over the Nagaon-Jorhat-
Dlbrugarh Stretch on a priority basis. 

7. Double-Ianing of 9 National Highways (NH-36, 
51, 52, 53, 54, 61, 152, 153 and 154) on a 
priority basis. 

B. Guwahati Trade Centre to be set up by IT PO 
and then handed over to Government of Assam. 

9. Package of assistance for tea industry to be 
announced soon. 

10. Resumption of biweekly flights between Guwahatl 
and Bangkok by the end of the year. 

11. NABARD to provide bank credit for 20,500 Self 
Help Groups within a year. 

12. Gas Authority of India (GAIL) will prepare and 
submit a project report for the Assam Gas 
Cracker Project so that a final decision may be 
taken soon. Government of India will expedite 
the process. 

13. Financial assistance and other support will be 
provided for National Games 2005. 

14. Assam will be covered under a new Central 
Initiative on the anvil for improving rural 
healthcare. 

15. Modernisation of Guwahati Medical College, 
Assam Medical College and Silchar Medical 
College. 

16. The Project approval process and fund release 
proce.... for Non-Lapsable Central Pool of 
Resources (NLCPR) and North Eastern Council 
(NEC) projects will be revamped to reduce delays. 

17. The North Eastern Council will be revamped for 
serving as an effective regional planning body 
and to make it more representative of regional 
needs. . 

18. Enhanced support for rural electrification to 
achieve 100% village electrification by 2009. 

19. State Govemment will be supported for setting 
up micro-hydel projects. 

20. Restructuring aid for improving roads and bridges 
will be favourably considered. 

21. Restructuring of the State', finance will be 
considered after the report of the Twelfth Finance 
Commission is received. 

22. A blueprint for employment will be prepared by 
the Planning Commission in consultation with 
the State Government and other bodies. 

Manlpur 

1. Jirlbam-Tupul (near Imphal) railway line. 

2. Construction of a new state capital complex. 

3. Widening and improving 16 specified roads and 
double-Ianlng of Maram-Paren Road for 
upgrading road Infrastructure. 

4. Development of mini-secretariats, resident'. 
quarters, internal roads and other amenities at 
7 district headquarters (all districts other than 
Imphal) and the 3 headquarters of ADCs as 
Kangpokpi, Moreh and Jlribam. 

5. Loktak Downstream hydroelectric power project 
(90 MW). 

6. Speedy completion of Khuga & ThoubaI irrigation 
projects and Accelerated Irrigation Benefit 
Programme with external assl.tance for 
expanding irrigation. 

7. Construction of Dolaithabl Barrage under 
Accelerated Irrigation Benefit Programme with 
external assistance for expanding irrigation. 

B. All tribal villages in the State will be electrified 
during the next two years. This programme will 
be implemented on a priority basis. 

9. Establishing a sports academy at Khuman 
Lampak including one-time maintenance and 
repairs of existing facilities. 

10. Manlpur University to be a Central University. 

11. College of Technology, Imp hal to be a 
constituent College of the new Central Univel'Bity. 
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12. InfrastnJeture development for Govt. College of 
Technology. 

13. Special Employment Generation Programme for 
concessionary loans to fifteen thousand persons 
for agriculture, animal husbandry, fisheries, 
medical clinics, agri-clinics, pharmacies, small 
scale industries, trading business and services. 

14. Manipur to be included in the States to be 
covered under a new Central initiative for 
improving rural healthcare. 

15. Opening LPG outlets in all sub-divisional 
headquarters. 

{Translslion} 

SSI Product. 

3162. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of SMALL SCALE INDUSTRIES be pleased to 
state: 

(a) whether the Govemment proposes to accelerate 
the material delivery target fixed for the supply of SSI 
Products to the Central infrastructure schemes; 

(b) if so, the details thereof alongwith action taken 
thereto; 

(c) whether any efforts has been made by the 
Government to provide facility to Small Scale Industries 
to enable them to export their products via internet; and 

(d) if so, the details thereof alongwlth the measures 
taken in this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) The Govemment 
has not fixed any material delivery targets for the supply 
of SSI products to the central infrastructure schemes. 

(c) and (d) The Govemment implements a scheme 
under which select small scale Industries are assisted to 
send their products for display in Intemational exhibitions. 
Besides, with the help of intemet, the Small Industries 
Development Organisation (5100) and its field 
organisations prepare databases concerning exports for 
the benefit of the SS!. 

{English! 

CoffeeIT •• 

3163. SHRI M. SHIVANNA: 
SHRI IQBAL AHMED SARADGI: 
SHRI A.K. MOORTHY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the production of coffee during each of the last 
two years and the current year; 

(b) whether the drastic reduction In price of coffee 
has affected the life of coffee growers in the country 
especially in Kamataka; 

(c) if so, the details thereof alongwith reasons 
therefor; 

(d) whether the Government has approved any 
package for tea and coffee growers; and 

(e) if so, the details thereof alongwith its expected 
benefit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Production of Coffee during each of 
the last two years and estimated production for the current 
year is given below: 

(In thousand tonnes) 

2003-04 2004-05 2005·06 

270.50 275.50· 294.00·· 

·Provisional. 
··Post blossom estimate. 

(b) and (c) Due to depressed international prices of 
coffee during the last three to four years, coffee growers 
had faced debt and other credit related problems. 
However, prices of coffee have improved Significantly in 
recent months. 

(d) and (e) In order to provide relief to coffee 
growers, the Government of India has approved a 
package which is aimed at debt amelioration. The package 
envisages (i) equal sharing of total interest burden 
estimated to be Rs. 287.10 crore on Special Coffee Term 
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loan (SCTl) during the three year moratorium period 
amongst the banks, the Govemment and the grower 
loanees to the extent of one third each (Ii) requesting 
the banks to lower the interest rates charged on SCTl 
from existing 11 % to 9% or rate applicable to agriculture 
sector whichever is lower, during the remaining repayment 
period of SCTl loans (iii) writing off of coffee 
developmental loans along with interest amounting to 
around Rs. 24 crore, due trom the CoHee Board to the 
Govemment of India-the CoHee Board will in tum waive 
the old developmental loans amounting to around As. 
64.59 crore extended by the Board to the coHee growers 
having holdings below 10 hectares only-and (iv) also 
continuing the interest subsidy scheme on working capital 
loans for small growers (belOW 10 ha) at the rate of 5% 
and large growers at rate of 3% for the remaining years 
of the Tenth Plan. The interest subsidy would be reduced 
by 1 % for a period of 3 years in the case of those 
growers who receive the benefit of reduced interest burden 
on SCTl during the moratorium period. 

This package will reduce the debt burden of a large 
number of coHee growers. 

In order to help the tea growers, the Government 
has recently approved the following two schemes for 
implementation through Tea Board during the 10th Plan 
period, with an estimated outlay of Rs. 93 crores with 
the funds to be made available from the special fund 
created with collections of additional duty of excise on 
tea. The details of the schemes are as under: 

(i) Grant of subsidy for production of orthodox tea 
o Rs. 3 per kg for leaf grades and Rs. 2 per 
kg tor dust grades for existing level of production 
with additional incentive 0 Rs. 2 per kg for the 
incremental volume over the previous year from 
1st January 2005 to 31st March 2007 with an 
estimated outlay of Rs. 65 crores. 

This is expected to increase the production of 
orthodox tea which could lead to improved 
exports. 

(ii) Meeting the actual deficits of the two Research 
& Development Institutions viz. Tea Research 
Association (TRA) at Tocklai (Assam) and United 
Planters' Association for Southem India-Tea 
Research Foundation (UPASI-TRF), Taml Nadu 
for a period of five years with effect trom 2004-
05 subject to the maximum of 80% of the 
expenditure on certain items of expenditure, of 
which 49% would be met from the normal Plan 

outlay of the Tea Board and the balance from 
the special found. The estimated outlay for this 
scheme for a period of five years from 2()()4..()5 
i.e. from 2004-05 to 2008-09 would be As. 28 
crores. 

This will give a boost to research eHorts in the tea 
sector. 

Export of Sugar to Pakl.tan 

3164. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Pakistan has decided to import sugar 
from India via land route; 

(b) whether any agreement has been signed between 
India and Pakistan with regard to sugar Import from In<ia; 

(c) if so, the detaRs thereof; and 

(d) the total quantity of sugar likely to be supplied 
to Pakistan during 2005-06 as a resuH of this agreement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Yes Sir. Govemment of Pakistan has 
decided to allow import of raw and refined sugars from 
India both by Public as well as Private Sectors including 
via land route on duties and taxes as levied on import 
from worldwide sources. 

(b) No Sir. 

(c) and (d) Do not arise. 

{Translation} 

Sick Induatrt •• 

3165. SHRI M. ANJAN KUMAR YADAV: 
SHRI SIR SINGH MAHATO: 
SHRI KAMLA PRASAD RAWAT: 

Will the Minister of SMAll SCALE INDUSTRIES be 
pleased to state: 

(_) whether the Government has any scheme to 
check sickness of small scale industries at the initial 
stages instead of waiting for their turning sick and referring 
them to the B.I.F.R.; 
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(b) if Is, the details thereof; 

(c) whether the Government is contemplating to 
formulate any scheme under which marginally sick 
Industries or the industries having apprehension of turning 
sick can get assistance from the Govemment agency at 
initial stage; and 

(d) if so, the details thereof? 

THE MINISTER OF SMAU SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): <a) to (d) The Government 
is fully seized of the problem of sickness in the small 
scale industries (SSI) sector and has taken various 
measures to facilitate timely identification and rehabilitation 
of potentially viable sick industries. These include setting 
up of State Level Inter-Institutional Committee in each 
State Jnder the convenorship of Reserve Bank of India 
(RBI). Further, the RBI has issued detailed guidelines to 
banks in January 2002 on detection of sickness at an 
early stage and taking remedial measures, and for 
rehabilitation of sick SSI units identified as potentially 
viable. These guidelines include, inter sliB, change in the 
definition of sick SSI units, norms for deciding on their 
viability, concessional finance, etc., with a view to helping 
the banks in detection sickness at an early stage and 
taking corrective action for revival of the potentially viable 
sick SSI units. 

{English} 

Grant-In-Aid for Providing Ba.lclClvlc Amenltle. 

3166. DR. RAJESH MISHRA: 
SHRI P.S. GADHAVI: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has sanctioned any 
grant-in-aid to provide basic/civic amenities to Gujarat after 
the recent floods; 

(b) if so, the details thereof; 

(c) whether the Housing and Urban Development 
Corporation Limited has given any financial assistance to 
Gujarat for development of housing and other 
infrastructure; and 

(d) If so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) It has been indicated by the Ministry of 
Urban Employment & Poverty Alleviation that no proposal 
has been received by Housing and Urban Development 
Corporation Limited (HUDCO) from the State Government 
of Gujarat. However, HUDCO ·has sanctioned 47 
infrastructure Schemes in the State of Gujarat from 
1.1.1970 to 30.6.2005 for Water Supply, Sewerage, 
Roads/Bridges, Solid Waste Management. Rail Link, 
Infocity, Commercial, Port and Power Projects. The project 
cost for these Projects are Rs. 10479.15 crore and loan 
assistance of Rs. 3315.63 crore. A sum of As. 1972.80 
crore has been released. 

Under Housing projects, HUDCO has sanctioned 
1100 schemes with project cost of Rs. 3566.16 crore 
and loan assistance of Rs. 899.51 crore for construction 
of 556338 dwelling units and development of 7742 plots. 

Naxan.m 

3167. SHRI DHARMENDRA PRADHAN: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government proposes to rehabilitate 
Naxalites to bring them back to mainstream; and 

(b) if so, the details of Incentive packages of the 
proposed surrender policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI SHRIPRAKASH JAISWAL): (a) 
and (b) Major naxalite affected States have Surrender-
cum-Rehabilitation Schemes for naxalites who want to 
shun violence and join the mainstream. While the incentive 
package varies from State to State, the Central 
Government reimburses under the SAE Scheme to the 
naxalite affected States expenditure upto As. 20,OOO/-per 
surrenderee depending upon whether the naxalite has 
surrendered with arms or without arms. 

/Trsns/stion} 

Llberhan Commission 

3168. SHAI ALOK KUMAA MEHTA: Will the Minister 
of HOME AFFAIRS be pleased to state: 



136 AUGUST 16, 2005 138 

(a) whether the liberhan Commiesion constituted to 
inquire Into the incident of Ayodhya hu submitted Ita 
report; 

(b) if so, the details thereof; and 

(c) if not, the time by which the commission is likely 
to submit its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl>: (a> 
to (c) The Liberhan Ayodhya Commission of Inquiry 
constituted to inquire into the incident of Ayodhya has 
not submitted its report so far. The present term of the 
Commission is upto 30th September, 2005. 

Enrolment Percentage In NV. 

3169. SHRI AJIT JOGI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a> the entrolment percentage of the SC/sT students 
in the Navodaya Vldyalayas during the year 2004-05, 
State-wise particularly In Chhattlsgarh; 

(b) whether the Govemment propose to enhance the 
enrolment percentage; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) State-wise enrolment percentage of the SCI 
ST students in Navodaya Vldyalayas Including· 
Chhattisgarh is given In the enclosed Statement. 

(b) No, Sir. 

(c) Does not arise. 

Slats-wise EnlOlmtlnt PsIf:tInfllge of Sc/sT Studsnls In JNVs 

SI.No. State Total No. of se Percentage No. of ST Percentage 
Students - Students 

2 3 4 5 6 7 

1. Madhya Pradesh 17168 4343 25.30 364 2.12 

2. Chhattlsgarh 3654 768 21.02 1107 30.30 

3. Oriaaa 7191 1611 22.40 1915 26.63 

4. Rajasthan 12568 3022 24.05 2061 16.40 

5. Haryana 5718 1799 31.46 29 0.51 

6. Delhi 904 235 26.00 29 3.21 

7. Bihar 12343 2642 21.40 476 3.86 

8. Jhart<hand 5695 1053 18.49 1690 29.68 

9. West Bengal 183n 3812 20.74 2185 11.89 

10. Himachal Pradesh 4528 1533 33.86 642 14.18 

11. Jammu & Kashmir 3957 620 16.67 917 23.17 

12. Punjab 5703 2605 45.68 42 0.74 

13. Chandiga!f1 463 147 31.75 2 0.43 
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2 3 4 5 6 7 

14. Andhra Pradesh 9813 2337 23.82 1076 10.97 

15. Kamataka 11296 2271 20.10 1059 9.38 

16. Kerala 6256 1320 21.10 190 3.04 

17. Andaman & Nlcobar Islands 519 11 2.12 102 19.65 

18. Pondicherry 1251 333 26.62 3 0.24 

19. Lakshadweep 224 0 218 97.32 

20. Maharashtra 11318 2801 24.75 1209 10.68 

21. Gujarat 6020 1230 20.43 813 13.50 

22. Goa 610 33 5.41 18 2.95 

23. Daman & Diu 432 39 9.03 12 2.78 
4 

24. Dadra & Nagar Haveli 128 13 10.16 49 38.28 

25. Uttar Pradesh 22203 7205 32.45 219 0.99 

26. Uttaranchal 2902 757 26.09 190 6.55 

27. Arunachal Pradesh 1999 39 1.95 1682 84.14 

28. Assam 6839 1180 17.25 1948 28.48 

29. Meghalaya 1339 47 3.51 1120 83.64 

30. Manipur 3520 424 12.06 1734 49.26 

31. Mizoram 292 0 292 100.00 

32. Nagaland 807 12 1.49 751 93.06 

33. Sikkim 785 72 9.17 355 45.22 

34. Trlpura 994 255 26.65 394 39.64 

[English} expenditure on higher and technical education; 

financial Problem of Unlv .... ttle. (b) if so, the details thereof; 

3170. SHRI SUBODH MOHITE: WUI the Minister of 
(c) whether the Govemment and Univel8lty Grants 

Commission has formulated any strategy for generation 
HUMAN RESOURCE DEVELOPMENT be pleased to of own resources by the universities; 
state: 

(d) H so, the details thereof; and 
(a) whether the Govemment Is aware that universities 

are facing financial problems and forced to curtail (e) If not, the reasons thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) According to the information fumlshed 
by the University Grants Commission (UGC), a sum of 
Rs. 3294 crores have been allocated to the UGC as 
Tenth Plan allocation, which is higher than the outlay tor 
the previOUS plan period. Similarly, there is no curtailment 
of funds in so far as Technical Education is concemed. 

(c) to (e) According to the information fumlshed by 
the University Grants Commission (UGC), the UGC has 
floated a scheme of resource mobilization wherein the 
universities are given 25% as incentive for the resources 
mobilized by them subject to a maximum of Rs. 25 lakhs. 

(Tnms/stionj 

Vacant Posts of SCIST 

3171. SHRI PUNNU LAL MOHALE: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether SC/ST posts are lying vacant in the 
various Departments and Undertakings of the Ministry; 

(b) if so, the details thereof; 

(c) whether promotions have been granted to the 
staff working in the various categories in the Departments 
and the Undertakings under the Ministry during the last 
three years and the new recruitments have been made; 

(d) if so, the detalls aIongwlth the new recruitments 
made in various categories during this period and the 
current year, year-wise and category-wi8e; 

(e) whether the prescribed rules have been fOllowed 
with regard to the recruitments and promotions of SCsI 
STs; and 

(f) if so, the details alongwlth the remedial measures 
taken in this regard? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) There is no 
Department functioning under the Ministry of Tribal Affairs. 
There is only one Undertaking functioning under the aegis 

of this Ministry, the National Scheduled Tribes Finance 
and Development Corporation, which was incorporated in 
April, 2001. No post reserved for Sc/sT member is lying 
vacant in the Corporation. 

(c) and (d) Information is given in the enclosed 
Statement. 

(e) Yes, Sir. 

(f) Since the prescribed rules of reservation have 
been followed with regard to recruitment and promotions 
of SCs and STs, no remedial measures as such need to 
be taken. 

m.lwMnt 

Ostsils of Ptomotion Granted OurirJg /he l4st fhfrHI ytIIIfS 

SI.No. Category of posts SC 5T Gen Total 

2003 2004 2005 2003 2004 2005 2003 2004 2005 2003 2004 2005 

1. A 2 1 3 2 5 3 

2. B 1 2 2 

3. C 1 1 3 

4. D 3 4 

Total 3 2 2 6 5 11 8 
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0etsi/6 of Recruitment During /he l.8st /17,. Yt1B19 

SI.No. Category of SC ST 
posts 

1. A 

2. B 

3. C 

4. D 1 

Total 2 

[English} 

Free TllIde Agreement 

3172. SHRIREWATI RAMAN SINGH: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether there 18 any possibility of Free Trade 
Agreement being rnatertaliaed among Asian countries; 

(b) if so, the details thereof; and 

(c) the impact on the automobile industry in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN): (a) and (b) The Govemment of India has 
signed the South Asia Free Trade Area (SAFTA) 
Agreement comprising SAARC members, Framework 
Agreement with Association of South East Asian Nations 
(ASEAN) on Comprehensive Economic Cooperation 
Agreement (CECA), Framework Agreement for Bay of 
Bengal Initiative Multlsectoral Technical & Economic 
Cooperation Free Trade Agreement (BIMSTEC FTA), 
Bilateral CECA with Singapore, Bilateral Free Trade 
Agreements with Nepal, Bhutan and Sri Lanka, and is 
negotiating few bilateral CECA with few other Asian 
countries. However, at present, there is no move for 
entering into a single Free Trade Agreement among Asian 
countries. 

(c) The coverage of goods and the tariff liberalization 
programme under various Free Trade Agreements (FTAs) 

OBC Gan Total Year of 
Recruitment 

1 2006 

N.A. 

4 6 11 2005 

3 2004 

5 7 15 

are finalized after due consultation with domestic 
stakeholders, which includes the automobile Industry in 
the country, so that their views and senstivities are taken 
into account In the negotiations. 

[Translstion} 

Adlm Jatl and ST Welfare 

3173. SHRI CHANDRABHAN SINGH: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment of Madhya Pradesh has 
formulated any recommendation to the Union Govemment 
to notify Ghiwar, Bhoi, Kashyap, Sondhiya, MaJlah, NI8had-
Raikawar, Burman and Bhajwar in the list of Scheduled 
"!'Jibes; and 

(b) If so, the decision taken by the Govemment in 
this regard? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) The State 
Govemment of Madhya Pradesh has recommended that 
the Bhoi, Mallah, Nishad communities be notified as 
Scheduled Tribes in the State. No proposal has been 
received from the State Govemment for notification of 
the communities like Kashyap, Sondhya, Ghlwar, Nlshad· 
Raikawar, Burman and Bhajwar in the list of Scheduled 
Tribes. 

(b) The proposal has been processed as per 
approved modalities. 
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(English} 

Import/Export of Iron Ore 

3174. SHRI B. MAHTAB: 
SHRI PARSURAM MAJHI: 
SHRI JUAL ORAM: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the countries which are importing iron ore from 
India; 

(b) whether the Government propose to discontinue 
the export of iron ore to those countries; 

(c) if so, the reasons therefor; 

(d) whether the Government proposes to altow import 
of low alumina content iron-ore into the country; 

(e) so, the reasons therefor; 

(f) whether the Govemment proposes to review the 
import/export of iron-ore; and 

(g) if so, the details thereof and its impact on the 
steel industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The major countries which are 
presently importing iron ore from India are China, Japan, 
S. Korea and Taiwan. 

(b) There is no such proposal under consideration at 
present. 

(c) Does not arise. 

(d) The e~ Foreign Trade Policy already allows 
free import of iron ore. 

(e) Does not arise. 

(f) and (g) The current Foreign Trade Policy covering 
import/export of iron ore is valid from 2004 to 2009, which 
is reviewed from time to time depending on the 
requirement. 

Setting up of Indu.trl.. by NAI. 

3175. SHRI HITEN BARMAN: WiH the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of industries set up by NRls in the 
country so far, State-wise; 

(b) the number of industries proposed to be set up 
by the Non-Resident Indians in the country particularly in 
the State of West Bengal, Sikkim and North Eastern 
States during the current financial year; and 

(~) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) A statement showing State-wise 
approvals granted for NRI investment is enclosed. 

(b) and (c) The Government has put In place a liberal, 
transparent and investor friendly policy wherein Foreign 
Direct Investment (FDI), including investment by Non-
;esident Indians, upto 100% is allowed under the 
automatic route in most sectors/activities irrespective of 
location. Under the liberalized economic environment, 
Investment decisions, including the choice of locations, 
are taken by the entrepreneurs based on their commercial 
judgement and other relevant considerations. 

Sf6t""tmt 

SttIItJ wise ,wrovsb for NRI Invtl8tmenl from August 
f99f /0 May 200S 

SI.No. Name of the State Rnancial (As. in Crore) 

1 2 3 4 

1. Andhra Pradesh 198 2186.18 

2. Assam 3 1.11 

3. Bihar 2 2.27 

4. Gujarat 99 796.46 

5. Haryana 59 506.94 

6. Himachal Pradesh 6 9.67 

7. Karnataka 176 1877.20 
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2 3 4 

8. Kerala 43 212.20 

9. Madhya Pradesh 28 95.87 

10. Maharashtra 305 2407.14 

11. Orissa 12 47.88 

12. Punjab 27 115.46 

13. Rajasthan 40 461.B5 

14. Tamil Nadu 205 713.01 

15. Uttar Pradesh 53 114.BO 

16. West Bengal 39 461.76 

17. Chhattlsgarh 4 6.25 

18. Jhar1<hand 3 1.57 

19. Chandigarh 5 3.36 

20. Dadra & Nagar Haveli 4 2B.62 

21. Delhi 151 989.75 

22. Goa 3 0.22 

23. Pondicherry 9 35.88 

24. Daman & Diu 4 9.00 

25. State Not Indicated 118 1250.51 

Grand Total 1596 12354.97 

/Tmnsm/ion/ 

Slum Clu'" 8t the Bank of Yamuna 

3176. SHRI RAMOAS ATHAWALE: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi High Court has directed in 
July, 2005 that slum clusters may not be allowed to settle 
again on the land vacated due to the rise in the water-
level of the river Yamuna; 

(b) if so, the details thereof; 

(c) whether the Governm!'!nt has formulated any 
scheme to rehabilitate the slum-dwellers removed 
therefrom; and 

(d) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): <a) to (d) Hon'ble Delhi High 
Court in CWP No. 68912004 titled Court on its own Motion 
vel'8U8 Union of India & Others has directed on 27.7.2005 
that thON portions of the river-bed of Yamuna which are 
now flooded will not be permitted to be occupied! 
reoccupied by anyone. 

The rehabilitation of the slum dwellers in Delhi 18 
governed under the relocation polley which provides for 
allotment of plots to eligible slum dwellers without any 
discrimination in regard to the place of encroachment. 

The matter is sub-judice. 

{English/ 

Market Stabilization Fund 

31n. SHRI M. SREENIVASULU REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government propoS88 to set up Re. 
1000 crore Market Stabilization Fund for crops such as 
Coffee, Tea and Rubber; 

(b) if ·so, the details thereof; 

(c) whether the Government propose to include 
Tobacco in the above list; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (d) There is no proposal to set up 
a As. 1000 crore Market Stabilization Food for crops 
such as Coffee, Tea and Rubber. However, the 
Government has already established a Price StabUisation 
Fund for the benefit of small growers of tea, coffee, rubber 
and tobacco, with a corpus of Rs. 500 crore. 

TrainIng Programme. for Urban Development 

3178. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI GANESH SINGH: 

Will the Minister ot URBAN DEVELOPMENT be 
pleased to etate: 



147 AUGUST 16, 2005 to OutIsIIons 148 

(a) whether the Govemment has aaaured Its help to 
the State Governments to undertake training programmes 
for urban development; 

(b) " 80, the details thereof; 

(c) the fundalgrants provided by the Govemment to 
each State during each of the last thrae yea .. and current 
year for the purpose, year-wise; 

(d) whether the Govemment has received prop0681s 
from State Govemment particularly from Madhya Pradesh 
and Maharashtra regarding establishment of Training and 
Management Centrea; and 

(e) if 80, the details thereof and the present status 
of such proposals? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (c) Though the Govemment 
has not given any specific assurance to the State 
Governments to help them to undertake training 
programmes for urban development, various Initiatives 
have been taken by the Ministry of Urban Development 
to build capacity of various functionaries of urban local 
bodies which include the following: 

(I) Assistance is provided to States for training of 
women elected Councilors to the extent of 50 
percent of the total cost of training, subject to a 
maximum limit of As. 1500 per woman Councillor 
per programme. Funds provided to various 
States during the last three years and the current 
year for training of women counclHors Is as 
foRows: 

2002-03 

KeraJa As. 1.50 Iakh 

Uttaranchal Rs. 4.n lakh 

Madhya Pradesh As. 17.32 Iakh 

Maharaahtra Rs. 18.00 lakh 

2003-04 

Kamataka As. 14.42 lakh 

Tripura As. 1.62 lakh 

Chhattisgarh Rs. 4.73 lakh 

Weat Bengal 

Haryana 

Goa 

Delhi 

Assam 

Punjab & Chandigarh -

2004-05 

Gujarat 

Himachal Pradesh 

Rajasthan 

Kamataka 

Chhattisgarh 

Tamil Nadu 

Rs. 13.41 lakh 

Rs. 4.30 Iakh 

Rs. 1.33 lakh 

As. 1.22 lakh 

Rs. 2.44 Iakh 

Rs. 6.92 Iakh 

As. 11.71 Iakh 

Rs. 1.54 lakh 

Rs. 9.64 lakh 

Rs. 14.42 Iakh 

Rs. 4.74 lakh 

As. 24.62 lalch 

2005-08: No fund has been reIeued to States 
80 far. 

(Ii) Grants for conducting training courses under 
Public Health Engineering (PHE) Training 
Programmes of the Ministry are released to 
Academic lnetitutions under the field departrnent8 
for conducting various courses for increasing the 
technical and management skill of in-service 
engineers of State Water Supply & Sanitation 
Departments. The grants for these programmes 
are not released to State Govemments. 

(Iii) The Ministry has al80 set up Regional Centres 
for Urban & Environmental StudIes at Hyderabad, 
Lucknow and Mumbai and Centre for Urban 
Studies in liP A, New Delhi for conducting various 
programmee for official and elected functlonariea 
of ULBs. During the last thrae yeara, the Ministry 
has provided following grants to these inatitutiona 
to meet their administrative and eatabll8hment 
expenditure: 

2002-03 As. 195.50 lalch 

2003-04 Rs. 234.67 lakh 

2004-05 Rs. 247.95 lakh 

2005-06 Re. 37.30 lakh (tiU 
12.8.2005) 
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(Iv) The National Institute of Urban Affairs (NIUA), 
which Is, an autonomous institution under the 
Ministry of Urban Development has been 
identified by the Govemment of India as a nodal 
agency for overall coordination of Indo-USAID 
Ananclal Institutions Reform and Expansion 
(FIRE)-(D) Project. One of the major 
responsibilities handled by the Institute under the 
above programme relates to capacity building 
and training activities. NIUA, In order to 
discharge its responsibilities relating to training, 
has developed a country-wide networi< of training 
institutes which consists of 15 training Institutes. 
NIUA provides strategic support to the networi< 
training institutions for conducting capacity 
building workshops and conducting research. The 
training wor1<shops provided under the above 
programme are tailored to develop competence 
amongst the municipal functionaries, both 
appointed and elected, by enhancing their 
knowledge and skill in various sphere of urban 
development. No funds are released to the State 
Govemments under the above programme for 
training purposes. 

(v) As per the existing guidelines for Integrated 
Development of Small & Medium Towns (IDSMT) 
scheme, the Government has been taking efforts 
to train and upgrade the skills of personnel 
dealing with the preparation of project reports 
and implementation of IDSMT scheme. 
Accordingly, Town & Country Planning 
Organisation (TCPO)', which is a subordinate 
office of the Ministry of Urban Development 
conducts short term ori~ntation workshopsl 
courses for various functionaries of ULBs. 
However, no funds are provided to the State 
Governments for organising training programmes 
under IDSMT Scheme. 

(vi) Under the proposed National Urban Information 
System (NUIS), which has been approved by 
the Government for implementation, It is 
proposed to provide training to the personnel of 
States and local bodies to generate Inputs, 
maintain and operate NUIS and database for 
urban planning and management. This scheme 
envisages development of GIS (Geographical 
Information System) database for urban planning. 

(vii) The Ministry has undertaken initiative for 
Municipal Accounting Reforms to enable ULBs 
to maintain their accounts on Double Entry 
Accounting System. For this purpose, the 
Ministry have also prepared and circulated the 
National Municipal Accounts Manual to all States. 
It is now envisaged to provide training to the 
accounting personnel of ULBs to help them 
implement the double entry accounting system. 
For this purpose, the assistance of Otftce of the 
Comptroller & Auditor General of India (C&AG) 
is being availed of. The Twelfth Finance 
Commission has devolved Rs. 500 crore upon 
municipalities for operation and maintenance of 
core municipal services and solid waste 
management. The Ministry has suggested the 
Ministry of Finance, who is administratively 
concerned with the release of above grants to 
the State Governments to earmari< Rs. 250 crore 
for implementation of accounting reforms 
including training of personnel. 

(viii) The Ministry is In the process of formulating a 
Mission Mode Project on E-Governance for 
municipalities. Under this project, training 
programmes shall be conducted for the 
functionaries of municipalities to enable them to 
deliver municipal aervices by using various tools 
of information technology. 

(ix) The proposed National Urban Renewal Mission 
(NURM) and Urban Infrastructure Development 
Scheme for Small & Medium Towns (UIDSSMT) 
also envisage training for urban development as 
one of its components. 

(d) No, sir. 

(e) Does not arise in view of reply to part (d) above. 

{Translstion} 

Conatructlon work on Land 

3179. SHRI RAJIV RANJAN SINGH "LALAN: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 
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(a) the total area of land In Delhi; 

(b) the construction work done on the land out of 
the above area; 

(c) whether an area of 250 sq. km. land Is available 
to carry construction work for residential and other 
purposes; and 

(d) If not, the facts thereof and the area of land 
earmarked for undertaking construction work for residential 
purposes at present? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (d) Delhi Development 
Authority (DDA) has reported that the total geographical 
area of National Capital Territory (NCT) of Delhi is 1483 
sq.km. out of which built up area is estimated at 702 
sq.km. 

According to the provisions incorporated in the 
Regional Plan 2021 for National Capital Region and Draft 
Master Plan for Delhi 2021, the available urbanizable land 
for development In NCT of Delhi by 2021 is estimated to 
be around 275-280 sq.km., after excluding the area under 
natu~ features' (ridge, river, Yamuna, forest, wild life 
sanctuary, other water bodies/drains) and land required 
for solid waste disposal, utilities and green bel! etc. 
Various uses including residential use are contemplated 
for the available urbanlzable land. 

{English} 

Gran .. to NOO. 

3180. SHRI P.S. GADHAVI: 
SHRI ASADUDDIN OWAISI: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount provided by the Government to the 
voluntary organization functioning in the country for 
imparting education and training to destitute children during 
last three years, State-wise particularly In Gujarat; 

(b) whether some of these organizations have not 
fulfilled the prescribed norms for the purpose; and 

(c) if so, the names of organizations against which 
action has been taken by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) The Ministry of Social Justice & Empowerment 
is implementing a scheme 'An Integrated Programme for 
Street Children' under which projects providing sheher, 
nutrition, health care, sanhation and hygiene, safe drinking 
water, recreation, vocational training 88 well 88 education 
are assisted. The details of financial assistance provided 
to NGOs during the last three years, State-wise are given 
in the enclosed Statement. 

(b) and (c) As per the information provided by the 
Ministry of Social Justice & Empowerment, there is no 
case where these organisations have not fulfilled the 
prescribed norms for the purpose. 

FinsncisI AssistIIncs to NGO$ under ths SchsmtJ ~ InttJfllllkld Programme for 
StrHt ChHdrsn' Sts.wiselUnlon Territo'Y-wise 

I 

SI.No. Name of the State! 2002-03 2003-04 2004-05 
Union Territory Amount Amount Amount 

in Lakh In Lakh In Lakh 

2 3 4 5 

1. Andhra Pradesh 154.45 124.56 124 

2. Arunachal Pradesh 0 0 0 

3. Assam 13.03 11.65 21.07 

4. Bihar 3.43 5.01 6.2 

5. Chhattlsgarh 0 0 0 
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1 2 3 4 5 

6. Goa 5.78 1.52 8.12 
7. Gujarat 101.86 120.58 112.34 
8. Haryana 0 0 0 
9. Himachal Pradesh 0 0 0 

10. Jammu and Kashmir 0 0 0 
11. Jharkhand 2.76 3.47 5.79 
12. Kamataka 37.5 37.52 58.17 
13. Keral. 17.87 27.5 38.19 
14. Madhya Pradesh 11.66 8.57 15.5 

15. Maharashtra 141.99 79.28 134.92 
16. Manipur 2.95 4.75 13.03 

17. Meghalaya 4.66 2.18 10.6 

18. Mizoram 0 0 0 
19. NagaJand 0 0 0 

20. Orissa 13.49 18.79 26.08 

21. Punjab 13.97 14.28 12.09 

22. Rajaathan 33.5 3O.n 27.96 

23. Slkldm 0 0 0 

24. Tamil Nadu 83.98 92.86 97.43 

25. Tripura 3 3.95 6.76 

26. Uttar Pradesh 88.67 89.09 94.63 

27. Uttaranchal 0 0 0 

28. Weat Bengal 259.13 223.93 273.61 

29. Andaman and Nicobar Islands 0 0 0 

30. Chandigarh 0 19.84 13.16 

31. Dadra and Nagar Haveli 0 0 0 

32. Daman and Diu 0 0 0 

33. Delhi 101.61 67.88 78.76 

34. Lakshadweep 0 0 0 

35. Pondicherry 0 0 0 

Total 1100 990 1178.41 
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Illegal Import of Arecanut 

3181. SHRI D.V. SADANAND GOWDA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether areeanut is being imported to our country 
through Bangalore in violation of the SAARC Trade 
Agreement; 

(b) if so, the details thereof; 

(c) whether the Govemment has taken any steps to 
stop such lUegal Imports; 

(d) if not, the reasons therefor; and 

(e) the steps taken by the Govemment to arrest the 
illegal import of Areeanut? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. There Is no Import of arecanut 
noticed through Bangalore Zone in violation of the SMRC 
Trade Agreement. 

(b) to (e) Do not arise. 

Plying Car with Blue B.acon 

3182. SHRt NIKHll KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of HOME AFFAIRS be pleased to 
~ state: 

(a) whether the Govemment is aware that a large 
number of vehicles are unauthorisedly plying In the capital 
with red or blue beacon and blaring siren; 

(b) if so, the details thereof; 

(c) whether due to non prevalence of any restrictions 
on the sale of beacons, the manufacturers/dealers are 
fitting such beacons on cars without knowing any identity 
etc.; and 

(d) if so, the steps taken/to be taken by the 
Government to put a ban on the manufacture/sale of 
beacon In the capital? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
Yes, Sir. Delhi Pollee has also been taking action against 
the vehicles fitted with unauthorised redlblue beacons. 

(c) and (d) There Is no restriction on the manufacture! 
sale of red/blue beacons. No propo8al for banning 
manufacture/sale of beacons is presently under 
consideration. 

Project of Bio-Fertlllzer and Blo-medlcln •• 

3183. SHRI MADAN LAl SHARMA: 
SHRI ANANT GUDHE: 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pleased to state: 

(a) whether the KVIC proposes to launch projects for 
the manufacturing of bio-fertilizers and bio-medicines in 
the country; and 

(b) if so, the details thereof a10ngwith the foreign 
exchange likely to be eamed from these projects thereof? 

THE MINISTER OF SMAll SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) The Khadi and 
Village Industries Commission (KVIC) has been 
implementing a bio-fertiUser programme since 2001 -02. 
Under this programme, KVIC sets up blo-manure 
extension centres as pUot projects and promotes bio-
manure projects under the Rural Employment Generation 
Programme (REGP). 

Besides, KVIC has so far promoted installation of 
more than 6 lakh biogas plants in the country. These 
plants generate bIo-dlgested slurry, which is applied in 
the farms as manure. 

KVIC, however, has not undertaken any programme 
for promotion of bio-medicine. 

No export has been made of the bio-fertillser 
manufactured in the KVI sector. 

GATT Effect. on SSI 

3184. SHRI SURESH CHANDEl: 
SHRI Y.G. MAHAJAN: 

Will the Minister of SMALL SCALE INDUSTRIES be 
pleased to state: 



157 SRAVANA 25, 1927 (Saka) to Olltllltlons 158 

(a) whether the Govemment has taken requisite steps 
to protect Sman Scale Industries in the post GAlT era; 
and 

(b) if 80, the details thereof? 

THE MINISTER OF SMALL SCAlE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) India is a founding 
Member of the World Trade Organisation (WTO) and its 
predeceasor, the General Agreement on Tariffs and Trade 
(GAlT). The Government is fully aware of the WTO 
environment and has taken appropriate measures for 
preparing the small scale sector to meet the challenges 
of liberalisation and globalisation. These include schemesl 
programmes for technology upgradation, development of 
clusters of such industries, making bank credit of upto 
Rs. 5 lakh available without collateral, 75 per cent credit 
guarantee for loans upto 25 lakh, creating awareness 
among these industries regarding export-related issues 
and sensitising them to the emerging challenges of trade 
llberalisation, reimbursement of the cost of obtaining ISO 
9000/14001 certification upto Rs. 75,0001-, reimbursement 
of registration fee upto Rs. 15,OOO/-for adopting bar coding 
of products, etc. 

The Govemment has also put in place appropriate 
trade-defence mechanisms, such as import licensing, 
safeguards against surge in imports and anti-dumping 
measures to provide protection to domestic industries, 
including small scale industries. 

[Translstion} 

Gun Factory 

3185. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of HOME AFFAIRS be pleaeed to state: 

(a) the number of private gun factories in the country; 

(b) the criteria of fixing gun manufacturing quota; 

(c) the reasons for not enhancing the manufacturing 
quota of the gun factory situated at Jodhpur, Rajasthan; 
and 

(d) the time by which the quota of said gun factory 
is likely to be enhanced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) There are 
97 private gun manufacturing factories In the country for 
which licences have been issued by the Central 
Govemment. 

(b) The gun manufacturing quota is fixed on the basis 
of various factors such as recommendation of the 
concerned State Govemment, Infrastructure/capacity of the 
firm, its economic viability and verification of antecedents. 

(c) and (d) Decision can be taken only after the 
requisite reports have been received. 

{English} 

Export of Colr Proclucta 

3186. SHRI G.M. SIDDESWARA: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pleased to state: 

(a) whether the Govemment proposes to restore the 
minimum support price for coir products; 

(b) if so, the details thereof; and 

(c) the measures being taken to boost the export of 
colr products? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) There is no 
proposal under consideration of the Govemment to restore 
the minimum support price for coir and colr products. 

(c) In order to boost the export of colr and coir 
products, the Government has taken the following 
measures: 

(i) A Scheme titled, "External Market Development 
Assistance" has been introduced in 2000-01 to 
provide financial assistance to small exporters 
in the coir sector. This assistance consists of 
providing Govemment grants to meet major parts 
of the expenditure on air travel and rentals of 
stalls by exporters and their delegations to 
participate in buyer-seller meets, trade fairs and 
exhibitions abroad. The scheme also provides 
financial assistance to Individual small exporters 
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for undertaking sales-cum-study tour. and 
participation in trade delegations, trade fairs, 
exhibitions, etc., abroad. 

(ii) The Coir Board of the Government similarly 
participates in trade fairs/exhibitions, product 
promotion programmes and catalogue shows 
abroad, in order to promote export of products 
which do not get otherwise displayed by 
individual exports, etc. 

Proposals for Urba" Development 

3187. DR. K.S. MANOJ: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the details of urban development proposals sent 
by the Kerala Government to the Union Govemment for 
approval during the last tree years and current year; 

(b) whether the Union Govemment has accorded 
approval to these proposals; 

(c) if so, the details thereof alongwith the financial 
assistance provided, Scheme-wise; 

(d) if not, the reasons therefor; and 

(e) the time by which the remaining proposals are 
likely to be cleared? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) to (c) Ministry of Urban 
Development is implementing (I) Centrally sponsored 
scheme of Infrastructure Development in Mega Cities (II) 
Centrally sponsored scheme of Integrated Development 
of Small & Medium Towns (IDSMT) (iii) Centrally 
Sponsored Accelerated Urban Water Supply Programme 
(AUWSP) and (iv) Central sector scheme of Solid Waste 
Management (AUWSP) and (iv) Central sector scheme 
of Solid Waste Management in 10 Selected Airfield Towns. 
Kerala Govemment has submitted project proposals to 
this Ministry under AUWSP and ID9MT. Under Centrally 
Sponsored Scheme of IDSMT, central assistance 
amounting to Rs. 271.50 lakh, Rs. 384.00 lakh and Rs. 
225.00 lakh have been released during 2002-03, 2003-
04 and 2004-05 respectively. In the current financial year 
2005-06 (till date) part balance of 1 st instalment of central 
assistance amounting to Rs. 284.46 lakh has been 
released to 7 towns covered in the year 2004-05. The 
town-wise details are given in the enclosed Statement-I. 
As regards Centrally Sponsored AUWSP, the details of 
the project proposals received and approved along with 
the financial assistance provided during the last three 
years and current year are given In the enclosed 
Statement-II. 

(d) and (e) Both the schemes of AUSWP and IDSMT 
will be subsumed in the proposed new scheme of Urban 
Infrastructure Development Scheme for Small and Medium 
Towns (UIDSSMT). Hence, no funds will be released for 
new projects under the existing schemes of AUWSP and 
IDSMT during the current financial year. 

SIIlwMnt I 

Propos8I$ Under the IOSUT ScINNntl RBCtJivfId ItrNn IhB StsftJ 01 KSflfll1l lind RsIsIIse of Csnlflfll Assistllnctl Outing 
ssch of LIISI thfH ytJIIlS lind CUmlnl Ytlllr (THI Dills) 

(Rs. in lakh) 

SI.No. T ownslProjectsl Year of Central Assistance Released 
Proposals Coverage 2OQ2'()3 2003-04 2004-05 2005-06 

2 3 4 5 6 7 

1. Ottapalam 99-2000 60.00 

2. Kothamangalam 99-2000 60.00 

3. Noth Peravoor 2000-01 59.55 

4. Kodungallur 2001-02 7.50 

5. Pala 2001-02 5.00 45.00 
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6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 

SRAVANA 25, 1927 (Saka) 

2 3 4 5 6 

Ponnani 2001-02 25.00 
Kunnamkulam 2002-03 24.00 
Angamaly 2002-03 45.00 
Perumbavoor 2002-03 45.00 
Vaikom 2003-04 43.00 
Attingal 2003-04 36.00 
Mavellkkara 2003-04 35.00 10.00 
Kalamassery 2003-04 70.00 5.00 
Tripunithura 2003-04 60.00 5.80 
Tallparamba 2003-04 70.00 5.00 
Koyllandy 2003-04 70.00 5.00 
Kanhagad 2004-05 17.50 
Payyanur 2004-05 17.50 
Chlttur-Thatamangalam 2004-05 10.00 
Kuthuparamba 2004-05 10.00 
Paravoor 2004-05 10.00 
Mattanur 2004-05 10.00 
Perinthalmanna 2004-05 10.00 
Adoor 2004-05 4.65 

Total 271.50 384.00 225.00 

SIll,.",.,,' /I 

'T'I1e OtJtalls 01 thtI Projt1ct PropossIs UndtIr AUWSP RtIcsiv«f 6nd A,qomMPd 
Along with ths Finllncisl Assistsncs ProvidBd 
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7 

57.50 
53.76 
35.00 
35.00 
35.00 
35.00 
33.20 

284.46 . 

(Rs. In lakh) 

Name of the Town Approved Cost Central share 

2002-03 

2003-04 

2004-05 

2005-06 

Kolazhi 

Kattur 
Pottor. 

Manjeswaram 

Chalkra 

Nil 

Pattiam 

Kottayam 

Vadakkekara 

Tiruvankulam" 

Kedmangalam" 

Nil 

'Not eligible under AUWSP and returned In October. 2004. 

released 

158.35 79.18 

212.76 106.23 

123.71 61.86 

206.78 103.39 

371.24 185.62 

779.05 389.53 

484.85 242.43 

294.23 147.12 

0.00 0.00 

0.00 0.00 

0.00 0.00 
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(Rs. in lakh) 

SI.No. Year Central share released 

1. 2002-03 268.21 

2. 2003-04 288.21" 

3. 2004-05 231.55 

4. 2005-06 Nil 

"Funds were released only for on-going projectB during 2003-04. 

Rehabilitation of Tsunami Affect8d Countries 

3188. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the US administration has released 
additional funds to the tune of $ 901 million for the 
rehabilitation work in Tsunami affected countries In the 
Indian Ocean; 

(b) if so, the details thereof alongwith the total US 
aid so far received for the rehabilitation of the Tsunami 
victims by India; and 

(c) the number of victims who have been the 
beneficiaries of this US aid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The 
Govemment of India has not accepted extemal assistance 
for immediate relief and response as the country had 
adequate resources of its own to deal with the Tsunami 
disaster. No US assistance has been included in the 
Tsunami rehabHitation programme being finalized by the 
Planning Commission. The US Government, through 
USAID in India, has provided more than $3.1 million 

assistance which included field team coordination with 
local government and non govemmental organizations. 

[Tl'llnslslionJ 

I.G.N.O.U. 

3189. SHRIMATI KALPNA RAMESH NARHIRE: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of open universities in the country as 
on date, location-wise; 

(b) whether the Union Govemment propose to open 
some more open universities in various States In the 
country particularly in Maharashtra; and 

(c) if so, the details thereof alongwlth the curriculum 
finalised for such universities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) As on date, there is one National Open 
University and 11 State Open Universities in the country. 
Location-wise details are given in the enclosed Statement. 

(b) and (c) Open Universities in the States are set 
up through the Acts passed by State Legislatures. 
Distance Education Council (DEC), set up under the Indira 
Gandhi National Open University Act, 1985 for promotion, 
coordination and maintenance of standards in Open and 
Distance Learning System, facilitates the State 
Govemments in setting up of Open Universities. According 
to the information fumished by DEC, the States of Assam, 
Uttaranchal, Orissa and Kerale have proposed for setting 
up of Open Universities in their respective States. There 
is no such proposal in respect of State of Maharashtra. 
State Open Universities, as and when established, decide 
upon its programmes and curriculum according to their 
genius and local requirements. 

List of Open UnivsfSiliBS 

National Open University 
Set up under Act of Parliament 

1. Indira Gandhi National Open University, New Delhi. 

Year of 
Establishment 

1985 
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State Open Unlveraltiea Name of State Year of Establishment 

1. Dr. B.R. Ambedkar Open University, Hyderabad. Andhra Pradesh 1982 

2. Vardhaman Mahaveer Open University, Kota Rajasthan 1987 

a. Nalanda Open Univeraity, Patna. Bihar 1987 

4. Yashwantrao Chavan Maharashtra Maharashtra 1989 
Open University, Naahlk. 

5. M.P. Bhoj Open University, Bhopal Madhya Pradesh 1991 

6. Dr. Babaaaheb Ambedkar Open University, Gujarat 1994 
Ahmedabad. 

7. Karnataka State Open University, Mysore. Kamataka 1996 

8. Netajl Subhas Open University, Kolkata. West Bengal 1997 

9. Uttar Pradesh Rajarshi Tandon Open University, Allahabad. Uttar Pradesh 1998 

10. Tamil Nadu Open University, Chennai. 

11. Pt. Sundarlal Sharma (Open) 
University Chhattisgarh, BHaspur 

{Engllshj 

Van "ahot_va 

3190. SHRI S. AJAYA KUMAR: Will the Minister of 
URBAN DEVELOPMENT be pleased to atate: 

(a) whether the Delhi Development Authority is 
organizing 'Van Mahotaava' to plant large number of trees 
and ahrubs In its parks In the capital; 

(b) If so, the details thereof alongwlth the details of 
the expenditure incurred by DDA for plantation of trees 
during the last three years and budget estimate for this 
year, year-wise; 

(c) whether the Delhi Development Authority proposes 
to involve the Non Government Organisations for the job 
of tree plantation; and 

(d) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (8) Yes, Sir. 

Tamil Nadu 2002 

Chhattlsgarh 2004 

(b) The Delhi Development Authority (DDA) has 
reported that during the year 2005-2006, 1 ,22,300 trees 
& 2,57,700 shrubs are to be planted with a budget 
estimate of Rs. 570 lakhs. The expenditure incurred by 
DDA during the Iaat three years on plantation is as under: 

Year 

2002-03 

2003-04 

2004-05 

Amount 
(As. in lakhs) 

704.00 

732.30 

670.00 

(c) and (d) The DDA has reported the involvement 
of Resident Welfare Associations in tree plantations at 
20 places in Delhi. 

Navyug School 

3191. SHRI ASADUDDIN OWAISI: Will the Minister 
of HOME AFFAIRS be pillased to state: 

(a) whether quality of education in NDMC, Navyug 
schools has been very badly affected after formation of 
Navyug School Educational Society; 
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(b) if so, the rationale behind setting up this society; 

(c) whether there Is a shortage of teachers in these 
schools particularly In Peshw8 Road; and 

(d) if so, the steps taken or being taken by the 
Government to ensure the availability of teachers and 
imparting quality education In these schools? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. 

(b) The object behind formation of the society was 
to separate establishment and accounts wom for smooth 
functioning of the schoofs thereby avoiding unnecessary 
delays on such matters. 

(c) and (d) One post of teacher at Navyug School, 
Peshwa Road, is vacant. However, pending regular 
appointments, teachers are appointed on contract basis 
to meet the requirement. The Navyug School Educational 
Society is taking assistance from specialized inter-national 
and national agencies for improving quality education and 
learning process. 

Rubber Park 

3192. SHRt P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of Rubber Pam at present, State-wise; 

(b) the details of progress alongwith employment 
created by these Parks so far, State-wise; 

(c) whether the Government proposes to set up more 
parks in the country; and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) The Government of India has 
extended financial assistance for the following three 
Rubber Parks: 

1. At Irapuram near Kochi in Kerala State; 

2. At Chembakaramanputtloor in Kanyakumari 
District of Tamil Nadu State; 

3. At Bodhjungnagar in West Tripura District of 
Tripura State. 

The Rubber Park established at' lrapuram by the 
Rubber Park India (P) Ltd., is a Joint Venture of the 

Government of India through Rubber Board and the 
Government of Kerala, through the Kerala Industrial 
Infrastructure Development Corporation (KINFRA) with the 
equal equity participation of Rs. 1000 lakh, in an area of 
107 acres. The total outlay of the project was Rs. 3650 
lakh. The Park is nearing completion and a few units 
have already started functtonlng In this Rubber Park. 

The Rubber Park being set up at 
Chembakaramanputhoor in Tamil Nadu is in an area of 
115 acres with the total outlay of Rs. 1452 lakhs. The 
project is promoted by Tamil Nadu Industrial Development 
Corporation (TiDCO) and MIs Aka. Technologies, 
Chennai. This park Is being set up with financial 
assistance of Rs. 415 lakh under the Assistance for States 
for Infrastructure Development for Export (ASIDE) Scheme 
(State Component) and Rs. 355 lakhs under ASIDE 
(Central Component). 

The Govemment of Tripura In association with Rubber 
Board Is establishing a Rubber Park at Bodhujungnagar 
in Tripura at an area of 50 acres with an outlay of 
Ps. 700 lakh COnsisting of Rs. 140 lakh under ASIDE 
(Central Component) and Rs. 580 lakh under ASIDE 
(State component). The project Is being Implemented by 
th, Trlpura Industrial Development Corporation. 

The Rubber Pam at Irapuram, Kerela has so far 
generated permanent employment to 79 persons. 

(c) Presently there Is no other proposal to set up 
Rubber Parks. 

(d) Does not arlae. 

Fund. to NOO 

3193. SHRIMATI BHAVANA PUNOUKRAO GAWAU: 
Will the Minister of TRIBAL AFFAIRS be p\eaeed to atate: 

(a) whether any scheme exist with the Government 
to allocate funds to NGO for the development of primitive 
tribes In the country; and 

(b) H 80, the details with regard to the funds allocated 
by the Government during each of the last three years, 
State-wise, Scheme-wise and NGO-wise? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) Yes, Sir. The Mlniny 
provides funds to the NGOs under the schemes of Grant-
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in-aid to NGOs including Coaching & Allied Scheme and 
award for exemplary services, Educational Complex in 
low literacy pockets and Vocational Training Centres in 
tribal areas for the development of the Scheduled Tribes, 
including the Primitive Tribal Groups. In addition, a Central 
Sector Scheme of Development of Primitive Tribal Groups 
in also being implemented since 1998-99 tor the exclusive 

benefit of Primitive Tribal Groups. Under this Scheme, 
funds are allocated to the State Governments as weH 88 
Non-Govemmental Organisations. 

!lNo. Name of .. sa. 

2 

1. Andhll Pradeah 

2. 

3. Gujetat 

4. 

6. 

6. Madhya Pradesh 

7. 

(b) The State-wise and NGO-wiae details of fundi 
released during the last three years are given in the 
enclosed Statement. 

NIme of !he NGO 

3 

(1) SewI Bharati, Khamam, Andhll Pradeah 

(2) SrI SarllwaIivlcl1ylpeelha, Hyerabad 

(3) CentrI for Envilonment and Concem, BaJUlpuIl, Hyderabad 

(1) AkhiI Bhartiya Vanvasi KaIyan Ashram, Jashpur, Nagar 

(2) Bernal Cell, Bhopal 

(3) V/SHWAS, Nlrayanpur, DiIIt. Bastar 

(4) RamakriIhna Mission Ashram, Naryanpur, DiIIt. Butar 

(1) AcII Navaarjen Rural DMIopmsnt foIn:IIIion, 
Umblcli, DiIIt-8urandemagar, Gujarat 

(1) Swami Yivekananda Sews Trust, Jam8hedpur 

(2) Bhallt Sewa Alhram Sangha, Sonan, Jamshedpur 

(3) Bharat Sevashllm Sangha, Ghalsila, Distt. E. Singhbhum 

(4) VII88 BhaJ1i, Gumla, E. Singbhum 

(5) Bharal Sewa Ashram SII'I"" Palwr 

(1) Swami Vlvekananda Youth MoYemenI, MysoI8 Distl. 

(2) Vlvekananda Foundation (R)MysoI8 

(1) Sewa Bhallthi, BhopaJ 

(2) Bonded Ubelllion Fund, New Delhi 

(1) Tribal and Weaker Section Empowerment 
SocIety, Pune 

(Rupees in lakhs) 

AmI. R.-.ct AmI. R.-.ct AmI. R..-
cbing 2002.03 cbing 2OIJ3.04 cluing 2Q04.05 

4 

11.31 

13.30 

0.00 

5.78 

4,48 

o 

o 
o 

42.18 

156.10 

75.83 

13.07 

58.02 

1.75 

o 
45.70 

15.45 

27.00 

5 

8.926 

34.&4 

9.00 

o 
o 

9.00 

66.30 

o 

o 
135.808 

81.881 

o 
o 

18.64 

6.93 

73.51 

o 
13.117 

6 

0.000 

35.&41 

25.900 

0.000 

0.000 

0.000 

0.000 

8.500 

0.000 

168.4n 

0.000 

19.237 

25.645 

9.973 

0.000 

13.500 

13.288 

14,429 
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2 3 4 5 6 

(2) The Dubbllng. Handicraft, Handoom, 
Development and Welfare Association, V111-Kelti, 
PO-DhaHi, Distt-Shimla. Himachal Pradesh 

0.00 0.000 6.600 

8. Manlpur (1) Senapati Distt. Economic Development 
Association, Senapati Distt. 

6.25 0.512 11.548 

9. Orissa (1) PRAKAlPA. Kenojhar Distt. 
(2) Banbasi Sewa Prakalpa, Oistt. Kalahandi 

o 
o 

4.00 
15.60 

0.000 
0.000 

10. Rajasthan (1) SWARC, Oistt. Ajmer 

Setting up of liT. end 11M. 

3194. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether Singapore, Mauritius and the United Arab 
Emirates have shown keen interest to. forge a tie with 
Indian Institute of Technology (IITs) and Indian Institute 
of Managements (IIMs); 

(b) if so, whether the Government has held talks in 
this regard with the said countries; 

(c) If so, the decisions arrived at the meeting; 

(d) whether enquiries have also been sought from 
the US and Europe to forge ties with liT and 11M; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) The information is being coUected and 
will be laid on Table of the House. 

{TfBIlslalionj 

Impact of Chlneee Currency 

3195. MOHO. SHAHID: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has assessed the Impact 
of revaluation of the Chinese currency on the industries 
engaged in import and export business; 

24.00 o 13.500 

(b) if so, the details th8feof; 

(c) whether Indian export Is likely to increase In the 
coming year; and 

(d) if so, the details thereof a10ngwith percentage 
increase in export during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) China has moved to a 
managed floating exchange rate regime based on market 
forces with reference to a basket of currencies. It is stili 
too early to assess the impact of the new operating 
regime of the Chinese currency on Indian exports. 
However, India Is expected to gain in competitiveness 
and trade at the margin, though the effect might vary 
across sectors. 

(c) and (d) Yes, Sir. Export performance for the 
current year as per DGCI&S provisional data is as under: 

ApriI'04-May'04 

51342 
Percentage growth 

fEngIi$h} 

(Value: Rs. Crores) 

Indi6;g Export 

April'05-May'05 (P) 

60896 
18.6 

Scheme for Upllftment of Saharl. Tribe. 

3196. SHRI DUSHYANT SINGH: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 
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(a) whether the Government has sponsored any 
central scheme for the upliftment of tribes particularly 
saharia tribes in Rajasthan; and 

(b) if so, th~ details a10ngwith the allocation of fund 
made thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) Yes, Sir. 
The Ministry has been Implementing various Schemes 
for upllftment of the Scheduled Tribes throughout the 
country, Including the 'Saharia tribes'. The 'Saharia' tribe 
In Rajasthan has been Identified as a Primitive Tribal 
Group (PTG). The Ministry has been specifically 
implementing a Central Sector Scheme of Development 

SI.No. Name of the Scheme 

1. Special Central Assistance to Tribal Sub Plan 

2. Grant in aid under Article 275 (1) 

3. Scheme of PMS, Book Bank and 
Upgradatlon of Merit of ST students 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

Development of Primitive Tribal Groups 

Grant In aid to State Tribal Development 
Corporation for Minor Forest Produce (STDCCs) 

Educational Complex in low literacy pockets 

Vocational Training in Tribal Areas 

Grant In aid to Non Governmental 
Organization for STs including Coaching 
and Allied and award for exemplary services 

Research information & Mass Education, 
Tribal Festivals & others 

Support to NationallState Finance 
Development CorporatiOns 

of Primitive Trtbal Groups since 1998-99 for the exclusive 
benefit of 75 identified Primitive Tribal Groups, including 
the 'Saharlas tribe' in Rajasthan. Under this scheme an 
amount of Rs. 62.50 lakhs and Rs. 13.50 lakhs has been 
released during the year 2004-05 to the State Government 
of Rajasthan and to an NGO namely the SWARC, District 
Ajmer, respectively for development of Saharias 
eXClusively. An amount of Rs. 25.00 lakhs has further 
been provided during 2005-06 to the State Govemment 
of Rajasthan for providing insurance coverage to 5,000 
heads of Saharia families. The details of the other 
schemes being implemented for all the scheduled tribes, 
Including the PTGs are given In the Annual Report of 
the Ministry for the year 2004-05 and the Scheme-wise 
budget allocation for the year 2005-06 is given in the 
enclosed Statement. 

Allocation for 2005-06 
(Rs. in lakhs) 

72701.00 

38000.00 

23065.00 

2475.00 

1080.00 

600.00 

540.00 

2340.00 

510.00 

2700.00 
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HIV ca ... In Deihl Police 

3197. SHRI RABINDER KUMAR RANA: 
SHRI GANESH PRASAD SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the cases of HIV/AIDS are on the 
increase in the Delhi Police in the recent past; 

(b) if so, the factors responsible therefor; 

(c) whether any system exists with the Delhi PoIlc:e 
to detect the HIV/AIDS affected patients in force; 

(d) if so, the details thereof;'and 

(e) the remedial steps taken/proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): <a) and (b) 
No, Sir. 

(c) to (e) The step taken by Delhi Police in this 
direction include annual health check up of all the police 

personne~ conducting regular CI88888 to aenaltlze the 
personnel about HIV infection/AIDS; organizjng HIVIAIDS-
awareness workshops by Delhi AIDS Control Society in 
different districts/units; etc. 

u.G.e. Grants In Unlveraltlea 

3198. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has received 
representations from various Universities in Punjab and 
Govemment of Punjab for the restoration of UGC grant 
stopped eariier; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) No, Sir. According to the information 
fumished by the University Grants Commission (UGC), 
the grants allocated/released under General Development 
Assistance Scheme during X Plan period to the three 
Universities of Punjab State under Section 2 (f) and 12' 
(b) are as under: 

(Rs. in lakh) 

SI.No. Name of the University X Plan Allocation Grants released (2002-05) 

1. Guru Nanak Dev University 

2. Punjab Univesity 

3.' Punjabi University 

Withdrawal of PMF from Jammu • Knhmlr 

3199. SHRIMATI SUSHEELA BANGARU LAXMAN: 
Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether withdrawal of para-military forces troops 
from the terrorism affected areas of Jammu and Kashmir 
is resulting in large scale migration of people belonging 
to minority community; 

(b) if 'So, the details thereof; 

unto 10.8.2005 

429.00 343.20 

489.70 391.76 

370.50 222.30 

(c) whether people belonging to the minority 
community are being threatened by terrorists to convert 
their religion; and 

(d) if 80, the details of the action plan formulated for 
the safety and security of the minority community in the 
State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): <a) 
and (b) There has been neither withdrawal of Para-Military 
Forces nor any large scale migration of people belonging 
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to mmority community from the terrorism affected areas 
of Jammu and Kashmir State. 

(c) No such incident/complaint has been noticed so 
far. 

(d) Various steps have been taken for the safety 
and security of the minority community in the State, which 
include: 

(i) Pickets of Security Forces (SFs) have been 
established in the villages/clusters inhabited by 
minority community in Kashmir valley. 

(ii) Adequate weaponry and communication facilities 
are provided at these pickets with the nearest 
SF units entrusted with the task of area 
sanitization around the pocket. 

(iii) ViUage Defence Committees (VDCs) have been 
established at far-flung areas inhabited by 
minority community members in Jammu province. 

(iv) The Security Forces conduct frequent patrolling 
in the hinterland and areas inhabited by minority 
community members at these locations. 

(v) Construction of clusters of residential houses at 
Shelkhpora, Budgam, Mattan, Anantnag and 
Kheer Shawani, Srinagar in Kashmir vaHey for 
secure stay of the members of minority 
community at these places. 

[Translation! 

Uniform SHalon In Unlversltl.s 

3200. SHRI E.G. SUGAVANAM: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Delhi High Court has issued any 
instruction or notice to the Union Government and 
University Grants Commission regarding introducing 
uniform educational session in all educational institutions 
particularly in all the Universities functioning in the country 
in July, 2005; 

(b) if so, the details thereof; 

(c) whether the Union Government have submitted 
Its reply in the High Court in this regard; 

(d) if so, the details thereof; 

(e) whether the Government propose to observe a 
common calendar for varsities; 

(f) H so, the salient features of the same; and 

(g) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (g) The Hon'ble High Court in its interim 
order dated 26th July, 2005 passed in Writ Petition (c) 
No. 11903 of 2005 filed before the High Court, Delhi by 
Ms. Anu Aggarwal Vs. the Vice Chancellor, Jamia Milia 
Islamla and others inl9r-sHa observed as under: 

• ... the predicament which the student/petitioner in 
placed In not of her own making in much as the 
declaration of the result have been delayed by the 
University of Delhi. .... The larger issue is the 
eradication of recurrent problem of this nature. Since 
all the Universities draw their fundinglfinances from 
the University Grants Commission, it should be 
possible for the latter to lay down a time-schedule 
which should be adhered to by all the Universities 
and its affiliates. In such an event, admission to the 
Universities across the country can be effected in a 
regulated manner." 

The CASE Committee on 'Autonomy of Higher 
Education Institutions' recommended, Intsr-slia, 'although 
each University should draw up its academic calendar 
providing for dates of admission, schedule of vacation, 
holding of examinations and declaration of results, effort 
should be made that such academic calendars are 
synchronized at least for Universities within a State so 
that students are not put to any inconvenience in the 
event of mobility from one University to another, if the 
need so arises'. The Govemment has accepted this broad 
recommendation. The UGC has been advised to 
accordingly respond to the writ petition pending in the 
High Court of Delhi. 

[English! 

Private Educational Institutions 

3201. SHRI A. VENKATESH NAIK: WUI the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 
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(a) whether private educational institutions are 
providing higher . as well as technical education to the 
youth of the country at par with the international standard; 

(b) if so, the details of those institutes who have 
been awarded ISO certification and functioning on no 
profit-no loss basis and providing excellent quality 
education in the country, State-wise; and 

(c) the steps taken by the Government to encourage 
these institutions for imparting higher as well as technical 
education? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) In order to maintain standards of higher 
education the UGC (~stablishment and Maintenance of 
Standards in Private Universities) Regulations 2003 were 
issued on 27 .12.2003 and, are in force. These regulations 
apply to every university established by or incorporated 
under a State Act whether publicly funded or otherwise. 
The regulations apply to all the degrees/diplomas/ 

. - certificates offered by such universities as were in 
operation on the date of the notification and also on 
universities established since then. AICTE has also its 
own regulations for the purpose. 

The UGC and AICTE also undertake on the spot 
inspections of the universities by sending inspection 
committees to see that the stipulated parameters of the 
regulations are being followed. 

{b) and {c) No centralized data is being maintained 
in this regard. 

[Translation} 

National Minority Commission 

3202. SHRI JAi PRAKASH {MOHANLAL GANJ): Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

· {a) whether the National Minority Commission has 
written for the constitution of a Committee for resolving 
the problems of Hindus especially Sikhs who have fled 
from Afghanistan during the Taliban regime and provide 
tt\em with permanent Indian Citizenship; and 

{b) if so, the reaction of the Government thereon? 

180 

THE MINISTER OF STATE IN THE MINISTRY 
HUMAN RESOURCE DEVELOPMENT (SHRI OF -:i 

M.A.A. FATMI): (a) Yes, Sir. 

(b) It has not been found necessary to const't 
C 'tt I d' c· · 1 Ute any omm1 ee. n 1an 1t1zenship in granted 

f . . I d. Af h . to the ore1gners inc u mg g an nationals, who are er . 
d th . . f h c· . 191ble un er e prov1s1ons o t e 1t1zenship Act, 1955 

Citizenship Rules, 1956. and 

[English} 

Second Shift in KVs 

3203. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government has introduced secon~ 
shift in some Kendriya Vidyalayas in the country .during 
the current academic session; 

(b) if so, the details thereof, State-wise and district· 
wise; 

(c) whether basic infrastructure has been provided in 
such KVs and teachers have been appointed in required 
number; 

(d) if so, the details thereof; 

(e) whether the Government is aware that the 
students of 2nd shift come to the ground for prayer at 
1:00 P.M. in open sky when the temperature reaches at 
its climax; 

(f) if so, whether this is affecting health 01 the 
students; and 

(g) if so, the initiation taken by the Government in 
this regard? 

TRY OF 
THE MINISTER OF STATE IN THE MINIS A.A. 

HUMAN RESOURCE DEVELOPMENT (SHRI M. d in 
FATMI): {a) and {b) Second shift has been introdu~:rnic 
08 Kendriya Vidyalayas during the current aca t 1 . St ternen .. session. Details are given in the enclosed a 

· d oniY in 
(c) and {d) Second shift has been opene is 

such Kendriya Vidyalayas where basic infrastructure ·n 
. t achBrs ' available. Adequate number of strength of 9 e teps ~av such schools has already been sanctioned and 5 
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n taken to post required number of. teachers in these oee d. . t f chool. Details regar mg appom ment o teachers are 5. en in the enclosed Statement-II. g1v 
(e) to (g) During summer and rainy season second 

shift students are not called to open areas for prayer, as 

the temperature around mid day is very high. Instructions 
have been given to schools, to conduct the assembly in 
some natural/constructed shade or in the classroom. 
Announcements, if any, are made through centralized 
public address system. 

SI.No .. 

1. 

2. 

3. 
( 

4. 

5. 

6. 

7. 

8. 

Statement I 

List Indicating the Names of Kendriya Vidyalayas in which Second Shift has been introduced 
from the Current Academic Session i.e. 200S-2006 

Name of Kendriya Vidyalaya District State 

No. 1 Shahi Bagh, Ahmadabad Ahmadabad Gujarat 

No. 1 Gwalior Gwalior Madhya Pradesh 

Haldwani Nainital Uttaranchal 

No. 1. Raipur Raipur Chhattisgarh 

No. 2 Raipur Raipur Chhattisgarh 

No. 1 Armapur, Kanpur Kanpur Uttar Pradesh 

Kanpur Cantt. Kanpur Uttar Pradesh 

AMC Lucknow Lucknow Uttar Pradesh 

Statement II 

Details in respect of Sanctioned Staff Strength and Posted Strength of · Teachers in Kendn"ya Vla}'alayas for which 
· Second Shift has been Introduced during Current Academic Session 

SI.No. N·ame of Kendriya Vidyalaya 

~ No. 1 Ahmadabad 

2. No. 1 Gwalior 

3. Haldwani 

4. No. 1 Raipur 

5. No. 2 Raipur 

6, No. 1 Armapur, Kanpur 

7. Kanpur Cantt. 

8. AMC Lucknow ,-·--
Total . . ' 

Sanctioned 
Strength of 
Teachers 

14 

12 
fl 24 

14 

14 

14 

14 

14 

1 '. 120 
\ 

Posted Strength 
of Teachers 

12 

12 

11 

12 

11 

14 

14 

09 

95 
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[Translation] 

Insurance Facility to Anganwadl Workers 

3204. SHRI KAILASH BAITHA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether insurance facility is being provided to 
Anganwadi workers of all the States, particularly in Bihar 
State, State-wise: 

(b) if so, the details thereof; 

(c) whether Government has any proposal to provide 

Event 

monthly allowance for the education of two children of • 
workers under this scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) to (d) Yes, Sir. The Government of India 
has provided insurance facility to the Anganwadi Workers 
and Helpers in all the States, including Bihar, with effect 
from 1.4.2004, through an insurance scheme named 
"Anganwadi Karyakartri . Sima Yojana" under the Life 
Insurance Corporation's Social Security Group Scheme. 
The Scheme includes education allowance for children. 
The benefits admissible under the Scheme are: 

Benefit 
~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~ 

Death other than by accident 

On death due to accident 

Permanent total disability due to accident 

(i) 

(ii) 

(iii) 

(iv) Loss of 2 eyes or 2 limbs, OR one eye and one limb 
in an accident 

Rs. 20,000/-

Rs. 50,000/-

Rs. 50,000/-

Rs. 50,000/-

(v) 

(vi) 

Loss of one eye or one limb in an accident 

Scholarship of Rs. 300/- per qua!"ter per child 
Rs. 25,000/-

Rs. 300/-
studying in the 9th to 12th Standard, (restricted ~o two children) 

(vii) Add-on Benefit of Critical illness on the occurance 
of any one of the following Critical illnesses: 
(1) Breast Cancer. 
(2) Ovarian Cancer/Fallopian Tube Cancer. 
(3) Cervical Cancer. 
(4) Uterine Cancer. 

As per information received from the States/UTs so 
far, about 6.81 lakh Anganwadi Workers and Helpers have 
joined the Scheme. 

[English} 

Special Economic Zones 

3205. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI SHRINIWAS DADASAHEB PATIL: 
SHRI SURESH PRABHAKAR PRABHU: 
SHRI SANAT KUMAR MANDAL: 

Rs. 20,000/-

(a) the performance of existing Special Econon'i 
Zones during the last three years, State-wise; 

(b) whether the target set for these zones has been 
achieved; 

(c) if so, the details thereof, State-wise; 

(d) whether the Central aid has been sanctioned and 
released to all the States for setting up of new economic 
zones; 

(e) if so, the details thereof, State-wise; 

\ 

Will the Minister of COMMERCE AND INDUSTRY 
I 

be pleased to state: 
(f) if not, the time by whic~ it is likely to .. be released -~l\ 

for the remaining -States? -
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·1 THE MINISTER OF STATE IN THE MINISTRY OF 
coMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) The export performance of the 
existing Special Economic Zones (SEZs) vis-a-vis, target 
set during the last three years is given in the statement 
enclosed. The zones have been able to achieve the target 
in overall terms. 

(d) the Special Economic Zone scheme does not 
envisage any Central assistance for setting up of new 
Special Economic Zones and the zones are being 
encouraged to be set up in the private sector or joint 
sector in association with the State Government or by 
the State Governments themselves. 

(e) and (f) Do not arise. 

Statement 

Export Perfom1ance of the Special Economic Zones (SEZs) 

Zone 2002-03 

Export Target Achievement 

Kandla SEZ (Gujarat) 550 729.29 

SEEPZ-SEZ (Santa Cruz) 5850 6083.02 
(Maharashtra) 

Noida SEZ, (U.P.) 1100 1001.17 

Madras SEZ (Tamil Nadu) 875 822.35 

Cochin SEZ (Kerala) 325 270.42 

Falla SEZ (West Bengal) 650 512.39 

Vishakhapatnam SEZ 300 357.27 

(Andhra Pradesh) 

Surat SEZ (Gujarat) 350 280.71 

Indore SEZ (M.P.) 
~ I. 

Jaipur SEZ (Rajasthan) 

Manikachan SEZ 
(West Bengal) 

Total 10000 10056.62 

'New SEZs became functional in 2004-05. 

Solid Waste Management ~nd .Drainage Scheme 

W'll the 3206 . . SHRIMATI JAYABEN B. THAKKAR: 1 

,1Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the extent to which the Solid. Waste Management 

(Rs. in crores) 

2003-04 2004-05 

Export Target Achievement Export Target Achievement 

1020 1018.82 1275 1060.14 

7600 7832.81 9790 8298.59 

1400 1534.17 1920 4266.00 

1040 1037.96 . 1295 1376.91 

380 298.91 375 462.99 

720 825.34 1030 569.15 

500 435.67 545 579.27 

400 869.90 1090 1539.72 

55.02" 

5.27" 

95.94" 

13060 13853.58 17320 18309.00 

and Drainage Scheme is successful; 

(b) the various difficulties encountered in the 
implementation of the above scheme; and 

(c) the steps taken or proposed to be taken to 
overcome them? 
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THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) At present, Ministry of Urban 
development is implementing a Central Sector Scheme 
for Solid Waste Management and Drainage in 10 selected 
Air Field towns, namely Ambala, Sirsa (Haryana), Adarnpur 
(Punjab), Bareilly, Hindon (Uttar Pradesh) Dundigal 
(Andhra Pradesh), Gwalior (Madhya Pradesh), Jodhpur 
(Rajasthan), Puna (Maharashtra) and Tezpur (Assam) at 
an estimated cost of Rs. 99.34 crore to prevent bird 
menace to defence aireratts and to save the valuable 
lives of trained pilots. During 2004-05, Rs. 40 crore has 
been released for projects at Sirsa, Jodhpur, Gwalior, 
Bareilly and Pune. The Scheme is in Implementation 
phase. The evaluation of the Scheme to assess its 
success will be known through its performance in the 
sub8equent years. 

(b) The implementation of the scheme involves the 
concerned State Governments, Urban Local Bodies 
(ULBs), State Pollution Control Boards and Local Indian 
Air Foree Stations. Dealing with multiple agencies involved 
in implementation of scheme requires timely coordination. 
Various types of difficulties encountered are non-availability 
of expertise with ULBs, lack of availability of sufficient 
land, procedural delay in land acquisition and non-release 
of funds by State Govemment to ULBs in time. 

(c) Preparation of Detailed Project Reports has been 
assigned to HUDCO, NBCC and Uttar Pradesh Jal Jigam 
due to non-availability of a expertise with ULBs. A very 
high degree of coordination among implementing agencies 
Is ensured. Moreover, the scheme is being regularly 
reviewed at a very high level in the Ministry with State 
Urban Development Secretaries/Commissioners of the 
concerned ULBs to review the progress about release of 
fundI, physical progrels and suitable steps and 
Immediately taken to over-come the difficulties 
encountered. 

rr""'tion} 
Laying of MMro TrIICk In BI'OIId Gauge 

3207. SHRI CHANDRA MAN I TRIPATHI: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment has taken a declaion to 
. lay Metro-tracke In broad gauge Instead of standard 

gauge; 

(b) if so, whether the Metro administration had 
suggested for standard gauge; and 

(c) if so, the reasons for making It in broad gauge? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (c) It was decided to use 
broad gauge for the Deihl Metro, although the DMRC 
had recommended standard gauge, to enable the Indian 
Railways to provide necessary back stopping and 
infrastructure support for the project as well a8 
considerations of inter-operability and development of 
future dependence on Indigenous capacity. However, this 
is not a general decision to be applicable for all metro 
rail Iysteml in the country. 

{English} 

Violation of Explo81ve Act and RulH 

3208. SHRI RAGHUNATH JHA: win the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether any Instance of violation of provision laid 
down for the manufacturing of fireworks and crackera 
have corne to the notice of Delhi Police during the last 
three years; 

(b) if so, the details thereof a10ngwith action taken 
against such manufactures; and 

(c) the steps taken to ensure strict compliance of 
provisions of explOSive Act and Rules? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
Only one case of unauthorized manufacturing of crackers 
was reported in Delhi during the last three years and 
upto 31st July, 2005. Deihl Police has arrested four 
persons in this regard and Issued notice to the llcencee 
cancellation of his licence. 

(c)· DeIhl Police issues detailed instructions from time 
to time laying down procedure for grant of licences fot 
manufacture, sale and use of explosives/crackers Including 
selection of sites; safety meuuree to be adopted by the 
licencees; compliance of the directions issued by the High 
Court of Deihl; and noise standard for fire crackers etc . 
Deihl Police tries to ensure that these Instructions are 
followed by all concerned. 
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Export of Farm Gooda to Pulatlln 

3209. SHRI ANANT A NAYAK: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has recently stopped 
the export of farm goods to Pakistan; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No Sir. 

(b) and (c) Do not arise. 

Financing of NGO'. by HUDCO 

3210. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Housing and Urban Development 
Corporation Limited (HUDCO) has financed many Non-
Governmental Organisations to construct houses In Jammu 
and Kashmir; 

(b) if so, the funds allocated for construction of 
houses by HUDCO to each of the NGOs in Jammu and 
Kashmir during the last three years and current year, 
year-wise; 

(c) whether the houses have been constructed for 
low income groupe by such organisations; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) No, Sir. 

(b) to (d) Does not arise in view of reply to part (a) . 
of the question. 

Air Cover for Force. 

3211. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment plans to provide air cover 
to security forces engaged in counter insurgency as 
reported in 'Hlndustan Times' dated July 25, 2005; 

(b) If so, the forces and the sectors Identified therefor; 
and 

(c) the time by which It is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) Air support is being provided to security forces 
engaged in counter insurgency for rescue, relief, medical 
evacuation and other operational support purposes. 

Export of Sea Shell. 

3212. SHRI MANORANJAN BHAKTA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether export of sea shells from Andaman has 
gone down after Tsunami disaster; 

(b) if so, the details thereof; 

(c) whether the Government proposes to grant 
subsidy on export freight for sea shells to enable the 
entrepreneurs to compete in the International Market; and 

(d) if so, the details thereof alongwlth other incentives 
provided to boost such exports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) There is no proposal for granting subsidy on 
export freight for sea shells. 

(d) Does not arise. 

[Trsns/8tionj 

Horticulture Export 

3213. SHRI RATILAL KALiDAS VARMA: 
SHRI HARISHCHANDRA CHAVAN: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the export of horticulture produce during each of 
the last three years alongwlth foreign exchange eamed 
therefrom, country-wise; 
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(b) whether the exports of horticulture produce has 
increased during the current year; and 

(c) If 80, the details thereof? 

Country 

U.S.A. 

Japan 

Kuwait 

Quantity 

63403.34 

10128.28 

20257.9 

2001-02 

Value 

25911.68 

4093.61 

4966.46 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The export of horticulture produce 
including processed horticulture produce to major importing 
countries during the last three years is given below: 

Quantity 

8661745 

738571 

2128387 

(Quantity in metric tons; Value: rupees in lakhs) 

2002-03 2003-04 

Value Quantity Value 

28492.62 79969.33 28574.33 

4721.18 4480.2 4398.36 

5210.26 21230.46 4851.57 

Malaysia 

Philippines 

Saudi Arabi 

159653.62 15010.62 165990.14 13859.75 184224.58 17810.15 

2979.83 650.19 1469.69 4439.87 1755.33 592.32 

55843.17 12448.66 84875.31 18970.98 77150.58 15937.65 

Sri Lanka 133339.65 14103.72 150983.01 10880.12 124164.28 10960.2 

U.K. 39743.04 13269.85 44285.75 16501.74 38854.6 15556.51 

UAE 

Bangladesh 

149758.77 22004.73 205510.14 26927.05 202858 28795.17 

268795.09 30100.64 206185.25 25501.91 524184.97 53707.39 

(b) and (c) The provisional figures for 2004-05 made 
available by Agricultural & Processed Foods products 
Development Authority (APEDA) reveal that exports of 
horticultural produce Including processed produce 
Increased from As. 3005 crorea in 2003-04 to Rs. 3133 
crores in 2004-05. The export figures for the current year 
are not yet available. 

/English} 

Restructuring of Medical otfIcera Cedre 

3214. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has taken any decision 
to restructure the Medical OffIcers' cadre In Central Police 
Organisations; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes, Sir. 

(b) In the restructuring of Medical Officers' Cadre in 
Central Police Organisations, 1 post of Additional Director 
General (Medical), 7 posts of Inspectors General (Medical) 
and 35 posts of Deputy Inspectors General (Medical) have 
been created. 

lIT Directorate 

3215. SHRI JUAL ORAM: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government has a proposal to 
establleh a separate Directorate to look Into the affairs of 
Indian Institute of Technology (IITa); 

(b) if so, whether the branches of the Directorate 
are proposed to beset up in every State where the IITs 
are located; and 
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(e) if 80, the steps taken by the Govemment in the 
matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOU~CE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) and (c) Do not arise. 

Export of Fruita and Vegetabl •• 

3216. SHAI RAYAPATI SAMBASIVA RAO: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleaHd to state: 

(a) whether the exports of fruits and vegetables from 
India would increase on complying with the European 
retail party standards; 

(b) if so, whether grape growers have already opted 
to comply with these standards; 

(c) whether Federation of Indian Chambers of 
Commerce and Industry (FICCI) with assistance from the 
Norwegian Agency for Development Cooperation has 
launched a project for the promotion of European retail 
party standards in India; 

(d) if so, whether major growers, exporters and 
importers of food products in Europe has set up European 
Retail Parties for global partnership to ensure safe and 
sustainable agriculture; 

(e) whether FICCI has been successful in propagating 
the European concept among horticulture farmers in the 
country; and 

(f) if so, the extent to which these European norms 
have given boost to exports of fruits and vegetables from 
India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) Yes, Sir. 

(e) The Federation of Indian Chambers of Commerce 
& Industry (FICCI) has informed that It has undertaken a 
programme for promotion of EUREPGAP standards. As 
a part of this programme, it has organized 26 seminars 
in different states, imparted training on EUAEPGAP 
standards to consultants, and organized advanced training 

on EUAEPGAP standards for 60 consultants, exporters 
and farm managers. 

(f) Implementation and certification of EUAEPGAP 
standards for production and processing of exportable 
produce has helped boosting of exports of fruits and 
vegetables from 9.34 lakh metric tonnes in 2003-04 to 
12.91 lakh metric tonnes in 2004-05. 

Development of Civic Infrastructure 

3217. SHRI PRALHAD JOSHI: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the details with regard to allocation of funds made 
towards development of civic infrastructure in the urban 
areas under the Central schemes during each of the last 
three years i.e. from 2002-03 to 2004-05, State-wise; 

(b) the details of the new schemes that are drawn 
for development of basic civic infrastructure in the urban 
areas and proposed allocation of funds of various States, 
State-wise; 

(c) whether the Government of Karnataka has 
submitted any specific proposals to the Govemment for a 
special package for developing urban civic Infrastructure 
in northem parts of the State; 

(d) if so, whether this proposal includes Hubli-
Dharwad Municipal Corporation in the State; and 

(e) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) State-wise details of funds 
released towards development of civic infrastructure in 
the urban areas under the Central schemes of Ministry 
of Urban Development during each of the last three years, 
i.e. from 2002-03 to 2004-05 are given in the enclosed 
Statement. 

(b) There is a proposal to establish National Urban 
Renewal Mission (NURM) for select cities and Urban 
Infrastructure Development Scheme for Small & Medium 
Towns (UIDSSMT) for other cities for providing reform 
linked Central assistance for development of civic 
infrastructure in urban areas. Details of the schemes have 
not been finalized. 
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(c) to (e) Kamataka Urban tnfrMtructure Development of US$260 mlHIon from Asian Development Bank (ADS). 
and Fmance Corporation (KUIDFC) has aubmittad propoeaI Project components Include water supply, sewerage, 

for urban Infrastructure development in 20 towns In North roads, poverty alleviation programme., storm water 

Kamataka, Inctucling Hubll-Dharwad, for loan assistance drainage, solid waste management. muntcipal reforms and 
capacity building. 

SIll.".", 

Stale-wiStJ f'tIItNIsB 01 Funds undtlr Csnlnll SchBmtJs 01 the Minislly during 2002-tJ3 10 2004-05 

(Rs. In lakh) 

St.No. State 2002-2003 2003-2004 2004-2005 Total 

2 3 4 5 6 

1. Andhra Pradesh 3458.52 5645.34 8707.43 17811.29 

2. Arunachal Pradesh 71 316.16 2123.27 2510.43 

3. Assam 3187.6 1938.22 2376.11 7501.93 

4. Bihar 509.05 703.05 543.7 1755.8 

5. Chhattisgarh 736.52 675.69 583.76 1995.97 

6. Goa 75.29 0 16.08 91.37 

7. Gujarat 865.07 1763.83 1957.83 4586.73 

8. Haryana 1063.48 848.71 1'511.24 3421.43 

9. Himachal Pradesh 582.24 107.46 302.15 991.85 

10. Jammu and Kashmir 44.4 543.14 1330.87 1918.41 

11. Jhartdland 520.97 0 417.93 938.9 

12. Kamataka 3929.6 5432.75 7914.43 17276.78 

13. KeraJa 539.71 652.21 456.55 1648.47 

14. Madhya Pradesh 1949.58 20n.34 2009.68 6036.6 

15. Maharashtra 4134.01 6317.25 11091.11 21542.37 

16. Manlpur 2035.8 1732.36 3061.07 8829.23 

17. Meghalaya 1212.6 300 380 1892.6 

18. Mizoram 688.57 1611.57 248 2548.14 

18. Nagaland 1148.42 1524 2069 4741.42 

20. Orissa 431.33 547.36 834,39 1813.08 

21. Punjab 146.24 227.88 203.82 5n.94 
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2 3 

22. Rajuthan 851.27 

23. Sikkim 581.97 

24. Tamil Nadu 3881.65 

25. Trlpura 533.26 

26. Uttar Pradesh 3254.43 

27. Uttaranchal 320.97 

28. West Bengal 3574.45 

29. Pondicheny 0 

Total 40328 

In addition, during 2004-05 Rs. 400.00 \akh was 
released for Tsumani works in Port Blair. 

{TrsnsIationj 

Conetructlon of Dwelling Units 

3218. SHRI BRAJESH PATHAK: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) the number of dwelling units constructed and 
handed over to the weaker sections residing in urban 
areas of the country especially in Uttar Pradesh, State-
wise; 

(b) the target fixed for handling over the dwelling 
units especially in the backward regions of Uttar Pradesh 
during the current financial year; and 

(c) the State-wise number of dwelling units proposed 
to be constructed during the current financial year for the 
weaker sections especially In the urban areas of Uttar 
Pradesh and the amount earmarked for the said purpose 
during the current financial year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) Ministry of urban Employment and 
Poverty Alleviation has been implementing Valmiki 
Ambedkar Awas Yojana (VAMBAY), which Is a demand 
driven Centrally sponsored scheme with a funding pattem 
of a 50:50 ratio between Centre and the States, with the 
objective to facilitate construction and upgradation of 

4 5 6 

1433.86 3700.64 598s.n 
1218.97 1764 3564.94 

4986.83 7376.27 16244.75 

2035.55 1265.53 3834.34 

3760.27 4037.49 11052.19 

417.61 231.n 970.35 

5444.13 8023.86 17042.44 

36 0 36 

52295.54 74537.98 187161.52 

dwelling units with sanitation facilities for the urban slum 
dwellers living below the poverty \lne including members 
of economically weaker sections. Govemment of Uttar 
Pradesh has reported that 4379 VAMBAY dwelting units 
have so far been handed over to the, weaker sections 
residing In urban areas in Uttar Pradesh. The State-wise 
details of dwelling units constructed are given in the 
enclosed Statement-I. 

(b) The Govemment of Uttar Pradesh has reported 
that 8010 c.onstructed VAMBAY dwelling 'units will be 
handed over to the selected benefICiaries on depositing 
beneficiary share during the current financial year. 

(c) The details are given in the enclosed 
Statement-II. 

Sl6lt1m11nt I 

StsltJ-wistI dtI/ails of dwelling units cons/roc/tid undtlr 
IIIfI Valmikl Ambtldkar Awss Yojana (VAMB4 Y,J. 

SI.No. 

1. 

2. 

3. 

State/UT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

No. of Dwelling Units 
constructed from 

2001-02 to 31.05.2005 

3 

30167 
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2 3 1 2 3 

4. liihar 33. Delhi 167 

5. Chhattisgarh 4360 34. Pondlcherry 214 

6. Goa Total 2OOn3 

7. Gujarat 20294 SllllwMnI /I 

8. Haryana DtlfIIHs of StIIts-wistJ Alloc8tion of CtIntnII Funds lind 

9. Himachal Pradesh DwsIIing Units fIItgtIItKI uncler Ih6 VII/miki Ambtldkllr 
AWIIS YojIInll (VAMB4)1 for Ih6 yrNIr 2005-06 

10. Jammu and Kashmir 273 
SI.No. StatelUT Allocation (As. Target for 

11. Jharkhand in lakhs) Owenlng Units 

12. Karnataka 25799 
2005-06 2005-06 

13. Keraia 17372 2 3 4 

14. Madhya Pradesh 2188 1. Andhra Pradesh 2423.00 9694 

15. Maharashtra 30561 2. Arunachal Pradesh 15.00 60 

16. Manipur 888 3. Assam 235.00 939 

17. Meghalaya 4. Bihar 1071.00 4283 

18. Mizoram 5. Chhattlsgarh 304.00 1216 

19. Nagaland 806 6. Goa 46.00 184 

20. Ori888 220 7. Gujarat 1385.00 5540 

21. Punjab 8. Haryana 405.00 1622 

22. Rajasthan 3700 9. Himachal Pradesh 65.00 260 

23. Sikkim. 10. Jammu and Kashmir 313.00 1254 

24. Tamil Nadu 51099 11. Jharkhand 357.00 1428 

25. Tripura 1179 12. Kamataka 715.00 2862 

26. Uttaranchal 441 13. Kerala 883.00 2651 

27. Uttar Pradesh 8116 14. Madhya Pradesh 822.00 3288 

28. West Bengal 2929 15. Maharashtra 4325.00 17299 

29. Andaman and Nlcobar Islands 16. Manipur 46.00 182 

30. Chandigarh 17. Meghalaya 47.00 187 

31. Dadar and Nagar Haveli 18. Mizoram 46.00 186 

32. Daman and Diu 19. Nagaland 24.00 98 



201 Writtsn AI1$IWIIB SRAVANA 25, 1927 (Saka) to QUflStions 202 

2 3 4 

20. Orissa 451.00 1806 

21. Punjab 763.00 3051 

22. Rajasthan 1315.00 5260 

23. Silddm 5.00 20 

24. Tamil Nadu 1756.00 7022 

25. Tripura 36.00 144 

26. Uttaranchal 155.00 621 

27. Uttar Pradesh 2950.00 11801 

28. West Bengal 2849.00 10598 

29. Andaman and Nicobar 
Islands 21.00 82 

30. Chandigarh 86.00 344 

31. Dadra and Nagar Havel! 2.00 6 

32. Daman and Diu 6.00 22 

33. Delhi 1312.00 5247 

34. Pondicherry 86.00 343 

Total 24900.00 99600 

[English} 

HaI1l •• rnent of SSI Indu.trtallats 

3219. SHRI RAM SINGH KASWAN: 
SHRI AJIT KUMAR SINGH: 
SHRIMATI JAYABEN B. THAKKAR: 
SHRI RANEN BARMAN: 
SHRI Y.G. MAHAJAN: 

Will the Minister of SMALL SCALE INDUSTRIES be 
pleased to state: 

(a) the major factors responsible for closure of small 
and medium scale industrial units in different parts of the 
country; 

(b) the number of labourers rendered jobless due to 
units closure, category-wise along with the steps taken to 
provide employment to these workers and technicians; 

(c) whether the Govemment is aware that SmaU Scale 
Industrialists are facing infrastructuraVtechnlcal problems 
such 88 Sales Tax, Income Tax, Electricity Board and 
State Financial Institutions; and 

(d) if so, the details thereof along with action taken 
by the Government in this regard for the smooth 
functioning of these units? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) Though closure of a smaH 
scale industry (SSI) is dependent on the decision of the 
SSI concerned, some of the major factors responsible for 
closure of SSI are faU in demand for specific products, 
change in technology, inadequacy and .shortage of working 
capital, shortage of raw materials, marketing problems, 
lack of competitiveness, managerial inadequacy etc. 

(b) The data on the number of labourers rendered 
jobless due to closure of 551 are not maintained centrally. 
However, workers and technicians rendered jobless due 
to closure of SSI units can avail of the self-employment 
opportunities under the Pradhan Mantri Rojgar Yojana 
(PMRy) and Rural Employment Generation Programme 
(REGP) being implemented by the Central Govemment 
throughout the country. 

(c) and (d) The promotion and development of SSls 
is primarily the responsibility of State Governments and 
Union Territories (UT) administrations. In order to solve 
the problems faced by 551 sector, relating to availability 
of credit, technology upgradation, infrastructure and 
marketing facilities, the Central Govemment also 
implements a number of schemes/programmes to 
supplement these efforts. 

Promotion of Indian Language. Abroad 

3220. SHRI S.K. KHARVENTHAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment has created Chairs in 
various universities abroad for the promotion of Indian 
languages; 

(b) if so, the details thereof, language-wise; 

(c) the number of visiting professors sent to abroad 
for teaching Indian languages in various universities; and 
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(d) if 80, the details thereof for the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The Indian Council for Cultural 
Relations (ICR) maintains 14 chairs of Indian languages 
abroad, out, of which 12 chairs are of Hindi and 1 chair 
each is of Tamil and Sanskrit languages. 

(c) and (d) During the last 3 years, the Council has 
deputed 20 profeasors/assoclate professors to man the 
above chairs of languages abroad. 

Encla".. between India and BangladHh 

3221. SHRIMATI MINATI SEN: Will the Minieler of 
HOME AFFAIRS be pleased to state: 

(a) the number of enclaves between India and 
Bangladesh; 

(b) whether the residents of these enclaves have not 
been awarded any nationality as yet; 

(c) whether the people living in these enclaves do 
not have any access to drinking water, sanitation, health 
facilities and electricity etc; and 

(d) if so, the action taken by the Govemment to 
regularise these enclaves? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) There are 
111 Indian enclaves in Bangladesh and 51 Bangladeshi 
enclaves in India. 

(b) The residents of Indian enclaves in Bangladesh 
are Indian nationals. However, they will be offered a 
choice of citizenship at the time of transfer of enclaves 
between India and Bangladesh as per the Land Boundary 
Agreement signed in 1974 by both the countries. 

(c) Since we do not have any access to these 
enclaves, il is difficult to state whether they have access 
to facilities like drinking water, sanitation, health 'aelDties 
and electricity etc. However, it is leamt that the residents 
of these enclaves have made some local arrangements 
in this regard. 

(d) The Government of India raised this issue at the 
Foreign Secretary level talks in December, 2000 where It 
was decided to set up two Joint Boundary Working 

Groups to address the pending boundary relating Issues 
and subsequently the said Groups were constituted in 
June, 2001. Both the countries agreed for the joint survey 
to identify the residents of these enclaves and give them 
the choice of citizenship. Recently in the Foreign Secretary 
level meeting held in June this year at New DeIhl between 
India and Bangladesh, it was decided to resume the 
meetings of the Joint Working Groups to addreas the 
boundary related issues including exchange of enclaves. 

{T/'III1s1s/ionj 

Extension In Lal Dora Zone of Tughlakab8d Village 

3222. SHRI SAJJAN KUMAR: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether 'Lal Dora' zone of the Tughlakabad village 
has not been increased for the last 95 years while the 
population of the village has increased 35 times; 

(b) if so, the reasons therefor; and 

(c) the time by which the Lal Dora zone of the said 
village is likely to be increased? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (c) Government of National 
Capital Territory of Delhi has reported that the Lal Dora 
in respect of Tughlakabad village had been deMneated in 
1908. Since It is an urbanized village, the Lal Dora can 
not be extended. 

{English} 

Uniform Tranefer Policy for THchera 

3223. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government pian to bring about a 
uniform transfer policy for teachers applicable all over 
the country; 

(b) If so, the norms 'aid down therefor; and 

(c) the time by which it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) and (c) Do not ariae. 
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Khadl and Gramodyog Board. 

3224. SHRI HEMLAL MURMU: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the details of the Khadi and Gramodyog Boards 
functioning the country, State-wise; 

(b) the details of the Ioues suffered by these boards 
during each of the last three years; 

(c) whether the Government proposes to scrap these 
Boards; and 

(d) If so, the details thereof alongwlth reasons 
therefor? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) The State-wise details of 
the Khadl and Gramodyog Boards functioning in the 
country are given in the enclosed statement. 

(b) The Khadi and Village Industries Boards (KV1Bs) 
are statutory bodies established under Acts passed by 
the respective State Legislatures. KVIBs are non-profit 
organisations of the State Governments for the promotion 
of khadl and village Industries in the respective States. 
The administrative expenditure of the StatelUnion Territory 
(UT) KVI Boarda are borne by the respective StatelUnion 
Territory Governments. Hence the question of losses 
suffered by theae Boards does not arise. 

(c) Continuance or closure of its KVIB is a matter of 
the StatelUT concerned to decide. 

(d) Does not arise. 

Stsftl-wistJ ctsfsi/$ of KVIBs 

SI.No. Names of the State/Union Territory 
Khadl and Village Industries Board 

2 

1. Chandigarh Khadi and Village Industries Board 

2. Deihl Khadi and Village Industries Board 

3. Haryana Khadi and Village Industries Board 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Himachal Pradesh Khadi and VWage Industries 
Board 

Jammu and Kashmir Khadi and Village 
Industries Board 

Punjab Khadl and Village Industries Board 

Rajasthan Khadi and Village Industries Board 

Andaman and Nlcobar Islands Khadl and 
VlUage Industriel Board 

Bihar Khadi and VIRage Industries Board 

Jharkhand Khadi and Village Incluatriea Board 

Orissa Khadl and Village Industries Board 

West Bengal Khadl and Village Industries 
Board 

Arunachal Pradesh Khadi and Village Industries 
Board 

Assam Khadi tnd Village Industries Board 

Manipur Khadl and Village Industries Board 

Meghalaya Khadi and Village Industries Board 

Mlzoram Khadi and Village Industries Board 

Nageland Khadi and Village Industries Board 

Tripura Khadi and Village Industries Board 

Sikkim Khadl and Village Industries Board 

Andhra Pradesh Khadl and Village Industries 
Board 

Karnataka Khadi and Village Industries Board 

Kerela Khadl and Vnlage Industries Board 

Lakshadweep Khadl and Village Industries 
Board 

Pondicherry Khadl and Village Industries Board 

Tamil Nadu Khadi and Village Industries Board 

Goa Khadi and Village Industrie8 Board 

Gujarat Khadl and VIllage Industries Board 
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1 

29. 

30. 

31. 

32. 

33. 

2 

Maharashtra Khadi and Village Industries Board 

Chhattlsgarh Khad! and ViUage Industries Board 

Madhya Pradesh Khadi and Village Industries 
Board 

Uttaranchal Khadi and Village Industries Board 

Uttar Pradesh Khadi and Village Industries 
Board 

Vacant Poeta of Vice Chancellor and 
Lecture,.. In Unlve,..It ... 

3226. SHRI PRAOEEP GANDHI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the posts of VICe Chancellor and lecturers 
have been lying vacant in some of the Central 
Universities; 

(b) if so, the details thereof; 

(c) the time by which these posts are likely to be 
fHled up; and 

(d) the annual expenditure incurred by each of such 
Central Universities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) Out of 18 Central Universities under 
the administrative purview of the Ministry of Human 
Resource DeveJopment, the posts of VIce Chancellor have 
been lying vacant in three Universities, namely, University 
of Delhi, North-Eastern Hill University and University of 
Hyderabad. While the process for making appointment to 
the said vacant posts has already been set into motion, 
no definite time-frame by which these posts are likely to 
be filled up can be indicated. 

As regards the posts of Lecturer, baaed on the 
information fumlshed by the University Grants Commlsaion 
(UGC), a statement indicating vacant sanctioned posta, 
Central University-wise, as on 31· March, 2005 is 
encloeed statement-I. The appointment to the posts of 

Lecturer in each Central University is made by the 
Executive CounclVBoard of Management of the relevant 
University in accordance with the procedure laid down in 
the Statutes of the University. Though this 18 a continuous 
process, the UGC has been directing all the Central 
University to complete the process at the eartiest. 

(d) Baaed on the information provided by the UGC, 
a statement indicating Central University-wise Non-Plan 
grant released during 2004-05 is encIoeect statement-II. 

CBnInJl UnivslSlly-wistl VIIC8IIt SIlnc/iontld posts of LtlClulflr liS on 3'" MllfCIt, 2005 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Name of University 

2 

AJlgarh Muslim Univ8flity 

Banaru Hindu Unive,.1ty 

University of Delhi 

University of Hyderabad 

Jamia Mlllia Islamia 

Jawahar1al Nehru University 

North-Eaatem Hili UnIver81ty 

Pondicherry University 

No. of vacant posts 

3 

Nil 

301 

396 

36 

32 

42 

25 

17 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

2 

Visva Sharatl 

Assam University 

Tezpur University 

Nagaland University 

Mlzoram University 

SRAVANA 26, 1927 (Saka) 

Saba Saheb Bhimrao Ambedkar University 

Mahatma Gandhi Antarrashtrlya Hindi Vlshwavidyalaya 

Maulana Azad National Urdu University 

Indira Gandhi National Open University 

University of Allahabad 

·Became Can", Unlveratty on 14" July, 2005. 

StI,.",.", H 

CMITW UnillfllSlly-w;. NtJn.Plan GMtII IIIItJM«I duflng 2(}()tI-()5 

SI.No. Narne of University 

1 2 

1. Allgarh Mualim University 

2. Banarea Hindu University 

3. University of Deihl 

4. University of Hyderabad 

5. Jamie MIUIa Islamia 

6. Jawaharial Nehru University 

7. North-Eastern HID University 

8. Poncllcherry University 

9. Visva Bharatl 

10. Assam University 

11. Tezpur University 

12. NagaJand University 

/D Outl8llons 210 

3 

66 

32 

10 

10 

93 

Nil 

12 

6 

25 

Not available" 

(Rs. In Iakh) 

Amount 

3 

15943.26 

17351.78 

13717.99 

3231.62 

4311.19 

6664.33 

3794.47 

1384.38 

3653.90 

699.04 

362.26 

1505.28 
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2 3 

13. Mlzoram University 7~.94 

14. Baba Saheb Bhlmrao Ambedkar University 210.70 

15. Mahatma Gandhi Antarrashtrlya Hindi Vl8hwavidyalaya 180.33 

16. Maulana Azad National Urdu University 340.60 

17. Indira Gandhi National Open University O· 

18. University of Allahabad 0·· 

·,GNOU meets Its Non-Plan requIrement out of the Internal resources generated by It. 

--Became Central University on 14'" July, 2005. 

Land Allotment to Private Hoapltal. 

3226. SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development Authority ~id not 
incorporate the concitlon of providing free indoor and 
outdoor treatment to patients in the land allotment letters 
to private hospitals and dispensaries at concessIonaI rates; 

(b) if so, the action taken against the concemed 
authorities responsible for not including the condition; 

(c) the action taken by the Govemment to ensure 
that private hospitals and dispensaries provide free indoor 
and outdoor treatment to patients; 

(d) whether the Govemment has issued show cause 
notices to Jassaram Hospital, Karol Bagh, New Delhi and 
some other hospitals for not providing free treatment to 
poor people as per lease conditions; 

(e) If so, the details thereof; 

(f) the details 'of private hospitals in the capital found 
negligent in providing free treatment to poor people during 
the last three yea,.. and current year; and 

(g) the action taken/propoeed to be taken against 
them? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM ~ABI AZAD): (a) and (b) Delhi Development 
Authority (DDA) has . reported that this condition was not 

imposed in some cases. Action has been Initiated by 
DDA to examine all such cases and to Incorporate the 
conditions wherever feasible. Officlal(s) found rasponaIbIe 
for specific acts of omission and commia8i0n In thiI regard 
is liable for action 88 per the relevant rutea. 

(c) DDA, in consultation with the Directorate of Health 
Services (DHS), Govemment of National Capital Ten1tory 
of Deihl (GNCTD), has instituted a fortnightly reporting 
system combined with joint inspection to monitor the 
compliance by hospitals with the condition regarding free 
treatment to poor. 

(d) to (g) The Jassa Ram Hospital was allotted land 
by the erstwhile Delhi Improvement Trust and condition 
regarding free treatment to the poor Is not incorporated 
in the terms & conditions of allotment. However, a show 
cause notice has been issued to the for alleged sale of 
hospital to a Corporate entity. 

Further, DDA has reported that notices have been 
Issued in 10 cases where violations of the conditions 
were found and further action has been Initiated under 
the terms of allotment. The Land & Development OffIce 
(L&DO) has allO reported that the aIIotmenta of land In 
favour of Vldya Sagar Inltitute of Mental Health and 
Neurosciences (VIMHANS) and Moolchand Hoapltal have 
been canceUed for non-adherence to various conditions 
of allotment. 

{Tl1II18Istionj 

R .. urvey of Tribal VIII_a- Protect 

3227. SHRI PANKAJ CHOWDHARY: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 
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(a) whether the Government haa received a proposal 
from the Government of Uttar Pradeeh ... klng Central 
Ulistance under the R.lurvey of trIbaJ vlUagee project; 

(b) if 10, the details thereof; and 

(c) the time by which the proposal ia likely to be 
cleared? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (c) The Mlniltry 
has not received any proposal from the State Govemment 
of Utt.r Pr.de.h during 2006-08 leeklng Central 
Aasistance under the Special Central Aallatance (SCA) 
to Tribal Sub Plan (TSP) for R.lurvey of tribal villagee 
projeCt. 

{English/ 

Ani_nee to GATE Qualified Studenta 

3228. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Mlnl.ter of HUMAN RESOURCE DEVELOPMENT be 
ple8l8d to Itate: 

<.) whether the Govemment Is granting II8IIItance 
to GATE qualified students pursuing their Post Graduate 
couraes; 

(b) If 80, the number of students have been granted 
such IlIIiatance during the last three years In each State; 

St.No. State 

2 

1 Andhra Prade8h 

2. Chhatlsgarh 

3. Aaaam 

4. Bihar 

5. Chandlgarh 

6. Goa 

7. Haryana 

2002-03 

3 

404 

9 

19 

10 

32 

(c) whether a large number of appIicatfona.are lying 
pending with the Ministry; 

(d) If .0, details thereof .Iongwlth the reuona 
therefor; and 

<e) the time by which these applicationl are likely to 
be cle.red? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yea, Sir. AICTE operates SchoIarahIp Scheme 
for the benefit of Post Gradu.te students of Technical 
Education Programme. 

(b) The number of students who have been granted 
ueistance during the last three years Is given In the 
enclosed statement. 

(c) to <e) During the financial year 2004-05, AICTE 
has NIea8ad grant-in-aid to the extent of AI. 27.93 CfON8 
to 146 PG technical Institution.. Due to paucity of funds, 
AICTE could not rei •••• the funds under GATE 
echolarahlp echeme to the extent of Re. 25 oro,.. during 
the financial year 2004-06. However, during the current 
fln.ncIaI year, AICTE has further releued grant-in-aid of 
As. 13.56 eruras to 52 more Institutions who did not 
receive funds during the previous year. An enhancM 
provision of As. 100 ero,.. has been made under Plan 
for AICTE for the year 2006-06 for vai10ua achemeI 
Including this scheme. 

Number of Studente 

4 

578 

57 

11 

25 

19 

59 

5 

760 

50 

40 

10 

60 
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8. Jammu and Kashmir 

9. Kerela 245 

10. Karnataka 151 

11. Madhya Pradesh 172 

12. Maharaahtra 462 

13. Orissa 10 

14. Pondicherry 7 

15. Punjab 40 

16. Rajasthan 16 

17. Tamil Nadu 240 

18. Uttar Pradesh 53 

19. Uttaranchal 

20. West Bengal 180 

21. Himachal Pradesh 

22. Delhi 72 

23. Gujarat 156 

Total 2278 

A ... rvetlon of Student. In IlT'a and 11M'. 

3229. SHRI E. PONNUSWAMY: WHI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemrnent propoaes to formulate 
any action plan to reaerve the seats for rural studenta in 
educational Instltutlona like lIT & 11M; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) Doea notarise.' 

4 5 

5 5 

593 510 

185 220 

321 360 

863 900 

7 32 

84 75 

28 69 

4 14 

52 41 

134 145 

202 324 

74 263 

365 380 

4248 

Spice Board 

3230. SHRIMATI D. PURANDESWARI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(8) whether the Govemment propos.. to aet up 8 
Board In Guntur district of A.P. to addre88 the problems 
of chilli growers in the South; 

(b) If so, details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. 

(b) Does not ariae. 
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(c) The development and export of ch~lies is well 
taken care of by the existing institutions, as is evident by 
the consistent increase in the export, both in quantity 
and value, of chillies. Setting up of a separate Board for 
chinies would entail duplication of wor1c: and expenditure 
and would not result in commensurate gains. 

Pharmaceutical Patent. 

3231. SHRI ALOK KUMAR MEHTA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of applications in respect of 
Pharmaceutical Patents received till date, country-wise, 
molecule-wise; 

(b) the number of applications cleared 10 far, country-
wise, molecules-wise; and 

(c) the time by which the Patents is likely to be 
granted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Information in respect of patent 
applications for pharmaceutical products is given in the 
enclosed statement. 

(b) and (c) The procedures stipulated for proceaing 
of a patent application under the Patents Act generally 
take around 50 to 60 months time from the date of filing 
of the application. No product patent has been granted 
so far in respect of pharmaceuticals. 

Name of country 

United Arab Emirates 

Austria 

Australia 

Belgium 

British Virgin Island 

Brazil 

Bermuda 

SttItwntInI 

Number of patent applications 
for pharmaceutical products 

2 

30 

55 

170 

4 

21 

5 

Canada 

Switzeriand 

Chile 

China 

Cuba 

Croatia 

Germany 

Denmar1c: 

Egypt 

Spain 

Finland 

France 

United Kingdom 

Hawaii 

Hungary 

Ireland 

Israel 

India 

Iran 

Indonesia 

Italy 

Japan 

Democratic People'. Republic of 
Korea 

Republic of Korea 

Malaysia 

Mexico 

Monaco 

Netheriands 

Nigeria 

to QIIfI8IJons 

2 

63 

538 

1 

12 

10 

23 

1090 

261 

1 

16 

39 

289 

573 

7 

36 

51 

1312 

1 

5 

104 

434 

54 

45 

2 

1 

2 

120 

3 

218 
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Norway 27 

New Zealand 34 

Russia 1 

Saudi Arabia 

Solomon Island 1 

Sweden 351 

Singapore 8 

Slovakia 10 

Turkey 1 

Taiwan 12 

United States of America 2111 

West Indies 7 

South Africa 10 

"MoIecuIe-wIM h ,fonnatIon Ie not maintained. 

".fWtSlllIionJ 

Promotion of Cottage Induat ..... 

3232. SHRI KAMLA PRASAD RAWAT: 
SHRI KASHIRAM RANA: 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pleased to etate: 

(a> whether the Govemment proposes to formulate 
any scheme for the development of cottage industries In 

the rural areu of the country; 

(b) if so, the details thereof; and 

(c) the Stat.wtse details of the funds allocated by 

the Govemment for development of cOUage Industries 
during the year 2001-02 and thereafter? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 

(SHRI MAHAVIR PRASAD): (a) and (b) The Ministry of 
Agro and Rural Indultriea provides funds for Ita two credt-
linked subsidy schemes of employment generation, 

namely, (i) Rural Employment Generation Programme 
(REGP) by assisting entrepreneurs in eetting up agro and 
rural industries, including coUage industries, in rural areas 

and small towns, and (Ii) Prime Minister's Rozgar Yojana 
(PMRY) for creating employment opportunities for the 
educated unemployed youth in the rural as well as ulban 

areas (approximately fifty per cent of the PMRY units 
established are estimated to be in rural areas). Subsidy 

admissible to the beneficiaries of both these schemes is 
released through banks in combination with the loan 

provided by the banks. 

(c) The StateiUnion Territory (UT)-wiae details of 

margin money aasistance provided under the REGP during 
2001-02, 2002-03, 2003-04 and 2004-05 are given In the 
encloeed statement-I. Under the PMRY, allocation of the 

eubaidy and release of funds Is related to the target for 

StateslUTs. The subsidy amount Is released directly 
to the Reserve Bank of India (RBI), which In turn 
releases the nec88S8ry amoum to the implementing 
banks. The amounts of the aubaidy released to the RBI 

during 2001-02, 2002-03, 2003-04 and 2004-05 are given 
below: 

Year 

2001-02 

2002-03 

2004-05 

Subsidy released under 
PMRY (Rs. crore) 

171.50 

154.00 

148.61 

192.09 

StatelUT -wtee details have not been made avalable 
by the RBI. 

The grants released to the Statea/UTs for 

entrepreneurial development and contingencies under the 

PMRV during 2001-02, 2002-03, 2003-04 and 2004-05 Is 
given In the enclosed statement-II. 
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St61tHMn11 

StIlItllUTs-wistl ITIIIrgin montly IISSisIllI1Ctl pmvidtld undtlr REGP 

(As. Iakh) 

S!.No. Stat.slUTs 2001-02 2002-03 2003-04 2004-05 

2 3 4 5 6 

I. North Zone 

. 1. Chandigarh 47.56 0.40 10.24 21.45 

2. DeIhl 19.35 16.16 12.31 8.09 

3. Harvana 1123.47 884.91 1938.96 2142.25 

4. Himachal Pradesh 954.73 643.78 757.11 657.72 

5. Jammu and Kashmir 436.50 179.00 363.45 584.55 

6. Punjab 1438.62 1744.62 819.03 1834.63 

7. Rajasthan 2211.91 2189.08 2890.28 2064.33 

II. Eaat zone 

1. Andaman and Nicobar Islands 22.90 78.24 28.44 4.16 

2. Bihar 37.46 108.13 186.03 281.69 

3. Jharkhand 49.34 421.01 198.08 320.60 

4. Orissa 297.89 158.78 784.11 863.05 

5. West Bengal 822.20 1202.17 1593.51 1999.62 

III. North Eat Zone 

1. Arunachal Pradesh 11.21 45.36 52.n 66.03 

2. Aaaam 143.00 375.68 806.63 12n.42 

3. Manlpur 2.98 110.53 41.19 73.66 

4. Meghalaya 110.50 135.94 121.79 196.03 

5. Mtzoram 16.83 224.40 61.10 257.48 

6. Nagaland 188.89 50.15 117.20 204.46 

7. Trlpura 49.54 106.23 224.02 214.14 

8. Slkklm 0.00 6.70 127.67 165.78 

IV. South Zone 

1. Andhra Pradesh 1307.02 1nS.01 1675.40 3394.19 

2. Karnataka 1067.94 1560.06 1692.17 1063.83 
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1 2 3 4 5 6 

3. Kerala 1789.10 1196.03 2753.15 1027.95 

4. Lakahactweep 3.00 7.42 0.00 

5. Pondllcherry 7.06 0.29 11.38 9.05 

I. Tamil Nadu 567.34 604.08 1362.17 1147.28 

V. WHt Zone 

1. Dadra and Nagar Havell 2.47 9.49 4.13 0.00 

2. Daman and Diu 0.00 0.00 

3. Goa 311.95 198.06 82.98 88.90 

4. Guj_rat 46.85 102.23 130.34 530.55 

5. Mah.raahtra 1538.08 1541.92 873.25 1439.17 

VI. eentnll Zone 

1. Chhattiagarh 297.99 427.33 1098.00 1000.91 

2. Madhya Pradeeh 1096.50 606.97 1355.07 2125.71 

3. Uttaranchal 318.00 378.01 979.70 578.63 

4. Uttar Pradesh 2706.95 2293.52 3415.18 3596.64 

Grand Total 19025.13 19371.28 26574.48 29239.95 

..,.".", H 

St.talUTs-w;. ClJnnl GIWIItI IfIIMIttKI to ",. Sf8talUTs unt:ItIr PURr 

(As. lakh) 

SI.No. StataalUTa 2001-02 2002-03 2003-04 2004-05 

1 2 3 4 5 6 

1. Anethr. Pr.deah 109.86 83.92 191.44 293.34 

2. Auam •. 85 110.73 58.97 100.71 

3. Arunachal Pradeeh 1.74 3.81 3.47 5.39 

4. Bihar 0.00 0.00 101.54 18.87 

5. Chhattlagarh 17.00 0.00 36.08 50.84 

6. DelhI 0.00 0.00 0.00 0.00 

7. ao. 0.47 0.00 0.00 0.00 
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2 3 4 5 6 

8. Gujarat 31.88 666.94 20.27 53.07 

9. Haryana 19.73 38.86 68.99 74.20 

10. Himachal Pradesh 7.13 18.96 19.48 5.12 

11; Jammu and Kashmir 4.29 2.49 13.16 0.00 

12. Jharkhand 45.00 0.00 0.00 34.56 

13. Karnataka 121.27 49.76 148.93 173.19 

14. KeraJa 117.72 55.26 112.21 175.75 

15. Madhya Pradesh 94.98 120.21 149.32 265.38 

16. Maharaehtra 72.28 29.15 191.31 173.92 

17. Manlpur 4.50 0.00 6.67 4.55 

18. Meghalaya 13.56 1.86 7.10 8.29 

19. Mizoram 1.62 4.71 3.61 3.24 

20. Nagaland 2.99 6.84 1.00 17.12 

21. Orissa 75.50 20.50 91.34 147.50 

22. Puniab 103.23 30.22 78.18 81.46 

23. Rajasthan 0.00 57.83 106.01 104.30 

24. Tamil Nadu 106.70 <40.29 147.94 136.75 

25. Trlpura 21.40 17.35 18.23 21.24 

26. Uttar Pradesh 368.92 204.37 402.53 844.91 

27. Uttaranchal 34.00 0.00 25.83 92.78 

28. West Bengal 0.00 0.00 0.00 19.12 

29. Andaman and Nicobar Islands 1.06 0.59 1.06 2.51 

30. Chandlgarh 0.48 0.37 0.47 1.02 

31. Daman and Diu 0.18 0.07 0.04 0.03 

32. Dadra and Nagar Haveli 0.26 0.11 0.15 0.20 

33. Lakshadweep 0.11 0.08 0.12 0.14 

34. Pondicheny 1.89 1.02 5.37 4.74 

35. Sikkim 0.15 0.10 0.48 0.25 

Total 1422.36 1544.38 2010.20 2715.43 

• Approximately fifty per cent of the units eatabll8hed are eltlmatad to be In rureI ....... 
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{English} 

Nape .... Uvlng In india 

3233. SHRI REWATI RAMAN SINGH: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the Estimated number of Nepalese Gurkhas In 
the country; 

(b) whether the Government is aware that many 
Nepale.. Gurkhas are taking up arms for the Maoists 
due to limited vacancies In army; and 

(c) the steps Government are contemplating to 
address the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRfPRAKASH JAISWAL): (a) 
The Government does not have data on Nepalese 
gurkhas. However, as per 2001 census, there are 
6,40,862 persons who have reportedly been born In Nepal 
and enumerated In India. 

(b) There are no reports to indicate that Nepale .. 
gurkhas are taking up arms for Maoists In the wake of 
lesser job opportunities in the Army. 

(c) Does not arise. 

{Trsns/stion} 

VRllnt Poet of SCIST 

3234. SHRI RAMDAS ATHAWALE: WUf the Minister 
of DEVELOPMENT OF NORTH-EASTERN REGION be 
pleased to state: 

(a) whether some posts in various categories meant 
for the persons belonging to SCslSTe are lying vacant in 
various departments and undertakings under this Ministry; 

(b) If so, the details thereof as on date; 

(c) whether the employees working in these 
departments and undertakings have been promoted and 
fresh appointments have been made in the8e departments! 
undertakings during the last three years and the currant 
year; 

(d) if so, the year-Wise and category-wise details of 
fresh appointments made under various categories during 
the above period; 

(e) whether the prescribed rules have been followed 
with regard to the appointment and promotion of persons 
belonging to SeslSTs categories; and 

(f) if not, the remedial steps taken in this regard? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (f) The information 
in respect of all the four undertakings under this Ministry 
Is given in the enclosed Statements-I to IV. 

StIIlwMnl I 

Notth Essltlm OtIvtI/opmtIn/ RnII~ CotpOl'lllion limited (NEOR) 

(a) whether some posts in various 
categories meant for the persons 
belonging to SCslSTs are lying vacant in 
various departments and undertakings 
under this Ministry. 

(b) If so, the details thereof as on date 

(c) whether the employees working in 
these departments and undertakings have 
been promoted and fresh appointments 
have been made in these departments! 
undertakings during the last three years 
and the current year. 

There are 4 backlog vacancies of Scheduled Caste. 
in direct recruitment. However, these backlog 
vacancle. were dlJe for recruitment made prior to 
December 13, 2003 from which date the 
reservation policy became effective in NEDFi. 

Managerial Grade A (03<--SC) 
Executive Staff-1 (01-5C) 

Yes, however, for the last two years and during the 
current year, neither any person has been promoted 
nor fresh recruitment has been made. 
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(d) If so, the year-wise and category-wise 
details of fresh appointments made under 
various categories during the above period 

(e) whether the prescribed rules have 
been followed with regard to the 
appointment and promotion of persons 
belonging to SCslSTs categories 

(f) If not, the remedial steps taken in this 
regard 

(a) whether some posts in various 
categories meant for the persons 
belonging to SCslSTs are lying 

vacant in various departments and 
undertakings under this Ministry. 

(b) if so, the details thereof as on 
date 

(c) whether the employees 
working in these departments and 
undertakings have been promoted 
and fresh appointments have been 
made in these departments! 
undertakings during the last three 
years and the current year. 

(d) if so, the year-wise and 
category-wise details of fresh 
appointments made under various 
categories during the above period 

(e) whether the prescribed rules 
have been foHowed with regard to 
the appointment and promotion of 
persons belonging to SCslST, 
categories 

(f) if not, the remedial steps taken 
in this regard 

Management Trainee Grade A (General-o 1 in 2002) 
executive Assistant Trlnee (GeneraJ-01 ST -01 in 2002) 

No recruitment and promotion have been made 
after December 13, 2004 the date with .ffect from 
which Reservation Policy in NEDFi was made 
effective in NEDFi. Any recruitment of promotion to be made 
in the future shall be made as per the prescribed rules. 

Not applicable 

SIll.",.", H 

No posts in any categories meant for STa/SCs are lying 
vacant in the Corporation 

Not appHcabIe 

Not applicable 

Not applicable 

Prescribed rules from the Government of India are 
being followed with regard to the appointment and 
promotlona of peraons belonging to SClSTs categories. 

Not applicable 
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{English] 

AtrocttIu agalnet 8c.t8Ta 

3237. DR. K. DHANARAJU: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the MInister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Government have conducted 
any 8urvey to find out the atrocities committed on 
Scheduled CastealScheduled Tribes In some states and 
particularly In some remote villages; 

(b) it 80, the details thereof; 

(c) whether the Govemment i8 aware that many 
cases of atrocltiea In remote villages are left unreported 
unregistered; 

(d) If 80, the steps taken to get auch c:aaes registered 
in remote areas; 

(e) the number of C8888 flied in the courts and arrests 
made during 2005-06 and till date; and 

(f) the effective steps the Govemment propose to 
take to controVatop auch crimea in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 

(a) and (b) 'Police' & 'Public Order' are State aubjecta 
under the Seventh Schedule to the Constitution of India. 
No survey has been conducted by the Union Government 
in regard to atrocltiea committed against Scheduled Castee 
(SCI) and Scheduled Tribel (STa). However, the National 
Crime Records Bureau (NCRB) compiles on yearty basis, 
the statistics regarding crimea against SCI and STs. As 
per the statistics compiled for the years 2003 and 2004, 
the details of C8888 of crimea againat SCa and STs are 
given In the enclosed statement. 

(c) and (d) Under the Code of Criminal Procedure, 
1973, If any person (irrespective whether he Is In a remote 
vlUage or otherwise) Is unable to have his complaint 
registered In the concerned police station, he may send 
his complaint, In writing and by post, to the superintendent 
of Police conoerned. 

<e) The requisite Information for 2005-06 Is not yet 
finalized by NCRB 88 the same has not been received 
from the StateslUnion Territories. 

(f) As 'Police' and 'Pub/ic Order' are State subjects, 
it is the responsibility of the District Admlnlstretion under 
the State Governments to effectively implement the 
Scheduled Castes and the Scheduled Tribes (Prevention 
of Atrocltle8) Act, 1989 In order to prevent and control 
such crimes. The Union Government has l88ued a number 
of advl80rles to all the State Governments and Union 
Territory Administrations to strictly Implement the provleloll8 
of the Act. 

SIll,.",.", 

St.No. SIaIaIUT T alai Climes AgeiIIII SC Talal Clines Agant ST 

2003 2004 2003 2004 

CR PA CS CO CR PA CS CO CR PA CS CO CR PA CS CO 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 16 

1. AncIn PnIdeIh 3559 4300 1964 319 3255 4313 1n4 281 571 751 370 n 586 873 275 4e 

2. AIUnachaI PIIdeah 0 0 0 0 0 0 0 0 66 16 40 0 7!i 43 fj1 0 

3. AIaIm 67 111 41 5 20 26 2S 3 20 18 11 4 12 20 12 4 

4. Ihr 1747 2959 1249 151 NA NA NA NA 52 60 32 4 NA NA NA NA 

5. ChhaItiIgaIh 709 1118 666 203 803 1416 809 170 n4 969 722 166 855 1011 798 149 

6. Goa 2 4 2 0 0 0 0 0 0 0 0 0 0 0 0 0 
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7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

IS. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Karala 

MatIIp PradIIh 

MahatashtIa 

MInipIr 

Me;*aya 

Mizoram 

Nagaland 

Orissa 

~ 

RajIethan 

Sikkim 

Tamil Nadu T_ 
Ullar PIIdIIh 

U\taranchaI 

Wast Bengal 

T 0lil (StaIea) 

A&N Islands 

ChandigIriI 

D&N HMfi 

0I11I8I'I end Diu 

Delhi 

TOIal (UTs) 

Total (All-India) 
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1166 3061 111& 25 1309 3OB3 1163 35 241 778 219 12 241 <481 185 13 
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5 8 5 4 14 6 o 2 

78 285 68 14 126 194 BB t4 108 202 82 11 123 188 81 11 

1844 4346 1473 30 1643 4823 1267 35 167 463 159 8 173 536 138 2 

439 513 'l!i1 27 438 510 195 13 65 101 47 82 166 54 

5507 11453 5237 889 _ 10043 4541 1084 17711 3784 1875 22B 1867 2874 1868 340 
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27 3 10 2 5 9 22 263 214 159 111 41 142 148 885 

1157 1675 994 111 1398 2397 1163 133 484 722 449 39 519 762 399 57 

127 270 78 11 134 2S6 70 17 o o o o o o o o 
4329 4270 2445 980 4360 4730 2728 825 912 1057 512 207 1031 1318 532 204 

7 7 7 2 16 6 5 0 6 6 6 2 32 9 8 o 
1495 2738 1140 403 1158 2169 803 582 67 378 45 4 27 80 15 9 
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7 32 12 

4 

o 

26252 48724 20185 5937 24358 45317 18582 5750 5889 1al41 4793 11117 5715 9218 4808 1552 

Cases Registefed (CR), Persons arrested (PA), cases ChargHheeted (CS) and Cales Convic:led (CO) 
Note: 1. NA stands for Data not available. 2. Figures for 2004 are Provisional. 
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Export Oriented Unite 

3238. SHRI P.S. GADHAVI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of export oriented units at present, 
State-wise 

(b) the details of units which have fuHllledlnot fulfilled 
the export commitments alongwlth the reasons therefor, 
State-wise; 

(c) the problems being faced by these units at 
pAl8ent; and 

(d) the steps taken by the Govemment to monitor 
such export oriented units and to ensure that the export 
commitments made by these units are fuHllled; 

(e) whether the Govemment proposes to set up some 
more export oriented units in the country; and 

(f) H so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) State-wise list of functtonal 
Export Oriented Units (EOUs) and .tatus of export 
commitments Is enclosed as statement. The reasons for 
non-fullfllment of export commitments by the units Include 
financial constraints, lack of export ordera, units becoming, 
sick/dormant etc. 

(c) At present, the problems being faced by EOUs 
Include non exemption of the units from payment of 
service tax, Central Sales Tax, state levies and withdrawal 
of warehousing facility for High Speed Diesel (HSD). 

(d) The performance of EOU. are jointly monitored 
by the Development Commissioner of the concerned 
Special Economic Zone and the CustomstExcise 
authorities, on a six monthly basis. All EOU. are required 
to be positive Net Foreign Exchange (NFE) Eamers. 
Units failing to achieve positive NFE are dealt with under 
the Foreign Trade (Development and Regulation) Act, 
1992. 

(e) and (f) EOUs are set up by individual 
entrepreneurs and approved by the Govemment. 

Stste-wiss DIsMbution of FunctionIIl EOUs & Stslus of Export Commltmtmls 

State 2004-05 2003-04 
No. of units Units achieved Units not achieved 

NFE- NFE-

2 3 4 

Andhra Pradesh 188 108 51 

Assam 2 

Bihar 

Chhattiagarh 3 

Gujarat 260 260 

Haryana 60 52 7 

Himachal Pracle8h 9 

Jammu & Kashmir 

Jharkhand 7 6 

Kamataka 301 217 27 
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2 3 4 

Kerala 44 41 3 

Madhya Pradesh 27 22 5 

Maharashtra 261 152 2 

Orissa 6 5 4 

Punjab 42 24 

Rajasthan 81 71 4 

Tamilnadu 380 192 188 

Uttar Pradesh 82 51 2 

West Bengal 85 69 8 

Andaman and Nicobar Islands 4 2 2 

Chandigarh 2 

Dadar and Nagar Haveli, 37 20 
Daman and Diu 

Delhi 34 19 4 

Goa 21 11 

Pondicherry 14 7 7 

Uttaranchal 2 

Total 1954 1332 315 

-NFE: Not Foreign Exchange 

-Units which are leas than 1 year in production. are not monitored as per Foreign Trade Policy. 

New Legislation on Small and Medium Induatrles 
Development Bill 

3239. SHRI G. KARUNAKARA REDDY: 
SHRI A.K. MOORTHY: 
PROF. M. RAMADASS: 

Will the Minister of SMALL SCALE INDUSTRIES be 
pleased to state: 

(a) whether the Association of Chamber and 
Commerce of Southern States has requested the 
Government to bring a new legislation for small and tiny 
industries in place of the Small and Medium Industries 
Development Bill, 2005; 

(b) if so, the details thereof; 

(c) the present criteria adopted for declaring the small, 
tiny and medium industriel; and 

(d) the time by which final decision in this regard is 
likely to be taken? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) No, Sir. 

(c) Industries having investment in plant and 
machinery, excluding land and building, not exceeding 
As. 1 erore are currently classified as ·small scale 
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industries" (SSI) under the provisions of the Industries 
(Development & Regulation) Act, 1951. However, for SSI 
manufacturing 71 select products, this limit has been 
enhanced to Rs. 5 crore. Tiny industries, a sub-set of 
the SSI, are defined as those having investment in plant 
and machinery upto Rs. 25 lakh. The category of -medium 
industry" is presently not defined. 

(d) The Small and Medium Enterprises Development 
Bill, 2005 was introduced in the Lok Sabha on 12 May, 
2005. 

Challenges of SSI 

3240. SHRI GANESH SINGH: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether the Indian Small Scale Industries are 
facing challenges of competition from multinational 
companies; 

(b) if so, the details in this regard; and 

(c) the steps taken/to be taken by the Government 
to help the SSI? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) The process of 
liberalisation and globalisation present both several 
opportunities and challenges to the Indian Small Scale 

Industries (SSI), including wider markets as well as greater 
competition from multinational companies. 

(c) With a view to helping the SSls enhance their 
competitiveness, the Central Government implements a 
number of schemes/programmes which provide the SSI, 
inter alia, easier access to credit, collateral free loan upto 
Rs. 5 lakh, credit guarantee for loans upto Rs. 25 lakh, 
credit linked capital subsidy for technology upgradatlon, 
facility for testing the quality of products, reimbursement 
of 75% of the cost of obtaining ISO 9000114001 upto 
Rs. 75,000 etc. 

Export of Dry Fruita 

3241. SHRI MADAN LAL SHARMA: WUI the Minister 
01 COMMERCE AND INDUSTRY be pleased to state: 

(a) the variety and quantum of dry fruits exported 
during each of the last three years and the current year 
alongwith the foreign exchange earned thereby, country-
wise; and 

(b) the steps taken by the Govemment to boost the 
exports of dry fruits In order to get maximum price in the 
intemational market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Details of major dry fruits exports to 
major importing countries are given below: 

(Quantity in metric tonnes, Value in Rupees crores) 

Commodity Country 2001-02 2002-03 2003-04 

2 

Cashew Kemels USA 

Netherlands 

UAE 

Japan 

UK 

Franca 

Spain 

Quantity Value 

3 4 

44429 864.61 

13104 249.19 

3251 61.37 

4783 91.97 

6551 125.11 

2517 53.64 

1669 33.49 

Quantity Value Quantity Value 

5 6 7 8 

53725 1015.89 48504 881.55 

13315 244.69 12237 215.03 

5765 100.80 6239 102.42 

4123 80.34 5522 101.95 

5192 100.73 5392 95.61 

2236 44.56 2444 43.81 

1678 33.52 2198 41.11 
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2 3 4 5 6 7 8 

Saudi Arabia 1791 33.30 2501 42.46 2011 32.96 

Germany 1031 18.19 2423 23.08 1574 28.11 

Canada 1749 30.57 1502 27.16 1354 22.72 

Italy 1265 23.97 1070 20.17 986 17.74 

Norway 464 9.36 445 8.55 890 15.90 

Greece 638 12.76 915 17.81 830 15.57 

Kuwait 469 9.93 434 8.33 847 16.34 

Walnuts Australl, 216.67 2.74 245.78 3.13 108.94 1.48 

Denmark 345.80 5.64 313.55 5.16 294.91 5.17 

Spain 1686.90 29.48 1787.94 31.34 1859.09 31.64 

Germany 918.75 13.32 758.75 11.27 737.43 11.52 

UK 650.49 9.47' 571.30 8.50 546.80 7.98 

Greece 566.90 7.73 729.34 10.33 345.11 4.99 

Kuwait 127.09 2.70 123.07 2.35 181.46 3.63 

Nethertands 342.35 5.n 412.45 6.43 325.36 5.16 

Dried Apricots Bangladesh N.A. N.A. 27.00 0.04 59.00 0.04 

Nepal N.A. N.A. 0.79 0.0048 2.68 0.08 

Raisins Australia N.A. N.A. N.A. N.A. 1.61 0.022 

Belgium N.A. N.A. N.A. N.A. 11.50 0.08 

UK N.A. N.A. N.A. N.A. 15.89 0.10 

Sri Lanka N.A. N.A. N.A. N.A. 15.07 0.09 

Saudi Arabia N.A. N.A. N.A. N.A. 6.51 0.05 

NA: Not aVailable. 

(b) Steps taken by the Govemment to boost export Advlmtagn under Mega City Scheme 
of dry fruits include setting up of Agri-Export Zones (AEZs) 
for walnuts, participation in Important trade fairs, 3242. SHRI CHANDRAKANT KHAIRE: Will the 

organisation of buyer seller meets and financial assistance Minister of URBAN DEVELOPMENT be pleased to state: 
under Plan schemes of Agricultural & Processed Foods 
Export Development Authority <APEDA) for development <a) whether 80me of the Mega Cities are not able to 

of infrastructure, market development, quality development take advantage under the Infrastructural Development of 

etc. Mega Cities Scheme; and 
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(b) if so, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) No, Sir, all cities covered 
under the Centrally Sponsored Scheme for Infrastructure 
Development in Mega Cities have taken full advantage 
of the Scheme for development of urban infrastructure. 

(b) Does not arise. 

Meeting of CPF regarding HIVIAIDS 

3243. SHRIMATI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether a meeting was held recently to control 
AIDalHlV among the Central Paramilitary Foroes; 

(b) H so, the names of the organisation participated 
therein and issue discussed in the meeting; and 

(c) the total number of Paramilitary Forces personnel 

died due to HIVIAIDS during each of the last three years, 
till date, Foroe-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) A conSUltative meeting between Hon'ble Minister 
for Home Affairs and Hon'ble Minister for Health & Family 
Welfare was held on 22.6.2005 to identify key areas and 
special efforts required for control of HIVIAIDS among 
the police personnel and their families. Officials from the 
Ministry of Home Affairs, Ministry of Health and Family 
Welfare. Nationai Aids Control Organization (NACO), 
Additional Directorate General (Medical) Central 
Paramilitary Foroes, Assam Rifles, Border Security Force, 
Central Reserve Police Force, Central Industrial Security 
Foroe, Indo Tibetan Border Police, Sashastra Seema BaI, 
Intelligence Bureau, National Security Guard, Special 
Protection Group, National Crime & Record Bureau, Civil 
Defence & Delhi police participated in the meeting. 

(c) The Foroe-wise number of Paramilitary Foroe 
personnel died due to HIV/AIDS during last three years 
are as under: 

Number of personnel died (Yearwise) 

CPFs 

AR 

BSF 

CRPF 

CISF 

ITBP 

SSB 

Total 

/TlW1SIstionj 

2002 

11 

0 

19 

4 

2 

0 

36 

Import/Export of Foodgralna 

2003 

6 

6 

26 

10 

o 

49 

3244. SHRI JASWANT SINGH BISHNOI: Will the 
Mlnlater of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the detaiis of the food items imported from and 

2004 2005 Total 
(Till date) 

13 9 39 

7 2 15 

26 15 86 

7 5 26 

0 2 5 

0 0 0 

53 33 171 

exported to during each of the last three years, country-
wise; 

(b) whether the percentage of export has Increased; 

(c) If so, the detaRs thereof; and 

(d) the stepa taken by the Govemment to export of 
food items? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY <SHRI E.V.K.S. 
ELANGOVAN): <a) The total export and import of cereals 

2002-03 

and pulses during each of the last three years is given 
as under: 

2003-04 2004-05 (Estimated) 

Oty. (Tons) Value (Crores) aty. (Tons) Value (Crores) aty. (Tons) Value (Crores) 

Export 

Import 

9186137 

1994848 

8098.12 

2738.86 

8263241 

1725372 

7285.29 

2287.26 

8012635 

1348743 

9113.69 

1792.71 

The information regarding country-wise details of 
foodgrains imported/exported during the last three years 
may be seen in the publications 'Monthly Statistics of 
Foreign Trade of India Vol. II (Imports}-Annual Number' 
and 'Monthly Statistics of Foreign Trade of India Vol. I 
(Exports)-Annual Number' published by Directorate 
General of Commercial Intelligence & Statistics which are 
available in the Parliament Ubrary. 

(b) and (c) Yes, Sir. The percentage of export of 
cereals and pulses has increased by about 25% in terms 
of value during 2004-05 over 2003-04. 

(d) With a view to encourage the export of Agricuhural 
products, the Govemment has taken new initiatives 88 

under: 

(i) A new scheme called the Vishesh Krlshi Upa; 
Yojana (Special Agricultural Produce Scheme) 
announced on 31.8.2004 with an objective to 
promote export of fruits, vegetables, flowers, 
minor forest produce, dairy, poultry and their 
value added products. 

(Ii) Funds shall be earmarked under ASIDE for 
development of Agri Export Zones (AEZ). 

(iii) Capital goods imported under EPCG shall be 
permitted to be Installed anywhere In the AEZ. 

/Engllsh! 

C.I.S.C.E. 

3245. KUNWAR MANVENDRA SINGH: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether any Irregularity in the functioning of the 
CountR of Indian School Certificate Examination have 
recently come to the notice of the Union Government; 

(b) if so, the details thereof; 

(c) whether the Union Government have inquired into 
the same; 

(d) if so, the findings thereof; and 

<e) the action taken or proposed to be taken against 
the guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Some issues relating to the 
functioning and powers of the Chief Executive and 
Secretary, Council of Indian School Certificate 
Examinations (CISCE) were referred by Governrnent to 
the Council for further necessary action. These Issues 
and the report thereon of the Executive Committee of 
the Council were discussed at the 88'" meeting of the 
General Body of the Council held on 6.5.2005. The 
Council decided to refer the case for further Inquiry to 
Justice M.F. Saldhana (Retd.). 

(c) No, Sir. 

(d) and <e) Does not ariae. 

Conatructlon of Metro RaU Tranelt from 
Bal1lkhambe to DHah8d Garden 

3246. SHRt KINJARAPU YERRANNAJDU: Will the 
Minister of URBAN DEVELOPMENT be pleased to Itate: 

(a) whether the Govemment Is starting construction 
of the Metro Rail Transit from Barakhamba to DlIshad 
Garden in Phase-II; 
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(b) If so, the likely elate of launching this project; 

(c) whether the Govemment has identified the areas 
to be Included under the MRTS; 

(d) If so, the details thereof; 

(e) whether the Government Is Imposing compulsory 
Land Acquisition Act on the land owners to acquire land 
for this purpose; 

(f) if so, the details thereof; 

(g) the compensation likely to be paid to the land 
owners on this route; 

(h) whether the Govemment has set any target to 
complete this project; and 

(I) If so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (i) A proposal has been 
received for Phase-II of the Deihl Metro Project which, 
inter-alia, envisages an extension of the Rithala-Shahdara 
corridor up to Dllshad Garden. This extension would be 
of 3.08 kms. and would have two stations In between, 
namely, Guru Teg Bahadur Hospital and Jhllmll. 

The land required under the project will be acquired 
under the Land Acquisition Act, 1894 and the 
compensation to be paid would be as determined by the 
competent authority under this Act. The exact requirement 
of land would be known after the project is sanctioned. 

The project will be completed in 39 months from the 
elate of commencement; 

rrfllflSM//onJ 

Production of Induetrlal Unit 

3247. MOHO. SHAHID: 
SHRI NARENDRA KUMAR KUSHAWAHA: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MOHO. TAHIR: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to etate: 

(a) whether the Government has made any 
assessment regarding downfall in the production of 
industrial units during each of the last three yeas and 
the current year; 

(b) if so, the details thereof, State-wise; 

(c) the number of production units whoae production 
has been affected due to shortage of electricity, State-
wise; and 

(d) the steps takenlbelng taken by the Govemment 
to save such unlta? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) As per the latest data available 
with Central Statistical Organisation baaed on Annual 
Survey of Industries a Statement Is attached giving details 
of number of units and value of output. 

(c) Production at unit level Is determined by a 
combination of supply and demand side factors apart from 
management, technical and factors Intemal to an unit. It 
Is not appropriate to attribute changes in production to a 
single factor like electricity. 

(d) Govemment has put in place various policies to 
promote industrial growth. Besides delicensing of industrial 
capacity, liberalization of foreign trade regime to provide 
better access to inputs at competitive prices, rationalization 
and reduction In duty rates of customs and central excise 
have been carried forward. The Budget for 2005-06 also 
contains number of measures related to manufacturing 
and Infrastructure, which envisages a favourable Impact 
on industrial growth. besides, Industrial Infrastructural 
Upgradation Scheme (II US) has been launched to 
enhance intemational competitiveness of the domestic 
industry by providing quality infrastructure In functional 
clusters. Govemment has launched Accelerated Power 
Development & Reforms Programme through which funds 
are released to State Electricity Boards/utilities for 
upgrading ad strengthening transmiealon and distribution 
systems. The Electricity Act 2003 provides the basic 
framework for encouraging reform and introducing 
competition in the sector. 
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Stltwnsnl 

Staltlwise number of Units and Value of Output based on Annual Survey of InrJusmes (AS/) 
for the ytJIlS 19!J9.2000 to 2002-03 (latest available ytJ8r) 

States Number of Units Value of Output (in As. lakh) 

1999-00 2000-01 2001-02 2002-03 1999-00 2000-01 2001-02 2002-03 

2 3 4 5 6 7 8 9 

Andaman and Nicobar Islands 22 23 24 21 6602 3572 2246 1188 

Andhra Pradesh 13164 14029 14238 14635 5849398 6134702 6391951 8228642 

Assam 1648 1435 1422 1532 m592 874144 802276 1250610 

Bihar 1570 1535 1478 1403 667046 725487 671339 807680 

Chandigarh 323 295 275 254 120409 97994 106043 114081 

Chhattisgarh 1380 1275 12n 1253 1295791 1274307 1258176 1449707 

Oadra and Nagar Haveli 846 902 976 961 1350090 1366486 1741086 1488898 

Daman and Diu 1118 1275 1411 1355 869561 730458 1040199 1391891 

Delhi 3596 3498 3416 3436 1734591 1429795 1566445 1724437 

Goa 4n 524 506 542 696293 808931 833137 895740 

Guajrat 14710 14090 13950 13180 11855115 1279n28 14755010 18289919 

Haryana 4296 4448 4437 4437 4445636 4467504 4555990 5261740 

Himachal Pradesh 508 507 500 509 529917 648156 607227 611899 

Jammu and Kashmir 393 356 348 340 164584 134272 154879 175631 

Jharkhand 1423 1500 1430 1417 2227465 192nS1 1884468 2476429 

Kamataka 6952 7010 6987 6956 4250452 4625883 5513481 6568082 

Kerala 4845 4863 4812 4887 2486296 2671055 2396971 2665085 

Madhya Pradesh 3269 3221 3019 2995 4408900 3671234 9822625 3805750 

Maharashtra 19009 18528 17853 17570 18133252 18497146 18122281 21759551 

Manipur 61 59 61 44 1283 ln3 1896 2042 

Meghalaya 27 30 34 41 6884 10049 16011 29746 

Nagaland 147 129 117 119 7060 9214 10363 10072 

Orissa 1591 1665 1709 1679 1182658 1324267 1342672 1486235 

Pondicherry 462 524 540 606 538656 600801 652484 850733 



266 AUGUST 18, 2005 258 

2 3 4 

Punjab 8910 7137 7249 

Rajasthan 5063 5112 5279 

TamiiNadu 20249 20601 18912 

Tlipura 206 239 240 

Uttar Pradesh 10303 9635 9157 

Ultaranchal 616 744 698 

West Bengal 8373 6091 6195 

Source: Central Statistical Organisation 

{English} 

DeYel~t and Upgradatlon of SSI. 

3248. SHRI SURESH ANGADI: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether the Govemment has received proposals 
from States for development and upgradation of small 
scale Industries during the last three years, State-wise, 
Vear-wi.e; 

(b) if so, the details thereof; and 

(c) the steps taken to clear these proposals? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) to (c) The small scale 
industries (SSI) are set up by Individual entrepreneurs. 
Hence, the State Govemments do not send any proposal 
to the Central Govemment for the development and 
upgradatlon of SSt. Besides, the State Govemments and 
Union Territory (UT) Administrations are primarily 
responsible for the promotion and development of SSI. 
The Central Government, however, supports and 
supplements the efforts of State Govemments and UT 
Adninistrations through implementation of various schemes 
relating to fiscal and credit support, infrastructural 
development, technology upgradation, marketing, 
entrepreneurial development, etc., which are uniformly 
Implemented across the country. 

5 6 7 8 9 

6987 3817561 3501849 3802610 4057079 

5409 2995996 3078418 3122742 3311696 

19550 9459m 10363989 9436057 10807543 

259 12226 31061 28374 25080 

8980 6104892 6485418 6703704 8052063 

715 314162 488441 521444 603559 

6085 3485892 3918267 4391497 4873244 

{TrsnsIatlon} 

Incree.. In Rate. of Water In Deihl 

3249. PROF. VIJAV KUMAR MALHOTRA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the total Increase In the rates of water in Delhi 
during the last one year; 

(b) whether the rates of water are likely to be 
increased further in Delhi; 

(c) whether the Govemment of NCT of Deihl had 
promised not to Increase the rates of water; 

(d) If so, the reasons for not fulfilling this promise by 
It; and 

(e) if so, the details thereof and reasons therefor? 

THE MINISTER OF PARLIAMENTARV AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) The Delhi Jal Board (DJB) 
has informed that during the year 2004-2005 the water 
tariff was revised In two parts, Service Charge and 
Volumetric Water Consumption charges. The Service 
Charge was made applicable with effect from 1.12.2004 
and Volumetric Water Consumption charges applicable 
with effect from 1.4.2005. A statement showing the extent 
of increase in rates is annexed. 

(b) The DJB has reported that at present there is no 
proposal to Increase the rates of water. 
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(c) DJB has Infanned that they have not received 
any such communication from Government of NCT of 
Deihl. 

(d) and (e) Ooee not arise. 

CompsfllllWl St6ttJmtJnt showing /tnpIICI of /nclfl88t1 in Wsftlr Rsftls 

Category Consumption 
of water per 

month 

Category-I (A) 8 Kilo Iltree 
Houses with 10 Kilo Iltree 
built up area 20 Kilo litres 
upto 
200 Sq. Metres 

Category-I (B) 6 Kilo Iltres 
(Domestic) 
Houses with 10 Kilo litres 
bulH up area 
above 200 Sq. 20 Kilo Iltree 
Metres. 

Category-II 10 Kilo Htres 
(Non-Domestic) 
Built up area 20 Kilo Iltres 
not applicable 30 Kilo l!tree 

Category-III 25 Kilo litres 
(Non-Domestic) 
Built up area 35 Kilo litrea 
not applicable 50 Kilo Iltr. 

/English} 

Allotment ot Land tor Petrol Pump8ILPG Agency 

3250. SHRI KISHANBHAI V. PATEL: Will the Minister 
of URBAN DEVELOPMENT be pleaSed to state: 

(a) whether a large number of Kargil Martyrs 
dependents are still waiting for allotment of land for Petrol 
PumpalLPG agencies etc. In Delhi; 

Amount of Water Amount of Water 
bill as per pre- bill 88 per revlaed 

revised rates (I.e. rates (I.e. Service 
rates upto Charge w.e.f. 

30.11.2004) 1.12.2004 plus 
Volumetric water 

Consumption 
charges w.e.f. 

1.4.2005) 

As. 30 (Minimum charges) Rs.4O 
Rs. 30 (Minimum charges) As. 52 
Rs. 30. (Minimum charges) As. 82 

Rs. 30 (Minimum charges) Rs. 120 

Rs. 30 (Minimum charges) Rs. 132 

Rs. 30 (Minimum charges) RI. 162 

Rs. 150 (Minimum charges) Rs. 400 

Rs. 150 (Minimum charges) Rs. 550 
As. 225 As. 775 

As. 450 (Minimum charges) AI. 1163 

As. 450 (Minimum charges) As. 1538 
As. 600 Rs. 2100 

(b) If 80, the details in this regard; 

(c) the names of the martyrs for whom the land has 
been allotted by the DDA In Delhi 10 far; 

(d) the names of the martyrs for whom the allotment 
of land is being awaited; and 

(e) the reasons for delay in aHotment of land and 
the time by which the land Is likely to be allotted? 
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THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) and (b) Delhi Development 
Authority have reported that no application for allotment 
of land for petrol pump/LPG agency in respect of Kargil 
martyrs Is pending with them. 

(c) 1. Late Cap. Sumeet Roy 

2. Late Cap. Anuj Nayyar 

3. Late Sqn. Ldr. Ajay Ahuja 

4. Late Mjr. Rajesh Singh Adhikarl 

5. Late Lnk. Rakesh Kumar 

6. Late MJr. C.B. Dwivedi 

7. Late RFN Anusuya Prasad Dhiyani 

8. Late Shrl Amlt Venna 

9. Late Sqn. Ldr. Rajlv Pundlr. 

(d) and (e) Not applicable, in view of reply to (a) 
and (b) above. 

Indo-US Bllate,..1 T,..de 

3251. SHRI RAYAPATI SAMBASIVA RAO: WHI the 
Minister of COMMERCE AND INDUSTRY be pleased to 
atate: 

(a) whether any discussion on bilateral trade was 
held during visit of Prime Minister of India to USA in 
July; 

(b) if so, the details thereof; 

(c) whether india and US has adopted/adopting 
tangible measures to increase the bilateral trade and 
investment flows; and 

(d) if 80, the details thereof alongwith action taken In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) Yes Sir. The Prime Minister 
visited the US at the invitation of the US President from 
17 to 20 July, 2005. The agenda for discussions inter-
alia Included strengthening of bilateral economic and trade 
relations. 

(c) and (d) Depending of bilateral trade and economic 
relationship Is a continuous and ongoing effort of the 
government. During the visit, the two leaders agreed to 
revitalize the U.S.-India Economic Dialogue, the setting 
up of the US-India Trade Policy Forum, and the launch 
of a CECs Forum to hame88 private sector energy and 
ideas to broaden the existing economic relationship 
between the two countries. 

{Ttans/stionj 

Joint Venture In Setting up of Indu.trle. In 
Backward Dlatrlcta 

3252. SHRI BRAJESH PATHAK: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government proposes to set up joint 
ventures, particularly in backward and rural areas in the 
country, with the help of certain foreign Govemments; 

(b) If so, the details thereof; and 

(c) the names of the countries in collaboration with 
which joint ventures have been set up in various States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) The Govemment has put In 
place a liberal, transparent and investor friendly policy 
wherein Foreign Direct Investment (FDI) up to 100% is 
allowed under the automatic route In most sectors/activities 
Irrespective of location. Under the llberalleed economic 
environment, decisions for setting up JVs, Including the 
choice of sectors and locations, are taken by the 
entrepreneurs based on their commercial judgment and 
other relevant considerations. Country-wise Infonnatlon on 
FDI approvals is given in the Statement enclosed. 

SI.No. 

1. 

2. 

Counlty-wiss Break-up for FOI A,Aorovsd 
from August 1991 to Msy 2005 

Country Amount of FOI approved (in mlUlon) 

(In Rs.) (IN USS) 

2 3 4 

U.S.A. 591845.72 18396.30 

Mauritius 388318.06 9810.67 
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2 3 4 2 3 4 

3. U.K. 249886.98 6407.75 32. Taiwan 5017.10 117.58 

4. Jpaan 119045.48 3224.n 33. Qatar 4822.52 109.42 

5. Korea (South) 99080."'- 2653.28 34. SpaiI 4214.55 1oe.01 

6. Netheltanda 96408.54 2447.03 36. Phllllpinea 4096.38 120.23 

7. Germany 98404.83 2842.59 36. New Zealand 3922.22 100.50 

8. AuItraIia 89258.21 1918.59 37. Austria 3095.61 85.92 

9. France 66644.69 1737.50 38. BriIiIh VIrginia 3021.72 68.66 

10. SIngapore 83077.67 1642.13 39. Czech Republic 2951.86 72.20 

11. Malaysia 81050.30 1679.71 40. AnIand 2857.70 '8024 

12. Italy 49705.94 1330.83 41. IrMInd 2774.01 14.82 

13. BelgIum 46407."'- 1114.20 42. Luxembourg 2584.75 73.48 

14. 111881 42585.45 1349.67 43. MexIco 252421 82.69 

15. Cayman Island 38992.92 1070.80 44. EIIhrIin 2389.27 80.30 

16. SWitzerland 34094.34 1002.47 45. Portugal 1957.05 62.14 

17. CanIda 30882.14 863.78 46. IIIe 01 Man 16811.58 41.93 

18. ThIiIInd 26798.33 830.n 47. 
Au_ 

1657.63 52.30 

19. Hongkong 23238.36 852.25 48. Channel IIIand 1645.15 37.28 

20. Sweden 20847.91 57628 49. NIgeria 15811.14 43.26 

21. Soulh Africa 19261.26 491.88 SO. Norway 1301.53 32.37 

22. U.A.E. 12242.87 328.95 51. GibnlItIr •. 76 31.48 

23. DenmaJ1t 9952.51 257.02 52. MorIcco 714.00 16.33 

24. Bermuda 8721.62 244J40 53. Afgeniltan 761.01 21.22 

25. Saudi AtIbia 8447.97 234.97 54. Iran 738.71 19.03 

26. China 7549.42 234.05 55. SrI Lanka 642.82 15.48 

'0. Oman 6526.23 203.86 56. Bangladesh 803.20 15.02 

28. west Indies 6494.39 165.09 57. Cyprus 583.86 13.12 

29. Panama 6428.47 178.42 58. Behema8 465.35 12.72 

30. Kuwait 8041.28 1n.74 59. VirgIn lalandl 332.n 7.32 

31. Indone8ia 5270.98 149.91 80. Kenya 315.61 6.66 
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2 3 4 2 3 4 

61. Nevil ~16.00 7.33 90. VieInam 8.18 0.22 

82- LlectdelIIttin 301.74 8.81 91. MonIco 8.71 0.18 

63. Cuba 248.30 5.43 92. YIIIIIn 6.38 0.13 

84. Argentina 114.00 5 .• 83. TInZIIIIa 6.28 0.12 

65. ScoIIand 156.37 3,46 94. GeoIgII 6.00 0.10 

66. Poland 158.23 4.18 95. GuamII'( 5.00 0.11 

~. Hungary 126.86 3.06 96. Zambia 4.64 0.10 

ea. Ukraine 120.79 3.38 rT. Myanmar 4,44 0.10 

88. EItonIa 73.10 2.38 88. Egypt 3.86 0.11 

70. Slovenia 67.74 1.61 99. LatvII 3.80 0.12 

71. Korea (North) 43.81 0.96 100. UberIa 2.60 0.08 

72. YugoeIavia 34.50 0.94 101. LabInon 2.01 0.04 

73. Nepal 33.79 0.88 102. SICMIIda 1.55 0.04 

74. Turkey 33.72 0.78 103. BriIiIh Illes 1.21 O.OS 

75. Ice Land 28.55 0.85 104. Syria 1.20 0.03 

76. Bulgaria 25.43 0.75 105. Vanuatu 0.86 0.02 

n. Jordon 23.20 0.58 106. Peru 0.73 0.G2 

78. Romania 21.00 0.80 107. PIIeIIInt AuIhorily -0.50 0.01 

79. Greece 20.59 0.54 108. NRI 123648.74 3291.41 

BO. Annenia' 20.31 0.59 109. UnIndIcated Country 28403.81 750.15 

81. Croatia 19.29 0.40 GIIIId Total 2,525,482.70 ~,773.04 

12. Papua New Guinea 18.24 0.61 Arreat of lSI Agema 

63. Tunitla 16.00 0.36 3253. SHRI CHANDRA MANI TRIPATHI: 
84. Bruit 15.42 0.37 DR. LAXMINARAYAN PANDEY: 

86. KazaIchatan 15.00 0.49 Will the Minister of HOME AFFAIRS be pleased- to 
state: 

86. Maldives 1427 0.39 

87. Jamaica 10.00 0.29 
<a> whether lSI agents have been arreeted in Delhi, 

Nolda and adjoining areas during the last few montha; 
86. Somalia 10.00 0.24 

(b) if 80, the details thereof along with the number 
89. UNguay a.as 0.20 of lSI agents arrested from different Statu during 2004 

and thereafter; 
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(c) whether during the interrogation of these agents 
any nexus between the local poIIceIDefence officers and 
lSI agents has been revealed; 

(d) if 50, the reaction of the Govemment thereon; 

(e) whether the Govemment has ordered any inquiry 
in this regard; and 

(f) if so, the details thereof and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) As per available Information, details of lSI agents 
arrested from different States during 2004 & 2005 (upto 
31.7.2005) are given in the enclosed statement. 

(c) to (f) In a recent lSI espionage module, Assam 
Police has detected such a nexus. A case has been 
registered under FIR No. 26312005 dated 11.7.2005 at 
PS Pallan Bazar, Guwahati, Assam U/S 120·B, 121·A 
IPC & Sections 3, 4 & 5 of the Official Secrets Act, 
1923. 

s.."."t 

OefBils of lSI llgents involvtKl in Pllk tI$pionllgB 
modulss III1d IImtlSftKf hom difhJhII7l SIIIttJs during 

2004 lind 2005 (upto 31.7.2005) 

State 

Andhra Pradesh 

Assam 

Delhi 

Gujarat 

Haryana 

Jammu and Kashmir 

Madhya Pradesh 

Punjab 

Rajasthan 

Uttar Pradesh 

Uttaranchal 

West Bengal 

2004 2005 (upto 31.7.2005) 

2 

4 4 

2 

2 

2 1 

5 5 

4 5 

2 

7 

Grant. for ConltrUctlon of LatrIne. 

3254. SHRI PANKAJ CHOWDHARY: Will the Minister 
of URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Govemment of Uttar Pradesh has 
forwarded a proposal to the Govemment seeking cent 
per cent grant for construction of latrines under Low Cost 
Sanitation Scheme during the current year; 

(b) if 80, the details thereof; and 

(c) the decision taken or propose to be taken by the 
Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The Government of Uttar 
Pradesh has forwarded a proposal to HUDCO for 
construction of latrines under Low Cost Sanitation 
Scheme. The State Government has not asked for cent 
per cent grant for the same. 

(c) The proposal Is under appraisal at HUDCO. 

{English} 

Allotment of Land to Public School. 

3255. SHRI RAGHUNATH JHA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government directed the Deihl 
Development Authority (DDA) In 1990 to allot land only 
to such public schools who are ready to reserve 25 per 
cent seats for wards of Central Govemment servants 
posted in Delhi; 

(b) if so, the details thereof; 

(c) whether the oDA was also directed to Include 
Central Government representatives in the Management 
Board or Admission Committee of such schools; 

(d) if so, the details thereof; 

(e) whether these directions were not Incorporated In 
the land allotment letters issued to the schools with the 
resuh the Central Govemment employees were deprived 
of the Intended benefits. 
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(f) if so. the reasons therefor; 

(g) whether there is any proposal to initiative action 
the guilty officials of DDA; and 

(h) the steps taken to ensure admission of wards of 
Central Govemment employees in public schools? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (h) The information is being 
collected and will be laid on the Table of the Sabha. 

Changes In Policy regarding Houalng Sactor 

3256. SHRI E. PONNUSWAMY: 
KUNWAR MANVENDRA SINGH: 
SHRI ANANTA NAYAK: 
SHRI UDAY SINGH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Delhi Development Authority (DDA) 
has recently decided to bring some changes in its policy 
regarding housing sector as reported in the leading 
newspapers dated July 25. 2005; 

(b) if so. the facts thereof; 

(c) the reasons for bringing out these changes in the 
policy of DDA; 

(d) the guidelines laid down in this regard; 

(e) the details of norms prescribed for the private 
builders; 

(f) the task to be assigned to private sector by the 
DDA; and 

(g) the likely impact thereof on availability of low 
price houses for middle class people? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (g) The Draft Master Plan 
for Delhi (MPO)-2021 envisages development of housing. 
slum rehabilitation and reconstruction and delivery of 
serviced land. not only by the public agencies. but also 
by the involvement of private ~or. In pursuance thereof. 

the Delhi Development Authority In Its meeting. held on 
19.7.2005. has proposed formulation of a policy In 
consultation with various stake holders Including the land 
owners. Detailed modalities for Implementation of this 
strategy and guidelines & norma for the Involvement of 
private sector has not been finalised. 

C.B.S.E. Board Exam. 

3257. SHRI SHAILENDRA KUMAR: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment propose to give ha"-an-
hour time to the students just before the commencement 
of CBSE Board Exam for TweHth Class on each day of 
exam in March 2006 to enable the students to go through 
the question 'paper and to collect themselves 
psychologically; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) As per information received from 
Central board of Secondary Education (CBS E). it has 
been decided to give Meen minutes of additional time to 
the students for reading the question paper before they 
begin to write answers to the question. This facility has 
been extended to students of both class X and XII from 
March 2006 examinations. 

[Trans/a/ion} 

Vacant Posts of SCIISTa 

3258. SHRI RAMDAS ATHAWALE: Will the Minister 
of PARLIAMENTARY AFFAIRS be pleased to state: 

(a) whether some posts in various categories meant 
for persons belonging to SCS/STs are lying vacant in 
various departments and undertakings ~nder Union 
Govemmetlt; 

(b) if so, the details thereof as on date; 

(c) whether the employees working in these 
departments and undertakings have been promoted and 
fresh appOintments have also been made in these 
departments/undertakings during the last two years; 
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(d) if so, the details of fresh appointments made 
under various categories during the above period and so 
far in the current year-wise and category-wise; 

(e) whether the prescribed rules have been followed 
with regard to the appointment and promotion of persons 
belonging to SCs/STs categories; and 

(f) if not, the remedial steps taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): (a) to (f) The information is being collected 
and will be laid on the table of the House. 

(Eng/ish] 

Degree In Engineering 

3259. SHRI M. SREENIVASULU REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment is aware that engineers 
from Indian Colleges find It difficult to get jobs overseas 
as their degrees are not recognized internationally, 
particularly a degree in engineering from a non-liT college; 
and 

(b) it so, the action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) According to Association of Indian 
Universities, they have never come across any diffiCulty 
being faced by Indian students holding engineering degree 
other than IITs as engineering degrees awarded by Indian 
Universities including IITs are largely held in high regard 
for their quality and are accepted at the corresponding 
level in other countries. The National Board of 
Accreditation (NBA) of All India Council for Technical 
Education (AICTE), a statutory body responsible for 
accreditation, has been taking steps to encourage 
technical institutes to se~k accreditation of their technical 
programmes as in many countries professional registration 
as practicing Engineers Is allowed only to graduates of 
accredited programmes. NBA is also trying to become a 
signatory to the Washington Accord, which will ensure 
substantial equivalence of degrees at par with the member 

countries of the Accord I.e. USA, UK, Canada, Australia, 
South Africa, Ireland, Japan, Hong Kong, and New 
Zealand, for the purpose of professional registration as 
practiclsing engineers. 

Fake P ... portNl .. 

3260. DR. K. DHANARAJU: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) in the number of persons found travelling on fake 
travel documents at different airports during 2004-05 and 
thereafter, airport-wise; 

(b) the number of persons found involved in issue of 
such documents; and 

(c) the action taken by the Govemment to know the 
source of issue of fake passportlvisa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
As per available information, the number of persons found 
travelling on fake travel documents at major airports during 
2004-05 and upto 30.6.2005, airport-wise, are as under: 

(i) Delhi: 797 

(iI) Mumbai: 1014 

(Iii) Kolkata: SO 

(iv) Chennal: 333 

(v) Amritsar: 56 

(vi) Trivandrum: 81 

Total 2331 

(b) and (c) Information is being collected from State 
Govemments/Union territory Administrations. 

Participation of Private Sector In s.nltatlon 

3261. SHRI ANANTA NAYAK: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment has decided to allow 
private participation for sanitation wort< In Govemment 
sector in major cities; 
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(b) If 80, the details thereof; 

(c) whether the sanitation and other maintenance woli< 
would be withdrawn from Central Public Works Department 
(CPWD), phase-wise; and 

(d) if 80, the steps taken in this regard? 

THE MINISTER OF PARLIAMENTARY AFF:AIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) Sanitation is a State 
Subject and it is the responsibility of the State 
Govemments and Urban Local Bodies (ULBa) to plan, 
design, execute, operate and maintain sanitation 8Chemes 
in their respective urban areas. However, this Ministry 
has formulated and circulated guidelines on 'Sector 
Reform and Successful Public Private Partnerships' to all 
State Govemments and Union Territories for Improved 
delivery of urban water and sanitation services In India. 

(c) and (d) Sanitation woli< (except for disposal of 
solid waste collected from the garbage chute8 of multi-
storied buildings to the nearest dhalos) Is not done by 
Central Public Works Department (CPWD). At present, 
there is no proposal to withdraw maintenance woli< from 
CPWD. 

Closure of Quarter. 

3262. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the number of Govemment quarters are lying 
closed in Delhi for more than 8ix month8 due to repair 
works, Non-clearance of electricity-bille by the ex-allottees 
to Delhi Vidyut Board, non-acceptance by allottees or 
other reasons, type-wlse; 

(b) whether several Government quarters have not 
been repairedlwhile washed for the last six years; and 

(c) if so, the details thereof and the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) A total number of 1405 units 
in Generlll Pool in Delhi are lying closed for more than 
8bc months due to repair works, non-clearance of electricity 
bills by the ex-allottees to Delhi Vidyut Board, non-
acceptance by allottees, exhaustion of waiting list etc. A 
statement is enclosed. . 

(b) No, Sir. 

(c) Does not arise In view of (b) above. 

The delBi/S of TolBl NumINIr of GoKHTIment OiMrIMI 
in Geneml Pool lying cIoHd In D6lhi 

SI.No. Type of Number of Quarters 
Accommodation lying closed 

1. 497 

2. II 702 

3. III 60 

4. IV 37 

5. V 14 

6. VI and above 04 

7. Hostel 91 

Total 1405 

School Bu.. 

3263. SHRI MADAN LAL SHARMA: 
SHRI ANANT GUDHE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there has been no significant 
improvement in the management and plying of school 
buies even after directions by the Supreme Court and 
echool children continue to be butchered and injured on 
the roads; 

(b) if so, the reasons therefor; 

(c) whether there Is any limit of standing passengers 
in the buses; 

(d) if so, the details in this regard; 

(e) the reasons for not enforcing the law by the 
police; 

(f) whether due to decadent laws rash drivers get 
away easily; and 
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(g) if so, the tangible steps proposed to be taken to 
check these deaths and to award exemplary punishment 
to the rash drivers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAlRS (SHRI S. REGUPATHY): (a) to (g) 
Following the directions of the Supreme Court, 
Government of National Capital Territory of Delhi has 
issued a notification under the Delhi Motor Vehicle Rules. 
This notification covers a number of issues relating to 
safety of school children travelling in buses ownedlhlred 
by schools. Stringent norms have been prescribed in the 
notification. 

As per the instructions issued in compliance of the 
Supreme Court orders, a bus is permitted to carry school 
children!passengers upto 1.5 times of its registered seating 
capacity. 

Delhi Police is strictly enforcing the law and special 
attention is given to prosecute the errant drivers of the 
school buses which are found violating the rules/court 
orders. However, Sections 279, 337, 338 and 304-A of 
the Indian Penal Code are bailable and punishment is 
not severe. All possible measures have been initiated to 
check the accidents of buses carrying the school children! 
passengers. The Research Cell of Delhi Traffic Police 
analyses and assess the accident data to adopt strategies 
focused in terms of enforcement, road engineering 
improvement or education to prevent the accidents. 
besides, Delhi Police takes regular action against errant 
. drivers found involved in rash and negligent driving. As 
a result of these steps, fatal accidents have done in the 
year 2005. 

{Translation} 

Induatrlal Incentive to Uttaranct.l 

3264. SHRI PRADEEP GANDHI: WHI the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of the incentives and concessions given 
to the new State of Uttaranchal, Chhattisgarh and 
Jharkhand under the industrial policy since January, 2003 
alongwith the reasons therefor; 

(b) the criteria fixed for giving such concessions to 
new States; 

(c) whether norms are strictly followed in giving 
concession to new States; and 

(d) if 80, the detalle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (d) In pur8uance of the 
announcement made by the then Prime Minister on 29'h 
March, 2002, the Government announced a package of 
economic incentives on 7'h January, 2003 for promoting 
industrialization in the state of Uttaranchal. Under the 
package, various incentives like income tax exemption, 
excise exemption and Capital Investment Subsidy to New 
Industrial units and existing industrial units on their 
substantial expansion in the identified locations have been 
provided. These concessions were announced keeping in 
view that the State of Uttaranchal is hHIy, remote, has 
poor accessibility to markets and also has poor 
infrastructure. Similar package of incentives and 
concessions have not been provided to the States of 
Chhattisgarh and Jharkhand. 

/Eng/ish} 

Border Area Development Plan 

3265. SHRI RAVI PRAKASH VERMA: 
SHRI GANESH SINGH: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Border Area Development Programme 
(BADP) has been Implemented in the border blocks of 
all States which have international land borders; 

(b) if so, the main emphasis of the programme; 

(c) the criteria adopted for the division of funds 
amongst the States; 

(d) the plan outlay fixed for various States under 
BADP during the Tenth Five Year Plan; and 

(e) the funds allocated and released during the said 
plan so far to various States, scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes Sir. 

(b) The programme is a part of the comprehensive 
approach to the Border Management with focus on socio-
economic development of the border areas and to promote 
a sense of security amongst the people living there. 



275 WnWsn AnswsfS AUGUST 16, 2005 to 0IJII6IItJns 276 

(c) and (d) No five year plan outlay has been fixed This funds under this programme are provided to the 
under BADP as such. However, the funds are allocated State Govemment 88 a 100% Central grant. 
by the Planning Commission annually which are re-
aHocated to the border States taking into consideration (e) The allocation and releases made to the border 
(i) length of international border (kms) (ii) population of States under the programme during the Tenth Five Year 
border blocks, and (Hi) area of the border block (sq. kms.). Plan period are given in the enclosed statement. 

m.t.1I7IHII 

Stammen! of a/location and RBIBssIJs for H1B ytNlr 2001-Q2 to 2005-06 undtlr BADP S8 on 10.8.2005 

(As. In Lakh) 

&No. 2OIYl~ 2003-04 2004-05 2OO5.Q8 

AIocation Release Allocation Release Allocation ReIIage AIocaIion ReIeae 

1. Arunachal Pradesh 1351.00 1351.00 1351.00 900.00 • 1351.00 1351.00 1681.00 

2. Assam 748.00 748.00 748.00 748.00 748.00 998.00 • 1081.00 720.87 II 

3. Bihar 728.00 728.00 728.00 728.00 728.00 728.00 1693.00 

4. Gujarat 1026.00 1026.00 1026.00 884.00 • . 1026.00 1313.06 • 1106.00 603.94 II 

5. Himachal Pradeeh 418.00 1098.00 s 416.00 416.00 416.00 1148.96 • 553.00 388.67 

6. Jammu and Kashmir 10000.00 E 10000.00 10000.00 10000.00 10000.00 8895.00 • 10000.00 4188.67 

7. Manipur 416.00 416.00 416.00 2n.00 0 416.00 555.00 • 527.00 351.33 1\ 

8. Meghalaya 470.00 800.00 $ 470.00 705.00 s 470.00 900.00 • 494.00 

9. Mizoram 832.00 1632.00 s 832.00 1248.00 s 832.00 1556.00 s 902.00 571.31 1\ 

10. Nagaland 416.00 446.00 • 416.00 416.00 416.00 416.00 416.00 

11. Punjab 1006.00 1006.00 1008.00 1006.00 1008.00 992.51 1006.00 

12. Rajasthan 3032.00 4032.00 • 3032.00 3032.00 3032.00 3695.29 • 3687.00 1864.00 

13. Sikkim 572.00 572.00 572.00 572.00 572.00 1256.20 , 572.00 23.54 

14. Tripura 1296.00 1819.00 • 1296.00 1296.00 1296.00 2109.80 • 1288.00 780.98 

15. Uttar Pradesh 832.00 1745.00 • 832.00 832.00 832.00 1654.70 • 1284.00 402.76 

16. Uttaranchal 416.00 523.00 • 416.00 416.00 416.00 1389.94 • 955.00 268.81 

17. west Bengal 3956.00 4556.00 • 3956.00 ~7.oo • 3956.00 3739,95 s 4550.00 374.33 II 

Total 27515.00 32500.00 27515.00 25915.00 27515.00 32499.21 s 31805.00 10497.01 

4985.00· 695.00 ' 

Grand Total 32500.00 32500.00 

"was kept for btttor performing and needy States, 
• only 1st Installment reteued. 
'kept r .. erve for .mergent work likely to be taken up at a later stage. 
'Includes one time addItIonaIIty.· 
£owing to allocation of Rs. 100 Cr. to J&K as per PM's announcement. 
Recommended but yet to be releued by Ministry of Finance. 
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Allotment of FIete by DOA 

3266. SHRI PRABHUNATH SINGH: WUI the Mlnieter 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Deihl Development Authority (DDA) 
has allotted more than one flat to a number of persons 
in violation of the DDA rules; 

(b) If so, the details thereof alongwlth the name! 
addresses of such allottees; 

(c) the action taken against the DDA officers 
responsible for the said Illegal allotments; and 

(d) the measures taken to cancel such allotments? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (d) The Delhi Development 
Authority (DDA) has informed that there is no restriction 
on the number of applications to be filled by an individual 
and hislher dependents for allotment of DDA flat. As per 
the eligibility criteria, the applicant Is required to submit 
an affidavit to the effect that he does not own any 
residential plot or flat, In full or in part either on leasehold 
or freehold basis in DelhVNew OelhilDelhl Cantonment, 
In hlalher name or in the name of hislher wifelhusband 
or In the name of hlslher minor or dependent children. 
Allotment of flats to individual applicants is made through 
a transparent computerized draw in the presence of 
independent judges/public. A persons including his 
dependents, on getting allotment of more than one flat in 
the draw due to submission of multiple applications, could 
retain only one allotment and haa to surrender the other 
allotments. Moreover, action for cancellation of the 
allotment of flat is considered by DDA as and when it is 
detected that the person has obtained allotment of more 
than one flat by giving wrong declaration/misrepresentation 
of facts. 

Fake Unlversltl •• 

3267. SHRI BADIGA RAMAKRISHNA: 
SHRI E. PONNUSWAMY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether University Grants Commission has 
released list of 20 universities functioning in Contravention 

of UGC rulea aa reported In HlnduslJln TifTHIS dated 
August 2, 2005; 

(b) If so, the details thereof, University-wise; 

(c) the steps being taken to create awareness among 
public regarding these fake universities; and 

(d) the fate of students already admitted In such 
universities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE OEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) Yes, Sir. Information furniahed by the 
University Grants Commission (UGC), in regard to 
institutions functioning In contravention of the University 
Grants Commission Act, 1956, is given in the enclosed 
statement. 

To curb the functioning of the Fake Universltiell 
Institutions and, to create awareness amongst the public 
and the students alike, the UGC lsau8ll Pnt88 Rele .... , 
at the beginning of each academic seasion, advising 
aspiring students not to pursue higher education courses 
with such institutions. It is emphaaized that these fake 
institutions have no legal entity to call themselves aa 
UnlversltyNishwvidyaiaya and to award 'degree' which are 
not treated as valid for academic/employment purpoeea. 
The UGC also puts up the list of such Institutions on Its 
website. Recently, the UGC has also taken up the matter 
with the Education Secretaries of various State 
Governments. 

SllllM'lMI 

List of Fllkll VnlllfJrsitlt!Jsllf16IlMion8 IdtIntIfItKI by VGC 

Bihar 

Delhi 

,. Malthali UniversltyNishwavidyalaya, Darbhanga, 
Bihar 

2. Varanaaeya SanekrIt Vishwavktyalaya, Varanaai 
(UP) Jagatpuri, Delhi 

3. Commercial University Ltd. Daryaganj, Deihl. 

4. United Nations University, Deihl. 

5. Vocational University. Deihi. 
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6. DeIhl Vishwa Vidyapeeth, 233 Tagore Park, 
Model Town, Delhi-l1O 009. 

7. ADRoCentric Jurisdlcal University, ADR House, 
SJ, Gopala Tower, 25 RaJendra Place, New 
Delhi-l10 008 

Kamataka 

8. Badaganvi Sarkar World Open University 
Education Society, Gokak, Belgaum (Kamataka) 

9. Handwriting University India, No. 16 Church 
Road, Basvangudi, Bangalore-560 004. 

KeraJa 

10. St. John's University, Kishanttam, Kerala. 

Madhya Pradesh 

11. Kesarwani Vidyapeeth, Jabalpur (MP) 

Maharashtra 

12. Raja Arabic University, Nagpur. 

Tamil Nadu 

13. D.D.B. Sanskrit University, Putur, Trichi, Tamil 
Nadu. 

lJnar Pradesh 

14. Mahila Gram VidyaplthlVlshwavldyalaya, 
(Woman's University) Prayag, 

15. Indian Education Council of U.P. Lucknow (UP) 

16. Gandhi Hindi VidyepIth, Prayag, Allahabad (UP) 

17. National UniverSity of Electro Complex 
Homoeopathy, Kanpur. 

18. Netajl Subhash Chandra Bose University (Open 
University) Achaltal, Allgarh (UP) 

19. Uttar Pradesh Vishwavidyalaya, Kosi Kalan, 
Mathura (UP) 

20. Maharana Pratap Shiksha Nlketan 
Vlshwavldyalaya, Pratapgarh (UP) 

PromotIon of Senekrlt Language 

3288. SHRI S.K. KHARVENTHAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
&tate: 

(a) the amount allocated and spent so far on the 
promotion of Sanskrit language during the Xth plan period, 
state-wise; 

(b) ,whether Sanskrit has been introdl.lC8d as a subject 
in school curriculum; 

(c) if so, the details thereof; 

(d) whether Sanskrit is also being taught as a Distant 
Education; and 

(e) if so, the names of the Institution which are taught 
Sanskrit language? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) Government has set up three deemed 
Universities namely Shri lal Bahadur Shastri Rashtriya 
Sanskrit Vidyapeeth, New Deihl, Rashtriya Sanskrit 
Vldyapeetha, Tirupati, Rashtriya Sanskrit Sansthan, New 
Delhi, and Maharshi Sandipani Rashrlya Ved Vidya 
Prathisthan, Ujjain, an autonomous organisation for 
promotion and development of Sanskrit. During the years 
2002-03, 2003-04, 2004-05 in the Xth Plan an amount of 
Rs. 11778 lakh has been allocated and Rs. 11588 lakh 
has been released. Financial assistance is also provided 
under a Central Plan Scheme. for Development of Sanskrit 
Education. An amount of Rs. 6500 lakh has been 
allocated for the Xth Plan and As. 3316 lakh has been 
release during the years 2002-03, 2003-04 and 2Q04..05 
in the Xth Plan under the scheme. State-wise detail of 
funds released under the scheme are given in the 
enclosed statement. 

(b) and (c) Yes, Sir. Sanskrit Is offered as one of 
. the three languages up to Class VIII. Sanskrit Is also 
offered either as one of the tWo compulsory languages 
or as an additional languages at Secondary level and as 
a language at the Core for Elective level at Senior 
Secondary level. 

(d) and (e) Yes, Sir. Indira Gandhi National Open 
University, New Delhi offers a foundation Course in 
Sanskrit to undergraduate students through distance mode 
and National Institute of Open Schooling, New Delhi offers 
Sanskrit at Secondary levet through open and distance 
leamlng mode. 
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Financi81 Assistanc. pmvid«! for DtlvtI/opmtInl 01 
Sansluil Education during IhB ytMfS 2002.()3, 2fJ03-()I 

and 2004-05 in /he XIh Plan 

SI.No. Name of the State Amount 
(Rupees In lalths) 

1. Andhra Pradesh 63.83 

2. Assam 7.87 

3. Gujarat 38.53 

4. Haryana 4.80 

5. Himachal Pradesh 380.86 

6. Kerala 741.46 

7. Kamataka 165.92 

8. Maharashtra 36.89 

9. Madhya Pradesh 1412.15 

10. Manlpur 6.44 

11. Orissa 56.07 

12. Rajasthan 10.53 

13. Tamil Nadu 59.65 

14. Tripura 26.56 

15. Uttar Pradesh 58.58 

16. West Bengal 47.18 

17. Delhi 132.78 

18. Goa 0.33 

19. Chandigarh 18.59 

20. Sikkim 44.69 

21. Jammu and Kashmir 2.03 

22. Chhattisgarh 0.24 

Indo-B.ng ..... h Tracie 

3289. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Miniater of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment has given any assurance 
with regard the trade deficit of Bangladesh; 

(b) if so, the details thereof; 

(c) whether the Govemment has also assured 
Bangladesh for increased economic Interaction between 
the two countries by organizing trade shows In India and 
Indian investment in Bangladesh; and 

(d) If so, the extent to which both the countries have 
taken steps to improve the trade between the two 
countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) No, Sir. However, to reduce 
the trade deficit of Bangladesh, India conveyed Ita sincerity 
to address Bangladesh concems In this regard, Including 
through measures such as removal of non-tariff and para 
tariff barriers. During the recently concl"ded 3n1 Joint 
Working Group (JWG) Meeting held In Dhaka on August 
1-2, 2005, many of the outstanding Issues on Non-Tariff 
Barriers (NTBs), Trade Facilitation, Revision of Bilateral 
Trade Agreement and feasibility of Free Trade Agreement 
between India and Bangladesh were taken up. 

(c) and (d) India has been assisting Bangladesh in 
arranging trade promotional activities. For instance 
Bangladesh participated in India Intematlonal Trade Fair 
held in New Delhi on November 14-27, 2004 on 
concessional basis. Bangladeshi companies have also 
been encouraged to participate in trade fairs held at 
Kolkata, Guwahati and Agartala. Recent initiatives by India 
and Bangladesh to reduce non tariff barriers and greater 
customs cooperation are steps leading to higher 
Investments in each other country, which would result In 
improving the bilateral trade between the two countries. 

/TIlIfISIaIionJ 

Vacant Poat. of SC8IST. 

3270. SHRI RAMDAS ATHAWALE: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether some posts in various categories meant 
for the persons belonging to SCsfSTs are lying vacant in 
various departments and undertakings under the Ministry; 

(b) If so, the details thereof as on date; 
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(c) whether the employees working In these 
departments and undertakings have been promoted and 
fresh appointments have also been made In these 
departments/undertakings during the last two years; 

(d) If so, the year-wise and category-wise details of 
fresh appointments made under various categories during 
the above period and so far in the current year; 

(e) whether the prescribed rules have been followed 
with regard to the appointment and promotion of persons 
belonging to SCS/STs categories; and 

(I) If so, the details alongwlth the remedial steps 
.... n in this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) to (f) The Ministry of 
Agro and Rural Industries came into existence on 
1.9.2001. The Department of Industrial Polley and 
Promotion, Ministry of Commerce and Industry Is the cadre 
controlling authority in respect of staff In the Ministry of 
AIIo and Rural Industries. As such all promotions and 
MCrUitments under various categories/grades are made 
_ a whole and not specifically for the Ministry of Agro 
Md Rural Industries. There is no attached/subordinate 
office or any public .ector undertaking under the 
administrative control of the Ministry of Agro and Rural 
industries. 

[English] 

Export of Jeggary 

3271. SHRI M. SREENIVASULU REDDY: Will the 
MInister of COMMERCE AND INDUSTRY be pleased to 
etate: 

(a) the export of Jaggery during the last three years 
aIongwlth foreign exchange earned therefrom; 

(b) whether the Government propose to boost the 
exports of Jaggery; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The exports of Jaggery during the 
last three years along with the foreign exchange eamed 
therefrom are as below: 

Year Value Quantity 
(In Mrs) (in Rs. crores) 

2001-02 384492 423.71 

2002-03 189692 198.91 

2003-04 289795 296.70 

Source: APEDAlDGCI&S, Kolkata. 

(b) and (c) Yes, Sir. Agricultural and Processed Food 
Products Export Development Authority (APEDA) operates 
various schemes under which financial assistance Is 
provided to the exporters for market development, 
infrastructure development, quality development, research 
and development and transportation. 

[Translation] 

Slon.,Oem Te.llng Centres 

3272. SHRI BRAJESH PATHAK: 
SHRI BALASAHEB VIKHE PATIL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the name and number of Gem stone leating 
centres operating in the country at preeenl, Stat.wiee; 

(b) whether some centres are on the verge of their 
closure due to lack of funds; 

(c) If so, the details thereof, Stat.wlse; 

(d) whether the Government propoH8 to put Gem 
stone testing centres under the Stabilization Fund Scheme; 

(e) if so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) As per available Infonnation provided 
by the Gem & Jewellery Export Promotion Council, 
{GJEPC), Mumbai, a representative autonomous body of 
the trade sponsored by the Ministry of Commerce and 
Industry, the details of the gems Testing Centres in the 
country, are as follows: 
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Rajasthan 

west Bengal 

Tamil Nadu 

1. GemmoI0gIcaI Inttitute of India 
29, Gurukul Chambera, 
187/189 Mumbadevi Road. 

- Mumbal-04OO 002 

2. St. Xaviera College 
Gemmology Division. 
Geology Department, 
Maha Nagar Palika Marg. 
Mumbai-400 001. 

3. Intematlonal GemmoIogciaI Institute. 
MlttaI Court. 
Narimen Point. 
Mumbai-400 021. 

4. Indian InatItute of Gems & JeweMery 
BegmaI Laxmichand Parikh Campus, 
Plot No. 11112. MIDC. Andherl (East) 
Mumbai-400 069. 

5. Pan Gemteating Laboratory. 
Pan Gem Enterprises. 
10 Sangeeta. Behind Panchratan, 
Tadiwala Road. 
Pune-411 011. 

6. Gem Testing Laboratory. 
Rajasthan Chamber Bhavan. 
Mirza Ismail Road. 
Jaipur-302 003. 

7. Gem Testing Laboratory, CPL, 
GSI. 
27. J.N. Road. 
Kolkata-700116. 

8. Gem Testing Laboratory. 
66. Cathedral Road. 
Chennal-fJOO 086. 

9. Shri Ramakrishna Gem Testing 
Laboratory. 
70, Perannagar Main Road. 
Salem-636 007. 

10. Trichy Gem Testing Laboratory. 
Epoor Complex. 
86. Diamond Bazar. 
Trichy-620 002. 

AnctIra Pradesh 11. Gem Testing Laboratory, 
4-3-346 Raja Bhagwendas Marg. 
Bank Street. 
Hyderabad-500195. 

Kerala 

Delhi 

Gujarat 

12. Gem Testing Laboratory. 
Kerala Minerai E & 0 Project, 
(Govt. of Kerala), 
Kesavdaspuram, Pottom Palace. 
P.O. Trivandrum-695004. 

13. Indian Gemological Institute. 
"F" Block, Jhandewalan Flatted Factr:Iriea 
Complex. 
Rani Jhansi Road, 
New Delhi-110 055. 

14. Indian Diamond Institute. 
Katargram GIDe. 
Sumul Dairy Road. 
Surat-395008. 

(b) The Govemment is not aware for such closure of 
gemstone testing centres In the States. 

(c) Do not arise. 

(d) The Govemment has no such scheme to put 
gemstone testing centre under the Stabilization Fund 
Scheme. 

(e) and (f) Do not arise. 

[English} 

Diploma Cou,.... by NCPUL 

3273. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of computer centres established by 
NCPUL to conduct one year Diploma Cou .... In Computer 
APPlications as Multilingual DTP during last three years; 

(b) the criteria/method adopted for the establishment 
of the.. computer centres and the total amount spent on 
them during each of the last three years, State-wise; 

(c) financial assistance provided by NCPUL to NGO', 
and individuals for publication of manuscripts, bulk 
purchase of books and for ananging semlnaralMuehairu 
with name of NGO's and name of indlvlduaJe for the last 
three years; 

(d) the number of part-time teachers engaged for 
promotion of Urdu. State-wise for the last three years; 
and 
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(e) the details regarding the KuJ Hind Urdu Melaa, 
organised by NCPUL for promotion of Urdu. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) NCPUL has established 76 Computer 
Applications and Multilingual DTP centres in 17 States 
during the last three years. Criteria/method adopted for 
the establishment of these centres are: the organizations 
should be registered under Societies Registration Act 
having three years old registration; engaged in educational 
activities on charitable basis; it should be of established 
bonafides. competence and ability. free from any corrupt 
practices; it should have the adequate infrastructure and 
the accounts of the organization will be open to the audit 
by the NCPUL. The total amount spent on computer 

centers during the last thf'H years state-wise 18 at 
Statement-I. 

(c) Financial assistance provided by NCPUl (1) For 
publication of manuscripts is at Statement-II (2) For bulk 
purchase of books is at Statement-III (3) For seminars is 
at Statement-IV. NCPUJ does not provide assistance for 
Mushiras. 

(d) The state-wise details of part-time teachers 
engaged for promotion of Urdu in last three years are at 
Statement V. 

(8) NCPUL has organized 6 KuJ Hind Urdu KItab 
Melas 80 far i.e. two each in Delhi and Maharashtra and 
one each at Andhra Pradesh and Jammu and Kashmir. 

m-1tHntH71 / 

Ths sxpsndllurs incurrsd by NCPUL on COI11pUMr ctII7tsfS during /IIS/ IhfH ytNIfS (2002-o:J to 2004-05) 

State 

Andhra Pradesh 

Bihar 

Delhi 

Gujarat 

Himachal Pradeeh 

Haryana 

Jammu and Kashmir 

Kamataka 

Maharashtra 

Madhya Pradesh 

North East 

Orissa 

Punjab 

Expenditure 
incurred in 2002-03 

2 

4.91 

4.91 

Nil 

4.91 

4.91 

24.55 

9.82 

4.91 

Nil 

NU 

Nfl 

Expenditure 
incurred in 2003-04 

3 

4.36 

8.72· 

8.72 

Nil 

34.88 

4.36 

8.72 

4.36 

4.36 

Nil 

4.36 

(Rs. in lakhs) 

Expenditure 
Incurred in 2004-06 

4 

11.1 

3.70 

7.40 

3.70 

29.6 

3.70 

7.40 

3.70 

Nil 
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2 3 

Rajasthan Nil 4.38 

Uttar Pradesh 29.48 47.96 

Uttaranchal Nil Nil 

West Bengal 9.82 

Total 98.2 135.16 

Total amount epent In three years on computer centers: Re. 325.88 Iakha 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Finllnaisl AssIsI6nc6 prDWdtId to 11» AIIIIKNB for Publlc6l1on of ~ 
for /88/ lINN ytMm (J!fKJUJ3 to 2tJOtI-05) 

Title 

2 

Engineering, Drawing Guide 

Jadded Tanqueed Ka Manzar 
Nama 

Kltab-ut-Taklees 

Mutal-e-Hlndustani 

Tehreek-e-Azadi-e-Hlnd 
Aur Hinduatani Muslman 

Tadrees-e-Shair-o-Shalri 

Urud laban KI Tanqldi 
Tareekh 

Author 

3 

2002·2003 

Mr. M.S. Bakhtiari 
Post Box No. 241, 
GPO, Hyderabad 

Dr. Iltlza Karim 
C-21. Chhatra Marg. 
University of Delhi. 
Delhi 

Dr. Iqbal Ahmad Cumi 
Oeptt. of llmul Adviya, 
Ajmal Khan Tlbblya 
College, AMU, Aligarh 

Mr. Bashlr Ahmad 
New DeIhl 

Dr. Mulditar Ahmad 
Maidd (Prinolpal) 

Dr. Ghazanfar Ali 
Principal. 
UTRC, Lucknow 

Dr. Shamahad Zaidi 
4fT9, Teresa Lodge. 
Bergod Houae. 
La! DIggI, 
CIvIl Unea, Patlala 

290 

4 

Nil 

14.8 

3.70 

3.70 

92.6 

Amount paid 

4 

Re. 17,290 

Re. 25,000 

RI. 13.828 

Re. 26.000 

Re. 21,076 

RI. 11,511 

Aa. 26,000 
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8. Urdu Taleem Aur School Mr. Firoz Bakht As. 21,076 

New Delhi 

9. Creecent Khabar·nama Crescent School, As. 25,000 

Darya Ganj, 
New Delhi 

10. Ishariya-Aaj·Kal Dr. Jameel Akhtar As. 34,425 

(1942·2000) 314, Munirka Viii .. 
New Delhi 

11. AI·Muntakhab WaJ Mukhtar Dr. M.N. Khan As. 25,000 

Fin Nawadir WaI·Ashaar Head Deptt. of Arabic, 
University of Delhi 
Delhi 

12. AI· Hub Tehtul Mitra Dr. Ayesha Kamal As. 16,724 
Prof. and Head, 
Deptt. of Arabic, 
Barkatullah University, 
Bhopal 

Toal As. 26,0730 

2003-2004 

1. Aalna·e·Falkiyat Mr. Mohd. Furqan, Moradabad As. 18,423 

2. Power Transformer Mr. M. Niyamatullah Khan, As. 25,000 
Designing and Winding Kumool 

3. Physical Geography Mr. Mohd. Shamaul Haq, Patna As. 25,000 

4. Tarikh·I·Ahd-I·Wusta Prof. S.M. Azizudin Hussain As. 25,000 
Dept History & Cuhure, 
Jamla MiIIla Islamla, 
New Delhi·ll0025 

5. Muslim Akaberin Dr. lafar Ahmad Nizaml, As. 25,000 
(translation) New Delhi 

6. Sareer Kabri Mr. Syed Mohd. Daod Akther As. 11,579 
ShakhaiaJ aur Fun Kabrl Daood 

7. Hyder Bukhsh Dr. Sheerna Aizvi, As. 25,000 
Haldrl Hayat·O· Lucknow, U.P. 
Adabl, Kamamey 
Vol. I & II (Nasr· 
Q.Nazm) 
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8. Izhaar-e-Khayal Mr. Ghulam Nabl Khayal, RI. 14,192 
15, Rawalpora HOusing Colony, 
Srlnager, Kashmir 

.g. Faruqi Mah-o- Dr. Badeeuddin, RI. 25,000 
Guftogu New Deihl 

10. aurratul-Ain-Hyder Dr. Jamael Akhter, RI. 25,000 
sa Bath Cheat New Oelhi-67 

11. T azkira-e-Urdu Idara-e-Adably.t .... Urdu, RI. 25,000 
Makhtootat Alwan-e-urdu, Panjagutta, 
Vol-II & 11\ Hyderabad, A.P. 

12. Oiwan-e-Jafar Prof. Ruheed Hasan Khan, U.P. RI. 25,000 
Zattali 

13. Nai Phoolwari Dr. Mehboob Rahi, U.P. RI. 11,244 
(for Children) 

14. Islahi Kahanlyan Mr. Ehteshamuddln Siddiqui, UP Rs. 11,578 
(Urdu) (for Children) 

15. Janwar Dr. Ahaanullah Ahmad As. 11,244 
P.tn. 

18. aaumi Watni Dr. Manzer A1jaz, P.tna RI. 25,000 
Shain Ka Manzer 
N.ma, Vol. I 

17. Tibbi Sahalf H.K. Alhhar a.deer, R •. 15,195 
New Oelhi-25 

18. Kashmir History Mr. Vijay Saqi Rs. 22,207 

and Culture New Oelhi-23 

19. A1lama Iqbal Dr. Mukhtar Ahm.d Makki As. 17,848 
Chand Jehtein Jharkhand 

20. Tarikh Hasanpur Dr. Tanqir Ahmad Kh.n RI. 25,000 
(Hamari Delhi 
Tehzeeb Key 
Aiene. Meln) 

21. Maulana Azad Ki Prof. SA Wahab As. 17,532 
Sclancy b .... rat V.C. IIC. 

Maulana Azad N.tIonal 
Univenllly, 
Hyderabad, 
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22. KalfI AzamI Mr. Shahld MaheU Re.26.ooo 
(Fun aur 
Shakheityat) 

23. Urdu Aur Hindi D.r Naj.m. Sehr Re. 25,000 
Zabal1 Kar IrtIqa New Delhi-25 
Aur Unka 
li8anlatl Rlehta 

24. Arbab-e-Urdu Dr. Asma Rlfat Huasaln. 91, Bagh As. 24,113 
Tehreer-o- Munnu Nayagun, Lucknow 
Taswear Key 
Alna Main 

25. A81ahey Slkkey Mr. Wahk:l Nazeer, Patna Re. 25,000 
Aur Oak Ticket 
Meln Islernlyat 

26. Delhi Mien Mr. Mohd. laldr 496. Gall Rs. 13.310 
Clusikl Urdu Tlkawali Churlwalan, Jama 
GhazaI Maajld, Delhl-6 

27. Shahwallullah Dr. M. Saud Alam FlO, Theology Rs. 22,496 
Aur Deegar AMU, Allgarh 
Muffaasireen Key 
Matahij Ka 
Taqqabull Mutaila 

28. E~d-e-Mughallya Dr. loA. Patel Rs. 22,043 
Meln Farsi Qalandariya Urdu Junior College 
Tareekh Navesl Mangrulplr, Distt. Wuhim, M.S. 

29. Taraqal Puanc;ft, Mr. Ather AzIz As. 25,000 
Jadladlat Aur Ma- Saine Building, 2fId floor, Nana 
Baad Jadladiat Bhai Lane, Flora Fountain 

Mumbai-400001 

30. Role of Women Dr. Farhana Siddiqui, JMI Re. 25,000 
In the New Deihl 
Development of 
Arabic Language 
and Literature 
through the Ages 

31. Kaaar-ul-Asnan Prof. AfzaI-Ur-Rehman, JMI, As. 15,173 
New DeIhl 

32. IbIaghiat Dr. Mohd. Shahld Huualn, JNU, As. 25.000 
New DeIhl 
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33. Isharia Dilgudaz Mr. Mohammad Qamar Saleem RI. 17.241 

34. Tasheeh Usan-al-Arab-(~rablc) Prof. M.N. Khan RI. 9,085 
Delhi 

35. Amathil-U-Kashmir (Arabic) Dr. M.M.H. Nadvi Re. 25,000 
Srlnagar 

36. Practical Approach to the Dr. Wall Akhtar Re. 25,000 
Arabic Language C-12513, Abul Fazal Enclave, 
(A Book of Grammar and New Delhl-25 
Exercise) (Arabic) 

Total As. 75,69,52 

2004-05 

1. Leam Urdu within a week Dr. SabIha Nureen Rs. 22,137 
Hyderabad 

2. Murshadabad Library key Dr. Umar Ghazall Rs. 15,515 
Urdu Mukhtootat 19 Tauzlhi Deptt. of Urdu, 
Farhang Maulana Azad College 

Kolka", . W.B.E.S. 

3. Merl Awaz. Suno Mr. Shahld Mahuli Rs. 25,000 
New DeIhl 

4. Qawanln-e-Tahaffuz-.. Mr. Khwaja Mantaqim As. 25,000 
Sarefeen (Advocate) 
(Law of Protection of New Deihl 
Consumers) 

5. Kawwa Jhoot Bolta Hal Mr. Mohain Khan RI. 10,636 
(Children) Lucknow 

6. Khel Khel Mein Dr. Muzaffar Hanfi RI. 10,331 
(For chldlren) 0-40, Batla HOUle, 

New Delhl-25 

7. Merl Tanqeed Aur lalahein laldr Uamani RI. 16,597 
Nagjhlrl Ward, 
Raver, Diatt. Jalgaon 
Maharuhtra 

8. Jogendar Paul kI Kahaniyan Prof. Jogendar Paul Re. 17,311 

9. Maaoom Muhabbat Mr. Raheam Raze As. 8038 
(For children) Khimi Pura, Yawal 

Dist. Ja1gaon-425301 
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1 

10. 

11. 

12. 

13. 

SI.No. 

1 

1. 

2. 

3. 

4. 

6. 

8. 

7. 

8. 

2 

Sazleh (Kahanl) 
(For children) 

Iqbal Ice Urdu Kalarn lei 
Mabsoot Farhang-e-Urdu 

Urdu Nur-ek MutaJa 
(Study of Urdu Prose since 
Its Initial stage) 

Sayyadut Sadaat 
Makhdoorn Jahania 

AUGUST 18. 2006 

3 

Mr. Wakeef N.jeeb 
N.jeeb Manzll 
Near Lal School 
Momlnpura. Nagpur 

Dr. Syed Sadlque ali 
led. in Urdu. GOV!. 
P.G. College. Tonk, 
Rajasthan 

Mr. Qazl Mulhlaque Ahmad 
8-6. Ravenue SoceIty. 9 C.S. 
Colony 
Pune-411oo7 

Mr. Tanha Nlzami 
C/o Suhall Bukharl. 
17312 Okhla Village 

Total 

...".",. 

300 

4 

All. 10.331 

Rs. 25.000 

Re. 12091 

RI. 15.515 

As. 2.13.408 

FIfl8ncis1 AssisIllnCtl pmvidtKf by NCPUl for Bulk Ptnr:h1l88 01 /looks for thtI YfMr 2002-03 10 2004-05 

Author/Place 

2 

Dr. Sablr Sambhall. Muradabad 

Dr. M. Shartuddln Sahli. Napr 

Irfan Abbasi lucknow 

Dr. Ghularn Quddua FBhml. 
Madhubanl 

Md. In Azaml. Azamgarh 

Mobaahlr Karimi. Allgarh 

M,.. Nurulaln Ali. Mumbai 

Md. Moibur Rahmllt ~ml. Ranchi 

Title 

3 

Naqad W. Buar 

Napr Ka MUilIm Muasra. Vol. III 

Tazkira Sholra Uttar Pradesh 

Aaln ..... lqbaliyat: Vol. I 

Saat Auma aur Uskl Bulanciyaan 

Ta~ "Fauque Karimi No.-

Who Bolle Kiun Nahln 

Sachchl Moti 

(Amount in Rupees) 

Amount 
given 

4 

2250 

3750 

5825 

2812.5 

6562.6 

3750 

1875 

4126 
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9. Amlruddaula Public Ubrary, Tareek-e-Saadat 9375 
Lucknow 

10. Dr. Mazhar Ahmad, Delhi Azadl Ke baad Urdu ShaIn MeIn 8437.5 
Tanzo Mizah 

11. Syed Shahid Iqbal, Gaya Tazklrah Mehdawan 2250 

12. Mohd. Khalld Ali, Bilaapur Kulilyat-e-Maulana Mohd. Huaaain 7500 
Azad 

13. Dr. Iqbal A. Qasml, AMU Kltabul Mufrldat 7031.25 

14. Arshad Masood Hashml, Gopalganj Nasi Taj8lbe Aur Adbi TakhIeeq 4887.5 

15 . Ansari Md. Shaheen, Malegaon Adeebul Atfaal: M Vueut Anun: 4887.5 
• Hayat aur Kamamey 

16. Md. Vueuf Taing, Kahsmlr Jasta jasta 1887.5 

17. Dr. M.M. Shaikh, Aurangabad Science Soal 5825 

18. Mohd. Noorduddin Khan, Hyderabad Kalam Safi Main Ekhtalafl AIhar 750 

19. Rahemani Saleem Ahmad, Malegaon Aalml Malumat 1125 

20. Dr. K.C. Kanda, Delhi Master Coupleta of Urdu Poetry 13125 

21. Wakeel Najeeb Punch Shal 4500 

22. Dr. Haneef Saef Haahml, Shlmga A Critical Survey of TrMaIatton of 6000 
the Glorioua Quran In Urdu V ..... 

23. Masoor Hashmi, Delhi TaHm Ka Safar 3750 

24. Raoof Khalr, Hyderabad QIntar 7500 

25. Maulana Ataur Rahmen aUmi, Hindu Mandlr Aur AurMgHb Ke 1500 
Delhi Faramain 

28. . Dr. Shabana Naz .... , Delhi Nazr· .. RHat s.ro.h 9376 

27. Editor, Mumbal School TImes, Monthly 10600 

28. Mohd. Aman Ali Saqlb SabrI Shan Makhdoom s.bIr Pak 4875 
Hyderabadi 

29. Ka ..... r Mazhari, Deihl Jawaz-o-Intekhab: 80 aur bud kI 11250 
Gazlain 

30. Editor, Rampur Baohchon Ka HHaI 5250 

31. Dr. Bhaakar Raj Saxen, Hydrabad Hyderabad Ke Adbi Ratan 11250 

32. Shaikh Saleem Mohammad, Jalgaon Ayadat Va Mu8ibal 4500 



303 WIiIMn AM .... AUGUST 18. 2005 to au-tIons 304 

2 3 4 

33. Dr. Tanvir Ahmad AIvI. Deihl Junub Maghrlbl Aula Main Hamara 11250 
Tahzlbl Verea 

34. Mohd. Ramzan Ab. Shakoor. Naalk Taruf-e-Mauaeequl 3000 

35. Prof. Mohlucldln Bombaywala. GuJarat Main Ilml Wa Adbl 9375 
Ahmadabad Sargermlan 

36. G.K. Manaktala. Mumbai Premchand Ka Secular K1rdar aur 11250 
Dlgar Mazameen 

37. Dr. Mughnl Tabueum. Hyderabad Shalr-o-Hlkmat 11250 

38. Mazhar Imam. Deihl Nigarlshat Arzoo JaliU 7031.25 

39. Adil Hayat. Deihl Chootl Gurlya 1575 

40. Dr. Aslam Jamshedpurl. Delhi Jadeedlat aur Urdu Afuna 5825 

41. Dr. Tablsh Mehdi. Delhi Tahir Tilharl Shakhs aur Shair 7500 

42. Adeel Aseer. Deihl Bachcon Ke Iqbal 3000 

43. Dr. Deepak Joshi. Rlehlkesh Zlabeetls 5100 

44. Dr. Shakeelur Rehman, Gurgaon Manto Shanasl 9375 

45. Zatar Ahmad Siddiqui. Aligarh MauJana Shlbll Bahasiyat Seerat 9375 
Nigar 

48. Ab. Rasheed Sic:klqui, MaJegaon Urdu Mazoom Nawesi Ma Oawaid 3937.5 

47. Munawar Peerbhoy, Pune Pooney Ke Musalman 11260 

48. Shabib Anwar Alavi. Lucknow Haqlqit-al Haqalq 1500 

49. Kutub Khana Anwarla, Luoknow Manaqlb-ul Murtaza Min Mawahlbll 15000 
Muetafa 

60. Tahir Mahmood, Deihl Jur'at-e-Ranclana 14062.5 

51. Prof. Akbar Rahmani, Jalgaon Gaftagu 11250 

52. Rashid KhaKI, AJlgarh Aasma ay-asman 11250 

53. Sultan Azad. Palna Sancho ko Aanch naheen 3000 

54- Sahli Ahmad. Allahabad Ghazal Pasmanzar 15000 

55. MAKAA & PRI. Tonk Tazklratul Auzan 2775 

56. MAKAA & PRI. Tonk Khazlnatul Makhtootat V-5. 1 10350 

57. MAKAA & PRI, Tonk Aina-e-Khurahldnuma 8187.5 
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58. GN Momln, Kalyan Rauehen Sitare 4500 

59. Misra Maryam, Kashmir Hamid Kashmlrl, Hayat Aur Shalr 11250 

60. M Soudagar, Dharwar Mohain Ba Kamal: Abdur Rahman 4500 
DilYal 

61. Dr. Jameel Akhtar, Delhi Iamal Choglal Naqd KI Kuautl Per 11250 

62. Ghallb Institute, Deihl Dagh Dehlavi 1875 

83. GhaHb Institute, DeIhl Mirza Mohd. Rafl aauda 5825 

64. GhaUb Institute, DeIhl GhaJib Aur Alhad-e-Ghallb 5625 

65. GhaJlb Institute, Delhi Ghallb KI Farsi Shairl 5625 

86. Dr. Nishat Wahab, Ahmadnagar Ahmad Nagar Deccan Main Urdu 4887.5 

67. Khawar Hasan, Mumbal Hindi SlkhIye Urdu Ke Zarlye 3000 

68. Dr. Syed Shahld All, JMI Muaalmanan-e-Hindl 9000 

69. Ahmad Ulmanl, Malegaon Moti KI Wapai 900 

70. Dr. Jaweeda Habib, Chennal ShumaH Arcot, Vanlyambadl 11250 
Ambur, Omrabad Perampet Main 
Urdu 

71. Aleem Saba N~wedI, Chennal Khawateen Tamllnadu Ki DeenI Wa 12000 
IIml Khldm4t 

72. Mrs. Tanveer Siddiqui, Bhopal Bhopal Tasveer Ke -Alyne Main- 3750 

73. Nawak Harnzapurl, Gaya Tadeeb-e-Adab 8437.5 

74. Dr. Ibne Kanwal, DeIhl Dastan Se Novel Tak 10500 

75. Shoaib Shams, Motihart Shakllur Rahman Ek Legend 12000 

76. Abdul Azml Siddiqui, Delhi Hldayat Mlcroeoft Word 2000 13500 

n. M. Samluddln, Allgarh Chand Qadam Ghar Bey 1500 

78. Dr. Purvaiz Ahmad Wani, Kashmir Omrao Jan Ada Ka Tahzlbl Mutata 11250 

79. Ansari Imtiyaz Qaiaar, Malegaon Sitare Parcham Tale 3000 

60. Majeed Muzmar, Srlnegar Rang Baten Karen 10500 

81. Prof. IftIkhar AIam Khan, Aligarh Sir Syed Aur Fan-.Tameer 13125 

82. Madan GopaI, 01 Prem Chand Ki Alp BIti 15000 

83. Dr. G.Y. Anjum, DeIhl Tartkh Maaalkh Qadria-V2 13125 
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84. Gurjar Deah Cherltable Trust, Shahan-e-Gurjar 16000 

Jammu 

85. Dr. AIHm Ashraf Khan, Delhi Hayat We IImi Khidmat-e-Shalkh 12000 
Abdul Haq Muhaddls 

86. Dr. Mallka B. Mistry, Pune Kirtas Sadaqat 2250 

87. Mat Ahmad Azml, Delhi Khtbat-e-Iqbal- Elk Mutaliya 7500 

88. Shameenul Haque, Bihar Tariqa Tallm Urdu 3750 

89. Ghazanfar All,' Lucknow laban-o-Adab ka Tadrlsi Pahlu 9000 

90. Prof. Shah Mohd. Wueem, AMU Sir-Syed Maashl Atkat aur 7500 
Taraqalati Mansubey 

91. Aama Aafat Hussain, lucknow Arbab Urdu Tahrir-o-Tuveer Key 5625 
Aainey Main Vol. IV 

92. Anwar Kamal Husaini, Deihl Soney Ka Mahal 5250 

93. Nand Klnre Vlkram, Deihl Alaml Urdu Adab 2001 13125 

94. Dr. Hafiz Abdul Mannen "Tarzl", Aaftagan-o-Quima 16875 
Darbhanha 

95. Majeed Anwer, nuik Wah Kaun Tha 900 

86. Prof. Abul Kalam Quml, AMU Shairl Ki T anqeed 11250 

17. Aeyaz Ahmad, Okhla Faalatl Taleem aur Urdu Hindustani 11250 
Pas Manjar Main 

98. Dr. M. Ashraf Shah, Srlnagar leucoderma 5625 

99. Dr. Mohd. Shoalb, Gorak~pur lucknow Main Urdu Near 1800 to 11250 
1850 

100. Dr. lIyu Siddiqui, Malegaon Malegaon main Urdu Near Nlgeri 11250 

101. Fahim Mohd. Jan Firaz, Motlharl Urdu aur Bangia Afaane par taqaeem 9375 
Hindi Ka Aaar 

102. Dr. Tukina Fazil, Srinagar Fazil Kashmirl: Shaka aur Shalr 18500 

103. Khursheed Ahmad, AIlgarh Matn-o-Manl 9375 

104. Dr. Yousuf Taql, Kolkata Tamhees-o-Tajzla 11260 

105. Dr. Mohd. Shahld Hussain, .JNU Drama Fun aur Aewayat 6825 

106. Dr. Mrs. M.A. DaM, Mumbal Kokan aur Mumbal Ke lok Geet 15000 

107. Dr. Naushaba Sardar, Deihl Blawl Sadi Main Urdu Tanqeed Ka 15750 
Irteqa, Vol. I 
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108. Dr. Aftab Ahmad Afaqul, Deihl Classici Nor Ke Asa leeb 10500 

109. Ali Jawwad Za!di, Lucknow Ahl-e-QabUa 18750 

110. Saba Farid Education Society, Hazrat Shaikh Sadruddln Mohd. 3000 
Amroha Yaqub Jhanda Shaheed 

111. Prof. Nisar Ahmad Faruqui, Jamia Anwaar-e-Quran 6750 
Nagar 

112. Prof. Atiqullah, DU Tarjeehat 26260 

113. Prabandh Sanyojak, Allahabad Hindustani Tahzeeb ka Marcle-Ahan: 28125 
Dr. Mum Manohar Joshi 

114. Dr. Aquil Ahmad, Ghazlabad Fan-e-Tazmeen Nlgarl: Tanqueed wa 12000 
Tuia 

115. Dr. Wazahat Hussain Rizvi, Urdu Novelette ka Tahqlqi wa 11250 
Lucknow Tanqidi Tazia 

116. Md. Noorul Islam Nistar, Darbhanga Saiyal Lahren 7500 

117. Secretary, Amirudaula Public Library Barhanul-Ustartaab 8437.50 
lucknow 

118. Akhlaque Ahmad Ahan, JNU, Deihl MasaJa-e-Tamsee Der Adablat-e-Farsl 9375.00 

119. Shafl Ahmad Hashim, JNU, Delhi The Role of waqf in Social Development 8437.50 

120. RI Faynan, JMI, Deihl The Essential Arabic: A leamer's 9000.00 
practical Guide 

121. Rehana Khatoon, DU, Delhi Irani Key Man Deenam 3750.00 

122. Farhana Siddiqui, JMI, Delhi Contribution of Women to Arabic 8437.50 
Literature 

123. SBF Husalni, Delhi Lahaiat-e-Sikander Shahi, Vol. I 11260.00 

124. Prof. Mohd. Aslam Khan, Delhi Taazklra-tu-Shoara 9000.00 

125. Dr. Zubair Ahma~ Farooqui, JMI, Contribution to Darul Uloom, Oeoband 9000.00 
Delhi 

Total 1023968.50 

~ 

1. Rashid Siddiqui, Malegaon (MS) Value Education 2826.00 

2. Majeed Muzmar, Sri nagar (J&K) kashmir Mein Drama 7875.00 

3. Prof. Akbar Rahmani, Jalgaon (MS) Micro Teaching 2250.00 
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4. Raut Shaikh Qadir, Jalgaon (MS) Ujale Apl\e Yadon Ke 7500.00 

5. Dr. P.M. Rahmani, Malegaon (MS) Haft RBf19 9000.00 

6. Shamlm Tariq, Mumbal (MS) Ghallb Aur Hamari Tahrik-e-Azadl 7500.00 

7. Rashid Anwar Rashid, Jamahedpur Naye Afaaney Ka Manvi Isteara 8438.00 

8. Dr. Parveen Fatima, Chennal (TN) Sahafat: Fanni Wa Irteqa Safar 7500.00 

9. Nalm Gulshan Raina, Rajouri (J&K) Naqsh-e-Natamam 8438.00 

10. Secretary, Orissa Oriya laban Ke Nurnalnda Afsaney 6000.00 

11. Dr. SGI Halder, Kolkata (WB) Suyed Harmatu Ekram: Hayat Wa 7500.00 
Khldmat 

12. Ghulam Hasan Mir, Baramulla (J&K) Maujuda Daur Mein Science Ke 9375.00 
Karishmat 

13. Neelofar Naaz Nahri, Srinagar (J&K) Ghani Kashmiri: Hayat Aur Shairi 9844.00 
I 

14. Idara-e-Hasanat, Rampur (UP) Hllal (Monthly) 9000.00 

15. Dr. Mohd. Aslam Parvez, New Deihl Urdu Science (Monthly) 11250.00 

16. Dr. Taskheer Fehml, Deihl Risala Rahnuma-e-Taleem (Monthly) 7500.00 

Total 121595.00 

2004-05 

1. Jb. Shaikh Aaaar-e-Hazrat Wasl 3750.00 
Huaaalnul 
Haque, Gaya 

2. Abdul Hanan Siwani, Irfan Abbasi: Hayat wa Khldrnat 5625.00 
Lucknow 

3. Jb. Alit Ansari, Sha'erat-e-Bangal: Hayat wa KhcIimat 58,25.0 
Kolkata 

4. Jb. Syed Ahmad Qadri, Anjum Manpuri: Funkar 88 fun tak 3750.00 
Gaya 

5. Jb. lafarul Islam Islahl, Salateen-e-oelhl aur Shari' at Islamla 5625.0 
Aligarh Elk Mukhtaaar Jaelzah 

6. Dr. Kaleem Zia, Lalchl Baira 1687.5 
Mumbai 

7. Jb. Iqbal ,Nlyazl, oae Ran~ Tamaahey 3750.0 
Mumbai 
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8. Jb. Rafique Gulab, Aao Chand Par Chalaln 1875.0 
Mumbai 

9. Prof. Qulm Imam, Khall Tamuha 5825.0 
Mumbai 

10. Jb. Inayet All, Yaad+Wajd 9000.0 
Aurangabad 

11. Dr. Md. Zakir HU888ln, Afkar-e-Zakir 5825.0 

Patna 

12. Dr. Mohd. Tayyab Ansari, Dr. Mohd. Tayyab Ansari: Shakhs aur A'ka 6750.0 

Hyderabad 

13. Mohd. Tayyab Dehelvl, Angraezl Tarjuma·e-ka Fun 9000.0 

Delhi 

14. Dr. Tabiah Mehdi, Shafique Jounpurl: Aek MutaI'. 7500.00 

New DeIhl 

15. Dr. Mohd. Gufran, Pharmocology 7500.00 

Pune 

16. Jb. Mohammad Zaiem AabdI, Angrezi Grammar 7500.00 

Oeoband 

17. Dabir Ahmad, Azhan-o-Iahkh .. 5825.0 

Kolkata 

18. Prof. Maqbool Ahmad, Sada-e-Jaraa 8000.00 

Kolkata 

19. Jb. KhawaJa Rabbani, Achalpur: T arlkh Aur Saqafat 4887.5 

Nagpur 

20. Jb. Mohd. Qayyum Mao, Nanhl Guch 2250.0 

Mumbal 

21. Dr. Rail Ahmad Azmi, Rail Materia MedIca 8843.8 

Azamgarh 

22. Jb. Suhall Ahmad Farooqul, 811W1 Sadi Ka MIzaj 5826.0 

Delhi 

23. Jb. Qazl Afzal Hussain, Raqs-e-Shara 6750.0 

Allgarh 

24. Dr. Khaja AfzaI Imam, Mazameen AfzaI 3750.0 

Patna 
---.-.-~-- -- .-... ---. 
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25. Dr. Abdul Aziz Irfan, Shama Farozan 2260.0 

Akola 

26. Jb. Mohd. Sanaullah Classiki Adblyat Europe par Islam Ka Asar 9376.0 

Nadvl 

27. Dr. Khaliq Anjum, Roshnee Ke Minar 7500.00 

Delhi 

28. Jb. M. Rafique, Haman Azim Shakhslyataen 1500.0 

Wawat 

29. Altaf Husain Ghalib Institute, Delhi 10500.0 
Hali: Tahqeeqi 
Wa Tanqeedi 
Jaizey 

30. Jb. Kazi Muahtaque Ahmad, Urdu Shain: Mir sey Perwin Shakir Tak 7500.00 
Pune 

31. Sanjay Godbole, Deeven Mir (Dowam) 10125.0 
Pune 

32. Jb. Iftekhar Alam Khan, Muslim University Ki Kahanl 7500.00 
Allgarh 

33. Prof. Syeda Jatar, Tarlkh Adab Urdu: 4 Vols. 37800.0 
Hyderabad 

34. Dr. H888an Raza, Sheen Muzafarpuri: Shakhsiyat Aur Fun 7500.00 
Ranchi 

35. Prof. MI Kazi, Ghubar-e-Khatir: Ek Mutala 4500.0 
Pune 

36. Dr. Habeebur Mohd. Ali Shah, Malkhash Akbarabadl: Hayet Aur 9750.0 
Rahman Nlazi Kamamey 

37. Dr. Nadeem Taraqqi Pasandi, Jadeediat Ma-baad Jadeediat 8750.0 
Ahmad, Delhi 

38. Jb. Waheed Imam, Masoom Ehtejaz 1875.0 
Jalgaon 

39. Jb M. HBmgah Maktoobat: Maulana Syed Abul Hasan Ala Naclvl 8000.0 
Hasani Naclvi. 
Ral Baraill 

40. Jb. Syed BUal Sawangh Mufakklr-Islam: Hazrst Maulana Abul . 5850.0 
Abdul Hai, Hasan Ala Nadvl 
Rai Barailli 
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41. Jb. M. Rabey Nadvi, Ghubaar Karawan 5260.0 
Lucknow 

42. Prof. Shameem Akhtar, Auraq Parishan 8437.5 
Varanasi 

43. Dr. Mohd. Lamhon Ka Karwan 9000.0 

Mohsin, Patna 

44. Jb. Shees Darashat Islamia Key Farogh Main Hinduon Ka 9375.0 

Mohd. Ismaol Azmi, Hissa 
Delhi 

45. Jb. Jamal A. Khan Mazhar Imam: Naye Manzar Namey Main 6750.0 

Darbhanga 

46. Jb. S. Ejaz Talash-wa.Justaju 7500.0 

Hasnain, 
Shahlbabad 

47. Jb. Mohd. Taqi Iqd. Surayyah (Urdu) 7500.0 

Ali Abidi, 
Lucknow 

48. Jb. Mirza Agha Baig, Wall Aurangabadi (Vol. II) 7500.0 

Aurangabad 

49. Jb. Izhar Irteash Qalam 7500.0 

Khizar, Patna 

50. Jb. M. ObaiduHah Allama Buman Hargayanvi: Sahab Hadaya 1876.0 

Kati Nadvi, 
Delhi 

51. Secretary, Talmeehat Ghalib 5826.0 

Ghalib 
Academy, 
Delhi 

52. Dr. Abu Asri aur Islami Tasawwur Aman: Ek taqabli Mutals 8250.0 

Sufyan Islahi, 
Delhi 

53. Jb. Fakhr-.- Amjad Ghaznavl: Bazm Shibll KI Akhri Shams 7500.0 

AIam Azmi, 
Hyderabad 

54. Jb. Raia Rampuri. Rohil Khand Urdu Logat 3750.0 

Rampur 
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55. Jb. F.S. Ejajz, Mauqll 9375.0 
Kolkata 

56. Jb. Ataur Zamarul Curan 9000.0 
Rahman 
Cuml, Deihl 

57. Jb. Uaqur Hayat+Ajmal 7500.0 
Rahman, Deihl 

58. Jb. Quaalm Falrldl, Aetabar·.Nazar 3750.0 
Auranabad 

59. Jb. Ibrahim Aehk, Andaz Beyan Aur 3750.0 
Mumbal 

60. Jb. Muooclul Taleem Samaj, Ustad: Ustadoon KI Tarblyat Va 8750.0 
Haque, Dethl Taleem? 

61. Jb. Abed Jalrl, Atal Blhart Vajpayee: Shakhllyat aur Khldmat 9375.0 
Nalnltal 

62. Jb. Rafluddin Tajurbat Hayatyat (for XII ScIence) 2250.00 
Naser, 
Auranabgad 

83. Jb. Farooque Argall, Dr. Hart Vane Ral Bachchan: fan Shakhalyat 3750.0 . 
Darya Ganj 

84. Jb. JA Wajld, KaahfuI Alfu Deevan Ghallb 9000.0 
Deihl 

65. Jb. Nida Full, Chehrey 9750.0 
Deihl 

86. Jb.AIIoob Ghazal Tanqeed: Wall Daknl My Iqbal aur Ma.Bad 9000.0 
Ahmad Ansart, Iqbal Tak 
Allgarh 

67. Prof. Shah Maqbool Ahmad, Shakhalyat Wa Tauurat 9000.0 
Kolkata 

68. Prof. UIOOf Taql, Murahldabad Key Char Claaalkl Shoara 5825.0 
Kolkata 

69. MAKAA & PRI . Kltabul Talaq 7350.0 
Tonk 
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70. Jb. Mohd. Rahnuma-e-Muzarat DelhI 8750.0 
Aaslmul Qadri, 

Delhi 

71. Dr. RaflulJah, Adeeb-o-Adab 9000.0 

AIJahabd 

72. Job. Sahil Nazm Nigaran 9000.0 

Ahmad, Deihl 

73. Mrs. Moonla Adbi Tahqeeq+ Tanqeed 8376.0 

Sahar, Bhopal 

74. Dr. Shaikh Aquil, Muglauddln Faridl aur Qattar-e-Taklkh 8000.0 

Ghazlabad 

75. Dr. Mohd. Sukhanwaran-e-Ahd-e Mahboobiya 9000.0 

Atauilah Khan, 

Hyderabad 

78. Dr. Razi Halder, Urdu Adab kI tahreenquat aur Nazrtyat kI Tad,... 8682.5 

Muzaffapur 

n. Jb. Sultan Ma-Fuqul Fltrat 7500.00 

Subhani, Nasik 

78. Dr. M. Naaeem Azmi, Taleemi Tajzla 7500.0 

Mau 

79. JI:!. Anil Chandra, AzHm Hai lnun 7031.3 

Delhi 

80. Jb. Charan Das Bhagst Singh Shaheed 9682.5 

Sindhu, Delhi 

81. Dr. Razia Mohd. Ahmad Sabzwari: Fun aur Sakhalyat 8582.5 

Hamid, Bhopal 

82. Jb. M.S. Uamani Urdu HIndi Sabd Koeh 18000.0 

& Sudhlndra 
Kumar, Delhi 

83. Jb. Mahmood Azmat Hlnduatan Aur Ahd+Wuta 7500.00 

Ali, Delhi 

84. Dr. Khurshid Roman UrdulHlndi DIctionary 9750.0 

Alam, Noida 
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85. Jb. Waslm Minai, Shahjahanpur Meln Urdu Afsana 5625.0 
Shahjahanagar 

86. Jb. Mohammad All, Badalte Zawiye 5625.0 
Kolkata 

87. Jb. Misbah Ahmad Siddiqui, Tazkira Ulama Amroha 9375.0 
Amroha 

88. Jb. Nigar Azim, Mantoo Ka Sarmaya Fikr-o-Fun 9450.0 
Delhi 

89. Jb. B. Sheikh Ali, Noor-e-Basirat 1500.00 
Myaore 

90. Josh Wa Firaq Isharat 9000.0 
Literary Society, 
Allahabad 

91. Prof. Mohd. Aakhri Salam 9000.0 
Hasan, Deihl 

92. Prof. Abdul Maulana Abul Kalam Azad: Afkat Wa Asalib 9000.0 
Haq, Deihl 

93. Jb. Maulana Tazkira Ulama Amroha 2812.5 
Syed Shahwar 
Hussain, 
Amroha 

94. Jb. Rasheeduddin, Chor Pe More 5625.0 
Hyderabad 

95. Dr. Altaf Ahmad Azmi, Ahya-e-Millat 7875.0 
Delhi 

96. Dr. Mohd. Tahir, Muahtaque Ahmad Usufi Ke Adbi Khidmat 5625.0 
Azamgarh 

97. Hajl Ghulam Ali Sardar Jafri: Shaksh Sayer Aur Adeeb 9000.0 
Mohd. Azam 
Educational 
Trust, Pune 

98. Jb. Shethil Adeeb, M&ta-e-Fikr-o-Nazr 6750.0 
Hyderabad 
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99. Dr. M. Saud Minhaj-ut-Tafseer 7500.0 
Alam Oaami, 
AIi~rh 

100. Dr. Wajid Prem Chand Key Afsanow Meln Haqeeqat Ka Amal 9375.0 
Ouralshl, Ujjaln 

101. Hkm. Ashhar Tareekh Tlbb Wa Ekhlaklat 7312.5 
Oadeer, Delhi 

102. Jb. Muzaffar Prof. Ahmad Sajjad: Ahd-o-Asar 8000.0 
Ahmad/Prof. 
Ahmad Sajjad, 
Ranchi 

103. Jb. Mohd. Naqoos-e-haram 4500.0 

Farooque Azam, 
Jalgaon 

104. Dr. Nurus Zalbe Tlsha 8000.0 

Sayeed Akhtar, 
Bombay 

105. Jb. Iqbal Jawed, Agha Hasr Kashmlri: hayat Aur Drama Nigarl 6562.5 

Kolkata 

106. Prof. Zahida Zaidi, Lizzat-e-Aashnal 8000.0 

Aligarh 

107. Dr. Manzar Hussain, Jagannath Azad Ek Kashirul Sakhslyat Funkar 6760.0 

Ranchl 

108. Jb. Nalm Naqs Na Tamaan 5825.0 

Gulshan Raina, 
Mandl 

109. Dr. Shahzad Anjum, Deeda-Wer Naqqad: Gopl Chand Narang 10125.0 

Deihl 

110. Dr. Ania Siddiqui, KBmataka main Urdu Sahafat 7500.00 

Gulbarga 

111. Dr. Prami Romani, Brij Premi, Shakhslyat aur Fun 8000.0 

Jammu 

112. Ms. Shabana Azmi, Kafiyat 9187.0 

Delhi 

113. Dr. Muahtaque Tarikh Parey 3750.0 

Azmi, Asan801 

114. Jb. Anwar Dr. Mohd. Numan: Manzll ba ManzO 6750.0 

Husaaln Anwar, 
Bhopal 
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115. Manzar Aijaz, Faiz Ahmad Faiz aur Seleebllin mere Darechey kI 5625.0 
Palna 

116. Jb. Md. Arman Hussain, abdul Samad Fard Bana,,{Novei 5625.0 
Munger 

117. Dr. Khawaja Akhtarul Imam: Tafheem wa Tasakhua 9187.0 
NBlim Akhtar, 
Kolkata 

118. Prof. Aahfaque Malegaon aur Raja Naro Shaker Dani 6000.0 
Anjum, Nalsk 

119. Dr. Shakir, Urdu Maln Tareekhi Novel Nlgarl 6662.0 
Muzaffapur 

120. Dr. SMZ Gohar, Urdu Maln RapurtBjnlgari aur Irteqa 6750.0 
Muzaffapur 

121. Jb. Rifat Khanwada Noor 7500.00 
Sarosh, Deihl 

122. Jb. Mohammad Kashmir main Ilhaat-e-18Iam 11260.0 
lahaq Khan, 
Srinagar 

123. Prof. S. 
Mahmoodul 

Urdu Tanqueed main Nafalyati Anaeir 6750.0 

Hasan RlzvI, 
Lucknow 

124. Jb. Mukti Tanazur: Comrade Raghunath Ghal Nama 6000.0 
Verma, Delhi 

125. Prof. Mohd. Gulduta In 4 vola 9750.0 
Zaman Azurda, 
Srlnagar 

126. Forum for Hindustani Muaalman Munzil kI talaah main 9375.0 
Modem 
Thought and 
Literature, 
Hyderabad 

127. Dr. Syed Maanad-e-Faqro-o-lrahad 9375.0 
Huasaln Jafrl, 
Delhi 

128. Dr. Sablha Shajr-e-Tooba 675.0 
Naareen, 
Hyderabad 
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129. Jb. Abuzar Huhmi, Mohammad SaHm: Shakha aur Aka 4500.0 
Allpore 

130. Jb. Murtaza Phool aur Kallyan 5825.00 

Sahli Tuleeml, 
Rampur 

131. Jb. Sadlq Nawab, Phool S8 Pyare Jugnu 750.00 

KhopaH 

132. Jb. Mood. Abdul Hal, Gullatan Khuldabad 9000.00 

Aurangabad 

133. MAS Circle, Abulkalamiyat 4500.00 

Ranchi 

134. Jb. Naseem Ahmad, Mutaallqat Sauda: Tahqueeql Mazamlne 6000.00 

Varanasl 

135. Jb. Lalq Salah, Arastu Jah 6562.00 

Hyderabad 

136. Jb. Abdul Qayyum, Hlndustan KI Hukumat aur Siyaaat 5625.00 

Hyderabad 

137. Mohd. Habib, lIIaqa Mewat ka Samaji aur Tahzeebl Mutala 5625.00 

Patiala 

138. Jb. S.M. Zatar Kaun hai Kalam 10388.00 

Ali, Delhi 

139. Jb. Mohd. Amraz Mu'ataddl wa Wabal 6750.00 

Yunua, Allgarh 

140. Jb. Nazir Fatehpuri, Tarikh-o-Tazkira-e-Fatehpur Shekhawatl 9000.00 

Puna 

141. Jb. Mohd. Junaid K1tab-u.Sumooom 6000.00 

Siddiqui, Delhi 

142. Jb. Mohd. Anwar, Kitabul T ashkhees 8000.00 

Delhi 

143. Jb. Mohd. Kulllyat IImul Advia 7031.00 

Aftab Ahmad, 
Deihl 

144. Kutub Khanna Anwaria, Muqalat-u.Sufia 6000.00 

Lucknow 
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145. Jb. Waab Qu.isar, Sawalon Main Rang 6750.00 

Hyderabad 

146. Me. Shameema Shaheed Sheikh Bhikhari: Hayat-o-Khidmat 3750.00 

Khatoon 
Ansari, Ranchl 

147. Ms. Nursar Naheed, Hlndustan Ki namwar Muslim Khawateen 7875.00 
Lucknow 

148. Jb. Md. Samlullah Asad, Quran Manzoom ma Farhang ma Tafseer 6750.00 
Kolkata 

149. Jb. Anisur Rahman, Kltabul Moallat 6750.00 
Burhanpur 

150. Jb. Syed Ather, Arz Muqaddas Philistine 4500.00 
Auranabad 

151. Prof. Najma Mahmood, Syed Hamid: Ek gum-us Main hain Aafaaq 9375.00 
Aligarh 

152. Association of Science IBtlahat 2812.00 
Urdu Educational 
Society, 
Aurangabad 

153. Jb. Mohd. Ishaque, Talim ek Tahreek aur Mutafarrique Mazameen 8437.00 
Hydarabad 

154. Jb. Mohd. Tarlkh Mashaikh Quadria Vol. 1 6187.00 
Vahya Arjum, 
Deihl 

155. Jb. Shamsuddin Sahlfa Sultani 6693.00 
Ahmad, 
Srinagar 

156. Editor, Hycterabad AI Ansar 4500.00 

157. Jb. Anees Urdu Taleem Aajaur Kul 5400.00 
Chlshti, Pune 

158. Jb. Aziz Ahmad Qadri, Dimaghi Sahat 5625.00 
Aurangabad 

159. Jb. Zamlr kazml, Chand ka Beta 1875.00 
Mumbai 
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160. Jb. Zaheer Ghazlpuri. Mutala Iqbal ke Chand Ahem Pahlu 7031.00 

Hazaribagh 

161. Jb. Usman Palgham Yakjahti ,3000.00 

Shahld. 
oharwDd 

162. Ms. Aehana Lughat-e-Shahjahani 7875.00 

Khatoon. Deihl 

183. Jb. Bashlr Iqbal: Irfan ki Awaz 7500.00 

Ahmad Nahvi. 
C/o Meezan. 
Srinagar 

164. Jb. Charanjeet Lal Tantr: Sufiyana Dastur-E-Zindagi 5625.00 

Seghal. Jammu 

165. Jb. Yaqoob Yawar. Tafkeer-o-T atheem 8437.00 

Varanui 

166. Jb. S. Haneef Meer-o-Mushafi 9000.0 

Ahmad Naqvi. 
Varanasi 

167. .... , Jb. H.D. Makhmoor. Shahad Ki Mukhlyon ka Palan 6750.00 

Jammu 

166. Jb. Yusuf Sarmast. Nazri aur Amli Tanqueed 9375.0 

Hyderabad 

169. Jbb. Obaldur Kuch ScIence say 8437.5 

Aahman. Delhi 

170. Jb. Aehana Iqbal ka F1kr-o-Fun: Samajl aur MazhabI Pus Manzar 8000.0 

Javed. Nagpur Main 

171. Jb. Falyaz Aifat. Indira Gandhi 9000.0 

Mumbal 

172. Jb. Amber Bahriachl. Sanskrit Bootiqa 9000.0 

Lucknow 

173. Jb. Farooq Shaleel. Khatoot Banam Mahboob AU Khan Akhgar 6000.0 

Hyderabad 

174. Prof. Nasreen Josh Malihabadl Ki Nuri Khidmat 5625.0 

Begum. Agra 
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175. Jb. Khuahhal Zaidi, Urdu Adab Atfat main Khawateen ka Hiasa 5625.0 

Delhi 

176. Jb. Mohd. Arahad, Maghrib aur Islam Buyad Paraati 3750.0 

New Delhi 

177. Dr. Jauhar Qucldusl, Urdu key 25 Lughatgo Shoara (Wali Dacani sey 9375.0 

Srinagar Salahuddin Pervez Tak) 

178. Jb. Mohd. Shakllur Rahman aur Maulana Roml kI Jamaliyat 6750.0 

SiddIq Naqyt, 
Adoni 

179. Jb. Haqqani AI T awaf-e-Easht-e-Junnon 7500.00 

Quml, Delhi 

180. Jb. WahaJuddin Guftagu-wa-Justuju 5625.0 

AIvI, Deihl 

181. Jb. Ghulam Mood. Kathakar Agale aur Qurraturi Aln Halder ka Taqabli 7875.0 
Barkaloo, Mutala 
Srinegar 

182. Darul Darulmusannafln kl Tarikh aur IIml Khidmat 9450.0 
Musenna'een, 
Azamgarh 

183. Hakeem Abdul T ajrubat-e-Matab 6750.0 
Mannan, AMU 

184. Maulana Huret Urdu adab meln Huqooq Insaanl Aur Aman 8437.5 
Mohanl 
Foundation, 
Deihl 

185. Jb. Nazlr Tanajur: AIJama Kalida Gupta Riza Number 4500.0 
Fatehpurl, Pune 

186. Jb. Asghar Shaglrdan-e-Dagh KI Adbi Khldmat 6750.0 
Kamal, Deihl 

181. Jb. Ghulam Khawaja Ahmad Abbas 7500.0 
Husain, Utialn 

188. Jb. Simab Aab-o-Gil 9000.0 
Ahmad, Delhi 
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189. Qarratul Aln, Aalna Numa 11250.0 

Srinagar 

190. Ghallb Institute, Vadgar-e-Ghalib (Persian) 9000.0 

New Deihl 

191. Or. Mohd. Mazhar-ul-Barakat (Arabic) 9000.0 

Faziluddin, Hyderabad 

192. Or. Md. rafseer Ghari-uI Quran uI Majeed (Arabic) 8438.0 

Vouaufuddlnl 

B.A. Iqbal 

Hyderabad 

193. Ms. Nargls OBStan Hal Payambran-dar Shair Attar-e-Nisharpurl 8438.0 

Jahan, OU (Persian) 

194. Or. Farhana Nazlk-ul Malalka (Arabic) 10500.0 

SIddiqui, 
New Delhi 

195. Ms. Syeda Lahajat-e-Slkandarshahi, Vol. 1/ 9375.0 

Bllqia Fatema (Persian) 

Husaini 

Delhi 

196. Baba Farid Zami A Waqt Aakhirya Maut (Arabic) 9375.0 

Educational 

Society 
Amroha 

197. Dr. Matin Sanjllh-e-Adab (Persian) 4888.0 

Ahmad, 
MuazaHarpur 
UP 

198. Janab Aajindar Panj Outen Ai Munshl Prem Chand (Persian) 7500.0 

Kumar, Delhi 

199. Or. H. Shabbir Intekhab-e-Wldan Mohammad Afzal Satkhuah (Pereian) 7876.0 

Ahmad Haldiri, 
Muzaffapur 
(Bihar) 

200. Janab Asfaq Indians Contribution to Arabic Prose during 20'" Century 7500.0 

Ahmad Deihl (Arabic) 
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201. Janab Mohammad Zabd Akhbar Li Sawanhul Alsar (Persian) 9376.00 

Zalda Shariff 

(Deihl) 

202. Janab Zuber Harnesha Bahara (Persian) 6563.00 

Ahmad Oamar, 

New Deihl. 

203. Janab Anzar Nulhatul Amber (Arabic) 5625.00 

Shah Kashmlri, 

Deoband, HP 

204. Dr. Akhtar Shah Mohd. Azmal Allahabadi va Adab Farsi (Persian) 10125.00 

Mehdl, Delhi 

205. Shah Hamdan Chahal Asrar-e-Farsi 9375.00 
PUb. Trust, 

Srinagar 

206. Janab Ammar Tazkara Profe88or Maulana Mohammad Yunus Nigrami 6000.00 
Anees Nigrami, 

Lucknow 

207. Dr. M. Nagpur Main Farsi (Persian) 7500.00 
Shartuddin 

Shail, Nagpur 

208. Dr. Shaista Nawab Ghazi Shairi Farsi Goyee 3000.00 
Akhtar Jawed, 

Mumbai 

209. Dr. Mohd. ZaIaII Khawansari: Ahwal wa Auar 7500.00 
Sulaiman 

Akhtar, 

Muzaffapur 

210. Ghalib Institute, Naqsh Neem Rukh: Ta~uma Hai Farsi Ghalib 2700.00 

Delhi 

211. Dr. Chandra Farhang Hindi Farsi 10500.00 

Shekhar, 

Delhi 

Total 1496514.00 
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SI.No. Vear 

2 

1. 2002-03 

2. 

3. 

4. 

5. 

6. 

.. 

SRAVANA 25. 1927 (Saka) 

Name of the Indlviduall 
Organization 

3 

Secretary 
Orissa Urdu Academy 
Payatan Bhawan Museum 
Complex 
Bhuvneshwar-751 014 

Co-coordlnator 
Human Rights Union 
of Supreme Court Lawyers 
New Delhl-1 

President 
Mr. Mohd. Haroon 
Old Student Association of 
M.H. Saboo Siddik 
Institute of Engineering & 
Technology 
Mumbai 

Head 
Dept. of persian & Urdu 
Punjabi University 
Patiala 

Anjuman-e Traqqi Urdu 
Hind 
Ali ManzI! Kuchan Pundit, 
Delhi·6 

Prof. Naseer Ahmad I{han 
Mass Media Centre 
of Indian Language Scnool 
of language & literatujf~ & 
Culture Studies J.N.U. 
New Deihl 

Chairman 
Mr. Jalil Pasha 
All India L',du f ,jucation 
Committ!'e 
Hyd8iaOacJ 

Topic 

4 

The Role of 
Urdu 
Language In 
Development 
of Integration 

Literature & 
Human Righta 
and Peace 

Mohaqiq Aur 
Shaier 
Kalldu Gupta 
Raza 

Urdu in 
Punjab 

Voum-. 
Ghalib 

Omar 
Khayam 

All lI'dia 
Urdu 
Conference 

-----------_ .. --------- --- -.- .. 

Purpose 

5 

SemInar 

Seminar 

Seminar 

Seminar 

Seminar 

Seminar 

Conference 

342 

Amount 
Releued In 

As. 

6 

10,750 

67,500 

24000 

15000 

25000 

16250 

25000 
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8. Secretary Seminar on Seminar 11000 
Ghallb Academy the occuion 
Busti Hazarat Nizamuddin of the Death 
New Oelhi-13 & Birth 

Anniversary 
of Mirza 
Ghalib 

9. Maulana Abdul KaJam Children Seminar 12,500 
Azad Sarvljanik Vachnalaya, Literature 
Yawal Diet. 
Jalgaon-M.S. 

10. Kirdar Art Academy Habib Seminar 12,500 
4018 Gharlb Hussain House, Tanveer fun 
Quresh Nagar Aur Shakalat 
Kurla-Mumbal-400070 

11. Alambazar Urdu Library Madarson Seminar 4950 
198, Maharaja Nalanda Mein Jadeed 
Kumar Road (N) Kolkatta Tallm ka 

Faroogh 

12. Chairman Improvement Seminar 8500 
Shaheen Social Welfare of Teaching 
& Educational Society of Urdu In 
3716120 Oarbar Gali School 
Belgaum, Kamataka 

13. Bihar Urdu Academy Kablr IHe & Seminar 26075 
Ashok Rajpath Work 
Patna 

14. Hadeea e 011 lind Birth Seminar 14000 
Fortnightly (Hindi & Urdu) Centenary of 

"Maer Anees-

15. Secretary Centenary Seminar 1,28000 
Anjuman Tarraql Urdu Celebration of 
(Hind) Urdu Ghar Marg Anjuman 
212, Fb.8e Avenue Tarrql Urdu 
New Oelhl-110002 (Hind) 

16. Sacred Education Mlaslon Changing Seminar 25000 
Society, Scenario in 
New Air Port Road, MInority 
Humhuma Badgam Education at 
J&K Kashmir 
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17. Murtazlva Educational and Conference Conference 25000 
Cultural Foundation of on the 
South India educational 
T.N. Chennai and 

development 
Problem of 
Urdu 

18. All India Progressive Facets of Seminar 4384 

Writers Association Modernization In 
contemporary 
Urdu 
Llteratue 

19. The Kashmir Education Interface Seminar 40,000 

Culture and Science between urdu 

Society 8-36, and Kashmlrl 

Pamposh Enclave 
New Delhi-48 

Total 4,95,409 

2003-04 

1. 2003-04 Chairperson Centre of Persian, Omar Khayam and Seminar 25,000 

Central Asian Studies, JNU, India 

New Delhi-67. 

2. General Secretary Urdu Language Seminar 12,500 

Hermain Education Socelty, Information 

118 Pratap Khand, Technology and 

Near Jhllmil, Delhi-95. Delhi School 
System 

3. HOD, Urdu Education Kaifl Aazml: life Seminar 12,500 

Shibli Post Graduate College, and Work 
Azam Gam, (U.P.) 

4. Chairman, All India Urdu All India Urdu Conference 25,500 

Educational Committee Conference 

Aslf Nagar, Hyderabad-
500028 

5. Chairman, United Education Urdu and 21· Seminar 12,500 

Society, Unity High School, Century 

Valpoi, Goa 
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6. Haryana Urdu Academy, Baba Farid and Seminar 12,500 
431, Sector-2, Panchkula- Apostle for Social 
134112, (Haryana) harmony 

7. Head, Post Graduate Dept. of Mir Anees and Seminar 12,500 
Urdu, University of Kahsmlr, Mirza Tabir 
Srlnagar, (J&K) 

8. Chairman, Kashmir Society Urdu Language of Seminar 12,500 
Ishbar NI.hat, Srlnagar, (J&K) Love 

9. Mr. E. Mohd. Urdu Language & Seminar 25,000 
HOD, Deptt. of Urdu. Govt. Literature In Kerala 
Bemon College, Dharmadam, 
Thalasary, North Kerala 

10. General Secretary. Urdu in 21· Century Seminar 11,500 
Anjuman Taraqi-e-Urdu Hind, 
Distt. Karasary-76503 (Karala) 

11. President Maharaahtra Urdu Seminar 12,500 
Association of Marathwara Urdu Journalist 
Journalist Aurangabad (M.S.) 

12. President Qazi Saleem Seminar 12,500 
Deccan Cultural and Sports 
Association, Aurangabad (M.S.) 

13. President Urdu Ke Farogh Ki Seminar 12,500 
Maharashtra Muslim Welfare Hikmat-e-Arnli 
Soc, 204 Green Park, Edta Marg, 
Ratna Gree (M.S.) 

14. Principal The Role of Seminar 23,500 
Qalandrla Urdu Junior College, Headmasters in the 
Mangroolpir, DsItt. Washim Promotion of Urdu 
(M.S.) Language in 

Amrawati Division 

16. Nawab Sher Mohd. Khan Punjab in the Seminar 12,500 
Institute of Advance Studies In Prospective of Urdu 
Urdu, Persian and Arabic, Language and 
Punjab University, Malerkotta, Literature 
Punjab 

16. President Academy of Mass Contribution of Seminar 25,000 
Communication, Shah Trade Urdu Drama in the 
Centre 2nd Aoor, Hazrat Gunj, Promotion of Urdu 
Lucknow (U.P.) Language 

literature and 
Culture 
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17. Principal Urdu laban kI Seminar 24.000 
Dr. Rams Saharla, Govt. MehHa Ahmiat, broom 
P.G. College. Rampur (U.P.) aur MlMtIIqbII 

18. AI-Oar! Education Welfare and Arabic Madaris and Seminar 25,000 
Cuhural Society. Naya Bazar, Modem Education 
Allahabad· (U.P.) 

19. Manager Jannat Nishan Talimi Teacher of Urdu: Seminar 12,500 
Mission Peer. GhaIIb, Moradabad ProbIemI of 
(U.P.) Solution 

20. Dr. A.A. Fatmi Secretary, Akbar Allahabadi Seminar 12,500 
Josh and Faraq literary Society, 
Allahabad (U.P.) 

21. Secretary, Ziauddin lsIehi Darul Allama Shlbli Seminar 12,500 
Mussanifeen, ADm Garh (U.P.) Nomani: Life and 

Works 

22. Madarsa ishndun Nisa Niswan Arabic Madari8 and Seminar 12,500 
6012, Kasar! Masar!, Allahabad Modem Education: 
(U.P.) Competition of 

Calligraphic and 
Graphic Design 

Total 3,59,000 

2004-05 

1. 2004-05 All India Urdu Educational Role of Urdu Seminar 12500 
Corrimmee 10-2-521, Asif Language in 
Nagar-Hyderabad 21· Century 

2. Chairman Madarson KI Seminar 12,500 
Bihar State MadarIa Taleem Mein 
Education Board Uloom+Aariya 
Patna .. MutaIIq 

Qaumi Urdu 
Council Ke 
Alrat 

3. General Secretary Life and Seminar 5000 
Quresh Nagar Public Achievement of 
Welfare Scoiety, 7542 Poet and wrItw 
Hakim Ji Street Qure8h Late Fazle 
Nagar, Sadar Bazar Haque 
OeIhl-6 Dr. KamU 

Qureshi 
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4. Secretary Sajjad Zaheer Seminar 25000 
Progre88ive Writers Centenary 
Aaaociation, New Delhi 

5. Producer T a.i Mahal In Seminar 12,500 
AsIf Production Urdu Literature 
Ashraf Studio, Aslt Road 
Burhanpur 
M.P. 

e. Orissa Urdu Academy Status of Urdu Seminar 12500 
Paryatan Bhawan In the state of 
Museum Complex Orissa 
Bhuvneshwar 

7. Head All India Seminar 25000 
Dept!. of Urdu & Persian University Urdu 
University of Rajasthan Teachers, 
Jaipur Conference 

8. Secretary Urdu Sahafat Seminar 12500 
Raabta Seva Sansthan Aur Maulana 
(Phulwari) Abdul Majid 
Barabanki (UP) Darybadl 

9. Yadgar-e-Hussalnl Minority Seminar 12500 
Inter College, 110 Nakhas Education & 
Kohna Empowerment, 
Allahabad-UP Promotion of 

Seminar Urdu 
language & 
Employment 
Opportunities 

10. General Secretary, Abdul Majid Seminar 18750 
Shahwaliullah Institute Daryabadl 
New Delhl-25 

11. Mr. Bashir Ahmad Pouible Steps Seminar 18750 
Chairman to Promote 
Association for Promotion Urdu EducaUon 
of Language and Education 
A-78/G-3, Dliahad Colony 
New Delhl-95 

12. General Secretary Translation of Seminar 15000 
Adbi Markaz Kamraz popular Poetry 
alamdar College of of spiritual and 
Education Court Road culture 
Sopore.J&K luminary of 

Kuhmlr, 
ShelkhuI Aiam 
in Urdu 
Language 
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13. Principal Aurangabad Maulana Abdul Seminar 18750 
Women, Navakhanda Kalam Azed KI 
Jubilee Park IImi wa Adabl 
Aurangabad-4001001 Nazaratlat 
M.S. 

14. President Sufism and Seminar 18750 
Global Environment & Bhakti 
Welfare Society, Movement 
2841Sector 3, Pkt. 2 Owarka 
New Delhi 

15. Chairman Role of women Seminar 18750 
all India Urdu Education in 21" Century 
Committee AsH Nagar especially 
Hyderabad women 

16. General Secretary Recostlng of Seminar 18750 
All India University Syllabi of Urdu In 
Urdu Teachers Association Under graduate, 
University of Deihl gaduate and poet 
Delhi graduated 

Colleges and 
making the 
availability of 
books In time 

17. General Secretary Contribution of Seminar 20,000 
All India Persian Teachers India to the 
As8ociation, 98, Ha~ development of 
Bhawan Sader Bazar Persian studies 
Delhl·6 

Total 2,n,5OO 

.. .".", V 

Flf1IIncIIII Ass/sfm'1C6 to, TtMChing of Urdu for IhfJ IBst IhffIfJ ytNIIS SIIIh#-wIsfJ (2002-fJ3 /r) 2(J(U-D6) 

SI.No. State No. of No. of Teachers No. of Teachers 
Teeeher ~3-04 2004-05 
2OQ2-03 

2 3 4 5 

1. Andhra Pradesh 67 06 04 

2. Assam 50 02 

3. Bihar 04 07 06 
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4. Chhattisgarh 06 

5. Himachal Pradesh 02 

6. Karnataka 04 

7. Manipur 50 

8. Punjab 03 

9 .. Rajasthan 02 

10. Uttar Pradesh 28 

11. Delhi 

12. Maharashtra 

13. West 8engal 

14. Chandigarh 

15. Madhya Pradesh 

Total 216 

Right to Information Act 

3274. SHRI RAGHUNATH JHA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government is aware that the 
information sought under Right to Information Act is not 
being provided on time by NOMC. MCD and Government 
of NCT of Delhi; 

(b) if so, the details thereof a10ngwith the measures 
takenJbelng taken to provide information within prescribed 
time and the total number of applications pending for 
disposal for mOfe than 30 days; 

(c) whether the Government has any proposal to 
initiate action against officers responsible for causing delay 
in providing the information; 

4 5 

07 02 

01 

02 04 

02 02 

38 36 

02 02 

10 

02 

02 

06 

68 75 

(d) if so, the details thereof; and 

(e) the number of cases in which the action has 
been taken against the delinquent officers so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) As per 
information received from the New Delhi Municipal Council, 
the Municipal Corporation of Delhi and the Government 
of National Capital Territory of Delhi, Information sought 
under the Delhi Right to Information Act, 2001 is generally 
provided within the time limit specified in the Act. 

(b) The Government of National Capital Territory of 
Delhi has issued appropriate directions to aU Heads of 
Departments for streamlining the syatem for supply of 
information within the prescribed time. Details of 
applications pending for disposal for more than 30 days 
are as under:-

(I) Land and 8uilding Department of Governrnent of National Capital 
Territory of Delhi 

09 

(Ii) 

(iii) 

S.lum and JJ E)epartment, Municipal Corporation of Delhi 

New Delhi Municipal Council 

15 

01 
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(c) to (e) Public Grievance Commission has 
recommended action against 18 officials, including four 
cases of MCD, which are under examination. 

Indo-Paklat.n Tn Trade 

3275. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the tea delegation from Pakistan visited 
India during the year 2005; 

(b) if 80, the details thereof; 

(c) If so, the main agreements reached between the 
two countries in Tea Sector; 

(d) whether any agreement was signed between these 
two nations during this visit; and 

(e) if so, the details thereof alongwith the benefits 
these agreements are likely to give to India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No delegation from Pakistan has visited 
India in 2005. As per available information, two trainees 
from Pakistan attended a training programme. 

(b) to (e) Do not arise. 

{Transll1tion} 

Vacant Posts of SealSTs 

3276. SHRI RAMDAS ATHAWALE: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether various (SC/ST posts are lying vacant In 
various departments and undertakings under this Ministry; 

(b) if so, the details thereof as on date; 

(c) whether the employees working in these 
departments and undertakings have been promoted and 
fresh appointments have also been made in these 
departments/undertakings during the last three years and 
current year; 

(d) if so, the year-wise and category-wise details of 

fresh appointments made under various categories during 
the above period, 80 far; 

(e) whether the prescribed rules have been followed 

with regard to the appointments and promotions of 
persons belonging to SCIST categories; and 

(f) if not, the remedial stepe taken in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABI AZAD): (a) to (f) The information is being 

collected and will be laid on the Table of the Sabha. 

Central Gov.rnment Qu.rt .... 

3277. SHRI BRAJESH PATHAK: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the number of Central Govemment Quarters In 
NCT of Deihl and other States as on data, type-wlH; 

(b) the number of quarters lying vacant at various 
places as on date alongwith the reasons therefor, State-
wise and Category-wise; 

(c) whether the Government is contemplating to 
construct soma more quarters for the Central Govemment 
employees in Deihl and other Stat .. ; 

(d) If 80, the details thereof; and 

(e) the time by which Implementation to this effect Is 

likely to take place? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) Statement-I showing 

the details is enclosed. 

(c) Yes, Sir. 

(d) and (e) Statement-II showing the details is 
enclosed. 
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The defllils of tofIIl number of Central GOllfJmment QusftefS in GtIfItImI P()()/ In DfIIhi " otbBr SM,. lind 
ACCOfI7ITIO(/s/ion lying Vacant 

SI.No. Narne 01 Type of Total Quarters Reasons 
the Station Accommodation Availability vacant 

2 3 4 5 6 

1. Deihl 16594 (i) 486 (i) Under repairs/declared dangerous 
(ii) 98 (II) Non-payment of electricity dues 

II 23587 (i) 402 (i) Under repairs/declared dangerous 
(iI) 398 (ii) Non-acceptance by the allottees 

III 128n (i) 35 (I) Under repairs/declared dangerous 
(ii) 25 (iI) Non-payment of electricity dues 

IV 5720 (i) 36 (i) Non-acceptance by the allottees 
(Ii) 01 (ii) Non-payment of electricity dues 

IV Spl 802 -NiI-
V 1483 (i) 02 (i) Under repairs/declared dangerous 

(ii) 12 (Ii) Non-acceptance by the aJloHees 
VI and 1898 06 Non-acceptance by the aJlotteea 
above 
Hostel 423 52 Waiting list is over. 
(Single 
Hostel) 1465 56 Waiting list is over. 
(double) 

2. Mumbai I 2568 580 Waiting list is over, no more applicants. 
II 3457 403 Non account of being up-popular localitieal 

III 15&9 161 
locationslpending electricity bills. 
Waiting list is over. 

IV 440 27 Waiting list is over. 
IV Spl. 28 Nil All occupied. 
V 261 Nil All occupied. 
VI 93 Nil All occupied. 
Hostel 38 28 Waiting list is over. 
(Single) 
Hostel 106 8 Waiting list is over. 
(double) 

Total 8560 

3. Kolkata 1876 Nil All occupied. 
II 2650 Nil All occupied. 
III 1558 Nil All occupied. 
IV 214 Nil All OCCupied. 
V 118 Nil All occupied. 
VI 103 Nil All occupied. 
Hostel 50 Nil All occupied. 
(single) 
Hostel 56 Nil Ail occupied. 
(double) 
Roof Top 90 Nil All occupied. 
(Duty atra.) 

Total 6515 
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4. Chennai 450 81 Waiting list Is over. 
II 944 37 Being allotted. 
III 658 37 BeIng allotted. 
IV 379 7 Waiting list Is over. 
V 122 1 BeIOg allotted. 
VI 20 Nil All occupied. 
Hostel 20 3 BeIng allotted 
(single) 
Hostel 30 3 Being allotted 
(double) 

Total 2623 

5. Nagpur 245 41 Un-popular Quarters. 
II 928 Nil All occupied. 
III 434 66 Un-popular Quarters. 
IV 171 14 Un-popular au.rters. 
V 93 4 Un-popular Qu.rte .... 
VI 11 Nil All occupied. 
Out Houses 12 Nil All occupied. 

Total 1894 

6. Shimla I 347 Nil All occupied. 

II 365 Nil All occupied. 
III 324 Nil All occupied. 
IV 93 Nil All occupied. 
V 25 Nil All occupied. 

VI 05 Nil All occupied. 

Total 1159 

7. Chandigarh I 664 27 eelng under repair. 

II 1070 40 Being under repelr. 

III 542 18 Being under repair. 

IV 109 Nil An occupied. 

V 32 Nil AIt occupied. 

VI 02 Nil All occupied. 

Total 2419 

8. Fartdabad 482 344 Waiting nat I. over. 

II 832 Nil All occupied. 

11/ 328 Nil All occupied. 

IV 140 Nil All occupied. 

V 52 6 Waiting liat Is over. 

VI 16 8 Walltng fist Is over. 

Total 1850 
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9. Ghaziabad 178 
II 480 
III 132 
IV 24 
V 08 

Total 820 

SI.No. Name of Work 

1. Clo 48 Nos. Type III quarters at 
President Estate, New Delhi 

2. CIa 319 Nos. Traneit Flats at Andrews 
Ganj, New Delhi 

3. Cia 88 Nos. Type III, 102 Nos. Type II 
at Srinagar 

4. Clo 105 Nos. Type-I, 102 Nos. Type-II, 
90 Nos. Type-III, 20 Nos. Type-IV, 4 Nos. 
Type V, 3 Nos. Type VI at Jodhpur 

5. Clo 8 Nos. Type-II, 8 Nos. Type-III at 
ShlHong 

6. Clo 112 Nos. Type-IV at Malwani 

7. Clo 215 quarters at Akrudl, Poona 

8. Clo 16 Nos. Type V quarters at Besant 
Nagar, Chennal 

9. Clo 185 units at HSR, Bangalore 

SI.No. Name of Work 

1 2 

5 

53 
59 
15 
6 
Nil 

s..",."t /I 

1. Clo 60 Nos. Type III, DIZ Area, New Deihl 

2. Clo 340 Nos. Type IV, 140 Nos. Type V 
and 104 Nos. Type VI, South Avenue, New Delhi 

3. Clo 90 Nos. Type. I, 360 Nos. Type II, 
400 Nos. Type III, 180 Nos. Type IV, 
198 Nos. Hostel, Dev Nagar, New Delhi 

6 

Waiting list is over. 
Waiting list i8 over. 
Waiting list 18 over. 
Waiting Hst is over. 
All occupied 

Target date of completion 

April, 2008 

December. 2005 

August, 2005 

March, 2006 

August, 2005 

March, 2006 

March, 2006 

March, 2006 

August, 2005 

Remarks 

3 

The construction programme will depend 
upon the approval of layout plans etc. by 
the concerned local bodies and availability 
of resources. 
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1 2 

4. Clo 300 Nos. Type II, AIIganJ, New Delhi 

5. Clo 248 Nos. Type II and III, Shimla 

6. Clo 8 Nos. Type V, 2 Nos. Type VI, Indore 

7. Clo 28 Nos. Type IV, Hyderabad 

B. Clo 176 Type III & IV, Kane Nagar, Mumbai 

9. Clo 85 Units at Poone. 

10. Transit HOItel, Napr. 

11. C/o 63 Units at Siliguri. 

/Eng/itlJlj 

Appointment of Teache,. under SSA 

3278. SHRI IQBAL AHMED SARADGI: 
SHRI HITEN BARMAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stale: 

(a) whether teachers posts sanctioned by Union 
Govemment under qSA have not filled up by aome States; 

(b) If 10, whether the Govemment hal taken up with 
right earnelt the non filling of teachers poMa by 101M 

Stat .. ; and 

(c) the .teps proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) and (b) Yes, Sir. 

(c) Since recruitment of teachers is the re.pensibillty 
of State Govemments, Govt. of India has taken up the 
matter with the respective State Governments. 

aan on Import of CUh Crop. 

3279. SHRI S. AJAYA KUMAR: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

3 

(a) whether the Government Is contemplating to put 
reltricllons for the import of rubber and cardomom; 

(b) If 80, the reasons therefor; and 

(c) the names of the countries from where the above 
commodities are being imported through Cochln or other 
parts of the country? 

THE MINISTER OF STATE IN THE MIN.ISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) No, Sir; Imports are regulated 
through tariffa. Cardamom has a baaic cuatoma duty of 
70% while the b8Iic custom duty on natural rubber rangel 
from 20 to 70%. 

(c) Name of the countries from which the cardamom 
and rubber are Imported Is available In the publication 
entltted "Monthly Statistics of Foreign Trade of india 
Vol·1I (Imports) brought out by Directorate General of 
Commercial Inteltgence & StatIstIca, KoIkata, copies of 
which are available In the Parliament Ubrary. 

BudgM AUooatlon on HortIouIture by CPWD 

3280. SHRI ASADUDDIN OWAISI: Will the Minister 
of URBAN DEVELOPMENT be plneed to ..... : 

(a) whether the Central Public Work Departmant 
authorltie. are .pending a large portion of budget 
allocation on horticulture; 

(b) If 80, the details thereof; 
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(c) the number of complaints received in regard to 
irregularities committed by the horticulture department of 
CPWD during the last three years; 

(d) whether the Government has inquired in this 
regard; and 

(e) if so, the outcome thereof and steps taken or 
being taken by the Government in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) and (b) No, Sir. Approximately 
9% of the annual maintenance budget allocated to the 
CPWD is spent on horticulture maintenance every year. 

(c) to (e) 4 complaints in respect of Horticulture Wing 
have been received during the last three years. They are 
being investigated by the Vigilance Wing of CPWD. The 
system of checks and balances In CPWD Is capable to 
ensuring that money allocated is used in accordance with 
established procedures and appropriately. 

Co-operatlv. Houllng 

3281. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government has conducted any study 
on the role of Co-operative Housing in Employment 
Generation and Poverty alleviation; 

(b) If so, the details thereof; 

(c) the status of field surveys of Co-operatlve housing 
construction altes which conducted In various States; and 

(d) the target set for the same? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEUA): (a) and (b) A study on 'Role of Co-
operative Housing in Employment Generation and Poverty 
Alleviation' has been conducted by the National 
Cooperative Housing Federation of India, under the 
administrative control of this Ministry. The study was 
conducted to assess the role of hOUSing cooperatives in 
providing affordable hous.lng facnities to people, in 
generating job opportunities and to examine the impact 
on poverty alleviation. 

(c) The sample construction sites of various 
cooperative housing complex .. from various parts of the 
country were surveyed and detailed data from about 100 
housing cooperatives throughout the country had been 
utilized to wort< out the estimates under the country. 

(d) The entire study was completed by National 
Cooperative Housing Federation of India within 12 months 
time. 

Indultrlal Infraltructur. Upgradatlon Scheme, K ...... 

3282. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Kerala State Industrial Development 
Corporation (KSIDC) has submitted a project under 
Industrial Infrastructure Upgradation Scheme (II US) for 
financial assistance for setting up a common Treatment, 
Storage and Disposal Facility (TSDF) at Ambalmugal, 
Kochl, Kerala; 

(b) if so, details of the project and reaction of the 
Government thereto; 

(c) whether environmental study has been made 
regarding this project; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) Yes, Sir. A project report for 
setting up of Common Hazardous Waste Treatment, 
Storage and Disposal Facility (CHWTSDF) at Kochi, 
Kerala under Industrial Infrastructure Upgredation Scheme 
has been received in this Department with an estimated 
project cost of Rs. 53.50 crore. The proposal is under 
scrutiny in this Department as per the requirements of 
Industrial Infrastructure Upgradation Scheme. 

(c) and (d) Yes, Sir. As per the project report, adverse 
impact arising out of activities In the project have been 
examined under the Environmental Impact Assessment 
and in order to mitigate the adverse impact on air, water, 
soil, flora and fauna, etc. steps have been suggested 
and the facUities planned accordingly. 
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12.02 hr •• 

OBSERVATION BY THE SPEAKER 

Bu"~.. tranActed during the 'e" week 

/English} 

MR. SPEAKER: Hon. Members, for your information, 
I want to briefly recapitulate the main items of business 
transacted by the House during the last week. 

Out of the 100 Starred Questions admitted, only 18 
could be answered orally. Replies to the remaining Starred 
Questions along with the replies to 1029 Unstarred 
Questions were laid on the Table. Besides, one Short 
Notice Queation and 2 HaH-an-Hour Discussions were 
also taken up. 

During the period, as many as 40 matters of urgent 
public importance were raised after the Quest/on Hour. 
Also, 41 matters were raised under Rule 3n. 

The House also took up 3 Calling Attention matters: 
(i) -altuation arleing out of recent instruction issued by 
the Government to the Jute Corporation of India", raised 
by Shrl Prabodh Panda; (Ii) ·sltuatlon prevailing in the 
Beedi Industry and problems being faced by the Beedi 
workers", raised by Shrl P. Karunakaran and (iii) ·situation 
ari8ing out of spread of encephalitis in the country", raised 
by Shri Yogi Adityanath .. _ 

The House also took up an Adjournment Motion 
regarding 'Failure of the Government to take action against 
the persons Indicted by the Nanavall Commission', moved 
by Shri Sukhdev Singh Dhlndaa. After discuuing the 
Motion for 8 hours and 17 minutes, the House negatived 
It. 

The House also completed the Short Duration 
Discussion under Rule 193 regarding 'errorism in the 
country including attack on Ram Janam Bhoomi Complex 
at Ayodhya", raised by Prof. Vijay Kumar Malhotra on 
4th of August, 2005. 

As regards the financial business, the House 
discussed the Supplementary Demands for Grants 
(General)-2005-2006 and Demands for Exceu Grants 
(General) 2002-2003 for 4 hours and 23 minutes before 
passing the same along with the related Appropriation 
Bills. 

The House also discussed the Supplementary 
Demand for Grant (Rallways)-2005-2006; and Demands 
tor Excess Grants (Rallways)-2002-2003 for about 7 
hours before passing the same along with the related 
Appropriation Bills. 

As regards Private Members' Business, as many as 
11 Bills were introduced and 2 Bille were considered by 
the House. The discussion on the Abolition of Child 
Labour Bill, 2005, moved by Shri Iqbal Ahmed Saradgi, 
continued for 2 hours and 18 minute.. The Bill was 
withdrawn by the leave of the House. The Constitution 
(Amendment) Bill, 2004 providing for setting up of one 
Primary Health Centre In every village with all medical 
facilities, moved by Shrl Suravaram Sudhakar Reddy was 
also taken up for consideration but the discuaaion 
remained inconclusive. 

While we loat 6 hours and 25 minutes of valuable 
time due to interruptions and forced adjournments last 
week, the House sat late and worked extra for as many 
as 7 hours and 47 mlnut .. to transact eaentlal Items of 
business. 

Out of the 7 hours and 47 minutes for which the 
House sat late, 59 minutes were spent on raising matters 
of urgent public importance after the nonnal busineas of 
the. House was over. 

I wish to convey my sincere thanka to the hon. 
Members for their kind cooperation in the conduct of the 
proceedlngl. 

12_04 hr •• 

PAPERS LAID ON THE TABLE 

/English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHUlAM NABI AZAD): I beg to lay on the Table a cotY 
of the Annual Statement (Hindi and English versionS) 
regarding allotments made under 5% diacretionary quota 
In accordance with the guidelinea luued by the Directorate • 
of Estates, for the year ending the 31.t December, 2004. 

[Placed in Library, SH No. LT. 2612105] 
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/T,.".IIon} 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): Sir, I beg to lay on the 
Table-

(1 ) 

(2) 

A copy of the Colr Industry (Second Amendment) 
Rules, 2004 (Hindi and EngHsh versions) pubHshed 
in Notification No. S.O. 1199(E) in Gazette of India 
dated the 28th October, 2004 under sub-sectlon 
(3) of section 26 of the Colr Industry Act, 1953. 

Statement (Hindi and EngUsh versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, SH No. LT. 2613105] 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 

(2) 

(3) 

English versions) of the Sarva Shiksha 
Abhiyan (U.P. Education for All Project Board), 
Lucknow, for the year 2003-2004, alongwlth 
Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Sarva Shlksha Abhiyan (U.P. 
Education for All Project Board), Lucknow, for 
the year 2003-2004. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed In Library, StHI No. LT. 2614105] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the District Primary 
Education Programme-III (U.P. Education for 
All Project Board), Lucknow, for the year 
2003-2004, a10ngwlth Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the. District Primary Education 
Programme-III (U.P. Education for All Project 
Board), Lucknow, for the year 2003-2004. 

(4) 

(5) 

(6) 

(7) 

(8) 

(9) 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed In Library, SH No. LT. 2615105] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Gujarat Council of 
Primary Education, Gandhlnagar, for the year 
2002-2003, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Gujarat Council of Primary 
Education, Gandhinagar, for the year 2002-
2003. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

{Placed in Library, StJ6 No. LT. 2616/05] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Auroville foundation, 
Aurovllle, for the year 2003-2004. 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) of the AuroviHe Foundation, 
Auroville, for the year 2003-2004, together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the wor1cing 
of the Auroville Foundation, Auroville, for the 
year 2003-2004. 

I 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, SH No. LT. 2617/05] 

A copy of the Annual Accounts (Hindi and English 
versions) of the University of Deihl, Delhi, for the 
year 2000-2001, together with Audit report thereon. 

(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

[Placed in Library, SH No. LT. 2618105] 
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(11) A copy of the Annual Accounts (Hindi and English 
versions) of the Indira Gandhi National Open 
University, New Delhi, for the year 2002.2003, 
together with Audit Report thereon, under sub-
section (4) of section 29 of the Indira Gandhi 
National Open University Act, 1985. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed in Library, StIfJ No. LT. 2619/05) 

(13) (i) A Gopy of the Annual Report (Hindi and 
English versions) of the National Book Trust. 
India, New Delhi, 'or the year 2002·2003, 
alongwith Audited Accounts. 

(iO Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the National Book Trust, India, New 
Delhi, for the year 2002·2003. 

(14) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (13) above. 

(Placed in Library, StIfJ No. LT. 2620105J 

(15) (I) A copy of the· Annual Report (Hindi and 

(16) 

English versions) of the Indian Institute of 
Technology, Delhi, for the year 2003-2004. 

(il) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Institute of 
Technology, Delhi, for the year 2003·2004, 
together with Audit Report thereon, under sub-
section (4) of section 23 of the Indian Institute 
of Technology Act, 1961. 

(Iii) Statement regarding Review (Hindi and 
Engllah versions) by the Govemment of the 
working of the Indian Institute of Technology, 
Delhi, for the year 2003-2004. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (15) above. ..; 

[Placed in Library, StHI No. LT. 2621/05) 

(17) A copy each of the followtng Notificattona (Hindi 
and Engliah versions) under HCtion 33 of the 
NationaJ Council for Teacher Education Ad. 1993:· 

(i) The NCTE (Contributory Provident Fund) 
(Amendment) Regulations, 2005 published In 
NotHication No. F. 9-8I2ooSINCTE (Estt.) In 
Gazette of India dated 1 at April, 2005. 

(iI) The NCTE (form of application for recognition, 
the time limit of submiasion of application, 
determination of norms and standards for 
recognition of teacher education programmes 
and permission to start new course or training) 
(4th Amendment) Regulations, 2005 published 
in Notification No. F 49·5I2OO5·NCTE (NIS) 
in Gazette of India dated 1st April, 2005. 

(Placed in Library, StHI No. LT. 2622105) 

(18) (I) A copy of the Annual Report (Hindi and 
English vereions) of the National Institute of 
Educational Planning and AdmlnlltralloA, New 
Delhi, for the year 2002·2003, alongwlth 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
vereions) by the Govemment of the working 
of the National Institute of Educational 
Planning and Administration, New Deihl, for 
the year 2002·2003. 

(19) Statement (Hindi and English veraiona) showing 
reasons for delay in laying the papers mentioned 
at (18) above. 

(20) 

(Placed In Library, SH No. LT. 2623105) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Maharashtra 
Prathamik Shlkshan Parlshad, MumbaI, for the 
year 2003-2004, alongwlth Audited Accounts. 

(ii) Statement regarding Review {Hindi and 
English verelons) by the Government of the 
working of the Maharashtra Prathamlk 
Shlkahan Parishad, Mumbai, for the year 
2003-2004. 

(21) Statement (Hindi and English veraions) showing 
reasons for delay in laying the papers mentioned 
at (20) above. 

[Placed In Lbrary, SH No. LT. 2624105) 
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(22) (I) A copy of the Annual Report (Hindi and 
English versions) of the Jharkhand Education 
Project Council, Ranchl, for the year 2003-
2004, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Jharkhand Education Project 
Council, Ranchi, for the year 2003·2004. 

(23) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (22) above. 

[Placed In Library, S88 No. LT. 2625/05) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): I beg to lay 
on the Table a copy of the Report (Hindi and English 
versions) of the Comptroller and Auditor General of India-
Union Govemment (Defence Services) (No. 15 of 2005)-
Ordinance Factories-Performance Audit of Manufacture 
of High Caliber Ammunition in Ordinance Factories for 
the year ended the March, 2004, under article 151(1) of 
the Constitution. 

[Placed In Library, 5H No. LT. 2626105) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): Sir, I beg to 
lay on the Table a copy of the Deihl Police (Appointment 
and Recruitment) (Second Amendment) Rules, 2005 (Hindi 
and English versions) published in Notification No. F. 131 
512oo5lHP-I/EsttJin Delhi Gazette dated the 14th July, 
2005, under sub·section (2) of section 148 of the Deihl 
Police Act, 1978. 

[Placed in Library, SH No. LT. 2627/05) 

12.07 hr •• 

MESSAGE FROM RAJYA SABHA 
AND 

BILLS AS PASSED BY RAJYA SABHA 

/English/ 

SECRETARY GENERAL: Sir, I have to report the 
following messages received from the Secretary·General 
of Rajya Sabha:· 

(i) Min accordance with the provisions of rule 111 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
enclose a copy of the Sree Chltra Tirunal 
Institute for Medical Sciences and Technology, 
Trivandrum (Amendment) Bill, 2005 which has 
been passed by the Rajya Sabha at its sitting 
held on the 12th August, 2005: 

(ii) "In accordance with the provisions of rule 111 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
enclose a copy of the Displaced Persons Claims 
and Other Laws Repeal Bill, 2005 which has 
been passed by the Rajya Sabha at Its sitting 
held on the 12th August, 2005." 

(iii) Min accordance with the provisions of rule 111 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
enclose a copy of the Immigration (Carriers' 
Liability) Amendment Bill, 2005 which has been 
passed by the Rajya Sabha at its sitting held 
on the 12th August, 2005." 

2. Sir, I lay on the Table three Bills as passed by 
Rajya Sabha on the 12th August, 2005: 

1 . The Sree Chitra Tirunal Institute for Medical 
Sciences and Technology, Trivandrum 
(Amendment) Bill, 2005; 

2. The Displaced Persons Claims and Other Laws 
Repeal Bill, 2005; 

3. The Immigration (Carriers' Uabllity) Amendment 
BlII, 2005. 

12.08 hr •. 

STUDY TOUR REPORTS OF THE COMMITTEE 
ON THE WELFARE OF SCHEDULED CASTES 

AND SCHEDULED TRIBES 

(T1'llns/sIionJ 

SHRI SATYANARAYAN JATIYA: Sir, I beg to lay on 
the Table a copy of the following:-

(1) Report of the Tour of Study Groupol of the 
Committee on the Welfare of Scheduled Castes 
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and Scheduled Tribes on their visit to 
Hyderabad. Chennai. Bangalore. 
ThiNvananthapuram and Mumbai during October. 
2004; and 

(2) Report of the Tour of Study Group-ii of the 
Committee on the WeHlre of Scheduled Castes 
and Scheduled Tribes on their visit to Jalpur. 
Jodhpur. Udaipur. Mumbai and Pune during· 
October-November. 2004. 

fEngll$hj 

MR. SPEAKER: Item 9. Calling Attention. 

... (IntslTUpHons) 

{TrsnsI.tIonj 

SHRI RAMJI LAL SUMAN (Arozabad): Mr. Speaker. 
Sir. I have given notice for Breach of Privilege. 
... (Inli!JnuptIons) 

/Engllllhj 

MR. SPEAKER: You please sit down. I am trying to 
conduct a very Important issue that has been raleed. 

... (lntsnupHons) 

MR. SPEAKER: I am yet to decide. Initially. I said 
today; ultimately. I said next week. Stili. there are two 
days more. 

... (Inli!Jnuptions) 

{Tl1JnsI.tionj 

SHRI DEVENDRA PRASAD YADAV (JhanJharpur): 
Mr. Speaker. Sir. go according to the rules. we have no 
objection In this regard . ... (Intsnuptions) 

MR. SPEAKER: This Is not the time. 

... (Intsnuptions) 

MR. SPEAKER: Please speak one by one. 

... (Intsnuptlons) 

/Englishj 

MR. SPEAKER: What are you talking about? 

DR. M. JAGANNATH (Nagar Kumool): The Supreme 
Court. in Its ruHng. said that the State cannot enforce 
any reservation or fix a quota or percentage for 
admissions into unaided professional collegel . 
... (/nMmJptIons) 

MR. SPEAKER: I would eamestly request you all to 
pleaae cooperate. 

... (IntfImJpIIons) 

MR. SPEAKER: I will allow all sections to the beat 
of my ability and within the available time. 

... (Intsrruplions) 

DR. M. JAGANNAtH: It is a lethal blow to the 
Interests of Scheduled Caste or Scheduled Tribe or Other 
Backward CI888 population. This is a matter of urgent 
public importance. Hence. It should be dllcu ... d 
Immediately. '" (IntsnupHons) 

MR. SPEAKER: This Is not the way to ral.. It. Dr . 
Jagannath you know that I wIH not allow It to be recorded. 

... (InMtruplion8)" 

MR. SPEAKER: Unle.s you speak with my 
permission. I wUl not allow it to be recorded . 

... (IntwnJptIons)" 

DR. M. JAGANNATH: This Is a matt.r of urgent 
public importance. This Is the gravity of the situation. 
. .. (Intsnuptlons) 

MR. SPEAKER: There are many matters. 

... (lntsnupHons) 

MR. SPEAKER: You should wait for the 'Special 
Mentions'. provided you have given any notice. 

... (IntwnJptIons) 

DR. M. JAGANNATH: Sir. J have given a notice. 

MR. SPEAKER: Then. you can wait for it. You are 
all senior Members by this time. By disturbing the 
business. you are not helping us. 

... (Intsnupl/onll) 

·Not reconJed. 



379 AUGUST 16, 2005 380 

DR. M. JAGANNATH: Our intention Is not to disturb 
the House. But the issue Is of very urgent Importance . 
... (InltNTllplions) 

MR. SPEAKER: This is not the way. You may go on 
for the whole day, that will not affect me; I can tell you. 

... (Inltlnuplions) 

DR. M. JAGANNATH: Please allow me. 
... (Inltlnuplions) 

MR. SPEAKER: I am sorry. You should have known 
It by this time. 

... (Inltlnup/ions) 

MR. SPEAKER: It is not being recorded. 

... (Inltlnuplions)· 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, Rule 225 deals with the Privilege matters. It has 
been provided under rule 225(2) that if objection to leave 
being granted is raieed. This matter of privilege does not 
pertain to you exclusively but it pertains to the House as 
a whole. The Chair of the Parliament means . 
... (In/i9m.pllOns) This Is the highest seat in a parliamentary 
democracy. It Is not just your personal matter but this is 
the property of the House, that Is why I want to raise 
this matter. Any decision ought to be taken as per the 
Rules. ...(lnl8nuplions) 

{English} 

MR. SPEAKER: It was raised by you. I have said 
that I shall 9111'8 my Nllng. Ultimately, I have to give the 
Nling whether It concems all or me. 

... (lnl8nuplions) 

{Tfllnsllllion} 

SHRI DEVENDRA PRASAD YADAV: Your Nling Is 
supreme, we bow before It . ... (lnlBnuplion8) Next week, 
whenever you give your Nllng . ... (lnl8nup1ions) Please, 
listen to me for a morrient. This was unprecedented in 

"Not recorded. 

the House and Hon. Malhotrajl had raised objection to it. 
oo. (InltlnupIions) 

{English} 

MR. SPEAKER: Please sit down. 

. .. (Inltlnupllons) 

MR. SPEAKER: Both of you can not speak together. 
Please sit down . 

... (Inltlnuplions) 

{TfllnsI8lion} 

SHRI DEVENDRA PRASAD YADAV: Rule 225(2) 
states clearly that-

"If objection to leave being granted is raised, the 
Speaker shall request those members who are in 
favour of leave being granted to rise in their pl8C86, 
and if not less than twenty-five members rise 
accordingly, the Speaker shall declare that leave is 
granted. If less than twenty-flve members rise, the 
Speaker shall inform the Member that he has not 
the leave of the House." 

Rule 226 lays down that-

"If leave under Nle 225 is granted, the House may 
consider the question and come to a decision or 
refer it to a Committee of Privileges on a motion 
moved either by the Member who has raised the 
question of privilege or by any other member." 

You have the right. ... (lnl8nuplions) 

MR. SPEAKER: I have the right but you have to 
give me the chance to exercise it. 

SHRI DEVENDRA PRASAD YADAV: You are 
associating it with yourseH which is why I am requeatlng 
you. ... (InllJrruplions) The highest Institution in 
Parliamentary democracy Is a permanent one. This 
institution is not the property of any party, be it the Nling 
party or be it the opposition. It is not merely a question 
of the Chair of the House. This h88 breached the dignity 
of the House as a whole. It is a deliberate attack on 
Legislature. The sort of comment that has been made by 
the writer, is unprecedented. It should be sent to the 
Privileges Committee. 
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(English} 

MR. SPEAKER: Nothing more; you have to wait for 
my Nllng. Now-a-days I have many critiques and many 
admirers also. I am getting lot of advice in the papers 
also. I have got the benefit of too many advisors also. 
In the Press every day I am getting advice. I have said, 
I have reserved my ruling. I am not bound to give it 
today. Last Friday I said, I will give It today. But also on 
Friday itself, later on I said, I will give it this week. Today 
is the first working day in this week. There are two more 
wort<ing days. 

12.11 hr •• 

CALLING ATIENTION TO MATIERS OF 
URGENT PUBLIC IMPORTANCE 

(I) Situation arising out of the devestatlng fire 
that broke out In Bombay High 011 platform 
of ONGC on 27 July, 2005 re.uHlng In los. 
of live. and property worth ero,... of rupees 
and step. taken by the Governm.nt In ragard 
th .... to 

{TntlnSIslion} 

SHRI MOHAN RAWALE (Mumbai South Central): Mr. 
Speaker, Sir, I beg to move the calling attention motion 
with your permission. Sir, there had been 1088 of life and 
property worth crores of rupees due to devastating fire 
that broke out In the Bombay High 011 platform on 27 
July, 2005. I want to draw the attention of the hon. 
Petroleum Minister towards the steps taken by the 
Govemment In regard to the situation arising out of the 
above and demand a judicial inquiry into the matter. 

-THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): Mr. Speaker, Sir, major fire erupted 
on the Mumbai High North (MHN) platform at 4.05 P.M. 
on 27 July 2005. I had made a statement in the Lok 
Sabha on 28 July 2005 immediately after Question Hour. 
Thereafter, I had made a statement In the Ralya Sabha 
on 3.8.2005 In response to a Calling Attention Motion. I 
now avail this opportunity to update this august House 
on the accident that look place on MHN on the 27th 
July, 2005. 

Preliminary information suggests that a Multi-purpose 
Support Vessel (MSV) Ssmutifll SUflIkshs, owned by 
ONGC and operated and maintained by the Shipping 

"Also placed In Ubrary. 58, No. L T 2628105. 

Corporation of India (SCI) on a service contract basla, 
had approached the MHN platform for a m.dlcal 
evacuation on the 27th July, 2005. During the medical 
evacuation operation, the MSV apparently went out of 
control and collided with the platform. ... (Inmnvptions) 

/EngIish} 

MR. SPEAKER: Please maintain silence In the House. 
This is an important matter which 1& being dlacuued. 

{Tf1V1$/lItion} 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, this 
caused a rupture of the local risers (pipelines canylng 
hydrocarbons to the platform), leading to the escape of 
hydrocarbons under pressure and the resultant fire. 

ONGC have reported that a total of 383 personnel 
had to abandon the burning platform, the multi-purpose 
support vessel (MSV), SlImudnl StHIIksha, and the drilling 
rig NC Vester . ... (Inmnupt;ons) 

/English} 

MR. SPEAKER: Please go out of the House If you 
want to discuss anything. I will not permit this. This habit 
has to be given up. 

{TflInslslion} 

You are not interested in listening to such an 
Important discussion. You may carry on. 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, the 
House will be relieved to know that of the 383 personnel, 
361 were rescued, including 6 divers on the MSV who 
were undergoing decompression at the time of the 
accident and could not Immediately abandon the stricken 
vessel. 

Tragically, so far, 11 personnel are confirmed dead, 
of whom 8 are from ONGC, 2 from NC Yester and one 
from the Shipping Corporation of India. 11 persons are 
reported misaing. Of the mlsaing, 7 are from ONGC, 2 
from Pawan Hans and 2 are employe. of contractors 
working for ONGC. Massive search and reacue operations 
were launched Involving the ONGe, the Indian Navy, 
Coast Guard vesslea, Pawan Hans helicopters and the 
IAF. Private Oil and G .. companies like BG and Calm 
Energy also lent a helping hand. The major reacue 
operation was completed on the 28th July, 2006, however, 
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IShri Mani Shankar Aiyar) 
Joint search operations for the missing persons continued 
till the 1st August, 2005 evening and by the Coast Guard 
till the 3rd August, 2005. The Coast Guard also activated 
the international safety net for ships transiting the area 
to keep a sharp look out for any survivors. Pending the 
completion of legal formalities to declare the missing 
persons dead, the ONGC Board have decided to award 
full compensation to the families of the missing persons 
as well in addition to the families of the 11 persons 
confirmed dead. On behalf of the nation, I have extended 
my deepest sympathies to the bereaved families and sent 
personal letters to the wives of each of those who have 
lost their lives, as well as those who are missing, assuring 
them that their rehabilitation will be our solemn duty. 

Mr. Speaker, Sir, handsome tributes have been paid 
in the media to the rapidity and efficacy of the search 
and rescue operations. I hope the House would wish to 
join me in congratulating the Chairman and Managing 
Director of ONGC, his Director (Finance) who oversaw 
the immediate emergency measures from Mumbai where 
he was stranded, and all other ONGC officers and staff 
for their quick reflexes and well-organised response which 
saved hundreds of precious lives. Their achievement was 
all the more remal kable because of the severe disruption 
caused in the city by floods and rains. Power failure had 
rendered the control room at Bandra (East) non-functional. 
All communication links had been snapped. ONGC's fleet 
of chartered helicopters at Juhu helibase was completely 
grounded because of the flood situation. Yet, an 
emergency control centre was set up immediately to 
manage the response effectively. 

CMD, ONGC and his senior Delhi-based officers 
reached Mumbai by the first civilian flight to land in the 
airport after the accident. I arrived in Mumbai on the 
afternoon of 28 July in the Prime Minister's special flight 
after making an aerial survey of the site of the accident. 
I rushed to the Indira Dock to meet with and comfort 
several of the survivors who were just arriving. From 
them, I received eye-witness accounts of the exemplary 
discipline with which the abandonment drill was followed 
and the immense courage displayed by those caught up 
in the accident. 

" was particularly heart-breaking to hear the tale of 
a group of ONGC fire-rescue personnel who succeeded 
in rescuing some of those caught in the engine room but 
perlsh'8d when they returned to rescue others. I am sure 
the House would wish to join me in paying our humble 
tribute to their martyrdoln. 

ONGC support and supply vessels were quickly 
mobilized for the search and rescue operations and picked 
up many survivors from life boats, life rafts and the choppy 
seas. But, above all, I would like to extend the nation's 
grateful thanks to the Navy and Coast Guard who have 
done remarkable work In mounting a very successful 
search and rescue operation. 

While most of the Pawan Hans fleet was grounded 
in Mumbai, the helicopters on off-shore duty did a 
marvellous job of flying sorties with ONGC personnel to 
each of the 20 unmanned structures in the surrounding 
area to ensure that cut-off valves had been shut down to 
forestall what would otherwise have been a major 
environmental disaster. 

I would also take this opportunity to extend my 
gratitude to the Coast Guard who promptly sprayed the 
affected area with dispersants to mitigate the affects of 
any possible 011 spill as a result of the accident. 
Fortunately this spill was only in the form of a thin film 
of the surface limited to the affected area and, therefore, 
dispersed without serious adverse environmental 
consequences. 

Although the MHN platform was destroyed in less 
than two hours, along with a Pawan Hans helicopter 
positioned on It, there will not be any significant financial 
loss to ONGC on this account as the platform was insured 
for US$ 195 million. MSV Samufira Suraksha, which was 
involved in the accident, sank in the ea"" morning on 
the 2nd August, 2005, about 28 nautical miles from the 
shore while it was being towed to port. Along with the 
platform, the MSV was insured for US$ 60 million under 
ONGC's offshore package insurance policy. An underwater 
survey of the sunk MSV, and any.further course of action 
in this regard, can be decided only after the monsoon. 
ONGC is in the process of undertaking surveys to identify 
losses arising out of the accident. However, ONGC had 
insured the platform for value of about US$ 195 Million 
and the MSV Samudra Suraksha for US$ 60 Million. 

As regards the loss of production, while the collapse 
of the platform has immediately affected 1,23,000 barrels 
per day of crude oil production, amounting to over 15% 
of the country's domestic production, the House will be 
pleased to know that, in consequence of an emergency 
plan put together within hours of the accident, ONGC will 
be able to restore 70% of the lost production by the first 
week of September, 2005. 
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We hope to substantially make up the rest of the 
production within a few weeks thereafter. I would like to 
usure the House that the accident hu in no way 
compromised the country's energy security. We have the 
financial resources to purchase any marginal additional 
quantity of crude that the loss of production at Mumbai 
High might cause. 

An internal enquiry into the causes of the accident 
has been ordered by ONGC. It is headed by Shri S.K. 
Manglik, former Chairman, ONGC, and includes Shri Iswari 
Dutt, former Director, ONGC and Shri H.S. Cheema, 
former Chairman, GAIl. Shell have offered to assist the 
enquiry and a Shell aviation expert has been taken on 
as an Adviser. The Committee has been given time upto 
October, 2005 to submit its report to ONGC. 

In addition, I am in the process of setting up an 
independent High Level Enquiry Committee to look into 
the circumstances leading to the accident and other 
related matters. The relevant agencies, such as Flag 
Officer Defence Advisory Group and Advisor Offshore 
Security and Defence to the Government of India 
(FODAG), DG, Shipping and a representative of insurance 
and DG, DGH, are proposed to assist the Committee 
and provide their expertise. In the meanwhile, this Calling 
Attention Motion has come. I propose to finalise the 
composition of the High Level Independent Enquiry 
Committee after the conclusion of the discussion on this 
Motion. So that the consensus of this House is available 
to me before I take any final decision in this regard. 

SHRi MOHAN RAWALE: Mr. Speaker, Sir, first-of ail 
I express my condolence to those died in this accident. 

/Englishj 

MR. SPEAKER: We join you. We have already 
expressed our concern. 

/TfBns/ationj 

SHRI MOHAN RAWALE: I pray to God for the life of 
those 11 persons who are still missing, though it will be 
a miracle only. I express my gratitude on behalf of this 
House to aU those who extended their help to save the 
lives of ONGC employees be they Coast Guard or any 
other agency. 

Mr. Speaker, Sir, i want to say that the hon'ble 
Minister has revealed half truth. I will not make any 

politically motivated &peach but my demand Is that • 
judicial enquiry be instituted into the lou of the country 
to the tune of crores of rupees. The Minister, in his 
statement. has talked about the constitution of an enquiry 
committee. Who are the members of the said enquiry 
committee--ex-chairman, ONGC. There is a practice in 
ONGC that if a director completes five years on board, 
he is provided all the facilities even after retirement 
including accommodation, iaptop, club membership etc. 
But If an employees, after rendering a long service of 
30-40 years, occupies the accommodation for even a 
month or two after his retirement, he Is charged penal 
rent whereas they are given royalty. How oan one expect 
justice in such a set up? Therefore, I demand a judicial 
enquiry into the incident by a judge of the Hon. Supreme 
Court. 

The hon'ble Minister has said that ONGC platform 
was insured for 195 million US dollars equivalent to 
Rupees 505 crote. Construction of a new platform will 
cost around Rs. 400 crore. It means there is a net to .. 
of Rs. 105 crore. I had asked a question the day before 
yesterday as to what happened to the investment of RI. 
8500 crore made in four or five years? Who will 
compensate for the loes suffered on account of 1he 
investment of Rs. 15000 crore made in Bombay High 
North and Bombay High South? There is a loss of 
investment of Rs. 15000 crore. He has informed that 
expenditure on account of life boata i8 $80 million. $60 
million means 240 crore rupees. You can Imagine the 
price of a new boat. We have suffered loss on this 
account. Its cost must be more than a hundred million 
dollars. We are suffering a loss of Rs. 107 crore 
presuming the dollar~pee exchange rate at rupees fOrty. 
He said that there is a daily production of crude oil worth 
As. 1 lac 23 thousand. I had worked It out and you had 
given the statement that we would put everything in order 
within a month but let us estimate a 30 percent IOS8 on 
the first day, earlier, I had completed only a month', 
loss, that is $ 40 per barrel. We take $ 60 as the price 
of a barrel while it is $67 a barrel presently. Saudi Arab 
and Iran are continuing their production while it has been 
stopped in our case. Owing to this, the prices can go 
upto $70 to $90 per barrel. The loss suffered in 11 
months comes to Rs. 2445 crore and As. 720 crore in 
a month-who will compensate this loas? I knew it and a 
number of people from Mumbai work there, so I know 
that the people who work in BHNL, risk their livea. They 
have no link with the rest of the world. Work was going 
on at NH· 7 in BHNL. Where is the man who was brought 
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(Shrl Mohan Rawale] 
Injured? The hon'ble Minister has said nothing about him 
as to whether he is alive or has died. That injured man 
was at NH· 7. I have the SCA report with me. I want to 
place It before the House. He said that the life boat kept 
at NH-7 is used only in emergency conditions. It is 
equipped with all fire fighting equipments. The injured 
man used to work In the kitchen. The BHNL employees 
had also gone to the platform to evacuate him. When 
the crane lost control its basket fell down. How did it 
lose control? This ship was purchased in 1982, why was 
It necessary to take this ship there? If this ship was not 
capable to evacuate that man, why was it sent there? I 
have the photographs, may be the hon'bIa Minister. does 
not have it. The ship collided because of took a 
dangerous tum. If the ship did not have the capacity to 
evacuate the man, who ordered it to proceed? Was 11 
any ONGC officer who gave the orders to evacuate the 
said injured man with the help of the life boat? 

A helicopter was available there. As per my 
knowledge the helicopter was going to be used that 
evening. The injured persons could have been lifted by 
the helicopter as well. I would like to ask you as to why 
a ship whoae engines lacked the required power, was 
sent in? Only supply boats are supposed to be used to 
bring the injured persons. Why was a supply boat not 
sent that day? I learnt that a supply boat reached there 
within an hour which implies that the supply boat was 
within five nautical miles of the area. 

This boat was not put to use there. Why did they 
allow the loss of so many lives? Who had given the 
orders of rescuing them? The Government says that 11 
has given compensation to eleven people. The 
Government wishes to mislead the House by such 
statements. The Government has given money but can it 
bring back the lost lives? Payment of compensation to 
the families or dependents of those who have loat their 
lives would not bring them back to life. Even crores of 
rupees cannot pay for their lives. I would like to ask the 
Hon. Minister as to who would take responsibility for the 
loss of lives. 

Sir, there was a storm but still a supply boat could 
have reached there. It Is the work of a supply boat to 
bring back injured persons. It could have evacuated the 
injured. NH· 7 was far from the place but it could have 
been sent there. The officers .of ONGC could have been 
sent there. There was a storm but the weather was not 
rough. If the weather was rough then how did the other 

boat reach the place. I know about the place. I have 
been there. It Is a less rainfall area. Rainfall is leu In 
offshore plac... How did the other boat reach the rough 
sea? ... (lnMnup/ion$) 

{English} 

MR. SPEAKER: I take it that these are the matters 
to be inquired into. 

{Tf'III1SI8t1on} 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, a judicial 
Inquiry should be conducted into this matter. 
'" (InkJnvplions) 

MR. SPEAKER: You have already said this. 

SHRI MOHAN RAWALE: I have many reports. The 
House Is not aware of these reports. Therefore, I wish to 
inform the House about these and request the Minister 
tv give a clear and truthful reply. 

I had raised a question day before yesterday also. 
He did not give a truthful reply at that time either. I 
would like to bring to your notice that I had asked a 
question as to how much oil was produced as a result 
of the expenditure of As. 8500 crore made by ONGC 
and whether there was any increase in the production of 
oil thereafter but the Minister did not give a factual reply 
to this question . ... (Inlenupfions) I can bring a privilege 
motion against him. . .. (Inlenuplions) 

[English} 

SHAI MANI SHANKAA AIYAR: This is a very 
damaging thing. 

MR. SPEAKEA: Mr. Mohan Aawale, it Is a very 
serious incident that has taken place. You have rightly 
raised this matter. You have yourself appreciated the 
efforts that have been made to rescue the people, There 
is an inquiry going on. Please put your question, which 
may be answered, before making comments on others. 
Pi .... put your question. Certainly, I am lure the hon. 
Ministry will look into it, and the commmee can also 
decide on this. 

{TtBnSIafion} 

SHRI MOHAN RAWALE: Sir, eartier a fire had broken 
out in the Krishna·Godawari basin that was also 
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investigated into by an intemal Committee. Oil was stolen 
from the Gujarat Pipeline. 

MR. SPEAKER: Theae are separate things. 
... (lnfB~s) 

SHRI MOHAN RAWAlE: Sir, I am telling you that 
crores of rupees have been wasted. All these issues are 
being Investigated by their internal committees. 
... (InMnupHons) 

/Englishj 

MR. SPEAKER: You have made your point. 

... (Intsnuplions) 

[Trsns/stionj 

SHRI MOHAN RAWAlE: They have got their intemal 
committees. How would they be able to deliver justice. 
The ONGC director who*. How can he give justice. 
... (IntsnupHons) 

/Engllshj 

MR. SPEAKER: Personal allegation should not go 
on record. ... (InlBtTUptions) 

[TfBns/sUonj 

SHRI MOHAN RAWAlE: Sir, inquiry into this matter 
should be conducted by a retired judge of the Supreme 
Court. . .. (InfBnup/lons) 

/Englishj 

MR. SPEAKER: You have made your point on that. 
I appreciate that. 

[TfBnslstionj 

You have demanded that an inquiry be conducted 
by a retired judge of the Supreme Court. 

... (Inl6nupUons) 

SHRI MOHAN RAWAlE: I would like to tell you that 
I have got photographs showing the helicopter in sorties. 
It was a BHS helicopter. A Mumbai High South helicopter 
was also present there. 

Why was not the helicopter called to save the injured 
persons and why they were not saved? The helicopter 

"Not recorded. 

could have been called there and they could have been 
saved. They were killed due to the fault on the part of 
the O.N.G.C. They ml8uaed their powers Wld took the 
wrong decision. These people could have taken the 
helicopter in the rough eaa. Even the ordinary boat could 
have gone there. ... (IntflfTUptions) 

MR. SPEAKER: You have put acrosa your point 
effectively . 

... (InfBnuptions) 

SHRI MOHAN RAWAlE: Then why the O.N.G.C. did 
not take these measures? The aeroplane could have been 
flown there. " you cast a look at the photographs available 
with me, you can judge that even the helicopter could 
have been flown there. They have their own helicopter. 
Given this situation helicopter was not used there. 
... (lnfBnuptIons) 

/EngI/8hj 

MR. SPEAKER: Now, It is enough. 

... (InfBnuptions) 

[TfBnslstionj 

SHRI MOHAN RAWAlE: Sir, my charge Is that the 
boat was capalzed so .. to conceal the evidence. The 
boat sank in the 72 meter deep sea or the site of the 
accident. After the boat sank, they had four days, at 
their disposal. The boat was recovered on 31st July. The 
ship was aleo recovered from there. What did the 
O.N.G.C. officer do there? If there wu a depth of 22 
meters then how did the boat sink there? All this needs 
to be enquired into. Besides, how much damage hu 
been caused In all the accidents occurred 80 far should 
also be enquired Into. ... ('nltlnuptIons) 

/Englishj 

MR. SPEAKER: I know, you have raised • very 
important matter. Ple .. e conclude. 

. .. (InfsmJp/lon6) 

[TrsnsI6tionj 

SHRI MOHAN RAWAlE: I had to speak a lot. I 
know about the O.N.G.C. and I have got a lot of material 
but is the House satlafIed? I feel, nobody Ie aatiafled. 
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[Shri Mohan Rawale] 
The entire matter should be inquired by the Supreme 
. Court and the truth should be brought to the fore. When 
such an accident took place in England last time, a public 
enquiry was conducted and its guidelines are available. 
Therefore, a public inquiry needs to be conducted . 
... (Interruptions) This commission was wound up. 
Therefore, I demand an enquiry into It . ... (lnl6rruplions) 

/English} 

MR. SPEAKER: Thank you very much. You have 
raised a very important issue. 

... (Interruptions) 

{TfBnslation} 

SHRI MOHAN RAWALE: I had to speak a lot. I 
have been speaking in last but whatever I have spoken, 
that is all truth. What APM. ... (Inl6rruptions) 

MR. SPEAKER: Every Member speaks the truth. 

SHRI MOHAN RAWALE: He told wrong, therefore, I 
have been telling that the wrong reply given by him. 
.. , (Inl6nuptions) 

/English} 

SHRI MANI SHANKAR AIYAR: Once again I would 
say that for me, giving a wrong answer in this sacred 
House is, in fact, a charge of .privilege . ... (lnl6nuplions) 

MR. SPEAKER: There are methods of raising it. 

... (Interruptions) 

SHRI MANI SHANKAR AIYAR: I would like him to 
bring a Privilege MQtion against me instead of making 
unfounded allegations. ... (Interruptions) 

{TfBnslsfion} 

SHRI MOHAN RAWALE: I will move . ... (Inlrlrruptions) 

/English} 

MR. SPEAKER: Okay, you reply on It. 

... (Interruptions) 

{T11II1s111/ion} 

SHRI MOHAN RAWALE: During the regime of Shri 
Devegouda ji they took the decision about APM. He just 
did that he tried to malign the image of our government. 
... (Inlrlrruptions) 

[English} 

MR. SPEAKER: Nothing more will be recorded. Now, 
the hon. Minister. 

... (Interruptions) .. 

SHRI MANI SHANKAR AIYAR: Sir, I have stated in 
my original statement that it is only after getting the view 
of this House that I will make . my final determination 
about the nature of high level inquiry that I propose to 
order. I have the privilege of getting the advice of Shri 
Mohan Rawale. I have not really had the privilege of 
getting the advice of the other sections of this House. 
But perhaps informally, I could sound them out on this. 
There are precedents of both types of action-either to 
get the matter Inquired into by experts or to establish a 
judicial inquiry. It seems to me that In this matter, the 
important thing really Is to get the facts as quickly as 
possible. By definition, an inquiry committee will submit 
Its report far more quickly than a judicial inquiry. We 
need immediate action. So, I will be receiving the Report 
of the Manglik Inquiry by the month of October, and I 
will Initiate action immediately on those findings. In the 
meanwhile, having sounded different sections of this 
House, I will make my determination as to whether we 
should have a judicial inquiry or not. 

Shrl Mohan Rawale has raised a number of 
questions. I do not wish to bring the same charge against 
him as he is bringing against me. That Is an attempt to 
mislead. I presume that Shri Rawale is not attempting to 
mislead this House but has himself been misled by his 
informers. A large number of points that he has made 
here are really without a true foundation. Let me take 
them one by one. 

It is entirely possible-although I am not In a position 
to certify until we have Issued tenders in this regard-
that a new platform at the site would be more expensive 
than what we are able to reaUse as a result of the 
insurance of the destroyed platform. The point is this. Is 

·Not recorded. 
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a new platform really required there? Because the genius 
of our ONGC, engineers has shown that by looping the 
pipelines on to the N.Q. platform, we will be able to 
restore 70 per cent of the production, and bring it 
onshore? Maybe with a few more modifications there, it 
might be possible for us not to have to replace the 
destroyed platform. But I do not think that it is a very 
great revelation to this House as Shri Rawale seems to 
believe that a new platform that is bought in the year 
2005 will quite clearly cost more than a platform that has 
been destroyed bought sometime previously, which is why 
you have an insurance policy which will at least cover 
your losses even if it does not entirely cover the 
replacement cost. 

But even there I must enter a caveat. I do not know 
what the replacement cost would be; I do not know 
whether we would need a replacement. So, we would 
see at that time. 

Secondly, attached to this question of buying a new 
platform, Mr. Rawale came back once again with the 
charges that he repeatedly makes whenever he gets the 
opportunity of dOing it, as to what happened to the 
ONGC's investment. He says, "I do not see oil anywhere." 
So, I replied to him that you cannot buy crude oil in 
Bhindi Bazaar. . .. (Int8trtJptions) 

/TflIns/ation} 

SHRI MOHAN RAWALE: Mr. Speaker. Sir, how is 
the Minister speaking? Is he speaking in any Bhindi Bazar. 
He is trying to insult me . ... (lntetrtJphons) 

(English} 

MR. SPEAKER: I would look into it. 

... (Int8trtJptions) 

/Translation} 

SHRI MOHAN RAWALE: What do you mean by 
Bhindi Bazar? You are not sitting in any Bhlndi Bazar. 
You are sitting in the House. You are an hon'bla Minister 
and you should give the reply as a Minister . ... (InI8nupIions) 

MR. SPEAKER: OK, you please sit down. 

... (IntetrtJptions) 

(English} 

SHRI MOHAN RAWALE: You are talking in the 
House. You should keep this in mind . ... (lnltlmJpllons) 

SHRI MANI SHANKAR AIYAR: Sir, I have not 
yielded. ... (InlstrtJpIions) 

MR. SPEAKER: He has not yielded. PI ... e take your 
seat. 

... (InltlmJptions) 

/TflIns/alion} 

SHRI MOHAN RAWALE: You are not speaking in 
any Bhindl Bazar. You are not talking to any streatman. 
... (Inlsnuplions) 

(English} 

MR. SPEAKER: Hon. Mlnlater, do not refer 'to Bhindl 
Bazar. He has objection to Bhlndi Bazar. 

... (InI8nup/i0n8) 

/TflInslation} 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, he spoke 
like that last time also. . .. (InMrrupHons) 

MR. SPEAKER: He must have &aid in the lighter vein. 

... (Interruptions) 

SHRI MOHAN RAWALE: Sir, why Is he getting angry 
at this news? He is getting angry for nothing. He always 
gets angry like that. I am not the only person to speak 
80; all the members sitting in the House speak so . 

MR. SPEAKER: Mohanjl, please sit down. 

... (InftJrnJplions) 

SHRI CHANORAKANT KHAIAE (Aurangabad, 
Maharashtra): Mr. Speaker, Sir, this should be expunged 
from the proceedings of the Ho..... .., (InlBtrtJplloM) 

MR. SPEAKER: Alright, , will see to It, you please 
sit down . 

... (InMrrupIion$) 
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(English} 

MA. SPEAKER: have intervened on your behalf 
also.· Please sit down. 

.•. (Inttlrruptions) 

SHRI MANI SHANKAR AIYAR: You cannot buy oil 
in a bullf. You have to have a refinery to be able to 
buy it. 

I have repeatedly given to Shri Rawale the figures 
which show that whereas In the normal course there 
would have been a decline in ONGC's production, as 
was Indeed taking place in the period of the late 19908, 
through the Improved 0/1 recovery and the enhanced 0/1 
recovery techniques, we have been able to restore 
production that was in a process of decline. That is why 
the ONGC is responsible for approximately 30 million of 
the 33 million tonnes of 0/1 that are being produced In 
tNa country. In this situation, to needlessly denigrate 
ONGC's performance Is not acceptable . ... (lntslTUpfions) 

MR. SPEAKER: Pleaee a/low him to finish. You may 
not agree with him but you have to give him a hearing. 

... (Inftlrruptions) 

SHRI MANI SHANKAR AIYAR: When it comes to 
the quantitative 1088 caused by the total destruction of 
the platform, I would plead with the hon. Member that he 
applies the correct mathematics to his calculations. If the 
loss of 1,23,000 barrels a day were sustained over an 
entire year, he would get the dramatic figure that he has 
obtained. Thanks to the genius of our ONGC engineer&-
it has nothing to do with my abilities and I know nothing 
about 0/1 technology-70 per cent of this output is going 
to be restored within about one month. Therefore, of the 
15 per cent production ttlat would have been Io8t aMUaJly, 
we are only going to get one-twelfth of that ioss in the 
first month; one-twelfth of 16 per cent comes to a little 
over one per cent. A little over one per cent of the entire 
production from that area is totally lost to us. 

Over the next couple of months, we are likely to 
suffer some further loss. It would be in the region of 
about 0.4 per cent or 80, per month. So, altogether, I 
would imagine that we are going to lose about two per 
cent of the production that was going on, of the crude 
that was being proceaaed on that platform. This, as I 

said In my original statement, Is a small enough quantity 
for us to compensate by purchasing from abroad and 
thus ensuring that there Is no diminution in our energy 
security . 

I was asked by the hon. Member, Mr. Rawale, why 
an MSV was used in order to undertake this medical 
evacuation. An MSV Is distinct from an OSV. An offshore 
Supply Ve88e1 is distinct from a Multipurpose Support 
Vessel by the fact that all the tasks that could be done 
and are being done by an OSV could also be done by 
an MSV but the MSV however has the special 
characteristic that Its thrusters which are located at the 
four ends of the boat are controlled by a computer and 
could therefore ensure far better than on OSV could that 
the vessel remains stationary. 

This remaining stationary Is an extremely important 
function of the MSV for its divers who have to go into 
the deep sea after plunging from the ve88el. In order to 
ensure that the ve88el remains at exactly the point where 
the plungers dive so that when they come up there Is 
the vessel available for them to be taken to the 
decompression chamber. These thrusters are highly" 
sophisticated mechanisms which hold the MSV in Ita 
position and that Is precisely why in circumstances where 
the sea was extremely rough and the weather was 
extremely bad it was decided that for this medical 
evacuation-which involved somebody in the kitchen 
having cut his fingers by putting It Into a mixle-he should 
be taken to the nearest available medical facility by an 
MSV and not by an OSV. I think, if we had taken him 
in an OSV, the officers concemed could have been faulted 
but by taking him in an MSV we were attempting to 
ensure that the security of all concemed would be 
enhanced and not diminished. 

Now, the hon. Member has repeated a completely 
misleading statement that has been repeatedly made in 
the Media. . .. (Intsnuptions) 

{Tl'IIn8I8tion} 

MR. SPEAKER: RawaJe jl, this is not good. 

... (lntstnJpllons) 

SHRI MOHAN RAWALE: I am asking just for the 
information. . .. (Intsnuptions) 
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{English} 

MR. SPEAKER: Mr. Rawale, please follow the rules. 
I do not know how many hon. Members are experts in 
this subject. It is a matter to be investigated. 

... (Infsrrupfions) 

MR. SPEAKER: Mr. Rawale, you are entitled to ask 
only one question but I have allowed you to speak for 
13·14 minutes. 

.. , (Interruptions) 

SHRI MANI SHANKAR AIYAR: He stated that the 
MSV went to the wrong side of the platform. I have 8Mn 
this statement In the Press. The fact of the matter is that 
the MSV routinely could go to either side of the platform. 
There are special arrangements made for any MSV to 
go alongside either on the northem or the southem side 
of the platform. 

As he was showing photographs to me, I would be 
delighted to hand over to him and indeed to make 
available to the House if you so desire, the designs of 
the platform which show that it is routinely possible for 
the MSV to come on either side. In this particular case, 
which was on the southem side of the platform, there 
were two rubber poles on either side of the rubber 
protection that there is on the platform, alongside which 
this particular vessel came. Now, the Inquiry Committee 
is going to tell us exactly what happened. ... (Infsrruptions) 

MR. SPEAKER: Let us wait for the Report of the 
Inquiry Committee. 

SHRI MANI SHANKAR AIYAR: May I just explain, if 
you do not mind? I think, it is very necessary for us to 
clear these misconceptions. We do not know whether it 
was the thrusters that failed. It is highly unlikely that all 
of the four thrusters would have failed simultaneously but 
it Is 80mething to be looked into. 

What appears to have happened is that there was a 
sudden rise and unexpected swell, which threw this veuel 
totally unexpectedly and totally unprecedentedly. It went 
over the railings and it was the lower part of the MSV 
which seems to have smashed against the platform, 
thereby hitting the risers. This Is not normaHy planned for 
because the ralHngs that there are, which are around the 
platform, are sufficiently high to prevent any such thing 
from happening in the normal course. 

Something major Is being made of the fact that the 
basket was being lowered form the platform In order to 
take this injured patient. It is the normal standard 
procedure and I just do not see what Is wrong in doing 
that. He wu saying that there wu a helicopter stationed 
on the platform. Of COUF88, there was and it Is precisely 
because these risers got hit and all hydrocarbons are 
extremely combustible that It went on fire. 

Now, when it went on fire, we know that the PaWlll1 
Hans helicopter was destroyed. But was it deatroyed 
because the flame directly lit the helicopter or becauae It 
hit the Aviation Turbine Fuel barrel, which was etored 
near the helicopter Is eomething that will be examined. 
... (InfBrrupfions) 

MR. SPEAKER: Then, you should have asked for a 
discussion under Rule 193 instead of a Calling Attention. 

... (Infflmlplions) 

MR. SPEAKER: There cannot be a running 
commentary. I have appreciated the importance of the 
subject. I have allowed you nearly 15 minutes when you 
are entitled to uk only one question. 

... (InfBrrupfions) 

SHRI MANI SHANKAR AIYAR: It la also extremely 
misleading to say that the MSV lacked engine power. It 
had more engine power than was required for undertaking 
this particular operation. I believe that It is nec:easary to 
use the floor of this House to nail some of the untruth., 
not aaid in this House because no one can say untruth 
In this House. . .. (InfBrrupfions) 

MR. SPEAKER: Incorrect Information! 

... (InfBrrupIIon8) 

SHRI MANI SHANKAR AIYAR: But aome of the 
untruths that we have aeen In lOme of the media . 
... (IntsmIpfion8) 

MR. SPEAKER: I have corrected It. That will be 
recorded. 

... (Inftlrrupfions) 

SHRI NITISH KUMAR (Nal,nda): It ia 
unparliamentary. . .. (Inftlnuptlons) 
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SHRI MANI SHANKAR AIYAR: It is unparliamentary 
if you say in the House. It is not unparliamentary if you 
say that outside the House . ... (lnltJrruplions) 

MR. SPEAKER: Hon. Minister, do not be hit; do not 
respond to Shri Nitish Kumar's intervention. 

... (Interruptions) 

SHRI MANI SHANKAR AIYAR: In these 
circumstances, I am extremely sorry that the tone of this 
discussion has fallen far short of what it was in the 
Rajya Sabha. I think, on a serious matter like this, we 
should be addressing this seriously. The Enquiry 
Committee is doing it. I am willing to take the suggestion 
made by the hon. Member, Shri Mohan Rawale. But we 
will act on it only if by consensus of all sections, this 
House would prefer a judicial enquiry to the high-level 
independent inquiry that I had earlier in mind. 

12.58 hr •• 

(II) Situation arlalng out of dilapidated condition 
of National Highway. In Bihar and Itep. 
taken by the Government In thl. rwgard 

(TttlnsllllionJ 

·SHRI RAGHUNATH JHA (Bettiah): Mr. Speaker, Sir, 
I want to draw the attention of the hon. Minister of Road 
Transport and National Highways towards the dilapidated 
condition of highways In Bihar . ... (lnltJrrupIion$) 

/EnglishJ 

MR. SPEAKER: Hon. Members, all of you are fully 
aware and we are trying to allow this Calling Attention 
because the rules are very clear. You are entitled to ask 
for one clarification. Even such an experienced Member 
like SM Prabhunath Singh has signed another hon. 
Member's notice. He will not be treated to have given a 
notice under the rules. It is not my decision. But today 
he has asked for it. I will allow him but it should not be 
treated as a precedent. 

... (InMrruptions) 

MR. SPEAKER: Please ask for one clarification. The 
hon. Ministers are giving very elaborate answers. 

... (InItIm.pIions) 

°Alao placed in Library. SH No. LT. 2629105. 

MR. SPEAKER: Probably, in future I will request the 
hon. Ministers concemed to give the copies of the speech 
to the Members' concerned in advance so that it need 
not be fully read out. It is another three-page statement. 

. .. (/nl6rruplions) 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): Sir, shaU I place 
it on the Table of the House? ... (/nl6rruptions) 

°In Bihar, the totai length of National Highways is 
3,629 kms, out of which, at present a length of 799 krns 
is being developed and maintained by the National 
Highways Authority of India (NHAI) and the remaining 
length of 2830 krns is being improved and maintained by 
the Road Construction Department (National Highways 
Wing), Government of Bihar, on behalf of this Ministry. 

For obtaining first-hand information regarding the 
condition of National Highways in Bihar, a tour was 
undertaken by me in June 2004 along with the officials 
of my Ministry and officials of the National Highways 
Wing (NH Wing) of the Road Construction Department 
(RCD), Government of Bihar. I would like to mention that 
I chose Bihar as the first State for review of the status 
of its National Highways. Discussions were held with the 
then Chief Minister of Bihar where Union Railways 
Minister, Union Minister of Rural Development, Minister 
of State for Human Resource DeVelopment, Minister of 
State for Agriculture, Food & Consumer Affairs and 
Members of Parliament from Bihar were also present. I 
personally travelled by road from Patna to Muzaffurpur 
and from Muzaffurpur towards Kataunjha. Based on the 
discussions with the State Government and ground 
realities, various stretches of nine National Highways, 
aggregating to a length of 890 kms were identified for 
Improvement to four-lanes. These stretches has been 
included under National Highways Development Project 
(NHDP) Phase-III. Bids for two works, viz., Patna-
Bakhtlarpur section of NH-30 and Hajlpur-Muzaffarpur 
section of NH-77, were invited on 'Bulld-Operate-Transfer' 
(BOT) basis and there was no response from the 
entrepreneurs. To resolve this issue, I took a meeting 
with the Members of Parliament and officials of my 
Ministry and the Bihar Government on 28th April 2005. It 
may be mentioned that under NHDP Phase-III, maximum 
grant allowed by the Central Govemment in order to make 
the project viable is 40 per cent of the total civil cost of 

°Alao placed In Library. SH No. LT. 2629105. 
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the project. It is called 'vIability gap funding'. On the 
basis of deliberations in the meeting held on 28th April 
2005 and de1ailed examination of the issues relating to 
no response to bids under the BOT format, it was felt 
that increasing the maximum viability gap funding may 
elicit favourable response from the potential bidders. 
Therefore, a proposal for increasing the maximum limit of 
viability gap funding from the existing cap of 40 per cent 
to 60 per cent, subject to the condition of the State 
Government providing land needed for the project, is 
under consideration of the Central Govemment. 

For undertaking immediate repairs on critical road 
stretches of National Highways In Bihar, works amounting 
to Rs. 20.00 crores were identified and most of these 
works have been sanctioned by the Ministry. These works 
have to be Implemented by the NH Wing of the Road 
Construction Department, Govemment of Bihar. 

Under NHDP Phase-I, a length of 206 kms of NH-
2 Is being four-Ianed as a part of the Golden Quadrilateral. 
Work in 137 km length has been completed and work in 
the remaining 69-km length is In progress. 

Under NHDP Phase-II, a length of 513 kms of NH-
28, NH-31 and NH-57 is being four-Ianed as a part of 
the East-West Corridor. Work in a stretch of 122 kms is 
under implementation and the agency for the construction 
work in the remaining length of 391 kms is being finalised 
by the NHAI. 

Besides, an aggregate length of 80 kms of NH-57 A 
and NH-28A has been entrusted to NHAI for development 
and maintenance to provide better connectivity to Nepal. 
Theee stretches are included in the NHDP Phase-III. The 
remaining 8lo-".m long road stretches of NHDP Phase-III 
are at present being developed and maintained by the 
Road Construction Department, Govemment of Bihar. 

Further, out of the length of 2,830 kms of National 
Highways which are not part of NHDP and which are 
being maintained by the State RCD on behalf of the 
Ministry on agency basis, an aggregate length of 2,105 
kms has been sanctioned for improvement/development 
and maintenance since 2000-01. Works in the length of 
1,685 kms have been completed and in the remaining 
length of 420 kms, works are at various stage8 of 
progress. The balance length of 725 kms of National 
Highways is planned for improvement during the 
subsequent years. 

I would like to inform this august House that during 
the last 5 years, a sum of Rs. 352.03 crore has been 
allocated for development and Rs. 194.06 crore for 
maintenance of National Highways In Bihar. During the 
current year the amount allocated Is Rs. 79.00 crore for 
development and Rs. 30.78 crore for maintenance. 

During the Ninth Five Year Plan and the Tenth Five 
Year Plan, 2,373 luna of State roads had been declared 
as National Highways in Bihar. Theee roads were mainly 
of single lanellntermedlate lane and In dismal condition 
when they were handed over by the State Government 
to the Central Government. These National Highways 
suffered from Inherent deficiencies of Inadequate width 
and thickness of pavement, poor geometrlcs, weak and 
narrow bridges and culverts, inadequate safety features, 
etc. A huge investment Is required for bringing these 
roads upto NH standards. However, efforts are being 
made to remove inherent deficiencies gradually in a 
phased manner depending upon the availability of funds 
and Inter se priority of other works. 

Also, annual devastating floods In North Bihar, lack 
of capable contractol'8, erratic supply of bitumen from 
Barauni Refinery, delay in award of works by the RCD, 
Bihar, law & order problems, overloading of the vehicles, 
etc., are major hindrances In the improvement of National 
Highways in Bihar. 

Hon'ble Member of Parliament, Shri Raghunath Jha, 
has mentioned to me earlier, about NH-n, NH-104, NH-
28A and NH-57 in Bihar. I Would like to Inform that these 
National Highways are being improved In phases. 

As regards NH-n, the Ministry hu sanctioned wortca 
for reconstruction of six bridges on tributaries of river 
Bagmatl and improvement of a length of 46 kmI under 
the Improvement of RIding Quality Programme (IRap). 
With the completion of these bridgH, It 18 expected that 
flow of traffic on NH-n would improve conlliderably. 

NH-104 Is a aingle-Iane road. The Ministry hu 
aanctioned Improvement worU on a length of 50 ians on 
this National Highway. WorkI for reconstruction of 8 high-
level bridge at Dhubbaghat over the River Bagmati hu 
been sanctioned and entrusted to the Bihar State Bridge 
Corporation for Implementation. 

The etretch of road between Pipalkoti and Raxaul 
on NH-28A has been entrusted to the NHAI for 
maintenance and development. DetaIled Project Report 
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[Shrl T.R. Baalu] 
for 2-lanlng with paved shoulders of this road stretch has 
been prepared by the NHAI. 

NH-57 starting from MUzaffarpur is part of the East-
West Corridor. Works have been recently awarded for 
two packages covering a length of 79 kms between 
Purnea and FOrbesganJ. Award of works for the remaining 
length of 231 kms Is under process. 

I would like to impress upon the Hon'ble Members 
that we are according high priority to the improvement of 
National Highways in Bihar. 

MR. SPEAKER: The copy of the speech was 
available earlier. Shrl Raghunath Jha, I hope, you have 
got It earlier. It is good. It is Laid on the Table of the 
House. 

... (InfBnuplions) 

MR. SPEAKER: Shri Raghunath Jha, you put your 
question. 

... (In/Snuptions) 

SHRI T.R. BMLU: Sir, I have laid the statement on 
the Table of the House . ... (lnfBrrupfions) 

SHRI NITISH KUMAR: Sir, it Is about calling the 
attention of the House. '" (Inl6mJptions) 

{T"""tIon} 

MR. SPEAKER: Leave It, we will take It up tomorrow. 

{Eng/Ish} 

MR. SPEAKER: I will allow two of the 
representatlve&-Shrl Raghunath Jha and Shrl Prabhu 
Nath Singh-to represent Bihar. 

{TI'IUISIII/Ion} 

SHRI SUSHIL KUMAR MODI (Bhagalpur): Mr. 
Speaker, Sir, I had also given a notice. • .. (Inffmuptions) 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, I am 
grateful to the hon. Minister for his visit to Bihar on 24-
25 June last year, when the entire north Bihar was reeling 
under the floods and the entire movement of traHlc had 
come to standstill. He even visited the remote areas and 
saw the situation there for himself and on retuming to 

Patna, he had announced after a meeting with the then 
Chief Minister, the officials of the State Govemment and 
the Minister of Rural Development, the Govemment of 
India, that under the NHDP-Phas.1II a stretch of 890 
1<&. roads would be made four-Ianed super highway In 
order to improve the basic facilities of road transport in 
Bihar and also directed that this work would be 
undertaken by the NHAI. 

13.00 hour 

Sir, the NHAI had appointed a consultant to prepare 
the DPR as per the directions of the Hon. Minister and 
the consultant also started this work, which Is as follows-
from Pumea to Khagaria, NH ?1·14O kms., from Khagaria 
to Bakhatlarpur, NH3,.,15 kms., Motlharl to Raxaul, NH-
28A-67 kms., ForbesganJ to Jogbani, NH-57A-13 kms. 
Gopalganj-Chhapra-Hajipur, NH-85 and 19-53 kms., Patna 
to Buxar, NH-84·132 kms. Sonbarsa to Muzaffarpur, NH· 
n-89 kms. and Mokama to Munger, NH-8D-70 kms. 

Sir, afterwards, he held a meeting with the MPs of 
Bihar and expressed his good will that he wanted 
Improvement In Bihar. About the stretch of 890 kms of 
roads decided to be four-laned, he said explicitly that 40 
per cent expenditure on this work would be borne by the 
Union Government and remaining 60 per cent would be 
borne by the entrepreneurs. Tenders were also Invited 
for the same, but no entrepreneur participated in the 
above process. 

Sir, this House and ~he entire country is well aware 
of the economic condition of Bihar and there is no 
entrepreneur in Bihar who would Invest money on that 
scale as the entrepreneurs do in Bangalore, Chennai, 
Mumbal or Kolkata. Therefore, In regard to the 60 per 
cent expenditure to be borne by the State, I would like 
to know from the Hon. Minister whether the Union 
Government would bear the cent per cent expenditure 
on this work as a special case? I am calling it a special 
case because late Rajiv Gandhi, when he was the Prime 
Minister, had announced to make an allocation of Rs. 
5,500 crore to Bihar I~nder the head road transport. I 
feel happy that the present Government has Included it 
in Its common minimum programme. I want to know 
whether any such proposal is Intended to be brought 
before the Council of Ministers that keeping in view the 
poor condition, poverty, helplessness, traffic situation and 
loss caused by the rivers of Nepal, the expenditure likely 
to be incurred on four laning of the roads should be 
given to Bihar in the form of a special package and this 
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work should be complated? Whether he will help in 
construction of roads in Bihar by granting this special 
package which has been accepted by this Government 
and which was announced to be given under the Road 
Transport head by late Rajlv Gandhi ji? 

MR. SPEAKER: All the roads can not be built under 
calling attention. 

SHRI RAGHUNATH JHA: Sir, aecondly, if you see 
for yourself, you will find that the condition of our roads 
is quite dilapidated. 

MR. SPEAKER: He is not buUdlng even a single 
road and you are asking for too many roads. 

SHRI RAGHUNATH JHA: Sir, almost 2600 kms of 
roads are in a dilapidated condition while 1 100 kma of 
roads out of them are not even worth walking. 

MR. SPEAKER: You know that It is not the time for 
debate. Ask your question. 

SHRI RAGHUNATH JHA: All these roads are under 
NHAI and In his reply he spoke of giving money. Through 
you, I want to ask the hon. Minister 2·3 question&-
Firstly; I have asked whether he will submit any special 
proposal to the Government under the direction of the 
Cabinet regarding four lanning of the roads? Secondly, I 
want to know whether he has formulated any ph ... wiM 
scheme for the widening and strengthening of the roads 
detailing the roads and their time of completion. Thirdly, 
whether he will make those roads fit for movement of 
traffic which are not at all fit for that. 

The hon. Minister should also tell If he will fix some 
time limit within which all the Highways In Bihar, whether 
under Golden Quadrilateral Scheme or East·West Corridor 
Scheme or their four laning will be completed? He may 
please give a clarification in his reply regarding the time 
by which all thase schemes will be completed. 

fEngll$hJ 

MR. SPEAKER: Shrl Prabhunath Singh to ask only 
one question. 

fTIWIIIIII/ionJ 

SHRI PRABHUNATH SINGH (Mahantjganj, Bihar): If 
you will permit me to ask one question only then It will 
become longer, therefore, I will 88k two smaR questions. 

MR. SPEAKER: Thla ahould not be taken as • 
prececIetIt. 8ecauM you haw Ilgned wrongty, therefore, 
I am allowing you. Alright, uk two small questions. 

fTI'MSI6/ionj 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, there 
is about 4200 kms long National Highway In Bihar. I 
would like to know how much money has been demanded 
as per the estimate received from the State Govemment 
and for what length of roads? The hon. Mintlter Ihould 
also tell as to how many kilometers of road out of the 
4200 lema is In a good condition and how many kHometerI 
are fit for movement of traffic? There it the procell of 
inYItIng tenders for the conetructlon of roads. After that, 
the Central Govemment aende the money which II epent 
by the State Government accordng to ItI need. There 
are many defects In this PI'OC8Sl. I would cite an example 
that the tendera illued In reepect of the National HIghway 
No. 19 and 101, are pending for about 7·8 montha while 
theee roads are in a dllapidlted condition and vehicIH 
can not ply on them. Therefore, I would like to know 
whether there Ie any provision at the Central level for 
monitoring the Irregularltlel In the tender prOCMl 10 that 
immediate action is taken and roada are built? 

fEII(JIi8hJ 

MR. SPEAKER: Han. Minister to reply now. It hu 
already been agreed. It is not true. 

... (InMnupt/on$) 

fTf'lln8MlIonJ 

SHRI SUSHIL KUMAR MOOI: Mr. Speaker, Sir, I 
have aJao given a notice. 

fEngll6hj 

MR. SPEAKER:Hon. Min"" wei reepond now. 

... (lnItIfnJpIItJn6) 

fT--lIonj 

SHRI DEVENDRA PRASAD YADAV (JMnjharpur): I 
had given the notice at 8 a.m. 

MR. SPEAKER: Your notice came ..... 
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SHRI DEVENDRA PRASAD YADAV: PIeaae ... It. 
I have given the notice at 8 a.m. I can challenge It. It 
18 not justice. My notice must be on the notice board. 
Please, check It. It is a matter of development of BIhar. 
I will not apeak, If my notice is not there. 

/Englishj 

MR. SPEAKER: Both of you may pIeaH take your 
seats now. 

... (/nlBnt.lptions) 

MR. SPEAKER: It Is a matter of great concern. 

... (/nlrHTuptlons) 

MR. SPEAKER: Then I will have to adjoum the 
~. 

... (/nItI!1IIp/kJn6) 

{T,.,..lionj 

SHRI DEVENDRA PRASAD YADAV: You may check 
" I have given a notice and whether on time or not. 
... (/nIfImJptIons) My nodee should not be Ignored like this. 
In any cue, four Members can uk queationl on the 
CaKing Attention. You may He the rules, If you wlatl. I 
have given the notice on time. Opportunity is given even 
to thoee Members who do not give notice on time. this 
Is not fair. You can check for youraelf. Do not allow me 
If I have not given the notice. 

/Eng/i$hj 

MR. SPEAKER: As I am not getting any opportunity 
to say anything. 

• .. (/nIW'nJpIIoM) 

MR. SPEAKER: Mr. Speaker, pIeue take your seat. 

I am very sorry, Shrl Oevendra Prasad Yadav, you 
know very well that theN 18 no rule provtdIng for tour 
Members first of all. 

... (/nIfImJptIons) 

{TlWl6llllionj 

SHRI DEVENDRA PR'ASAD YADAV: There 18 a rule, 
I will quote the rule just noW. ThIs rule i8 there In the 
CaKing Attention. 

/Eng/i$hj 

MR. SPEAKER: P... w~ 

{TlWl8llIlionj 

SHRI DEVENDRA PRASAD YADAV: I wHi quote the 
rule. 

MR. SPEAKER: PIeaee quote. 

/Englishj 

By the time you find It, let me make my obaervattona. 
If you cooperate with the Chair, you can do many things . 

... (/nltlrrupIIons) 

{TrtIII6IIIlionj 

SHRI DEVENDRA PRASAD YADAV: Time is given 
to thole who do not cooperate. 

/Englishj 

MR. SPEAKER: You are always challenging the 
Chair. Thll Is the trouble. You should· find the rule and 
see It. 

Please uk the hon. Leader of your Party. I had a 
meeting with all the hon. Leaders where one hon. Leader 
was present. It was agreed that only thole hon. Members 
whose names are on the CalUng Attention win be aRowed. 
It i8 becauae Shri Prabhunath Singh today had signed 
the Notice along with Shrl Raghunath Jha by mistake, I 
take It, I made an exception. I made It very clear. 

How can I run the Houee If you violate at 1230 
hours, the points on which you agreed at 1030 hours? 

... (/nIfImJptIons) 

{TlWISIIIIionj 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, I have given the notice In time. I can not speak 
Irreeponeibly . 

MR. SPEAKER: Giving notice alone Is not enough. 
You should show the rule. Giving a notice even at 
e a.m. will not suffice. There II a procedure for giving 
CallIng Attention notice. 

... (1nIfImIpIions) 
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/EngIi6hJ· 

MR. SPEAKER: Every notice you give every day. 
Probably, 20 notices come from SM Shallendra Kumar. 

... (InMmlplions) 

/Tf8II8IsJIonj 

SHRI DEVENORA PRASAD Y ADA V: It is clearly 
given in the rule that four hon. Members will get 
opportunity if there are aignaturee on the Calling Attention. 
But. It has become a practice in this House that notice 
hal to be given befora 10 a.m . ... (11WmIpIion8) 

MR. SPEAKER: I would have allowed It. and I was 
considering it. But if you. . .. 

SHRI DEVENDRA PRASAD YADAV: Alright, Sir. I 
wi" not speak. 

/Engllahj 

MR. SPEAKER: I have not said It. This Is very unfair. 

... (Intsnupllons) 

/TIWI1Mtfonj 

SHRI DEVENDRA PRASAD YADAV: You may ... 
the Proceedings of the House. You have always given 
time to those who gave notice before 10 a.m. 
... (lntsnuplion8) This is what pains me . ... (lntBnupIIon$) 

[El1(IIishj 

MR. SPEAKER: I will ask you to come to occupy 
the Chair. 

... (11'IMmJpIion$) 

SHRI KHARABE~ SWAIN (BaIuore): 81r. we are 
"80 making a request to you to allow us to put • 
question. I am saying this becauM we have aJso given 
notIcea. . .. (Inlllnuplions) 

MR. SPEAKER: You have not given a Calling 
Attention notice in time or according to the rules. Even 
then I am trying to aHow. 

... (/I'IMmJpIion$) 

MR. SPEAKER: Shall we throw the rule book? 

. .. (/nMm.pIi(Jn$) 

8HRI KHARABE~ SWAIN: Sir, I am not saying so . 
I am only making a request to you. 

MR. SPEAKER: PIe... do not Intervene. 

.•• (11WmIpIion8) 

MR. SPEAKER: I was thinking of doing It, but not 
agaInat red eyes. 

/TlIIMIMIonj 

SHill NITISH KUMAR: Kindly give • minute', time 
to each and a minute or half to me aIeo. 

[Ef1JI/I6hj 

MR. SPEAKER: Now, Shrl Devendra Prasad Yadav. 
But this will not be treated as • precedent. Let II not be 
under8tood that by creating a little problem In the Houaa 
I IhaII go on surrendering. Nobody • putting ju8t one 
question. Approximately, 15 minutes went taken by 8M 
Mohan Rawale, and aeven-minut .. were taken by him 
when the rule eays that only one queetlon can be uked. 
Alrtght, pie... apeak. 

/T,.".tIonj 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, just yesterday, the hon. Prime Mlnilter epoke from 
the ramparts of the Red Fort on the ocx: .. lon of the 
Independence Day that the ambltlou. Quadrilateral 
Highway Project will be expanded .wIftIy. Construction 
work on 30,000 kmI of highway • being started and 
soon the Golden Quadrilateral Project wi" be completed. 
The 3600 km long national highways In Bihar are In a 
dilapidated condition which require re-constructlon 
according to standards prMCribed for highways. 18 there 
any action-pIan for taking initiative by the Government or 
the hon. MInIster for the time bound Implementation of 
the project by giving 'pecla' package. for their 
improvement, H 80, the detaJIa thereof? 

Four-lanlng of N.H. 57 from Muzaffarpur to Forbe8ganj 
which is a part of the Eaat-Weet Corridor is proposed to 
be completed by the year 2007. By which time work on 
N.H.-57 will begin? When the work on N.H.-104 from 
Mlthapur to Jaynagar-Lokaha-Lakahl is proposed to be 
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(Shrl Devendra Prasad Vadav] 
started? The work on N.H.-105 from Darbhanga to 
Jaynagar Is incomplete. When this work will be 
completed? 

{English] 

MR. SPEAKER: The Calling Attention notice Is not 
for indMdual roads. Now, Shri Sushil Kumar Modi, but 
this would not be treated as a precedent, and do not 
refer to it from tomorrow. 

fTnmslBtion] 

SHRI SUSHIL KUMAR MODI: Mr. Speaker, Sir, I 
would like to know from the hon'ble Minister whether the 
funds granted to 8thar are sufficient keeping In view the 
bad condition of roads there? There are three feet long 
and 12 feet wide pits in the 10 k.m. stretch of N.H. 80 
from 35 km to Mirza Chowki. There is a traffic jam there 
for seven days now. 

{EngNsh] 

No body Ie caring about the traffic jam on the road. 

fTmnsI6tion] 

I would like to request the hon'ble Minister to issue 
an order Imm~tely to start repair work of road from 35 
km to Mirza Chowki. 

. , 

SHRI KHARABELA SWAIN: Sir, kindly allow me to 
put one question to the hon. Minister. 

MR. SPEAKER: I win uk you to put questions when 
we come to Orieaa roads. I will give you precedence at 
the time. 

... (InlBnuptIons) 

SHRI T.R. BAALU: Sir, in fact the first State that I 
viaited was Bihar. The hon. Members have already pointed 
out that we wanted to provide for 890 km. four-tane roads. 
Therefore, I have given strict ordera to my officers to act 
quickly to go for DPR, and OPRs have been prepared. 

After the preparation of OPRs, we called for bids. 
However, for the last one year, nobody haa come forward 
even to purchase the schedule. So, we closed It in last 
May. There was no response. That meana, people are 

not Interested in bidding for the four-Ianlng contracts. At 
the same time, the worst of the roads that I could see 
in India are located in Bihar and my heart bleeds for 
Bihar. 

I was in Bihar for two days in July, 2004. I met 
almost all the officials. I met the former Chief Minister 
and the present Railway Minister, the R&B Minister, the 
Health Minister and everybody. I travelled more than 200 
to 300 kilometres. I went even up to Nepal. I could not 
cross a particular stretch because it was flooded. I saw 
the pathetic condition of the roads there. That is why, I 
sat down with the Govemment officials, my officials were 
also there along with me, and we have decided to provide 
four laning out 890 kilometres. However, that could not 
be done. I can tell you the number of stretches for which 
we have called for bids. Nobody has come forward. 

Now, I have already made a proposal and a Cabinet 
Note has already been circulated in order to see that the 
viability gap of 40 per cent is increased to the level of 
60 per cent. Instead of providing for 60 per cent, they 
can provide for 40 per cent and the Govemment would 
opt for 60 per cent. This matter has already been 
circulated. After I receive the comments of the respect1v8 
Ministries, I will take up the matter to the Cabinet. Not 
only that, twice I have taken up the matter with the 
Planning Commission as well as the hon. Prime Minister 
of India. I have sent him two lettera. I am in frequent 
touch with the Finance Ministry 88 well as thehon. Prime 
Minister . 

My friend has proposed 100 per cent in EPC Fund. 
We have called for bids for Forbesganj-Simrahi (40 
kilometres), Simrahi-Ring Bund. Bids for both the roads 
have been called for but there was no .re&ponse. For 
Ring Bund-Jhanjharpur and Jhanjharpur-Darbhanga, we 
received only one bid. All the four bids have been rejected 
and we have gone for bids a second time. During the 
re-bid, we received three bids for three projects and two 
bids for one projecl So, it has to be decided ·quickly. 
Examination win be carried out to Me if they are wfthIn 
the purview of the rulM. 

As far as Nos. 81, 28B, 101, 103, 104 and 110 are 
concerned, all these were declared a. Nation. Highways 
between 1999 and 2004. I am very aony to lAY that ouI 
of these, 583 kilometre. are single-lane. You have to call 
them single-lane only. They are not actually standard 
roads. About 20 kilometre8 of the road Is two-lane. I am 
very sorry to record it here that they are almost parts of 
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paddy fields. Paddy fl,lda were declared u National 
Highways. They are not up to the standard. If it is a 
single-lane road, It should be of a standard. If It is a 
two-Iane ro,d, it should be of a standard. 

Actually, we want to do something to the cause of 
Bihar. At the same time, I should not hesitate to call 
white as white. What has happened all along is that not 
less than 30 to 40 per cent of Bihar is under water for 
about four to five months &Very year. 

During the dilCusslo08, I wanted to know from a 
particular engineer-many engineers were there-as to 
whether he has eny oontour mapa. He replied as to what 
sort of contour mapa I was talking. When I asked as to 
whether he has any levels, this reply was that there 
were no levels. Roads should be laid on the embankment. 
Hundred years of water level should be taken care of 
before in making a DPR. There was no scientific 
approach. Nothing was there. Another one hour I taught 
them as to how to lay the road, and to how to make 
embankment, and as to how to find subgrad, etc. I went 
through so many things. In fact, I want to help Bihar. I 
can give as much statistics as the House wants me to 
give. ... (/nmrruptlons) 

{Tl7II7sh1fion] 

SHRI NITISH KUMAR: Mr. Speaker, Sir, in the 
context of Bihar, hon'ble Minister said that single lane 
road was declared national highway. I would like to know 
from him the total number of single lane roada among 
the national highways of the country. I have also run this 
ministry for some days. At that time 18000 k.m. out of 
40,000 k.m. roads were single lane. 

{English] 

MR. SPEAKER: It is much beyond the scope of this 
eamng Attention. 

SHRI NITISH KUMAR: Why the Minister 18 blaming 
only Bihar? Why is he blaming that between 1999 and 
2004, certain paddy fields were declared as National 
Highways. . .. (InltHTllptions) 

MR. SPEAKER: Noone is against Bihar. 

... (/nlMlJptions) 

SHRI NITISH KUMAR: He has cast aeperslons on 
the previous regime. 

MR. SPEAKER: I will not allow any aspel'8lone on 
anyone. Bihar is one of our most important States. We 
have got very worthy repreeentativee of Bihar In thIa 
House. 

(T11InSI81ion] 

SHRI NITISH KUMAR: How many National Highways 
are single lane in the entire country? ... (InlwTupllons) 

[E",ish] 

How many slngle-Iane roada are there In the country? 
... {lnMmIpIion8) 

MR. SPEAKER: Mr. Minister, pi .... conctude. You 
cannot deal with everyone of them. 

SHRI T.R. BMLU: Out of 2063 kilometres of single 
lane. ... (InlllnuplioM) 

SHRI NITISH KUMAR: I just want to know. 
... (InMrnIpIions) 

{T,."..lionj 

MR. SPEAKER: They nut have been at other p!.-
also. 

... (InltllTllptions) 

SHRI NITISH KUMAR: How many single lane roada 
have been declared national highways? ... (/ttIfImJption6) 

[EnglitJh] 

MR. SPEAKER: It does not ariH out of this Calling 
Attention, ShrI NItieh Kumar. I will allow you If you ..... 
another queetion. Mr. MinIatef, you have given full anawer', 
I think. 

SHRI T.R. BAAlU: The total length of leu than 2 
lane Is 263 kolometree, that Is, 57 per cent; and length 
of two lane is 1,416 kilometres, that ii, 39 per cent. 
.,. (ItWrrupIJons) 

{TmnsIMionj 

SHRI NITISH KUMAR: At present what II the total 
length of National Highways In the country and how many 
of them are single lane and what is the length of ItngIe 
lanes In each State. 
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{EngliBhj 

We want to know. We want to get enlightened as to 
how many paddy fields have been declared as National 
Highways. . .. (IntelTllptions) 

MR. SPEAKER: Shri Nltish Kumar, you know my 
affection for you. But not now. 

... (InttlfTlJptions) 

{Translahonj 

MR. SPEAKER: All give but few people take It. 

SHRI T.R. BAALU: 

{English! 

SHRI NITISH KUMAR: I want to clarify. 
... (InltJlTlIplions) 

MR. SPEAKER: Do not answer that. Hon. Minister, 
this intervention Is not permitted. 

... (InltJlTlIphons) 

MR. SPEAKER: No. This is not to be recorded. No 
more to be recorded. 

... (InltJrruphons) • 

SHRI T.R. BAALU: The density of aU-India average 
Is 19.97 kilomet .... per thouundII .qu .... metre; wherue 
Bihar has got 38.54 kilometres per thousand square meter . 
... (InftlfTlJptions) 

MR. SPEAKER: I will have to discontinue eaHing 
Attentions. This is a record in this House. 

... (/nttInuptions) 

SHRI NITISH KUMAR: The way the Minister is 
explaining, it .eems that CGndition. 01 roada in Bihar are 
pitiable. ...(lnltlrruplioM) That i8 a different thing. 
... (1nMnuption6) 

"Not recorded. 

MR. SPEAKER: Give a notiCe under Rule 193, I Will 
allow it. Please do not do this. 

SHRt T.R. BAALU: Sir, within a minute or two, I 
would conclude. 

MR. SPEAKER: Mr. Minister, you have been very 
elaborate. 

. .. (hWnuptlDM) 

MR. SPEAKER: You know. But why do you do such 
things deliberately? Not to be recorded. 

... (InltlfNPlions)· 

SHRI T.R. BAALU: Some sections of 603 roads .re 
very-very poor. ... (InttllTllplions) 

These roads are to be maintained by the National 
Highways Division of Bihar. We have received proposals 
for Rs. 122 crore. We have sanctioned As. 47.00 crore . 
Another Rs. 63 crore is under process. It will be 
sanctioned quickly. Moreover, they have sent 13 
proposals. After the meeting with the MPs, we have 
sanctioned eight proposals for Rs. 22.2 crores for the 
National Highways of n, 84, 107, 85, 104, 31, etc. 

At the same time, I am always here to receive any 
complaint or any such thing. ... (InillnupIions) 

MR. SPEAKER: You held a meting with the Bihar 
MPs. 

SHRI T.R. BAALU: I have met the Bihar MPs twice. 
Probably, Nitish Kumarji was not there. 

MR. SPEAKER: Hon. Members, may I eamestly 
appeal to you that with great efforts, we are trying to 
allow this. 

...(Inlsnuptions) 

/T",fJ8Iationj 

SHRI NITISH KUMAR: For your information .,..... 
ask him the number of lingle lane national highways in 
the country . ... (lnltlmJplions) 

·Not recorded. 
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MR. SPEAKER: He will tell you after corroborating 
It. 

... (InltltrUptIons) 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, I have 
to make a subml8alon. ... (Inltlnupt/on$) 

{English} 

MR. SPEAKER: PIeue do not answer anything. 

... (InItImJpt/fJns) 

MR. SPEAKER: I will adjourn the House and 
important matters will be not raised. I am appealing you 
repeatedty. We have already diacuaaed 43 or 44 Calling 
Attentions in this Fourteenth Lok Sabha. 

... (Inhlnuptions) 

SHRI T.R. BMLU: I will answer only one question 
for my friend because he i8 very much worried about It. 
The percentage of single lane throughout India is 35 per 
cent; two-Ianes are 56 per cent; and four lanes are nine 
per cent. That i8 much more than that. 

MR. SPEAKER: He has not said only of Bihar but of 

the entire country. Why are you upset? 

... (Inltlnupti0n8) 

SHRI NlTISH KUMAR: Whether It Is In the record or 
not but It is in your he.rt. 

MR. SPEAKER: Right, it is In my heart. 

... (IntmrupIion$) 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, please 
get my question answered. ... (In/tlt7rJplloM) 

MR. SPEAKER: It II not a piece for long apeechea. 
If II happens, I will not allow It. 

... (lnMmJptions) 

{English} 

MR. SPEAKER: Nothing more to be recorded. Even 
the Minieter'a statement will not be recorded. 

... (IntmrupIion$) 

/EngIItIh} 

MR. SPEAKER: Now we .hall take up Special 
Mentions. 

rrIMBMtionj 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Speaker, 
Sir, the hon. Supt'8m8 Court hal. recently. s;ven • verdict 
according to which mandatory reeervation for Central .. 
well .. StMe Govemmenta In private medical, engin .. rIng 
college. and other profe •• lon.' cours.. will be 
dIecontinued. Thill way, thoee private co\IegeI will get an 
ebaoIute free hand. Moat of the medical and engineering 
colleges .... in private sector. They wtU organize the 
entrance examinations themaeIvea and will have abaoIute 
right to gtve admIIIiona. OwIng to thfa verdct of the hon. 
Supreme Court, the students of socially backw.rd and 
weaker sections will be deprived. This verdict of the hon. 
Supreme Court is againlt the p~ of natural and 
social juattce. I would like to say that hon. Prime MInIster, 
at tlmee, has aaid th.t his govemment i8 committed to 
provide ..... rv.tIon In private sector. WIth the preHnt 

verdict of the hon. Supreme Court, It wiU be clfflcult for 
the poor, backward and daIIt atudenta to get admIuIon. 
... (lnMmIpI/on6) 

{EngIiIIh} 

MR. SPEAKER: Pleue take your ...... This II not 
right. I am going to dow • CaItng Attention tomorrow. 
I have onll aIowed you to mention It and It has been 
recorded. Namee of ShrI Sushi Kumar ModI, 8hr1 V. 
RadhakriIhnan, Dr. Satyanarayan Jatla will be recorded 
as having been UIOCIated with INa. I am allowing • 
CeIlIng AttentIon Iomorrow. 

. .. (IntfIIrUption6) 
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{Tf'III1MItionj 

SHRI RAMJI LAL SUMAN: We want the Govt. to 
I'8IOIve this Issue Immediately . ... (lnlerrupllon6) 

{English} 

MR. SPEAKER: The name of Dr. M. Jagannath will 
also be recorded. 

... (Inftlrruplions) 

MR. SPEAKER: If you interrupt, I will adjoum tho 
House. 

... (Inhlnuptions) 

MR. SPEAKER: I have allowed it to be raised. I 
have allowed your names to be recorded. Tomorrow, I 
am allowing a caHing Attention. There win be much more 
elaborate answer. Even then, you are not happy. The 
name of Dr. Jagannath Is being recorded. What more 
can I do? I have allowed today as the fl!'lt matter to be 
raleed under Special Mentions. Tomorrow, I am allowing 
a calling Attention. Even then you are not satisfied. What 
can be done? 

... (InfrllTlIpfions) 

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, my 
name should also be aaaociated . ... (lnftllTUplions) 

MR. SPEAKER: Shrl Sonowal to speak. I would like 
to show you how many hon. Members are taking part in 
the proceedings. 

SHRI SARBANANOA SONOWAL (Oibrugarh): Hon. 
Speaker. Sir, the tea industry is the only industry in the 
country which Involves highest numbers of labours. But 
the condition of the labour involved in this Industry is 
very pathetic. There are no medical facllittet; there are 
no good schools. Their pr"blems have never been taken 
up. Today, the tea community is a strong labour force In 
Assam. Yet. they are living a life of medieval peasants 
In Europe. In the present clay, tea Industry Is considered 
to be one of the moat important modem agriculture 
Induatriee. No one is int....ted to uplift their Iivee. The 
labou.... the planters are hankering at the cost of the 
right of the hard working labour. 

But for the lut 58 years. of India independence, be 
It the Central Govemment or the State Govemment. 
collection of taxes is the only duty done 80 far. 

Therefore. at least, someone whether It ie the 
Govemment or the proprietors or the leaders of the society 
must take up the responsibility to extend a hand of co-
operation to the labours. 

Sir. I have some humble ,aubmIaaion before you which 
I want to submit in written form. This has been dl8cussed 
in this august House many a time, but neither the 
Govemment of Assam nor the Govemment of India has 
been taking up the distinct problema of the tea labourers. 
Theretore. I would humbly .-.quMt the Govemment of 
India to kindly take up the Issues of labourers of tea 
gardens In Assam eerioUily . 

{TrsnsIationJ 

SHRI BHANWAR SINGH OANGAWAS (Nagpur): Mr. 
Speaker. Sir. India Is an agricultural country and our 
agriculture depends torally on rains. Sometimes we have 
le8s rains and sometimes excesaive rains. In such a 
situation, there are two reaaona due to which our crops 
~ destroyed one. there in nor rain after sowing the 
croPs and the other. there Is no rain before sowing. I 
want to refer to Rajasthan . 

MR. SPEAKER: This Is a State matter. All right. 
please speak. 

SHRI BHANWAR SINGH OANGAWAS: I have 
undertaken a three day tour of my conatltuenoy. The 
crops are literally drying up there. 'Girdavari' is not done 
before 15th of August. I want to urge upon the 
Govemment to send a team to conduct the survey of the 
crops. There is drought in Rajasthan. There are two types 
of famine first. when the crops are destroyed due to 
floode and the other. when the crops are destroyed 
because of no rainfall. Therefore, I urge upon the 
Govemment to send a survey team there as soon as 
possible. His Excellency. the President. in his address to 
the nation on the eve of the Independence Day had 
emphasized on Interlinking of rivers. It will help control 
floods and drought. This scheme should be implemented. 

{EI7(/Ii8hJ 

MR. SPEAKER: Hon. Member, bee ... your matter 
was important, I have allowed you to rise It now. Other 
matters. which have already been admitted. would be 
taken up at 6 o' ctock. 
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13.33 hr •. 

MOTION RE: FIFTEENTH REPORT OF THE 
BUSINESS ADVISORY COMMITIEE 

/Engilsh} 

MR. SPEAKER: Now, the House shall take up Item 
No. 11. 

SHRI SANTOSH GANGWAR (Bareilly): Sir, I beg to 
move: 

"That this "House do agree with the FIfteenth Report 
of the Business Advisory Committee presented to 
the House on the 12th August, 2005'-

MR. SPEAKER: The question is: 

"That this House do agree with the FIfteenth Report 
of the Business AdvisOry Committee presented to 
the House on the 12th August, 2005." 

7'he motion W8$ sd/opfJd. 

13.34 h .... 

ThB Lok Ssbhs thBn sdjoumsd for Lunch till fIfIBtm 

minuttJs ""sf Foul'f6tln of thtI CbcIt 

14.21 hr •• 

TM Lok S.bhs ,....mblsd sfter Lunch .t twenty-
0ntI minllffJ8 pIISf FOtlr/tJen of /he Chck. 

[MR. DEPUTY SPEAKER in tM Chellll! 

/Engllsh} 

MR. DEPUTY SPEAKER: The House shall now take 
up item No. 12, Shri Palanimanickam. 

GOVERNMENT BILLS-INTRODUCED 

(I) Banking Companies (Acquisition and Trani'" 
of Undertakings) and Financial Inltltutlons 
Laws (Amendment) Bill, 2005-

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.S. PALANIMANICKAM): On behalf of 
Thiru P. Chidambaram. I beg to move for leave to 
introduce a Bill further to amend the Banking Companies 
(Acquisition and Transfer of Undertakings) Act, 1970, th6 
Banking Companies (Acquisition and Transfer of 
Undertakings) Act, 1980, the State Bank of India Act, 

·Published In the Gazette of India, extraordinary, Part-II. 
SectIon 2. dated 1 G.8.2005. 

1955, the State Bank of India (Subeidiary Banka) Act, 
1959, the Deposit Insurance and Credit Guarantee 
Corporation Act. 196 1, the Export-Import Bank of India 
Act, 1981. and the National Housing Bank Act, 1987. 

MR. DEPUTY SPEAKER: Motion Moved: 

-That leave be granted to Introduce a BIll further to 
amend the Banking Compani.. (Acquisition and 
Transfer of Undertakings) Act, 1970, the Banking 
Companies (Acquisition and Transfer of Undertakings) 
Act, 1980, the State Bank of India Act, 1955, the 
State Bank of India (Subsidiary Banks) Act. 1959, 
the Deposit Insurance and Credit Guarantee 
CorporatIon Act, 1961, the Export-Import Bank of Incia 
Act, 1981 and the National Housing Bank Act, 1987'-

SHRI VARKALA RADHAKRISHNAN (Chlrayinkll); ThIs 
Bill minus the provision regarding reduction of Govemment 
sha .. of 51 per cent to 33 per cent was introduced In 
the 13th Lok Sabha. When the Bill was introduced then, 
I expressed my dissent becau8e It wa. a caee of 
privatl8ation of banks. 

We all know that the Indian banks wera nationaHaed 
in the year 1969 by an Ordinance. That Ordinance was 
found to be lIIInI .",. of the ConstttutIon by the Supreme 
Court. Subsequently, the Partlament puaed the BNI with 
regard to acquisition and taking over of ...... In 1970. 
The purpoae of pauing that Bill was to national.. the 
private banks in India. 

If the amendments are given effect to, then the net 
result or the ultimate result will be 'privatlaation'. and 
hence, my objection. I fully agree with the Minister and 
I am very grateful to the Minister that he had omitted the 
section regarding reduction of Govemment share from 51 
per cent to 33 per cent. So, It Is good and I appreciate 
the stand taken by the present UPA Govemment. 

The NDA Govemment was trying to get It anered to 
33 per cent. But he has inteRigently and wisely deleted 
that particular provision and Introduced this Bill. which 
was brought before this HOUle by the previous 
Govemment. But my submission i. that even after 
removing that section regarding Government ahara. there 
are other amendments which will ultimately lead to 
privatisation. 

In the present Bill, there Is a provision to allow one 
to three shareholder directors on the Board, instead of 
the present one to .ix. The shareholders will get a better 
chance In the Board. Moreover, the annual accounts and 
other things will have to be pasaed by the General Body 
and not by the Govemment. 
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[Shri Vari<ala Radhakrlshnan) 

There are such provisions which ultimately will lead 
to privatleatlon. It may pave the way for privatilation at 
least. So, fearing that process, I oppose this. I will be 
faDing in my duty, if I do not express my dissent with 
regard to the process of privatisatlon of nationalised banks 
and It will be against the fundamentals of the original Act 
of 1970. 

It was done mainly for the purpose of natlonalisatlon. 
Now, that is being adulterated. It is a clear cue of 
adulteration. Hence, I submit that this Bill in the present 
form should not be p8888d If the nationallaalton process 
Is to be successful. With these words I conclude. 

SHRI S.S. PALANIMANICKAM: With your permission, 
I may say that this is not adulteration. It w1H definitely 
strengthen the concept of natlonaHsation of banks. Even 
after these amendments, the natlonalieed banka will retain 
their public lector character with the Government 
continuing as a majority shareholder. The Government 
would continue to appoint the Chief Exec:uttve and other 
Whale-time Directors. It would alao continue to nominate 
the non-official Directors other than tho.. elected by the 
shareholders. It would continue to approve the regulations 
to carry out the objectlvea of the Act. It would retain the 
power to Iasue directions in regard to the matter of policy 
Involving public Interest. Parliamentary control over these 
banks would continue as of now. Hence, I would request 
han. senior Member, Shri Vart<ala Radhakrishnan to 
withdraw his notice to oppose the Introduction of the Bill. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to introduce a Bill further to 
amend the Banking Companies (Acquisition and 
Transfer of Undertakings) Act, 1970, the Banking 
Companies (Acquisition and Transfer of Undertakings) 
Act, 1980, the State Bank of India Act, 1955, the 
State Bank of India' (Subsidiary Banks) Act, 1969, 
the Deposit Insurance and Credit Guarantee 
Corporation Act, 1961, the Export-Import Bank of ImIa 
Act, 1981 and the National Housing Bank Act. 1987.-

SHRI S.s. PALANIMANICKAM: I introduce the Bill. 

14.24 hra. 

(II) ene laWi (R ..... 1ng end Amending) 
Sm,2OQr 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): On behalf of my colleague, Shri Kamal 
Nath, I beg to move for leave to introduce a Bill to 
repeal certain enactments and to amend certain other 
e~ents relating to levy of cess on certain Items. 

MR. DEPUTY SPEAKER: The question is: 

~at leave be granted to introduce a Bill to repeal 
certain enactments and to amend certain other 
enactments relating to levy of ceee on certain items.' 

ThtJ motion was IIdop/fKI. 

SHRI E.V.K.S. ELANGOVAN: I introduce·· the Bill. 

14.24'/ houra 
I 

(III) Factories (Amendment) Bill, 2005* 

[English} 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): I beg to move for 
leave to Introduce a Bill further to amend the Factories 
Act, 1948. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to Introduce a BiD further to 
amend the Factories Act, 1948.-

ThtI motion WM sdoplwl. 

SHRI K. CHANDRA SHEKHAR RAe: I Introduce the 
Bill. 

[English} 

MATTERS UNDER RULE 3n 
MR. DEPUTY SPEAKER: Mattera under Rule 377 

may be laid on the Table of the HoU88. They may form 
part of the proceedings. 

·Publlshed In the Clazette of India, Extraordinary, Part II, 
SectIon 2. dated 16.8.2005. 
··Introduced with the racommendatlonl of the PresIdent. 
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(I) NMCI to conduct a CSI Inquiry Into allegecl 
trregu .. rItI.. In eo.t india Ltd. 

rr""'/ion} 
SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): 

Irregularities are rampant in various ancillary unlta of Coal 
india Ltd. Irragulartlles take place In the process of Issuing 
tenders for coal extractlonltransportation of coal. 
Irregularities of crores of rupees are reported every day 
In It. Extractlonltransportatlon of coal by the contractors 
is done grossly in violation of Coal Mines Nationalization 
Act. 

Irregulartttee are also reported In the sale of coal 
through E-auctlon. The coal being sold to truck operators 
at Rs. 3800 per tonne Is sold through E-auctlon at as 
low a price as Rs. 1200 per tonne, whereas the quality 
of coal is the same. Thus the Govemment loses billions 
of rupees In It. Officers have allotted around 40 coal-
blocks. Most of these blocks have been allotted to factory 
owners but to persons selling it in black-market. It involves 
tra~ction of crores of rupees. In case of linkage-coal, 
thousands of bogus factory owners are allotted coal 
whereas coal Is not being allotted to the actual needy 
persons who are running factories. Consequendy, they 
are forced to shut down their factories rendering lakhs of 
people jobless. 

Sir, through you, I would request the hon. Minister 
of Coal to order a CBI Inquiry Into the alleged irregularities 
in his Ministry and Coal India including its ancilliary units 
so that lakhs of people can be saved from becoming 
jobless and guilty officers are punished without delay. 

(II) Need to Introduce a D.M.U. MrVIce between 
AI .. r and Deihl 

DR. KARAN SINGH YADAV (Alwar): My 
partiamentary constituency, Alwar, falls under NCR. Apart 
from Alwar, thousands of passengers from Khairthal, 
Ajarka and Harsoli and Rewari stations of Haryana travel 
to Deihl to earn their livelihood. There are no proper 
transport facilities for Central Government Employees and 
employees of the private sector commuting from the said 
areas daily. A couple of super fast trains plying on this 
route have almost all the bogies reserved except one or 
one-and-a-half meant for General CI .... 

In view of the problems being faced by the 
commutefB, I would request the han. Minister of RaItways 
to Introduce a D.M.U. service between AJwar and DeIhl 
at the eartieet. 

(III) Need to declare MUl8hldabed dlatrlet In WMt 
Bengal .. a heft .. dntInatfon and provide 
Infrutructure for promoting tourfam In the 
region 

{English} 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): The present Govemment has been vigorously 
focusing on tourism development in India under the banner 
of incredible India, for which a host of programme. have 
been taken up. In this regard, I would like to refer the 
Dlstrtct Murshldabad, West Bengal which is enriched with 
tourism potential. The legacy of ancient history is very 
much evident in the District. It includes a number of 
temples, monuments, mosques, churches which is stili 
bearing the testimony of multi-cuttured dlmenalon which 
prevaHed In those days. Though domestic tourists visit 
the District every year but no tourist Infrastructure has 
been developed to cater to the minimum needs of the 
tourists. The Holy river Ganges has been passing through 
the District leaving behind a panaromlc view which always 
tempts the fuclnation of tourists. 

Therefore, I wouid urge upon the Govemment to 
incorporate the District into the Tourist map of India and 
to declare It 88 a heritage destination in West Bengal. 
The Tourism development may contr ibute 8 lot to eam 
the livelihood of common people of this district. 

(Iv) Need to protect the Silk Induatry of EIIatern 
Uttar Pradesh by Impoalng higher duty on 
Imported allk 

[TransI8/ionj 

DR. RAJESH MISHRA (Varanaal): Sir, I wouid like 
to draw the attention of the Union Government towards 
the problema being faced by the small scale industries, 
cotton industries and wooden toy Industries operating In 
eastern Uttar Pradeah particuiarty In Varanasi region. 
Today, in this era of globalization, the way in which foreign 
companies are Invading the market and indigenoualy 
manufactured Items are faRing to stand in competition 
wIttI them, these Industries need special attention of the 
Government. The items manufactured In Industriea 
operating in Varanasi region are much sought after not 
onty In the country but aleo abroad. But our Induat ..... 
ere lagging behind due to reeource crunch. Every Item 
manufactured In our country Is better and durable as 
compared to f01'81gn made goods. Heavy duty is Imposed 
on silk Itema produced and rn8Ita!IIed by the local weav .... 
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(Or. Aajesh Mlahra) 
whereas less duty is imposed on imported silk due to 
which imported silk itema became much cheaper as 
compared to silk items produced in Eastern Uttar Pradesh. 
Therefore, higher duty should be levied on foreign goods 
and silk so that our weavers can stand in competition 
with them in the market. I urge upon the Union 
Govemment to provide maximum relief to industries In 
Eastem Uttar Pradesh. 

(v) Need to simplify tax regime In the Interest 
01 trading community 

SHAI JIVABHAI A. PATEL (Mehaana): Sir, when the 
officiala of the revenue department of the Govemment of 
India conduct a raid on the premises of any trader, all 
the formalities are completed during the course of raid 
and statement of the concemed trader is recorded then 
and there. But the officials of the revenue department 
unnecessarily harass and intimidate the trader by 
summoning him in their office. When the traders lodge 
any complaint against this harassment, nobody listens to 
them. The officials create such an atmosphere that all 
traders are believed to be thieves. In order to run 
industries and business, rules should be simplified and 
opportunity should be given to traders to put forth their 
view point Which they do not get. If any trader does not 
pay his tax, he muat be penalized by Imposing fine on 
him but it is not in the interest of promoting trade and 
business to call him frequently and harass him 
unnecessarily. 

Through this august House, I request the Union 
Govemment that under the tax regime, the power given 
to revenue officials to summon the traders should be 
done away with so that trade and industry could prosper 
which will ultimately result in removing unemployment in 
the country. 

(vi) Need to reduce the pramlum charged on 
Crop Insurance Scheme In Amre" 
Parliamentary constituency, Gul"" 

SHAI V.K. THUMMAA (Amreli): Sir, cotton cultivation 
is done on a large scale in my constituency Amreli and 
nearby areas and the families of the farmers are 
dependent on cotton crop. At prHent 14.5 percent 
premium is being charged under the crop Insurance 
Scheme on cotton crop. It has come to my notice that 
not it Ia being enhanced to 15.5 percent. The fanners 
take loan from banka at the interest rate of As. 12 per 
cent. This interest and rate of premium put together comes 

to 27.5 per cent which results 1n an Increaae in the 
production cost of cotton. Hence, due to higher cost 
involved in cotton cultivation It is no more a profitable 
vocation for the farmers. The Crop Insurance Scheme 
was introduced to safeguard the interests of the farmers 
and to provide relief to the farmers in case of any natulW 
calamity. But payment towards the settlement of claims 
under this scheme is inordinately delayed. The farmers 
have to run after the offices. 

Therefore, through this august House, I request the 
Union Govemment to reduce the premium payable under 
Crop Insurance Scheme from the present 14.5 per cent 
and fix a time limit for settlement of claims of the farmers 
under this scheme. 

(vII) Need to upgrade Heb.ur-Oharwad-R .... napr 
road In Karnataka a. a National Hlghwlly 

{English} 

SHAI PAALHAD JOSHI (Dharwad North): There is a 
long felt demand from the people from my Constituency 
i.B. Dharwad District, Kamataka that Hebsur-Dharwad 
Aamanagar Aoad should be upgraded as National 
Highway. I would like to bring to the notice of the 
Govemment that on Dharwad, Alnavar and Aamnagar 
Aoad there is heavy traffic movement with hundreds of 
maganese carrying lorries running every day. A 32 km 
stretch road between Dharwad & Alnavar is in a bad 
condition. State Govemment has sent the proposal to 
Ministry of Aoad Transport & Highways for upgradation 
of the stretch starting from Hebsur on NH 216 to join 
Aamnagar on NH 4-A about 95 km long into a National 
Highway via Dharwad city croealng NH-4 and NH-4A are 
joined and above stretch is upgraded a. NH, traffic 
movement, trade and business of the region would 
flourish. 

Therefore, I urge the Government to accord 
immediate approval for this work. 

(viII) Need to expedite availability 01 cradft carda 
to the farmers through n .. lonallzed banks In 
Madhya Pradeah and Ratnthan 

{Trans/soon} 

DR. LAXMINAAAYAN PANDEY (Mandsaur); Sir, 
Kisan credit card scheme has been launched in pursuance 
of the decision taken by the Govemment with a view to 
meeting the requirements of the fanners In respect of 
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their agricultural needs including fanning tools and latchs 
of fanne,. .... getting benefited from it but the natiONIIzed 
banks In Madhya Pradesh and Rajasthan are not iuulng 
theN· credit cards to the fanners despite their having 
completed aU the fonnalities for the purpose and they 
are running after the banks for getting these cards and 
complaints are being received by the people's 
representatives and the Govemment in this regard. There 
is a great resentment among the fanners due to the 
delay in issuing the credit cards or for not issuing the 
same on time by the banks of the above States. 

I, therefore, request the Hon. Finance Minister to 
issue nec .... ry guidelines to the banks to ensure timely 
benefits of the said scheme to the fanners. 

(Ix) Need to re.clnd the order withdrawing 
relaxation of height being given to the 
candldatea from Uttaranchal for recruitment 
In Army 

SHAI BACH I SINGH AAWAT 'BACHDA' (Almora): 
Sir, the soldiers of Uttaranchal region have had a history 
of bravery in defending our country. The soldiers from 
Uttaranchal have stead fast by discharged their duty right 
from the rank of a soldier to that of the top Commander 
and have received several medals like Param Vir Chakra, 
Mahavir Charka and the like. 

There are no industries and no profitable agricultural 
activities In the hUly regions. The entire region is a very 
sensitive area as it has its bordors with Tibet, China and 
Nepal. Getting recruited in the Indian Anny is also a 
major source of employment. Otherwise unemployment Is 
rampant there. 

Since pre-independence the youth of this area 
enjoyed special relaxation in the prescribed criteria of 
physical fitness, height, chest and weight due to their 
short stature and physique, but recently, the Ministry of 
Defence has withdrawn the relaxation of 3 ems given in 
height to the youth of the hiHy region of Uttaranchal. As 
a reeult of withdrawing the relaxation given to the people 
of this region in respect of height, thousands of eligible 
youths have been deprived of the opportunity of 
recruitment In the Indian Army causing extreme frustration 
among them and this frustration can lead this peaceful 
region into tunnoil. 

I, therefore, request the Union Govemment to restore 
the relaxation of 3 ems given in the height to the youths 
of Uttaranchal which wasavallable to them eartler. 

(x) Need to provide financial a .. l_nee to the 
Government of Uttar Prade.h for 
reconatructlon of a bridge on Malanga drain 
linking Jhanll-Kanpur-Mumbal National 
Highway In Jalaun Parliamentary conatttuancy 

SHAI BHANU PRATAP SINGH (Jalaun): Sir, the old 
bridge constructed on Malanga drain which links Jhansl-
Kanpur-Mumbai National Highway with tehall Konch Nagar 
vi. Shesa in my Lok Sabha constituency, Jalaun, 
Garautha, Uttar Pradesh is in a dllapldated condition. The 
danger of a major accident is always lurking In case the 
bridge collapses. 

I, therefore, request the Union Government to 
immediately reconstruct this bridge after giving necessary 
directions and funds to the State Govemment for the 
said work. 

(xl) N .. d for proper maintenance of Nltlonat 
Highway No. 27 between Suhagl and 
Charghat 

SHRI CHANDRAMANI TAIPATHI (Rewa): Sir, I want 
to draw the attention of the Govemmant towards the 
dilapidated condition of National Highway No. 27 In my 
partlamentary constituency. The said national highway 
between Suhagl and Charghat near Uttar Pradeeh border 
is in a very bad shape. Thil Is an important highway 
and thousands of vehicles pass through It dally. WtIh 
industrial units, schools and degree coIIegea dotting each 
side of the highway, it ie always a very busy rout. and 
since it Ie In a bad shape, there is always a lurking rItIk 
of accidents and accidents do take place on It. 

I, therefore, request the hon. Minister of Shipping, 
Aoad Transport and Highway, to ISlue ,ultable 
instructione for repair of the said highway No. 27 In view 
of Ita importance 10 that users of this road do not face 
the risk of accidents. 

(xII) Need to taka appropriate ... for revival of 
53 lick textile unite a, recommended by BlFR 

{Eng/i6h} 

SHR1 SANTASAI CHATTERJEE (Serampore): The 
National Textile Corpn. Was .'tabllh under the 
Cornpanlel Act to revive and revitalise the 121 Textile 
units of the country. Unfortunately, the policy adopted by 
the Govt. of India led to Ita further aicknaaI. Ultimately 
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through a package by the BIFR out of the 127 units, it 
W81 decided to revive 53 units. 

But It is very unfortunate to note that there is a 
serious lack of initiative on the part of the Govt. of India 
for revival of the 53 units. It is also leamt that the Group 
of Ministers has suggested to run only 15 units. 

I would request the Hon'ble Textile Minister to take 
appropriate steps for revival of the 53 units as per the 
BIFR package. 

(xIII) Need to repeel 'Drematlc Performance Act, 
1876' with a view to protect the Intere8t of 
drematl8t. In the country 

{Tmnsllllion} 

SHRI RAMJI LAL SUMAN (Firozabad): Sir, a drama 
'JINNAH' directed by Arvlnd Gaur was to be staged at 
the India Habitat Centre Auditorium in Delhi on 22-23 
June. Show of the drama was banned on the night of 
21st June. The main feature of the drama Is that he has 
highlighted the most humanitarian aspect of the personal 
life of Mohammad Ali Jinnah after peeping Into It. The 
ban is Imposed on the basis of the Dramatic 
Performances Act, 1876. The BrItIahera had enacted thle 
law to prevent people from staging dramas inimical to 
their Govt. The said law Is not clear on certain matters 
and the people in power define and use It as per their 
convenience. It is an irony that the said law has been 
misused even after independence. Imposing a ban on 
staging the drama 'JINNAH' is an attack on the freedom 
of expression. All are free to expresa their ideas and 
views in a democracy. Late Shri Madhu Limaye had 
opposed this Bill In Lok Sabha but the incumbent 
Govemment did not pay any heed to it. In 1956, Juetlce 
Anand Narain Mullah of the Lucknow bench of Allahabad 
High Court had observed In his verdict that MCtIons of 
this Act are against the spirit of the ConstItution of India. 
Dramatists and the persons associated with cultural 
actMtIea, all over the country are agitated over it. 

Hence, I urge upon the Central Govemment to repeal 
the Dramatic Performance Act, 1876 without delay. 

(xlv) Need to Introduce an ex."... treln between 
Uanmad and TlrupaU via, Parbhanl and 
Sikanderabaci 

SHRI TUKARAM GANPATRAO RENGE PATIL 
(Parbhanl): Sir, the South-Eastem Railway had forwarded 

a proposal to introduce an upr8I8 train service from 
Manmad to Tirupatl via ParbIWlt and Sikanderabad lOme 
one and a half year back. With the IntroducIIon of this 
service the people of Maharashtra will be able to travel 
to TlrupatJ and the people of Andhra PracJeeh wtH be 
able to travel to Shirdi as preeently the people of 
Maharashtra have to go to S1kanderabad in order to reach 
Tirupati. This train service will facilitate the devotees as 
well as those having faith in Shirdl Saba to travel directly 
to Tirupati. There has been a long standing demand for 
this train service for decades now. The people of 
Maharashtra and Andrha Pradesh will feel highly obliged 
to the hon. Minister of Railways if the said train service 
Is Introduced in the current year itself. 

Hence, I urge upon the Central Govemment through 
this august House to introduce an express train aervlce 
from Manmad to Tlrupati via Parbhanl and Sikanderabad 
without delay. 

(xv) Need to take suitable rneaaure. to revive atlk 
Indu8trlel In Jharkhand 

SHRI BHUVANESHWAR PRASAD MEHTA 
(Hazarlbagh): Sir, the factory situated at Wasal in district 
Hazaribagh in Jharkhand is lying cIoaed since 1994. Some 
three thousand workers had been working there out of 
which two thousand workers afflicted by poverty and 
hunger left it after accepting arneagar amount of As. 
25000 as VRS. Even today, more than one thouaand 
workers are hopeful that the factory wUI be revived and 
they will get employment. But, now even the asset8 of 
the Wasal factory are being sold gradually. More than 
three dozen girls have already committed 8uicide and 
more than 50 workers have diad of hunger and disease. 
Thus, more than two thousand small and big industries 
have been closed down in Jharkhand, including the glass 
factory, the cement factory at Kharal and the fertilizer 
industry at Sindri. Consequently 1.5 lakh people have 
become unemployed in the last five years. 

I request the Central Govemment to take proper 
action for saving the induatriea from cloaure in the mineral 
rich Jharkhand State and revive the cIoaed industries. 

(xvi) Need to take etap. to "rengthen benka of 
rtver KrtMM at K8rad MKI SangU In Satera 
and Sangll dlltrtct. of Mahanahtra 

/English} 

SHRI SHRINIWA~ DADASAHEB PATIL (Karad): 
Flood protection works needs to be taken up on the 
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banks of river Krishna at Karad in Satara District and 
Sangli in Sangil District of Maharashtra which has suffered 
heavy loss to life and property due to high floods in 
River Krishna. Samadhi of late Deputy Prime Minister of 
India Shri V.B. Chavan needs special protection of 
retaining wall to safeguard it during high floods at Karad. 

(xvII) Need to open a Railway ,.aidentlal achool at 
Uanlhl In Saran dlatrlct, Bihar 

[Tl1Inslsfion] 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Sir, the Block Headquarters ManJhl under district Saran 
In BIhar is located at the border of Bihar and Uttar 
Pradesh. The main tourist spot Gautam Sthala is located 
near ManJhl which is thronged by thousands of tourists. 
Manjhi connects Bihar and Uttar Pradesh through road, 
water and railway routes. All facilities like Block 
Haadquarters, Police Station, Hospital etc. are available 
in Manjhi. Thousands of serving as well as retired 
employees of the Railways reside in and around Manjhi. 
Manjhi Block Headquarters under district Saran is a 
densely populated area but since there is no railway 
school, the railway employees have to send their children 
to other cities for education, due to which the employees 
are bearing unnecessary financial burden. 

It may be noted that Manjhi is situated on the banks 
of Saryu river, where 70-80 acres of Railway land is 
lying vacanl A scheme with an estimated cost of Rs. 
12-15 crore, is under consideration of the Central 
Govemment for developing the river bank near the bridge 
on the Saryu river as a major tourist spot. A scheme of 
opening an Agricultural Science Centre there has already 
been sanctioned. A permanent solution to a major problem 
of the employees and common people of this area can 
be found if a residential school of the railways is opened 
thera on the lines of the Northem Railwaye' Oak Grove 
reaidential school at Jharipami between Dehradun and 
Muesoorie. 

I, therefore, urge upon the Central Govemment to 
open a Railway residential school at Manjhi In district 
Saran of Bihar. 

(xviII) Need to re.tart Tata-Katlhar link railway 
..,."Ice and Introduce a new super fat train 
between Tate Nagar and Patna 

SHRI SUNIL KUMAR MAHATO (Jamshedpur): Sir, I 
would like to draw the attention of the Government 

towards the inconvenience and difficulti.. being faced by 
the people of my conatituency. T ata-Katihar Unk Express 
has been running since 1995 and it was a big facility for 
the peopJe travelling to and from North-Eastem Bihar 
because it was the only train service from T ata Nagar to 
North-Eastern Bihar. But 8S of now this has been 
discontinued due to which the people residing in Tata 
Nagar and other nearby districts in North-Eastem Bihar 
are facing great inconvenience. The second problem Is 
that Dakshin Bihar Express which runs between Paloa 
and Tata Nagar has been extended. As a result of this 
the people of Tata Nagar have to face many difficulties 
while visiting Patna because people of this town fail to 
get reservation in this train due to heavy rush for 
reservation. It would be better if one more train is started 
between Patna and Tata Nagar. 

Through this House I would like to request the Central 
Govemment to restart Tata-Katlhar Unk Train Service and 
to run a new super fast train between Tata Nagar and 
Patna so that no inconvenience Is cauaed to the people 
travelling between Bihar and Jharkhand. 

(xix) NHd to open the office of Railway 
Recruitment Boerd In BU •• pur, Ch ..... -.m 

/EngIi6h] 

MS. INGRID McLEOD (Nominated): Sir, Bilaepur city 
is a renowned railway colony in Central India. It Is known 
for Ita vast and varied infrastructure providing every 
conceivable opportunity for public use. This infrastructure 
is over 100 years old and is considered the moat 
important railway hub of Central India which provides a 
life line to entire country. 

The infrastructure is regularly upgraded to meet the 
demanding atandatdB of the Indian Railways. But 10 far 
Bllaapur has not been considered for constitution of 
Railways Recruitment Board although there are 19 
Recruitment Boards In India and although Bllaapur can 
provide optimum facllitle •. 

8Ilaapur presently is HQ of SECR Zone which II 
another point in support of its existing enhanced 
infrastructure to be able to conduct recruitment for the 
railways . 

In view of thiS, the Railway Minister should MrIOu8Jy 
consider this iIsue and open a Railway Recruitment Board 
office in BitMpur. 
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(xx) Need to obHrve cellae-fire ground rule. by 
.ecurlty force. In Manlpur 

SHRI MANI CHAR ENAMEl (Outer Manipur): During 
the past two weeks the pesonnel of 35 Assam Rifles 
operating in Tamenglong District have been meeting out 
untold hardship to the innocent public of Tamenglong 
District, Manipur in various ways. The commuters travelling 
on the buses on the NH-53 were stopped 15 to 16 times. 
The public were asked to alight the buses puHing 
unnecessary queries particularly the young boys and girls 
suspecting them to be NSCN (1M) cadres. The buses 
which leave Imphal at about 6 a.m. reach Tamenglong 
normally between 1 p.m. to 1.30 p.m. daily but due to 
unnecessary harassment of the commuters, the buses 
reach Tamenglong between 6 p.m. to 7 p.m. 

Everyone in Assam and Manipur knows that there is 
informal cease fire between Government of India (GOI) 
and the NSCN (1M). Whether, informal or formal the cease 
fire ground rules are the same and they should be applied 
in letter and spirit everywhere by both the parties. 

I therefore, urge the Minister of Home Affairs to pass 
strict Instructions, (1) to stop harassing the innocent public 
immediately (2) To exercise restraint as both the parties 
I:e. Government of Manipur and ANSAM have started 
confidence building measures (3) To observe the Cease 
fire ground rules in letter and spirit. (4) To step up joint 
meetings of the Monitoring Cells of GOI and NSCN (1M) 
to avoid violation of ground rules by both the parties on 
account of misundorstandings. 

14.29 hr •. 

STATUTORY RESOLUTION RE: 
DISAPPROVAL OF THE CITIZENSHIP 

(AMENDMENT) ORDINANCE, 2005 
AND 

CITIZENSHIP (AMENDMENT) BILL, 2005 

{English} 

MR. DEPUTY SPEAKER: The House shaH now take 
up Item Nos. 16 and 17 together. 

SHRI SANTOSH GANGWAR (Barellly): SiI, I beg to 
move the following resolution: 

"That this House disapproves the Citizenship 
(Amendment) Ordinance, 2005 (No. 2 of 2005) 
promulgated by the President on 28th June, 2005." 

{En{lish} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRt SHRIPRAKASH JAISWAL): On 
behalf of SM Shivraj Patlt, I beg to move: 

"That a Bill further to amend the Citizenship Act, 
1955, as passed by Rajya Sabha, be taken into 
consideration." 

/Tmnslslion} 

SHRI SANTOSH GANGWAR: Mr. Deputy Speaker, 
Sir, though there Is no reason to oppose this Bill but 
this Bill was introduced through an ordinance the way, 
the attitude of the Govemment was not right. There was 
no need for this but the Government thinks that It can 
introduce any Bill through ordinance at will. I think the 
Govemment should pay. heed towards this and should 
avoid running government through ordinances. This is not 
an extensive bill. I would like to submit that the people 
of our country residing in other countries had always 
been demanding this from our Parliamentary delegations 
visiting there. 

People of India residing there always demand that 
dual citizenship should be granted to them but the matter 
continued to linger on for years. When NDA came to 
power the government realized this. I would like to bring 
to your notice the fact that on January 9, 2003 hon'ble 
Shri Atal Bihari Vajpayeell went there to address the 
Non resident Indians on the First Pravasl Diwas. He 
accepted their demand and said that he was paying 
attention to this and whatever steps were required would 
be taken in this regard. 

Mr. Deputy Speaker, Sir, the Va;payee Govemment 
had taken a decision in this regard and having decided 
to give conct"8te shape to this decision at the earliest, 
the Govemment introduced the required legislation In May 
2003. In the following year, Hon. Atal Bihar! Valpayeeji 
reached out to the Non Resident Indians in order to 
have an understanding of the problems faced by them. 
At that time, only 16 countries had been brought under 
the purview of the Bill brought forward in May 2003. 
Thereafter, it was decided that the govemment would 
consider each step carefully before moving forward In 
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this direction some of the countries were facing since 
problems. It was felt that the concept of qual citizenship 
was creating problems within the country. It seems to 
me that when the present Prime Minister attended the 
third NRI conference after the change of Govemment, he 
took this opportunity to make a political announcement 
and this Bill has been presented here as a resuH of the 
said announcement. 

Mr. Deputy Speaker, Sir, this Bill has been passed 
in the Rajya Sabha where we had supported it. A lot of 
issues have been considered thereunder and the Bill 
seeks to extend them in relation to all the countries. The 
Bill says that:-

The Central Government may, subject to such 
conditions and restrictions as may be prescribed, on an 
application made in this behalf, register as on overseas 
citizen of India-

(a) any person of full age and capacity,-

(i) who is citizen of another country, but was a 
citizen of India at the time of, or at any time 
after, the commencement of the Constitution; or 

(ii) who is citizen of another country. but was eligible 
to become a citizen of India at the time of the 
commencement of the Constitution; or 

(Iii) who is citizen of another country. but belonged 
to a territory that became part of India after the 
15th day of August. 1947; or 

(Iv) who is a child or a grand-child of such a citizen;" 

I would like to say that we are not against this Bill 
but at present there are many migrant Indian nationals 
who have settled abroad and are carrying on anti-national 
activities from outside the country. It is true that Pakistan 
and Bangladesh have been left out of the purview of the 
Bill. Yet there are many p'3ople who are indulging in 
anti-national activities from other countries apart from the 
aforesaid countries. Has the govemment paid any attention 
to this fact? Has it considered that if we ever face such 
a problem crops up then how would we endeavour to 
tackle it? We do accept that the concept of dual 
citizenship has shown positive resuHs in China; it has 
been able to attract investment which apparently showed 
that the Chinese people have a feeling of nationalism 
and they wish to serve their country and fulfil their 
responsibility towards their country. It seems that all of 

them are working towards the betterment of their country. 
Even so, I would like to urge upon the Hon. Minister 
whether he has considered all aspects of the matter be 
considered since there is every likelihood of such 
problems being faced by us as has been mentioned 
above. Some terrorists have been apprehended in Punjab 
recently. They were found to have been indulging In 
dubious activities. The fact that they have been living in 
other countries and indulging in anti-national activities form 
outside the country, is a matter of concem for all of us. 

Sir. I would not speak much In this regard because 
this Bill has the support of all the parties. Also. the 
decision of the NDA has been widely acclaimed by other 
countries. Yet. I would urge upon the Hon. Minister to 
give careful consideration to this issue because the 
number of non-resident Indians is not negligible. There 
are nearly 2.5 crore Non-Resident Indians. Most of them 
are well wishers of the country and would like to forge 
a closer relationship with India. But there are such people 
al60 though shall in number who would t"ke advantage 
of this opportunity to create problems within our country. 
How would we stop them and how would we resolve this 
problem? This is a matter of concem for all of us. Now 
that terrorism has spread its tentacles all over the wor1d 
and most of the people acknowledge this problem, we 
should unitedly try to check this menace and take steps 
accordingly. 

I would just like to say that our party supports this 
Bill. This is definitely a positive step and It would also 
create a true identity of our country in the mind of the 
wor1cl community. I would also like to urge the people to 
enjoy the facilities offered through these· means and inveal 
in the country. Increase trade relations with our country 
and give shape to the aspirations about their mothertand. 

With these words I expreas my support for this Bill 
and conclude. 

SHRI SHRIPRAKASH JAiSWAL: Mr. Deputy Speaker, 
Sir. the Citizenship (Amendment) Bill, 2006 w .. Introduced 
in this august House, yesterday. The objective of this Bill 
is to fulfil the desire of the non-resident Indians spanning 
throughout the world to reestablish their relations with 
their motherland. 

A high-level Committee of non-resident Indians under 
the Chairmanship of Dr. L.M. Singhavi recommended to 
grant dual citizenship to those Indians who migrated after 
January 26. 1950 and accepted the citizenship of other 
countries but remained connected mentally and emotionally 
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with their motherland. The Government has accepted this 
recommendation and amended the Citizenship Act, 1955 
In 2003 so that non-resident Indian citizenship which is 
also known as dual citizenship may be granted to the 
people of Indian origin living in 16 specified countries 
except Pakistan and Bangladesh. These countries are 
USA, UK, Australia, New Zealand, Canada, Finland, 
France, Greece, Ireland, Israel, Italy, Netherlands, Portugal 
and Cyprus Republic. Citizenship (Amendment) Act, 2003 
has come into force from 3.12.2004. 

The Government has received several representations 
from the people of Indian origin living In countries other 
than above mentioned 16 countries in which they have 
demanded dual citizenship for themselves. Representations 
have also been received from various regions asking for 
simplifying the forms and procedure of getting dual 
citizenship. After the scrutiny of representations the Prime 
Minister, on the occasion of the Pravasi Bharatiya Diwas 
organized in Mumbai in January, said that the Government 
has decided to provide facility of dual citizenship to the 
people of Indian origin living in all other countries except 
Pakistan and Bangladesh provided the local law of their 
countries pennits for such citizenship. Prime Minister also 
said that the form and process for acquiring dual 
citizenship would be simplified and those benefits would 
be specified for which they are eligible. 

The Government has taken the following steps in 
pursuance of the statement of the hon. Prime Minister: 

1. Rule, 1956 has been amended to simplify the 
fonn and proc888 for acquiring Dual Citizenship. 

2. Notifications have been issued under relevant 
Acts specifically mentioning the benefits. 

There are as under: 

(a) Multiple entry, multipurpose, lifelong visa for 
visiting India. 

(b) Exemption from reporting to the police authorities 
for living in India for a much longer period. 

(c) Equal rights for non-resident Indians in financial, 
economic and educational fields except In 
agricultural properties. 

I would like to assure the Members of this august 
House that they would not be assure the MembenJ of 
this august House that they would not be granted any 

franchise, the right to contest elections for Lok Sabhal 
Rajya SabhaILegialative Aseembly/Legl8latfve Council and 
the right to hold constitutional posts like that of the 
President, Vice President, Justice of Supreme CourtlHigh 
Courts. 

The Government has taken steps to amend 
Citizenship Act, 1955 for providing dual citizenship to the 
people of Indian Origin residing In all countries except 
Pakistan and Bangladesh. The Bin could not be introduced 
In the Budget session due to the time consumed In the 
process of consultation with concemed ministries. 

The statement issued by the Prime Minister on 
Prawasl Bhartiya Diwas, 2005 created a lot of excitement 
and curiosity among the non-resident Indians. The non-
resident Indians are concerned about the delay In the 
implementation of Government's decision after the 
statement given by the Prime Minister regarding granting 
dual citizenship to all non-resident Indians. As the 
Pf!rliament was not In session and the President was 
satisfied that there were such circumstances which 
warranted immediate action and therefore Citizenship 
(Amendment) Ordinance, 2005 (Ordinance 2 of 2005) was 
promulgated on June 28, 2005. 

We want to implement this proposal Immediately. After 
the registration of non-resident Indians as the non-resident 
citizens of India they will not only get an opportunity to 
visit India anytime, for any purpose, for any period of 
time but also cooperate with the national economy open 
heartedly and contribute in achieving the national goal of 
proper development. 

I request this august House to take into consideration 
and pass Citizenship (Amendment) Bill, 2005 which has 
been brought forward to replace Citizenship (Amendment) 
Ordinance 2005. 

{English} 

MR. DEPUTY SPEAKER: Motions moved: 

"That this House disapproves of the Citizenship 
(Amendment) Ordinance, 2005 (No. 2 of 2005) 
promulgated by the President on 28 June, 2005." 

"That a BIM further to amend the Citizenship Act, 
1955, as passed by Rajya Sabha, be taken Into 
con8lderatlon." 

Shri K.S. Rao, before you start speaking, please go 
to your anotted seat and speak. 
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SHRI K.S. RAO (Eluru): Mr. Speaker, Sir, with your 
permission I would like to speak from the first bench. 

MR. DEPUTY SPEAKER: Okay. 

SHRI K.S. RAO: The purpose of this Bill which has 
been brought forward by the hon. Minister now is to 
replace the Ordinance issued on 28th June, 2005. That 
means formally it has been agreed to by all the parties, 
except a few amendments that are being made now. 
The main amendment was made in 2003 during the NDA 
regime, which both Houses of Partiament had approved 
unanimously. That means the entire country is one on 
giving dual citizenship to the Persons of Indian Origin. 

I had gone through the details. The main purpose of 
the few amendments that are being brought now Is to 
extend the facility of dual citizenship not only to 16 
countries that are mentioned in the Fourth Schedule In 
the last amendment, but also to all the countries in the 
wortd. The time period. which was stipulated as two years 
eartier, is now being reduced to one year. This is also 
a good thing. The procedures with regard to the areas of 
partiCipation of Overseas Citizens of India who are 
registered or going to be registered have been simplified. 
Simplifying procedures Is always a good sign. The country 
is suffering today only because of complications In so 
many things. Procedures ought to be simplified not only 
In this but also in many other areas. The areas where 
the Overaeas Citizens of India, who are registered, are 
being permitted to participate are economical, financial, 
educational and social sectors. They are not being given 
the right to come into the legislatures, nor will they have 
voting rights, etc. So, that is not going to· affect the 
present balance In the country. 

Today, the need of the country is investment Day In 
and day out, we are making several laws and liberall.ing 
so many areas In order to attract foreign investors. We 
are permitting them to invest even more than 50 per 
cent which we did not agree earlier. If the same thing 
were to be done by the Persons of Indian Origin, it Is all 
the more better. In fact, this should not have been delayed 
for so long. This should have been brought a long time 
back. But for the fact that there was terrorism in those 
days and the apprehensions raised by some Individuals 
or some legislators, this would have been brought during 
the tenure of Shri Aajiv Gandhi himself. He wu in favour 
of that. The initiative towards this was taken by the 
Congre.s Government In 1990. Ultimately. the 
amendments were brought during the NDA regime. Now. 

once again it is being extended, Ilberalised and simplified 
with more attractions for the NAls to come. 

Sir, it Is common knowledge that-leave most of the 
Indians of Indian origin, People of Indian Origln (PIO) 
living in several countries of the world-even taking Into 
account the NAls in America alone with an estimated 2 
mHiion people, the money that Is lying with them Is more 
than $ 2 trillion. Now, with this amendment what Is 
expected by even our hon. Prime Minister, Dr. Manrnohan 
Singh, is about $ 150 billion. That Is about one-sixth of 
what they have, or, even much less. 

In this context, I Just want to bring to the notice of 
the august House that several of the projects when we 
discussed in the Parliament, they said there Is shortage 
of funds. The other day I made a mention about the 
linking of rivers. The expenditure on linking of rivers, U 

per the report given by Shri Prabhu, was around As. 5.6 
lakh crore. The previous Prime Minister who had 
constituted that Committee under the Chalnnanshlp of 
Shri Prabhu having come to know that it would cost As. 
5.6 lakh crore, became cold to it. Similarly, whan It was 
mentioned to this Govemment also, they are also of the 
opinion that as this much fund cannot be brought by this 
Govemment. they will also shelve this project. 

Sir, As. 5.6 lakh crore is only $ 120 billion, whe ..... 
they have $ 2,000 billion with them. Any non-resident 
Indian would be pleased, motivated. encouraged and too 
happy to come and Invest. By the Investment, we are 
going to increase the GOP into two digits. What the 
Govemment Is expecting today Ie to Increase the GOP 
to 8 per cent only, by this Act, by encouraging the NAls. 
I am very clear in my mind that If adequate 
encouragement was glven·with the kind of act now by 
bringing a legislation of amendments to the Citizens Act 
and aiso creating a faith among the non-reeldent Indians 
that they will have all the liberties not only to invest even 
to serve the citizens of this country, they will be too 
happy to come In large numbers and then make 
investment more than what multi-nationals do. 

Sir, we are aware that many of the non-resident 
Indians living in USA are professionals. Moet of them are 
very qualified and distinguished SCientists, engineers, 
doctors, lawyers, auditors and of these categories. Thatr 
eamlngs are varying from around $ 200,000 every yMI" 
to more than $ 6-10 millions. It Ia not only the people 
who are In bu8inea but al80 profeuionaIa. Some of the 
cardIoIogIeta are making $ 5-10 mIUo,. In a year. They 
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do not know where to invest. They have got money to 
come and invest here but there is no proper motivation 
from this country for them to invest. So, I am of the very 
clear-cut opinion that a lot of people have got a desire 
not only to invest but also to give charity. In Andhra 
Pradesh, whether today's Govemment or even earlier 
Governments, when they said that if an individual, an 
NAI wanted to invest some money in his own village, 
either for constructing a school, college or for any 
charitable purpose, the Government was ready to match 
their investment and allow the NRI to have his own name 
written there that there Is charity by so and so, that has 
prompted thousands of people to invest a lot of money 
in their own villages and help the local villagers. But, in 
common, every one of us irrespective of wherever we 
are bom, wherever we go and whatever prizes, admiration, 
awards we get outside the country, more than that, if our 
merits were recognized in our own village, in our own 
country, the pleasure we derive is substantial. There is 
no comparison to it. If I go to America and make 
tremendous amount of achievement or if they admire me 
there, that does not give me as much pleasure as I get 
when my own countrymen admire me. 

Similarly, if my own villagers admire me, I would feel 
very happy. That is the love we have for our own land. 
That is the love we have for our own people. The reason 
why many of our distinguished people had gone abroad 
when we were calling It as brain drain was because they 
did not have good recognition here. They are of the 
clear-cut opinion that their merits were not being 
recognised in this country; they had to depend on other 
methods, the short-cuts which they could not adopt and 
therefore they went there. The important point Is that 
they worl< very hard there. They have proved by their 
performance that they are far more intelligent and 
competent than the local citizens of the advanced nations. 
For whatever reasons they have gone, they have achieved 
success in their field of activity. They have achieved 
wonderful results in the knowledge sphere. They have 
achieved success in earning good money. They have 
achieved so many things. They have established good 
connections. Today, several of the NRls living in America 
can bring in billions of dollars. They can convince the 
financial Institutions also that their money will be 
substantial. 

Today, If I want to start an Industry in this country, 
I have to borrow money from the inatItutIon8 at 12 to 18 
per cent rate of interest. At the same time, if the 

Government were to permit the NRls to invest the same 
amount of money, I can get the money at 2 per cent 
rate of interest. So, also, they are benefited. They can 
bring the same amount of money at lesser rates of 
interest and invest the money here. 

I will just give a little data here. If we were to permit 
them and make them invest here, the NAI_ living In the 
USA alone-leave alone the NRIs living in other 
countries-can bring a substantial amount of money. 
Linking of rivers does not require more than $ 125 biIHon. 
If we can link the rivers, we can bring about 35 mellon 
hectares of land into cultivation; we can produce 35,000 
megawatt of power. Apart from agriculture, we can have 
navigation facilities. We can have greenaries around us 
and we can derive so many other benefits. 

Today, we are generating about 100,000 megawatt 
of power. All of us know that the key to development of 
any nation is only energy. If there is ample energy in a 
country, then the nation is bound to prosper. Today, 
everywhere shortage of power is 'there. Some of the 
States like Bihar do not have power at all even for 
domestic purpose, leave alone the industrial purpose. 
Even in some other States also, there is shortage of 
power, there is power-cut. There is break-down of 
electricity. There is no uninterrupted power supply. If we 
ask the NRIs to invest for even generating some amount 
of pow~r, it would help. The power which is being 
generated today is to the extent of 100,000 megawatt. It 
does not cost more than $ 50 billion. 

Similarly, In the area of hydrocarbons, the other day, 
I saw our hon. Minister Shri Mani Shakar Aiyar shaking 
hands with Shri L.N. Mittal. It was in connection with 
proposal for explOring the hydrocarbons in this country. 
We have got enough knowledge. Suppose you have to 
bring one technology to a country where it Is not available, 
I can understand it. The main reason that is mentioned 
Is investment. Shri l.N. Mittal can make more investment. 
He is a Non-Resident Indian. It does not matter. Similarly, 
several NRls can be brought in instead of leaving it to 
a multinational. The multinationals will take away the 
money from our country. How does the country benefit 
by that? If 8M l.N, Mittal were to be brought in-he is 
a Non-Residential Indian-he may bring in some more 
attractive investment and then spread it to blo-technology 
area as also various other areas. 

The ONGe, which Is In the hydrocarbons sector since 
the beginning, is not able to get the same inveetrnent 
which Shri L.N. Mittal or the Reliance Industry can get 
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today. They aay that gas and 011 worth Iakhl of crores of 
rupees are found in the Krishna-Godavari basin. It is a 
pity that the Ott,lGC could not do it all these years. All 
right, let us now do it by inviting the NRls. The sad thing 
is that people living in India are not motivated. 

Similarly, It Is said that biotechnology has got a bright 
future. ReaealCh and Development is unimaginable I Drugs 
and pharmaceuticals, commodities and manufactured 
goods are brought Into this country from outside and 
sold at a price which is ten times more than the cost 
price. It Is only because of the research and development 
that they have made. Mostly, all the research and 
development was done by the NRls. The entire brain, 
the creative mind is ours. Simply because they are 
motivated and engaged there, since those countries have 
Invested, these achievements are possible. 

Basically, it is the human resource which is most 
Important. We have got tremendous amount of human 
resource here. We do not make a mention about that. 
We do not understand the importance of human resource 
In this country. We simply call It 'education' which is 
useless. It does not serve any purpose; it does not 
develop a creative mind; it is merely done by cramming 
and putting it into the exam. 

So, Sir, I am of the very clear opinion that by thie 
Amendment if we are really to motivate and create 
confidence among the NRls by liberalising, by simplifying 
the procedure or by reducing all these impossible and 
difficult concessions made earlier, I will certainly be the 
happiest person, and the country will also be the happiest 
one. Though this has been done at the instance of the 
NRls alone, as promised by our hon. Prime Minister Dr. 
Manmohan Singh during the Pravasi Bhartiya Divas, I 
wish something more has to be done to attract to a" 
these people to feel at home. They have apprehensions 
that there will be red-tapism in this country and things 
will not be decided. The Govemment will take months 
and years together to come to a decision. We may 
compare ourselves with China: I have been to China five 
or six years back. I found our Communist friends speaking 
so many things here. In China, 'hire and fire' is there for 
more than 15 years. Though they call it a 'socialist 
economy'-they have a socialist market economy-yet 
they fire the people like anything and decide the matter 
across the table there. If a American delegation com .. 
for investment there, say a $ 10 billion, they do not 
allow them to go back without taking any deci81on. They 

have to take a decision or sign an agreement~ or 
anything like that-then only they and them back. 

Unfortunately, we, in this country, for the lut 10 
m~ny years, propose to .peak about globali.atlon, 
pnvatlsatlon, Ilberalisation and 80 many other thlngl. 
Recently, I read out In a newapaper that some of the 
proposals that are put forward by the multi-na1lonalt, NRI. 
in this country are not cleared for yeara. It Is very 
unfortunate. The biggest or major hurdle In thl. country 
is red-tapism or indecision. So, I would humbly requeat 
the hon. Minister or the hon. Prime Minister, while 
introducing this Bill with required Amendments, to remove 
such aliments which are in this country and to bring ttlll 
nation at par with America. In the next one or two 
decades, we can definitely make India a number one 
country. I visualise that It will not take more than 20 to 
25 years. 

With these worda, I support this Bill. 

{Tmnsmtionj 

SHRI CHANDRA MANI TR I PATH I (Rewa): Sir, I 
would like to express my gratitude for according me this 
opportunity to speak on the Citizenship Amendment Bin, 
2005. When the NDA Government we In power and 
Hon. Atal Blhari Vajpayeeji attended the first Non-Resident 
Indians Conference, he hed announced that the People 
of Indian Origin relldlng abroad would be granted dual 
citizenship. But the aim of that announcement was cta.r 
that the people of Indian origin settled abroad would 
develop emotional attachment with the country and they 
would be able to have an active participation in setting 
up Industries and other developmental activities of the 
country and make Investment therein. This wu the 
obtectIVe. The Bill presented at that time had enough 
provlllons to safeguard the Intema! secultty of the country. 
Keeping that thing In mind only 16 countrl .. were Initially 
included in it and the provilion was extended to the 
people of Indian origin living In countries like America, 
England, Australia and Canada. 

15.00 hr •• 

The Government wu treading the put very carefully. 
However, the new Amendment Bill that hal been 
preeented before the House has no provision to safeguard 
the country against IhOM Non-R_ldent Indians who are 
Indulging in anti-national activities from abroad. 
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[Shrl Chandra Mani Trlpathi] 
I am in concurrence with the basic spirit of this 

Amendment Bill but I would like to point out to the 
Govemment that it has been simplified to the point of 
becoming dangerous for the country. The safety of the 
country should not be endangered just in order to gain 
cheap popularity. Att of us are aware that many anti-
national elements have settled abroad and are heading 
terrorist outfits. If such peopie also get the benefit of 
dual citizenship then they would be able to enter the 
country and stay here at their will. This would not be 
conducive to the national interest. Hence, I would like to 
request the Government that while paaaing the Bill It 
should take care that the intemal security of the country 
Is not put at risk. Many such incidents are taking place 
In foreign countries. Our people go abroad and participate 
In functions organized by terrorist organizations and 
present them 'Siropa' etc. If such people get this kind of 
benefit then the situation would become dangerous. 
Hence, with this cautionary note, I support this Bill and 
conclude. 

{English} 

SHRI SUDHANGSHU SEAL (Calcutta-North West): 
Mr. Deputy Speaker, Sir, I fully support the Citizenship 
(Amendment) Bill, 2005. This Bill has been brought before 
this House to fulfil the commitment made by the hon. 
Prime Minister Dr. Manmohan Singh at the PravlIsi 
Bhllrah'yll OiVIIs held in January, 2005. This is a long-
standing demand of overseas Indians and I support their 
demand and thus rise here to support the Bill which has 
been moved here by the hon. Minister of State for Home 
Affairs. 

Sir, this Bill fulfils the wishes and aspirations of all 
those people of Indian origin who are living in various 
parts of the wor1d. There are about 30 million people of 
Indian origin living in about 110 countries and they witt 
be given dual citizenship after the pasaage of this Bill. 
Now, the question Is this. Why are Indians going abroad? 
They are going abroad because they do not get Jobs 
here and It is our fault. But the country is being benefited 
by them in terms of foreign exchange which we badly 
need. I strongly feel that overseas Indians as well as 
non-resident Indians can play a very vital role in the 
economic development and social progress of our country. 
Their love and affection is towards our nation. So, we 
win have to facilitate them to help our country. 

Sir, I got the opportunity to visit China several times. 
I have gathered information from China that Chinese 

people who are living away from China are contributing 
much for the development of their country and China Is 
getting foreign exchange from the Non-Resident Chinese. 
I believe this is one of the reasons for the rapid 
development of China. I know and It Is known to the 
Govemment also that a number of talented people of 
Indian origin are settled in various countries and they are 
doing very wetl in their respective fields. 

We feel proud of them. But what Is our planning to 
make use of their services for the development of our 
country, especially for our future generation, the han. 
Minister may reply? 

Prof. Amartya Sen, Nobel Laureate, Is our asset. He 
was born and brought up in India, did his studies in 
MSantiniketan", West Bengal, and also at Delhi and abroad. 
By his MPratichi Trusr, he is fighting against poverty. 
Fighting for education for all and trying to motivate those 
parents who themselves are not educated but should send 
their children for education. He is fighting for removal of 
illiteracy which will help to remove the poverty. Our nation 
requires this type of personalities in our country and dual 
citizenship should be offered by the Government for his 
acceptance. Moreover, I would urge upon the Government 
to offer him MBharat Ratna" Award for his noble 
contribution to India, which is more than foreign exchange 
and can be considered as 015 support one elementary 
education and social sector. I would like the hon. Minister 
to reply as to how we are sharing his views and directions 
for the improvement of downtrodden people of our country 
and also on the proposal of offering him -Bharat Ratna" 
Award. 

As regards the procedure, it looks quite simple in 
the present Bill and it has got transparency. It would 
enable the persons staying abroad to apply in their 
respective country where they are staying. Moreover, with 
the proposal -U" visa, which is multi-purpose and multiple 
entry life long visa with the exemption of police reporting 
for any length of stay In the country, the Bill allows 
overseas citizens of India to not only get an opportunity 
to come to their motherland and time for any purpose 
but It will also encourage them to contnbute towards the 
growth of Indian economy. 

As far as internal security Is concerned, I would urge 
upon the Government to introduce such a mechanism 80 
that the persons having criminal record or who have 
deserted our country and settled in other countries after 
doing some mischief should be .... tricted to get entry In 
our country in the interest of the nation. 
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Sir, the han. Prime Minister has strengthened our 
relations with the US during his recent visit. In the US, 
we are having a amall problem. In the name of social 
security fund. the US Govemment is keeping the fund 
deposited by thousands of workers who are wortdng there 
for leas than ten years. What we need is to have the 
"T otaIiaation Pact" and for that we need to be a party to 
the Treaty which the US is having with 20 other countries 
and with thia Treaty, millions of workers who are ova,.... 
Indians or NRls working the US will be banaftted and 
this huge amount will be sent back to the country. 

With these words, I conclude. 

/Tmnm.lionj 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, I would like to thank you for giving me the 
opportunity to speak on the Citizenship (Amendment) BiD, 
2005. Our Prime Minister, Dr. Manmohan Singhji hae 
stated that dual citizenship would be granted to Non· 
Resident Indiana. If would be a commendable step. At 
the same time, the concern expresaed by some. hon. 
Members about the possible misuse of this provision 
should aJao be looked into. 

We celebrate Non-Resident Indian Day on 
09 January. The day of 09 January has its own 
significance. Gandhiji had returned to India from South 
Africa on 09 January 1915. 

We have been celebrating this day as Non Realdent 
Indian Day for the past three years and it has been 
proposed to grant dual citizenship to the people who 
have settled In other countries after 26 January, 1950. 
We would ai80 have to consider that Non-Resident Indians 
had left the country and eettIed abroad in order to Improve 
their financial status. They had talent and knowledge and 
they earned a name for themselves. On the other hand, 
there are other countries like Kuwait or other gulf countriM 
from where Indians have been sent to lraqs. They were 
kidnapped there and made hostage by the terrorists. The 
government should have to pay attention towards such 
problems. We would also have to give consideration to 
the fact that our nighbouring countries Pakiatan and 
Bangladesh have been left out of the ambit of this Bin. 
Our Prime Minister SM Manmohan Singh ji had said in 
the Rajya Sabha in 2003 that we would have to think 
about the people who have migrated from Bangladesh to 
our country to escape persecution. Many of our brethren 
migrated to the other side at the time of partition but 

they are not given equal treatment there. Special 
consideration would have to be given to them also. I 
would only like to say that we have to consider that the 
steps taken in thia direction do not prove to be hennful 
for us. I believe that India would definitely be benefited 
because we have not so far utilized the four people 
potential who have settled abroad. They would make 
investment here and the country would be benefited. 

Many of our brethren have gone to the Gun countriel 
for employment and if they bring In foreign exchange 
then It Is bound to bring about improvement in their 
financial condition and the financial condition of the 
country. I support the Citizenship Amendment Bill 
presented by the Hon. Minister and conclude my speech. 

/EngIish] 

SHRI B. MAHT AB (Cuttack): Thank you, Mr. Deputy 
Speaker, Sir. I stand here to dlscuSl about the Citizenship 
(Amendment) Bill of 2005 which provides for the 
acquialtlon of citizenship. As the Citizenship Act of 1956 
says, it provides for the acquisition of citizenship at the 
commencement of the Constitution by birth, by descent, 
by registration, by naturallaatlon, and by incorporation of 
territory. It also provides for the termination of, and 
deprivation of citizenship. We are talking about the 
Citizenship Act, and the High·Powered Committee on 
Indian Dlaspora had recommended In 2001 for the 
amendment of the said Act to provide for grant of dual 
citizenship to persons of Indian origin belonging to certain 
specified countries. The Central Government as 
accordingly notified the Citizenship (Amendment) Act In 
2003 making provision for acquisition of Overse.s 
Citizenship of India (OCI) by the Persons of Indian Origin 
(PIO) of ·16 specified countries other than Pakistan and 
Bangladesh. The Govemment has also promulgated an 
Ordinance In June 28 this year amending the Citizenship 
Act of 1965 by deleting the Schedule 4 of the Act 
whereby persons of Indian origin will become ells;bIe to 
be registered as Ove .... 88 Citizens of India. 

The amendment also reducee the pertocl of stay from 
two years to one year to be eligible for the grant of 
Indian citizenship. The Home Ministry will laue a new 
type of 'U' vIea, which 18 multi-purpose, rnultHntry, and 
life long visa. This will entitle the OCI and holder to vIaIt 
the country at any time for any length of time and for 
any purpose. Further, such OCI registered persons have 
been exempted from reporting to police for any length of 
stay in the country. These are au the mattere which need 
to be discU88ed. 
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Though such persons have also been granted all 
rights in economic, financial and educational fields on 
parity with NRI, they will have no right with respect to 
acquisition of agricultural or plantation properties. All these 
are good, no doubt. But why did the Govemment take 
the Ordinance way? What was the urgency to promulgate 
this Ordinance on 28th June, 2005? They could have 
waited till the Monsoon Session and they could have 
brought the Bill as they have brought it now. What was 
the urgency? 

Dual citizenship has now been open to all overseas 
Indians. There is an old rider, which stili applies. I would 
like to draw the attention of this House, through you Sir, 
to the fact that it is only applicable if the host country 
allows dual citizenship under their law. Of course, the 
Government has created an opportunity at home for the 
people of Indian origin to enable them to relate to their 
own motherland. They need not invest only in business 
but they can also invest in the social developmental 
activities and also in the infrastructure development. In 
higher education, NRls can also meaningfully participate 
but the contributions need not only go to the Govemment. 
The provision here says that the contributions can also 
go to the registered societies and to NGOs too. I do not 
know whether the Government is aware of its implication. 

The Government Is only thinking of Pakistan and 
Bangladesh but there are countries in this world which 
have also given shelter to persons who are also inimical 
to India. The pertinent question today is, who will benefit 
from this expansion of dual citizenship? One may feel 
elated when one hears that dual citizenship is extended 
to all overseas Indians but it does not mean very much 
on the ground. I do not think that it actually benefits 
anyone Immediately. It may happen later on after some 
years passed by but it will not help anyone immediately 
or even in 2006. I will come to the reasons thereto. In 
2004, the benefit of Overseas Indian Citizenship was 
made available to the persons of 16 countries, which 
you have said, which my colleagues have also mentioned, 
and Shrl K.S. Rao has also mentioned about Australia, 
Canada, Finland, France, Greece, Iceland, Israel, Italy, 
Netherlands, New Zealand, Portugal, Cyprus, Sweden, 
SWitzerland, United Kingdom and United States of 
America. 

This Bill extends to all countries except Bangladesh 
and Pakistan. But there are still two caveats. Those two 
caveats are: those who have migrated after January 26, 

1950 can become Indian citizen, and the second one is, 
which is more important, that they will be eligible only if 
the law of their home country, where they reside, allows 
them to become dual citizen of this country. 

There Is no Indication even today neither from the 
hon. Minister nor from the Ministry of External Affairs 
that there will be a diplomatic effort to persuade other 
countries to grant dual citizenship. So, who are the 
potential.beneficiarles? Sir, through you, I am putting this 
direct question to the Government. According to the 2001 
Report of the Committee on the Indian Diaspora headed 
by Mr. L.M. Slnghvi, there were 50 countries with more 
than 10,000 overseas Indians, including the NRls who 
are Indian citizens. Out of those 50 countries, 12 of these 
16 were covered in the last year's proposal of 2004. 
They were covered under that. The rest 38 are still to be 
covered. You have now extended it to all the countries 
other than our two neighbouring countries. But who Is 
going to benefit? Only one country or so is going to 
benefit, one is, Spain. Only the people of Indian origin, 
who are living in Spain, Russia, Labalon and Nizeria 
today, are going to be benemed now. Nothing much is 
going to happen within the near future. 

My only question to the Government, through you, 
Sir, is this. What was the hurry? If they have not made 
up their mind to extend it to' have any diplomatiC activity 
to have dual citizenship In other countries, then what 
was the hurry to have an Ordinance? I do not find any 
reason behind this. The Minister will apprise us if he can 
give us a convinCing answer. But as a policy as such, 
dual citizenship is beneficial. People who are living outside 
can invest In different sectors. But at the same time the 
money that will come not only through the Government 
but also through different registered societies to different 
NGOs should also be monitored. 

With these few words, I support this. 

MR. DEPUTY SPEAKER: I would like to finish this 
item by 4 p.m. So, I request the hon. Members to speak 
for two to three minutes only. Now Shri lIyas Azml, you 
can take two or three minutes. First of all, you have to 
go to your seat. 

[Translation} 

SHRilL YAS AIMI (Shahabad): Sir, I want your ieave 
to speak from here Itself. I extend my thanks to you for 
giving me an opportunity to speak. I fully support the 
Citizenship BIll since h Is our national requirement and Is 
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In the national Interest also. Those Indians who have 
settled In the foreign countries and are doing their 
b\alnesles have not only benefited our country but they 
have alao done proud to our country. Therefore, It Is 
necessary to give them deal citizenship which is In our 
national Int...... also. Just now our BJP colleague was 
saying that he had IOITI8 reselVations so far as terrorl8te 
were concerned. I want to tell the people having this 
mlndHt that the terrorists do not need any visa, passport, 
citizenship or any other law for that matter since no law 
could control them so far. When the laws like TADA and 
POT A could not control them, which other law could 
control them. T errorlam and terrorists are In no way 
connected to thle and this law is the need of the country. 
But Bangladesh and Pakistan have been kept out of the 
pU1V1ew of this Bill, which has raised certain questions of 
humanity. As per my knowledge there was an aged 
pel'lOn in Pakistan, his daughter was married off to a 
family In the vicinity of my house. Someone told him that 
I was In politics, he came to me and started weeping, 
though he was very happy In Pakistan, a sum of five-ten 
Iakhs was no problem for him but the family in which his 
daughter was married was poor. 

He aaked me either I should get the citizenship of 
India granted to him or the visa for visiting here, since 
he wanted to die, where he was bom. I was not even 
an MP at that time, so I told him that I could not be of 
any help to him. Whenever he used to fall ill, he would 
get a visa and corne here. His only desire was that he 
wanted to die here and once when he came here on a 
visa, he died here, thus his desire got fulfilled. 

I would, therefore, like to urge the Govemment that 
in case of the people of Indian origin who are more than 
65 years of age and are senior citizens and. have. settled 
In Pakistan or Bangladesh and want to die In India, if at 
all we do not grant them dual citizenship, we can at 
least grant them long term visa keeping in view their this 
desire, since It's a maHer conceming emotional aspect of 
a human being. 

Sir, while concluding my speech, I support this bill. 

{English] 

MR. DEPUTY SPEAKER: Now, Shri C.K. 
Chandrappan. 

SHRI C.K. CHANoRAPPAN (Trichur): Sir, I eupport 
this Bill. ... (Inltlnuplklns) 

/TfIII78Islion] 

DEPUTY SPEAKER; P ..... go to your ... t. 

{EngIiIh] 

SHRI C.K. CHANDRAPPAN: I am on my seat. 
... (InltlnupIions) 

MR. DEPUTY SPEAKER: I was told that you were 
not on your seat. 

... (In/m7UpIion$) 

SHRI C.K. CHANDRAPPAN: Recently, I have 
changed It. 

Sir, this Bill actually Is to fulfil the Declaration made 
by our Prime Minister that instead of giving citizenship to 
Indians living abroad In 16 countries,--he promised-
Overseas Citizenship of India will be made available to 
people of Indian origin In all countries except Pakietan 
and Bangladesh. This was a very correct decIaIon. If you 
look at It, there Is a background. You may remember 
that in Indian freedom struggle, Sikhs living In Canada 
played a very historic role In the formation of Gadar 
Party; In the sending of Kamagata Maru. AU these are 
part of our history. Not only we In India fought for our 
freedom but Indians who lived abroad-I am just 
advancing to Indians who lived In England, France, 
Mexico, Japan, Germany, Canada and South Africa-also 
fought like us for Independence. In a way, we can say 
that Mahatma Gandhi was a citizen of India who lived 
abroad for the best part of his life. I can remember people 
like Shri M.N. Roy, Madam Cama, and even for that 
matter Shri V.K. Krlshana Menon; he did his fight for 
Independence not In Kerala or In India but In London. 
So, in the freedom struggle, they had contributed much. 

Sir, H we recognise that, that has a great meaning. 
Some people mentioned China In a different context. I 
must say that the Chinese are treating the eve,.. .. 
Chines. in a very respectful and careful manner. 
Everybody admits that China gets an Immense financial 
support from overse .. Chinese. We are al80 getting It, 
and we can also do that. We can make un of It In a 
big way. We are giving recognition to those Indians who 
are living abroad that we are prepared to treat them as 
Indian citizens. So, I support the BiU from that angle. 

. I think, there Is n •• d for a chang. in the 
Representation of People Act aleo to meet another 
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situation. The hon. Minlste(of Home Affairs might be 
knowing that from Kerala millions of people are living 
abroad, especially In the Gulf countries and their 
contribution is so big that It has been admitted that our 
foreign exchange difficulties are in a way met by these 
people who are working abroad through their contribution 
to our exchequer. So, considering that, are we giving 
them any benefit for them? 

The Keralites who are living in the Gulf countries 
have a very simple demand. There was a meeting recently 
In Tlruvananthapuram of representatives of all people from 
various Golf countries, with the support of the Govemment 
of Kerala. They wanted that they should be given 
opportunity to vote. They are not citizens of other 
countries. They are Indian citizens. They had gone in 
search of jobs and are living abroad. They are regularly 
visiting our country and contributing greatly to our 
economy. So, their demand is that first of all their names 
should be Included in the voters' list. According to the 
Representation of People Act, there is a lacuna. Only 
those who ordinarily live in India could be included in the 
voters' list. They are not ordinarily living in India. They 
are ordinarily living outside India but greatly contributing 
to India. So, an amendment should brought in such a 
way that these people who are contributing much to the 
economy and the society as a whole but working abroad 
and retaining their Indian citizenship should be provided 
opportunity to be in the voters' list and to vote when 
they are here at the time of elections. I think, it is very 
necessary that we should make that amendment keeping 
such a consideration in mind. I look at this Bill as a step 
forward and hope that the hon. Minister would consider 
this proposal regarding the amendment of the 
Representation of People Act. 

There are people largely from Kerala working In the 
Gulf countries. The lndian Embassy has very liltle 
arrangement to take care of their needs. Some of our 
people from Saudi Arabia have written to me stating that 
there is going to be an Indian Festival but the Indian 
Embassy is not giving due consideration to the Malayali 
population there. Their is the biggest Indian population 
there but they are not part of the Indian festival. It is a 
very strange discrimination done by the bureaucracy which 
goes against the interests of the country. 

As you know, there are marty Indians languishing in 
the jails of Pakistan. Recently, I got a complaint from 
Kerala. Kerala is quite far away from Pakistan but 

fishermen who go to fish do not know the intemational 
water borders and in the course of fishing they might 
have violated the borders. They have been put behind 
the bar but there is no serious attempt made by the 
Embasay or Govemment of India to help them 80 that 
they could come back. So, I request that the Government 
should take serious Interest In dealing with this problem 
at the diplomatic level. Recently, when the Communist 
leaders visited Pakistan and met the PakI8tan Prelfdent, 
they took up this 18sue and he said he would 
sympathetically consider this matter but he also said that 
this should be taken up by the Govemment. So, th~ 

Govemment of India should take up seriously this problem 
of Indians languishing In lalls In Paklatan 80 that they 
could be brought back as soon 88 possible. 

With these words and with the hope that the 
Govemment would respond to these points, I support 
this Bill. 

fTnmslstionJ 

SHRI RAM KRIPAL YADAV (Patna): Mr. Deputy 
Speaker, Sir, I express my gratitude to you for giving me 
an opportunity to speak on such an Important Bill. I 
appreciate and support this Bill. This was a much needed 
Bill. I express my gratitude to the Hon. Minister also and 
at the same time, I am also grateful to the Hon. Prime 
Minister for bringing in this Bill in the House in keeping 
with his announcement. All the parties have supported 
this Bill. In the present mlllenium, dual citizenship to the 
NRls was much needed and this Bill will certainly benefit 
the people of the Indian origin. But It's a matter of concem 
that several countries have not been included in the list. 
A large number of people of the Indian origin reside in 
Surinam, Mauritius, Fizi and Gulf countries but I do not 
know the reason why these countries have not found a 
place in the list. Besides, there are several other countries 
like Malaysia, Singapore and Sri Lanka, where the people 
of Indian origin reslcle. If we talk about the Gulf countries, 
90 per cent poor Indian workers are doing petty lobs 
there like laundering etc. and skilled and unskilled labouers 
work there. But it was unfortunate that they were deprived 
of the facilities which the NRls should get. But they stand 
benefited a lot through this Bill and Indian economy will 
get a boost through their remittances, since they constitute 
a large number. They eam their livelihood dally through 
their hard work. If the poor people and labour class of 
the Indian origin wanted admission for their wards In the 
engineering, medical or other courses, they were deprived 
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of that benefit because they were treated as NRIs. On 
the other hand If the doctors, engineers and the persons 
occupying higher poets are treated as NRls, they get 
their wards admitted by paying a handsome amount. But 
the poor, the labourers and contract labourers of the 
Indian origin who go abroad for two-three years and return 
India thereafter were not getting this benefit. I would 
therefore like to request the hon. Minister to formulate a 
separate plan or make provisions in the law for the 
labourers and the poor who reside in the gulf countries 
or In other countries so that despite being the NRls, they 
get the benefit at an affordable price. 

Mr. Deputy Speaker, Sir, through you, I would like to 
draw the attention of the Govemment towards the fact 
that we are having competition today. We are not a 
developed country but a developing country. There is 
completion at every level, but in spite of that we are not 
able to reach the standard of the developed countries. 
But, through this Bill the people of Indian origin will invest 
their money in India on a large scale so that the Indian 
economy is strengthened. They will get dual citizenship. 
One thing has come to my mind about which I would 
like to know from the hon. Minister. There are many 
countries where we do not know what the provisions are 
regarding the facilities that will be provided to the NRl's 
through this Bill on dual citizenship. We do not know the 
provisions under the law of the countries like America, 
Canada and Australia and whether they will be able to 
provide this facility or not regarding the benefits that we 
will provide to the people of Indian origin. We are issuing 
passports. Whether they will be table to issue passports 
or not, is also a matter of concem. I urge upon the hon. 
Minister to elaborate on it while giving his reply. I am not 
sure whether the people of Indian origin will be able to 
get its benefit or no. Whether they will be able to ensure 
standards of dual citizenship there or not and whether 
these standards exist there already or not. The hon. 
Minister should throw light on It while giving his reply. If 
this provision does not exist' there, then the Foreign 
Ministry will have to intervene and sort it out in a 
diplomatic manner so that the people of Indian origin get 
this facility in other countries also. 

Mr. Deputy Speaker, Sir, people are getting attracted 
towards or leader Dr. Lohia. He had said that there is no 
need of a passport. His philosophy was that the human 
race of the whole world is one and there should be no 
system of passport. I know that there are many difficulties 
in that. I do not want to take the matter towards his 
philosophy but today when the world is opening up and 

there are talks of unification, then I feel how realistic was 
Dr. Lohia's philosophy. We should definitely think over it 
today and passport system should be abolished. This will 
result in increased, goodwill and friendly relationa ~ all 
the countries will become developed and developing when 
people will visit other countries. 

In the end, I am grateful to the hon. Minister, Prime 
Minister and UPA Govemment for bringing this Bill. It Is 
their oommitment that they do what they say. Work has 
been done to achieve what we had promised in the 
Common Minimum Programme. There Is no different In 
our ward and deed. In the end, I would like to say that 
his attention has not been drown towards the people 
living In the GuH. Besides, there are many small countries 
like Suriname. Ajl, Mauritlua of Malaysia etc. where people 
of Indian origin live In large numbers. I urge that he 
should pay attention to them and eepeclally towards the 
Gulf countries from where we make a lot of money. 

MR. DEPUTY SPEAKER: Please, take your seat. 

SHRI RAM KRIPAL YADAV: I request that the hon. 
Minister should pay attention to the people living In the 
Gulf. 

MR. DEPUTY SPEAKER: You have said this thing 
three times. 

SHRI RAM KRIPAL YADAV: I hope that the han. 
Minister will pay special attention towarda them and will 
throw some light on it in his reply. 

[English} 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Sir, 
this Bill which is introduced by the hon. Minister Is a 
long overdue legislative backlog for which the Govemment 
has now time to clear, after a very-very long-standing 
demand of the overseas Indians over a period of last 
several decades. In fact, when we are welcoming this 
Bill, as I should be, we must also consider it from this 
point of view that when the people were demanding that 
there should be a dual citizenship which should be offered 
to the persons of Indian origin now settled elsewhere 
and holding other country's citizenahip, whether that 
demand is really met by this legislation or not is a very 
important issue. 

Sir, so many Prime Ministers at different times had 
announced, including our present Prime Minister, that now 
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w. are going to offer dual citizenship to them. It is a 
sorry commentary that despite such pronouncements at 
the highest level of successive Prime Ministers of different 
political parties, we could not bring about a comprehensive 
legislation till today. Therefore, the demand of various 
people is something which is really important. We should 
know why they were demanding it. There are various 
reasons for why we should offer dual citizenship to the 
people of Indian origin. One is the emotional reason. If 
somebody feels attached to his motherland, obviously he 
has a right to be here and we should really recognise It. 
So many other countries are giving dual citizenship. 
Therefore, this should have been done. But from our 
own perspective, there is also an economic reason for it. 
China gets $ 55 billion of foreign direct Investment. Last 
year, they got more than $ 55 billion of FDI. India has 
not got even 10 per cent of that as foreign direct 
Investment. About 85 per cent of the foreign direct 
Investment that comes to China comes from persons of 
Chinese origin, that is, those who are now settled in 
Taiwan, those who could be In Hong Kong, United States 
of America, Canada or other parts of the world. The 
shows that a person, wherever he is settled and whatever 
citizenship he is holding, does not forget his motherland. 
India Is struggling to get foreign direct investment for a 
long time and we are not able to make progress. 

In fact, we really analysed who we are not able to 
do that. The fundamental reason is that the emotional 
bondage motivates people to make investment of their 
life long eamings into other foreign country. They will 
make that only when they feel very comfortable with that 
country. Therefore, the persons of Indian Origin would 
certainly be happy and looking forward to make 
investments. 

With that background, when we are making this 
amendment. I am sure that the Government will take all 
the precautions on two counts. First of all, as I said, 
when we are making this law, there is a huge time gap 
between the announcement and the legislation brought 
forward now. We should try to make rules very soon. 
Otherwise, it will so happen that a law is passed by 
Parliament, but rules cannot be framed for a long time 
and therefore, It will not be operationalised. Secondly, 
rules should be made in such a way which will not subvert 
the very intention for which this law is passed. It should 
not happen that for seeking citizenship and getting 
registered, these people will have to go through such a 
rigorous process that nobody wnl be able to really acquire 
citizenship. That is also an Important Issue we should 
keep in mind. 

There are some Members who have mentioned 
whether we should given even the right to vote to such 
citizens or not. It is a matter of serious consideration. 
We should really do that because there are many people 
who live in India out of which about 55 per cent people 
vote and 46 per cent of them never vote. So, Is It not 
really required that If somebody Is really interested In 
voting, we should not deprive him of voting only because 
he is not a resident of this country? Therefore, this also 
Is a point we should take into consideration. 

Now, I come to the general point which my friend 
from Orissa, Shri B. Mahtab has made. Whenever we 
bring about an Ordinance, we should be extremely careful 
because an Ordinance should be the last resort. When 
the Parliament Session was about to be convened, the 
Ordinance was issued, probably about one week before 
that, just to make sure that the deadline is not reached. 
I think, in future, we should try to make sure that a 
thinking cap of coming out with a legislation should be 
wom not during inter-Session period, but during Session 
period. I have been seeing that In this Session, we have 
not be able to bring more legislations to Parliament. 
Probably, we could have done that and therefore, an 
Ordinance should be the last resort. 

With respect to rights which are now being conferred 
upon persons of Indians origin by way of their acquiring 
citizenship under the provisions of this Citizenship 
(Amendment) Bill, 2005, I would like to know whether 
they will enjoy all the rights at par with citizens of India 
who acquire citizenship naturally or there will be any 
difference between the two. I hope, the Minister will clarify 
it. 

SHRI FRANCIS FANTHOME (Nominated); Sir, I rise 
to support the Citizenship (Amendment) Bill, 2005 brought 
to replace the Citizenship (Amendment) Ordinance, 2005. 
This piece of legislation is extremely Important and much 
awaited, particularly 'I')r the young people who live 
overseas. 

I have had the privilege of Interacting which several 
people, particularly, the younger generation, and they have 
mentioned several times that they had no desire not to 
be in India, but it so happened that they were bom to 
parents who have acquired foreign citizenship. It is this 
linking to their mother-land, and this urge to relate to the 
aspirations of this nation, which will bear fruit consequent 
to the bonding that will now emerge. 
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This Bill also opens up opportunities that enable 
people to participate in the procese of nation buHdlng, 
particularty, in the context that we have to address the 
global community today. Today, we are living in a wortd 
that Is far more complex than that was during the time 
of our parents or our grandparents. It Is this complexity 
that requires new types of legislation, and new platforms 
of opportunities. It would enable people across the 
platforms to participate in the process, which this nation 
rightly requires and desires. Therefore, I thinks that this 
platform of providing dual citizenship is both progressive 
and enabling. It Is a document that will help the process 
of addressing the complexities of this wortd. As a result 
of the formation of this platform, the people will have 
greater flexibility, and they will address the diversity that 
the wortd provides with greater participative plurality. This 
is the crux of the opportunities, which the wortd requires 
us to address, as a nation. 

I would like to mention that this Bill also, in a certain 
manner, blurs the divide that seemingly sometimes 
addresses what is swashl and what Is vidtJshi. I do 
think that with the dual mechanism we are now ready to 
build Into the nation as a whole a concept of oneness, 
a concept of togethemess, a concept that we as one 
people-whether we live in India or we live overseas-
can address the challenges, which the wortd has for us. 
This cuts across various political understandings. 

Mr. Deputy Speaker, Sir, with theae words, I would 
like to endorse and commend that this Bill be adopted 
by the House. 

fTmtI$/8t/onJ 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Mr. 
Deputy Speaker, Sir, a lot haa already been said about 
this Bill. The contribution of NRI. is worth mentioning. 
They stili have affection with their motherland. In this 
regard I would like to cite an example of village Kharudi 
of my Lo Sabha constituency. That village haa been 
adopted by NRla and they have provided sewerage and 
electricity there. I am very happy to inform the House 
that our hon'ble President has also visited that village. 
With this we can understand to what extent NRla are 
contributing in the development of our villages and cities. 

Sir, if you go to any village in Punjab you will find 
that a large gate has been constructed on the outskirts 
of the village and names of forefathers of the villagers 
are Inscribed on that gate and that gate Is a thing of 

attraction of that village but there Is a probtem and I 
think the government ahould pay attention to that. The 
people who migrated to other countri.. way back and 
have grown quite old still have a lot of love for their 
native land but as the generation gap Is widening that 
love and affection with the native land la also diminishing. 
Earller NRl's coming to their native place from abroad 
used to buy some land. 

15.55 hr.. 

[SHRI BALASAHEB VIKHI! Patti In IhtI Ch.w111 

The person who was pol88l8ing one acre (Keela) of 
land used to add one more acre of land on his return 
from abroad every time but now the trend has reversed 
and Instead of buying land here NRla are seiling nay 
their land. The obvious reason of thla ia the generation 
gap. The love and affection towards village and the 
country Is diminishing. I would like to say one thing more 
about the people who migrated to foreign countries. I 
would like to cite an example of UHwai Doaanjh who Is 
the Health Minister of Canada. When he came on a vialt 
to Punjab, he went to different hospitals In the atate and 
he was pained to aee the condition of hoepitals here and 
found that there was a big difference In the facilities 
available in the hospitals of Punjab from where he had 
migrated and In the hospitals of Canada of which he is 
the Health minister and he contributed a lot later on. 
During the course of his visit he had promised that he 
would try to improve the condition of these hospital. 

Hon'ble Home Minister, Sir, there Is a problem mainly 
being created by NRls from Punjab and that problem Is 
that NRla coming to Punjab to marry local girls happen 
to be already married in the country where they are 
residing at present. They happen to be already married 
twice or thrice. The people In Punjab want to send their 
children abroad as early aa po.alble without any 
verification because they do not have the SOUR:e for 
verification and as auch they can not ascertain the martial 
status of their would be brtderoom In the country where 
he Is residing at present. They ~ here and stay for 
15 to 20 days and leave for the country with Iota of 
dowry. There are thouaanda of &Ich unfortunate girle in 
Punjab at present. I would like to cite the example of 
two d1atrlct8, H08hiarpur which Ia my home district and 
Jalandhar. In these two districts there are thouaancla of 
girla whose statUi is neither of a married woman nor of 
a widow nor even of a divoR:e. The only ntuon of thts 
attuation is that the peraone with whom theM girts got 



463 st.tu/oty RtlsoIution RB: Oiupprovm 
01 the CItiztJn8hip (Amefl('frj'ff7l) 
Ordif18nct1, 2005 

AUGUST 16, 2005 .nd 
CItlzBn8hip (AInIIndtMnt) Bill, 2005 

[Shrl Avlnash Rai Khanna] 
married have left abroad after marriage. I want that 
whenever the govemment frames ruIee In thle regard there 
must be a provision in the BID to ascertain the martial 
status of the NRls who intend to marry an Indian girt In 
the country of his domicile. 

I want to draw your attention towards one more Issue 
that an association of NRls has been formed In Punjab 
which works for the solution of the problema of the NRls . 
... (/n/snuptlons) I am concluding. 

If any measure is taken all over the country for the 
solution of these problems, I think It will be a great 
assistance for them on our part. Shrl Trlpathiji has rightly 
said that national security should be taken into account 
while adopting his Bill. 

{English} 

SHRI TATHAGATA SATPATHY (Dhenkanal): Mr. 
Chairman, Sir, we are talking about January 26, 1950, 
'the crucial date before and after'. That means, people 
from places like Surinam, Fiji, Mauritius, South Africa and 
other parts of Africa, or South America will not benefit by 
this amendment that has been brought today. The 
question that arises in a sensible India's mind is, who 
needs, or who benefits from this amendment? 

Everybody cutting across the party barriers has 
associated and supported this Bill. But, I have one point 
to mention here though I may sound out of place. My 
point is, who are these NRls? When did they leave the 
country? They benefited from the social structure of this 
country. The society of India spent money for their 
upbringing, for their education. Then, when they came to 
the right age, they' deserted their homeland. They ran 
away from this country for personal benefits. 

If you ask for the citizenship of a country like the 
USA, they make you take a vow that you are wiDing to 
take up arms against the country of your birth. This is 
a mandatory law in the United States of America. Today 
we all forget that these are people who deserted their 
homeland, who deserted their motherland just because 
they wanted pecuniary or economic benefit for themselves 
or for their close, Hmited, famines. 

18.00 hr •. 
, 

like monogamy for wHe; we must have monogamy 
for the nation also. One cannot say that I win have muIti-

country nationality or multi-country allegiance. You have 
to love one country and that country haa to be the COlI1try 
of your birth. These people left the country of their birth 
for their own benefits. If they had emotional bondage or 
attachment to their motherland, would they have deserted 
their country the way they did. ... (/n/snuplions) 

MR. CHAIRMAN: 

Shri Nikhll Kumar. 

SHRI TATHAGATA SATPATHY: We always compare 
NRls of Indian origin with those of China. But the Chlne8e, 
it is common knowledge, that wherever they go, they 
retain their nationality; their love for their country. They 
retain the connections, the bc..ond with their country. So, 
you cannot compare People of Indian Origin (PIO) with 
the Chinese, who are living abroad. 

MR. CHAIRMAN: Please conclude now. 

SHRI TATHAGATA SATPATHY: Therefore, let us 
accept that these People of Indian Origin want to come 
back to this country because now they think that India Is 
prospering. ... (/n/snuptlons) 

MR. CHAIRMAN: Nothing more will be recorded. 

... (In/snuptions) • 

{Translation} 

MR. CHAIRMAN: The time prescribed for this was 
the 4 0' clock, that time is over now. 

... (/nlBnuptIons) 

{English} 

MR. CHAIRMAN: The time is over. You cannot go 
on like that. Kindly sit down. You have given two minutes. 
You have taken five to six minutes. 

... (/nltJnupllons) 

MR. CHAIRMAN: Kindly cooperate. It is a very 
important matter. Everything is important in this House. 
Nothing Is less important Nothing is recorded. 

... (/n/snuptlons)· 

MR. CHAIRMAN: Now the time is 4 0' clock. We 
have to take up the discussion on price rise. Mr. Minister, 
what do you want to say? There is a suggestion to 

"Not recorded. 
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extend the time by 10 or 15 minutes. I do not know as 
to how much time the Minister is going to take. Mr. 
Minister, how much time do you require? 

SHRI SHRIPRAKASH JAISWAL: Sir, It will take only 
five-ten minutes. 

MR. CHAIRMAN: If the House agrees, we would 
compiete this Bill within 15 minutes. Then, we can go for 
the discussion on price rise under Rule 193. Already It 
is mentioned in the Bulletin also that 4 0' clock we take 
up this discussion. 

Now, I would request Shri Varkala Radhakrishnan to 
be brief and precise. After him, Shri Nikhil Kumar. Only 
two minutes for each hon. Member. 

... (Intsrruptions) 

MR. CHAIRMAN: The time has been extended by 
15 minutes. 

... (Inftlrruptions) 

SHRI TATHAGATA SATPATHY: Sir, you are so fast. 

MR. CHAIRMAN: I am not very fast. You have been 
given two minutes but you have been allowed to speak 
for six minutes. 

... (Intsrruptions) 

MR. CHAIRMAN: Excuse me, every Bill has a time 
limit. Business Advisory Committee decides the time. As 
per the time allotted to a particular business, we allot the 
time for each party, depending upon Its strength. 

... (Inftlrruptlons) 

SHRI TATHAGATA SATPATHY: I am not talking 
about that. ... (Inftlnuptions) This is a serious discussion. 
More time should be given. Let us not rush it. 
... (Inftlnuptions) 

MR. CHAIRMAN: But the House should agree for 
that. Views of the House Is very important than our views. 
Kindly cooperate. 

.. , (InttNnJp/lonS) 

MR. CHAIRMAN: What can I do? It is decided by 
the HOU88. Please do not have this sort of dialogue with 

the Chair. Individually, this is not a good communication 
allo. 

... (InltJfT'III'/ion6) 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): 
When I starts, ple .. e do not interrupt. I have to say 
many things. 

Sir, I support the Bill. But I disagree with the way It 
is implemented. Here is a case wherein citizenship of 
the country is being conferred by an Ordinance. It is 
very undemocratic and unfair. Ordinance Is meant for 
urgent matters, not for conferring citizenship. The hon. 
Prime Minister made an announcement. I would simply 
like to ask the hon. Prime Minister this. Yesterday, he 
made an announcement at the Red Fort. Is he going to 
implement this by an Ordinance? Many announcements 
were made by the hon. Prime Minister. But the same wiD 
not be implemented by Ordinance. Conferring citizenship 
is a matter pending for long. What was the difficulty In 
bringing, in the normal course, a Bill before the House? 
Why should there be a Bill to replace the Ordinance? 
This is not fair. It is, If I may say so, very unfortunate in 
so far 88 our parliamentary procedure Is concerned. Why 
should you by-pass the Legislature when there Is ample 
time? Conferring citizenship is not a new thing, is not an 
urgent matter. It could have been done in the proper 
way, in the normal way. But, that was not done. Why? 
I do not understand it. It could have been done. Now, it 
becomes a committed legislation. I cannot suggest any 
amendment to it because It has already been palHd by 
the Rajya Sabha. We will have to put our seal over It. 
Nothing more can be done. Why ahould the Members of 
Parliament become spectators committed in IegiaIatIve 
process? I can understand If there 18 an emergency. The 
Farmers of the Constitution never contemplated such a 
procedure. You cannot impose 8 fine on the people If 
they are saying that It 18 a wrong on the Constitution, 
that too for conferring a citizenship right. It is very 
unfortunate. Now, the Executive can go to any extent. 
That is evident from this Ordinance . 

I will suggest one or two instances. In my State of 
Kerata, there are hundreds of Indian origin people. From 
the erstwhile Malabar district like, Cannanore, Kozhikode 
and Alappuzha, hundreds of people were In Pakistan at 
the time of partition. They were In Paldetan for buslnees 
reasons. They were stranded there. They could not retum 
to India. Naturally, they became citizens of Pakistan. TheIr 
mothers, sons and dau~ers are in Kozhlkode. Those 
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[Shri Varkala Radhakrlshnan1 
people will not get the Indian citizenship. I could have 
mentioned this, if there was no Ordinance and given an 
amendment. Now there is an old Muslim from Karachi 
who came to Calicut to meet his own wife and sons. He 
was arrested and taken back for the simple reason that 
he happened to be a citizen of Pakistan. He is an Indian 
origin person. It was not his fault. It was for business 
reasons that he got stranded there and could not return 
to India with all his wealth. Naturally, he became the 
citizen of Pakistan not of his choice but due to domicile. 
That poor old man who is now in India in Calicut cannot 
stay with his wife and children because he happens to 
have a Pakistani citizenship and the proviso to this dual 
citizenship is against him. What could be done? He is a 
cent per cent Indian. He is true to India. Hili wife is 
here; grand children are here. The visa would not be 
extended to him. This Is one situation. This could have 
been prevented. I would suggest that Indian origin people 
who were bona fide citizens at the time of partition, must 
be allowed to register their names as NRI citizens, as 
per section 7 A of this Bill. They also must be aUowed, 
even though there Is a total prohibition, branded prohibition 
as regards citizenship of Pakistani and Bangladesh . 
... (/nltlnvptions) 

MR. CHAIRMAN: Please conclude. 

SHRI VARKALA RADHAKRISHNAN: They are 
prohibited from acquiring Indian citizenship. This aspect 
could have been prevented. 

Now, what about the poor men who are now In jails 
there? They are real Indians; they are as good Indians 
as we are. But they could not get the Indian citizenship 
because of this proviso. 

) 
Therefore, there must be posalble . ... (/n/SmJpllon8) 

This Is not possible. ... (/nlBnuptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, he hu 
another point. 

SHRI VARKALA RADHAKRISHNAN: Now, I am 
coming to another point. 

MR. CHAIRMAN: You are a senior Membet. The 
time Is very short. Please conclude now. 

SHRI VARKALA RADHAKRISHNAN: Mr. Chairman, 
please excuse me. I am concluding. 

There is another dlacrimlnation. Lakha and lakha of 
Indian citizens are working in the Gulf countrlel. 
... (/ntsrruptions) 

SHRI MADHUSUDAN MISTRY (Sabar1<antha): Sir, he 
is raising relevant points. 

MR. CHAIRMAN: Who is raising irrelevant points? 
Everybody is raising relevant points. 

... (/ntetrupUons) 

MR. CHAIRMAN: Mr. Radhakrilhnan, you kindly 
conclude within a minute. Otherwise, I would call the 
hon. Minister to reply. 

SHRI VARKALA RADHAKRISHNAN: Sir, lakhs and 
lakhs of Indian citizens are working In the Gulf countries. 
But they could not vote In India. The citizenship Includes 
right to vote and get elected. But that fundamental rights 
is denied to lakhs of people who have gone to the Gulf 
countries. They have gone to the Gulf countries not to 
their fault but because our country cannot provide them 
employment. They are earning lakhs and lakhs to rupees 
of foreign exchange. 

MR. CHAIRMAN: It is a very good suggestion. 

SHRI VARKALA RADHAKRlSHNAN: But those people 
are denied their right to vote in the elections, if they 
happen to be in India at the time of elections. 

Therefore, my humble submission Is that If no 
amendment can be made in this Bill, at least, the hon. 
Minister should take an initiative in getting the People's 
Repreeentation Act amended. The People's Representation 
Act should be amended in luch a way that the names 
of the workers, employees who have gone to the Gulf 
countries, are retained in the Electoral Ust where they 
had last resided. Their names should be retained. 

MR. CHAIRMAN: Thank you. Now, conclude. You 
have already taken more than seven minutes. 

SHRI VARKALA RADHAKRISHNAN: Sir, I would 
request the hon. Minister to take immediate steps to see 
that the Gulf Malayalees and the Gulf returnees get the 
right to vote in the elections in India. It is a fundamental 
right. If this is not done, it would be discriminatory to 
those Indians working in the Gulf countries. 

With these few words, I conclude. 
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MR. CHAIRMAN: Before calling the hon. Minister to 
reply, Mr. Nlkhll Kumar I am giving you two minutes. So, 
you have to be very brief. 

... (IntBf'Npfions) 

MR. CHAIRMAN: If you had been the first speaker, 
you would have got more time. 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Sir, this 
Amendment to the Bill is very important because it 
enables the persons of indian origin to not only establish 
legally an emotional link with countries of their origin but 
also physically contact with the countries of their origin. 
Therefore, I support this Bill. 

I have just three points to raise because the time Is 
very short. The first point is this. I have gone through 
the draft of the Citizenship (Amendment) Bm. In clause 
7A, there is a reference, which I quote Mregister 88 an 
overseas citizen of India-" Now, this phrase ·overseas 
citizen of India" is something that we have not come 
across eariier. Unless there is special legal implication of 
this term, why should it not have been replaced by the 
term Mnon-resident Indians·, which every one of us knows? 
Unless there is something Important, and which I suppose, 
the hon. Minister would like to clarify. 

The second point is that in the original law, when 
we extended this benefit to the oversaas citizens of India, 
only 16 countries had been Included. I compliment the 
Government for including the scope of the countries. In 
fact, the Indian Diaspora is not confined to only 16 
countries, viz., the United States, the United Kingdom 
etc. It is spread to even Malaysia and South Africa, 
especially South Aflrca. I am surprised why South Africa 
was not included the first time around. 

It is a good thing that it is included; and I compliment 
the Government for that. 

The third point is in Section 7(a). There Is a reference 
to 'conditions and restrictions as may be prescribed'. As 
far 88 my first reading of this draft Bill goes, it shows 
that there Is just one condition, that Is, the person should 
have some kind of a link with India-either he himself or 
his descent. But if there are going to be certain other 
conditions that are to be imposed, they must be imposed 
with great care and after very great thought. If that is 
done, then I would venture to submit that we could even 
conaIder extending this facility to those who were In India 

as citizen of India, before 26th January, 1950. If, in that 
process, we include people from Pakistan and 
Bangladesh, it will not be of very great difference. In 
fact, it wiU be a very good move for us, becaUM the 
number of people who are in Pakistan and who wish to 
visit India, but are held up for want of enabling vi... Is 
very large. 

I also remember that some time back, there was a 
reference from the Members of Kerata that there were a 
very large number people of Indian origin belonging to 
Kerala wanting to come to India, but were denied vis .. 
and that they had also applied for Indian citizenship. Had 
people of that category been given the benefit of dual 
nationality, then this type of a problem woutd not have 
arisen. So, I wish to bring this to the notice of the hon. 
Minister; and I hope that It wlH be taken care of. Thank 
you. 

MR. CHAIRMAN: It is a good suggestlonl 

Now, the hon. Minister may reply. 

/T,..,./ionj 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): Mr. 
Chairman, Sir, I am glad to note that the entire Hou .. 
has supported this Bill. However, some hon'ble Membe ... 
have raised some questions and apprehensions and I 
would like to dispel their doubts. I would begin with 
apprehensions expressed by Shri Radhakrlshnanll. 
Radhakrishnanli said that some Muslim famiDes of Kerala 
were unable to migrate to India at the time of partition. 
Now, it would be impOssible for them to meet their family 
members. But the truth Is that the people, who migrated 
to Pakistan and Bangladesh, had done it out of their 
own wiN. Therefore, Pakistan and Bangladesh have been 
kept out of the facility provided in this BIH. Incidentally, 
there might be instances where 100, 200, 400 or 500 
famiNes wanted to migrate to Indla,'bUt due to some 
reasons could not do so and they are facing these kinds 
of troubles. I respect the view of Shri RadhalcriBhnan, but 
it Is a separate issue. It can be considered separatety, 
and we will see if a way out can be evolved. 
Radhakrishnan ji, is a legal leminory so far on the voting 
rights of Malyalli people residing in Gulf countri.. are 
concerned. He Is a senior Members. I would like to tell 
him that the people's Representation Act falls within the 
domain of the Ministry of Law. It has nothing to do with 
this Bill. If hon'ble Radhakriahnan Ii likes he can contact 
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the Ministry of Law. If a way out is evolved, it can be 
discussed. Hen'ble Chandramani Tripathi ji has raised 
the Issue of intemal security and other hon'ble Members 
too have expressed. concem about intemal security. i 
would like to make them clear that a strong arrangement 
has been made in this regard, that any person, who is 
not eligible for this facility, will not be provided this facility. 
I would like to assure the entire House that the persons 
against whom criminal cases have been filed will not be 
provided this facility. This facility would be extended after 
obtaining all information in this regard. I appreciate Shri 
Rao ji for expressing such useful views. Rao Saheb is 
more farsighted than the Govemment. By his suggestion 
our people would get more benefits in future. We will get 
more help in completing big projects of our country, like 
power projects or inter-linking of rivers project. With his 
far sight he has informed us about the benefits of this 
Bill. 

Hon'ble Seel Saheb has proposed to honour those 
Non-Resident Indians who want to invest In the country. 
Though he has talked about Bharat Ratna award in this 
regard, but I do not think that it would be appropriate, 
but they should be encouraged and nobody can deny 
this. If a prize as a token of encouragement is introduced; 
there is no harm in it. It will be done as the hon'ble 
Members of the House decide. 

Many hon'ble Members have raised the question as 
to why Ordinance was issued. Mr. Chairman, Sir, there 
is nothing new in it. It has come into force two years 
ago. The Government brought Ordinance only because 
the Govemment wants to enforce it in other countries 
also instead of only 16 countries of the world. We have 
not made any change or amendment in it; we are not 
including anything new In It but while implementing it in 
the entire world it has to be kept in view that It is against 
the dignity of our country if any such legislation enacted 
in our country is not acceptable to the other country. We 
were collating the Information regarding those countries, 
which may accept the proposal of this kind of dual 
citizenship. At present, we have included only those 
countries in the 118t. It does not mean, that we do not 
want to include those countries, which are not in the list, 
but so far we have not ~ived information about these 
countries, as has been said about Malaysia and 
Singapore, that they are having euch provisions, we will 
Include their names in this list. 

Azmi ji comptained why Paldetan and Bangladesh 
were excluded for the list. I have given the explanation. 
People migrated to these two countries at their own sweet 
will. Hence, there is no justification in including them. 
The people willing to spend their twilight years in this 
country should be given long term visas. Anyone in this 
country would appreciate his sentiments and I also 
appreciate these sentiments that there are people who 
would want to breathe their last in this country. Basically, 
this has prompted him to moot the proposal but it has 
nothing to do with this Bill. His sentiments deserve to be 
appreciated but we do not agree with It in principle. I 
anticipate that in future a time may come when we will 
be able to make this kind of prOvision even for people 
of Bangladesh and Pakistan so that the interested persons 
may be able to acquire dual-cltlzenship. However, nobody 
knows what term the events would take and what kind 
of policies would be framed in future. If It happens, it will 
be the happiest day in our lives. Hon'bla Shailendra ji 
has whole heartedly supported it. I have already informed 
him that the GuH countries from which Information to this 
effect has not been received that such a provision exists 
there or not have not been included In this list. As soon 
as we receive this information we will include those GuH 
countries also. Hon. Shri Ram Kripal Yadav ji raisecY a 
question in regard to the workers over there. 
... (InltJrruplions) 

/Engllsh] 

SHRI VARKALA RADHAKRISHNAN: The people who 
are working in GuH countries, are not given citizenship 
rights. The Indians who are away from this country, will 
not get citizenship rights In the countries where they wol1t. 
I would like to request that they must be allowed to vote 
when they happen to be in India at the time of elections. 

MR. CHAIRMAN: Mr. Minister, If you address the 
Chair, this dialogue will automatically reduce. 

SHRI C.K. CHAND RAP PAN (Trichur): The issue is 
of Indian citizens and millions of them are working In 
GuH countries. Those Indians citizens should' be given 
the voting right in India. That requires an amendment to 
Representation of the People Act. 

SHRI SHRIPRAKASH JAISWAL: The Govemment of 
India does not have any objections to it. In case any 
citizen of India who has gone abroad for work does not 
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have the right to vote over there then he can apply for 
exercising his franchise In the country. They should get 
the tight to vote in the country. They can get IhIa right; 
"'ere Is no problem in It. 

{Eng/i$hj 

SHRI C.K. CHANDRAPPAN: They cannot be Included 
In the voting list. If they reside in India ordinarily, they 
can be Included in It. 

fT,."..lIonj 

SHRI SHRIPRAKASH JAISWAL: They can get the 
right to vote under Representation of People Ad. If their 
names have been deleted from the voters list then they 
may apply and the State Governments can take a decI8ion 
at their own level. It is the duty of the State Governments 
to prepare the voters llat. If the name has been deleted 
from the voters list then the Election Commission together 
with the State Govemment can incorporate names in the 
voters list. 

{Eng/l8hj 

SHRI C.K. CHANDRAPPAN (Trlchur): Sir, unless the 
Representation of People Act Is amended, It cannot be 
done. . .. (InftJnuplions) 

fTlBI18Illtionj 

SHRI SHRIPRAKASH JAISWAL: Sir, I would only 
submit that this has nothing to do with this Act. The 
Representation of People Act falls under the purview of 
the Ministry of Law; It has nothing to do with this Act. If 
he has any grievance he can directly approach the 
Ministry of Law. I will convey his opinion to the Ministry 
of Law. 

MR. CHAIRMAN: Alright, please conclude. 

SHRI SHRIPRAKASH JAISWAL: Sir, this Act has 
nothing to do with It at all. ... (InftJnupIions) 

SHRI RAM KRIPAL YADAV (Patna): Sir, during my 
speech I had drawn the attention of the Hon'ble Minister 
towards three important Issues. 

MR. CHAIRMAN: Please be briff. 

SHRI RAM KRIPAL YADAV: Sir, a large number of 
contractual labourers are working in the Gulf countries. 

There are about fifty lakh contractual labourers In thOle 
countries who are also being treated like other NRI's. 
Suppose they have to get some benefit Uke nomination 
of their children or any other benefit but they are not 
getting such benefits because they are poor labountf8 
and they cannot afford to pay for it. If they want to get 
their warda admitted in a medical college, they have to 
dole out a huge amount on acoount of their being non-
reaident Indians. One can underetand H It Is a cu. of 
doctors and engineers but I want to know whether the 
Govemment Is going to do anything for the benefit of the 
people who go to th ... countries as contractual Iabou .... 
for two-three years? Sir, those people are feeding our 
country and contributing to the growth of our economy 
and the maximum number of such contractual labouers 
belong to our country. Therefore, I reqUHt the hon'ble 
Minister to elaborate on this in his reply as to what the 
Govemment Is going to do in this regard? 

SHRI SURENDRA PRAKASH GOYAL (Hapur): You 
please ask the direct question. 

SHRI RAM KRIPAL YADAV: Have you become a 
Minister? 

SHRI SURENDRA PRAKASH GOYAL: I am going to 
become a Minister . ••. (lnMtTupIitJn$) 

SHRI RAM KRIPAL. YAOAV: May God bIe8e you. 
Sir, I have drawn the attention towarda this but stlU reply 
has not come. 

MR. CHAIRMAN: It will be replied to. The MIn.r 
should get an opportunity to reply. 

SHRI RAM KRIPAL YADAV: Sir, I am not a senior 
member Ilk. you. If you will disturb like this how I can 
speak? Stili I am leaming. 

MR. CHAIRMAN: Please do not prolong your point 

SHRI RAM KRIPAL YADAV: Sir. my second queetlon 
ia that we have enacted a law pertaining to dual 
cltlzenlhip but there are several countries which wlU not 
comply with this law. What Is our policy In thIa regard. 

SHRI SHRIPRAKASH JAISWAL: Sir, I have already 
said that only the countries where such prov!eion Ie 
existing wHl be inclUded In this list. How can the countries 
where this provialon doe8 not exlet be Included In this 
list? If such countries effect amendments to Implement 
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(Shrl Shriprakash Jaiswal] 
such provision in near future, we wIN certainly Include 
such countries In this list. ... (lnl9nup11ons) About labour I 
have already made It clear that those who are not the 
citizens of such countries and are our citizens and they 
want to have any facility which Is available to our own 
citizens, they can get all of them. . .. (InltltrUptions) Despite 
all this If they do not get these facilities, Its reason may 
be that do not have time and cannot stay and walt for 
long to get these facilities and neither apply nor make 
efforts to get theae facHlties. This could be the only 
reason. No law debars them from any right. 
... (Inltlnuptions) 

MR. CHAIRMAN: It Is half past four now. Time upto 
four 0' clock was fixed for It. 

SHRI SHRIPRAKASH JAISWAL: Sir, there is no such 
law in our country. 

/English} 

MR. CHAIRMAN: The Minister may please address 
the Chair now. 

{TfBI1SIstion} 

SHRI SHRIPRAKASH JAISWAL: I have made every 
thing clear, be It labour class or other grade people, the 
person who has not taken citizenship of any other country 
wlH be entitled to all the rights available to any Indian 
citizen. Despite all this, If one is not getting this facility 
it is due to one's approach . ... (lnl9nup/lons) I would like 
make clear one thing that so far as labourers abroad or 
NRls are concemed, the Ministry of Overseas India Affairs 
is there to look into their problems. If you have any 
problem, we will bring that problem to the notice of that 
Ministry and if that problem Is worth solving, the Ministry 
will solve It. Therefore, I request you to kindly pass this 
Bill. 

/English} 

SHRI B. MAHTAB (Cuttack): I have a clarification to 
seek from the hon. Minister, which I mentioned while 
participating In the dlscusalon8 on this Bill. Already two 
years has passed. Now, we are in 2005. The question 
that I would like to ask Is this. What diplomatic efforts 
are being carried out to have more :number of countries 
which have dual citizenship; with this amendmenti Other 
than Spain; Russia, Nigeria and Lebanon are there. These 
are the four countries which are coming up. 

{TfBnslstlon} 

SHRI SHRIPRAKASH JAISWAL: We are collecting 
Information from all the countries of the world. The 
countries, whe... such provision exists, will be included in 
this list. No country can be compelled to make such 
provision by effecting an amendment. 

SHRI ILYAS AZMI (Shahabad): Mr. Chairman, Sir, 
so far as the Gulf countries are concemed, more than 
50 lakh people belonging to our country reside there but 
the Issue of granting citizenship Is so ticklish that hardly 
50-100 people would have got citizenship. This law is for 
those who have acquired the citizenship of other countries, 
but 80 far as the question of removing their names from 
the voter list is concemed, It is an Intemal Issue of that 
country . ... (lnl9nup/lons) A large number of people from 
Kerala and Eastem Uttar Pradesh reside there. But there 
is no such problem in eastem Uttar Pradesh, it may be 
In Kerala. 

MR. CHAIRMAN: What is your question? 

SHRI ILYAS AZMI: NRI status may be granted to 
the people who ar, working as labourers In Gulf countries . 
... (Inl9lTl1ptions) The people who have the permit to work. 

MR. CHAIRMAN: You have already replied to it. 

{Translstion} 

SHRI SHRIPRAKASH JAISWAL: I have already 
touched this point. 

/English} 

MR.CHAIRMAN: The Mover of the Statutory 
Resolution, Shri Santoah Gangwar, Is not present hare. 
Therefore, I put the Resolution to the vote of the House. 

The question is: 

"That this House disapproves of the Citizenship 
(Amendment) Ordinance, 2005 (No. 2 of 2005) 
promulgated by the President on 28 June, 2005.· 

The motion Was M(IIIIiIltfJd. 

MR. CHAIRMAN: The question is: 

"That a Bill further to amend the Citizenship Act, 
1955, as passed by Rajya Sabha. be taken Into 
consideration.· 

ThtI Motion _ sdopIBd. 
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MR. CHAIRMAN: Now, the House will take up clause 
by clause consideration of the Bill. 

The question Is: 

"That clauses 2 to 6 stand part of the Bilr. 

The motion was adopted. 

Claus8S 2 to 6 W8M added to the 8ill. 

Clause " the Enllcting Fonnuls lind the Long TIlls 
""/IS' added to IhtJ Bill. 

SHRI SHRIPRAKASH JAISWAL: I beg to move. 

"That the Bill be passed.· 

MR. CHAIRMAN: The question Is: 

"That the Bill be passed.· 

The motion WBS sdoptsd. 

16.34 hr •• 

DISCUSSION UNDER RULE 193 

RI.. In prien of .... ntI81 commodltle. Including 
hike In Petroleum Prices 

/Tl'lII1sl8tionJ 

SHRI AVINASH RAI KHANNA (Hoshalrpur): Mr. 
Chairman, Sir, today I rise to speak on an issue which 
is related to everybody myself, yourself, agricultural 
labourers as well as labourers working on the roads. 
Before elaborating on my point I would like to narrate a 
small story before the House. The intention of the 
Government Is to maintain its impact over people and 
products. Once In a certain village a child was selling 
orange juice in an orange orcl'lard. He used to pluck an 
orange, put it in a juicer and sell the juice. Once the 
king was passing by who thought to taste his juice. He 
told the child to give him a glass of juice. The child 
plucked an orange, put it in the juicer and gave him a 
glass of juice. Thus the child sold many glasses of juice. 
While taking juice the king was thinking that this child Is 
earning so much money and if taxes were Imposed on 

him fund can be collected for the Govemment coffers. 
The juice was very tasty. The king ordered for one more 
glass of juice. The child repeated the same proce .. , 
plucked on orange, put it in the juicer but the glass did 
not get full. After that he plucked the second orange, put 
it in the juicer but the glass did not get full. He plucked 
the third orange and only after that the 9188$ of juice 
was filled and then he gave that it to the king. The 
process raised a question in the mind of the king that in 
the first instance the glass got filled with the juice aher 
extracting only one orange but second time it took three 
oranges to fill the glass; what is the r.ason for it? The 
king asked the child to explain this. The child replied 
InnocenUy, "it appears to me that the int.ntion of the 
king has changed. When the intention of the king changes 
and he has his eyes on the pocket of the people and 
increases tax, the people cannot remain happy." 

Sir, what is poverty? Some people are deprived of 
access to even drinking water in the area which I 
represent. I have myself witnessed the following Incident. 
A child comes home from school and tell his mother, 
"Ma, my friend was eating butter with his chapatti but I 
did not have any butter . ... (Inlsnuplions) 

MR. CHAIRMAN: Gangwar ji, please pay attention. 
A Member of your party is speaking. He is feeling bad, 
we don't have any objection. 

SHRI AVINASH RAI KHANNA: Now his mother 
became worried as she was finding it difficult to feed him 
chapattrs let alone butter. The whole night ahe devised 
ways to fulfil her son's wishes without spending money. 
FinaRy an idea came to her mind. She weaved cottonwool 
in the shape of butter and put it In her son's plate and 
told him that the butter the rich people eat is wet but we 
are poor so we eat dry butter. This ia the height of 
poverty in our country. 

Sir, these days people are not able to feed 
themselves. There are many people who eat a square 
meal a day, others eat two square meals a day and get 
others are not able to fetch a single meal in a day. Long 
time back I had visited a town where people traditionally 
ate on 'Pattals'. Shopkeepers also served food on 'Pattals'. 
There were children competing amongst themselves to 
get hold of used p81t~ to scavenge food. They did not 
ask us to buy anything for them. They just wanted the 
lehovers. Poverty and price rise leave their ill-effects on 
people across the board. In fact no aspect of their lives 
remains unaffected by it. 
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Mr. Chairman, Sir, we have plenty of lectures on 
starvation but mere lectures do not provide solution to it. 
Some practical steps are needed to be taken in this 
regard. There Is need to ensure that at least the minimum 
needs of each and every person in the country are 
fulfilled. I have seen in Adivasi belts that three women 
share one Sarea amongst them. If any visitor comes to 
their house only the women who is wearing the saree at 
that time comes out and the others stay inside because 
they have nothing to cover themselves. We should think 

. of ways to provide food, clothing and shelter to every 
citizen of India. When our country attained Independence 
the then Prime Minister, Pandit Jawaharlal Nehru had 
said that India would. be freed from poverty. Now 58 
years have elapsed since independence but there has 
been no reduction in the state of poverty. In fact poverty 
has increased and the number of the poor has increased. 
Subsequentty, Smt. Indira Gandhi had raised the slogan, 
'Garibl Hatao'. The Congress came to power riding on 
the crest-wave of this slogan. Yet there was no decrease 
in poverty. Congress has given yet another slogan In the 
last general elections. ·Congress Ka Hath, Aam Admi Ke 
Sath.' I want to ask whether the Congress has joined 
hands with the common man or it is actually putting the 
squeeze on the common man. The increase in the rates 
of petrol and diesel has put an unbearable burden on 
the general public. I have glanced through a data which 
has astonished me. According to the information I got 
the prices used to increase after every 5 years but, now 
prices increase twice a day. What kind of management 
is this? Once the country used to be called 'Sone Ki 
chiriya' (the gold mine). Foreigners looted our country for 
1000 years but even then the country did not become 
poor. Now that it is being looted by its own people it has 
become a pauper. 

Mr. Chairman, Sir, when I was studying in B. Com, 
my economics teacher had shown me a cartoon depicting 
the condition of the country. The cartoon showed a 
Minister of this country eariier known as 'Sone Ki Chiriya' 
going abroad. He was wearing patched-up clothes and 
had a begging bowl in his hand. The caption below said, 
Man Indian Minister asks for loan to feed his country." 
This is the present condition of our country. I would like 
to request the Petroleum Minister that the govemment 
should formulate schemes to provide food, clothing and 
shelter to the common man: 

Mr. Chairman, Sir, I would Uke to attract the attention 
of the House towards another news item. The caption of 

the newI item was, ·Shaadl Ho Gayi Dhai Crore Yuvaon 
Ke Uye Haseen Khawab- This newe item proclaimed that 
although we have managed to conquer the moon but we 
have also suffered great losses. This poverty has forced 
the mothers and the fathers to think that the birth of a 
daughter is a curse since they would not be able to 
raise enough money to educate her, bring her up property 
and get her married. They think that they would not be 
able to payoff the loan needed to arrange her marriage. 
Therefore, in a country where a daughter was considered 
to be a from of goddess, who was worshipped and 
respected, the same daughter is now being killed before 
she is bom Owing to rising inflation. There could be other 
reasons as well tor this. At the same time, It Is also true 
that high costs are the root cause of the prevalent 
conditions. 

Mr. Chairman, Sir, I want to raise the issue of rising 
prices of petrol and diesel and other commodities as 
wall. You would remember that a decision was taken 
here which was withdrawn later on. I want to thank the 
hon. Minister of Petroleum for that. It sought to increase 
the prices of LPG by Rs. 5 every month. He would not 
have imagined at the time of that announcement that by 
the time he would go to elections after five years, the 
rate of a gas cylinder would have Increased by Rs. 300. 
If Rs. Five are increased every month then it amounts to 
Rs. 60 in 12 months and Rs. 300 in 5 years. He had to 
withdraw that price hike due to pressure from the public. 
The day prices of petrol and diesel were raised, I was 
really concerned that people who are buying big cars 
many have to revert to bullock carts and other such 
means of transport. I sought an appointment with the 
hon. Governor on behaH of my party in Chandlgarh. I 
said that we want to 8ubmit a memorandum to the 
Govemor against the hike in the prices of petrol and 
diesel and we also want to convey the anguish of the 
public of the Governor. I assembled my colleagues and 
22 buHock carts. We were riding on them to the Govemora 
office when the police stopped us and told us that we 
can not go in that manner. I told the police, we had an 
appointment with the Govemor at 11 a.m. and it was 
already 10.30. I asked the police why they objected If 
we were going on bullock carts. The police replied that 
we could not go on bullock carts because It would 8011 

the Image of the Government. I said that if the prices of 
petrol and diesel would continue to rise like this then 
people would have to fall back on bullock carts and other 
such .means of transport as nobody would be able to 
buy petrol and diesel in the coming times and we only 
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want to make this submission to the Govemor. , regret 
to say that we were not allowed to meet him. We were 
arrested and released only after a case was registered 
against us. People have sent me here to raise their 
problems and express have viewpoints and Ironically a 
case was registered against me just because I raised 
the Issue of price hike. 

Mr. Chairman, Sir, the Minister of Petroleum had 
made a commitment in the House. 

{English} 

While replying to a question-with a view to containing 
the burden of increase in international prices on 
consumers of POS kerosene, domestic LPG, diesel and 
petrol, it was decided that the burden should be equitably 
shared by the Government and the 011 companies. 

{Tmnslation} 

On the other hand, he issued statements in the news-
papers that he can not allow those companies to suffer 
108888. I do not think we would be doing Justice to the 
people of our country if he does not chalk out any policy 
for eHeeting stability In the prices. I would like to draw 
your attention towards what I said eartler. Eartier prices 
were raised In five years. I have that list which depicts 
that petrol was sold at Rs. 3 and 26 paise per litre In 
1975. The price of petrol was Rs. 3.27 in Kolkata and 
DeIhl and in Chennai it was Rs. 3.19. In 1980 it was 
Rs. 5.15 per litre in Mumbai. It was raised to Rs. 5.14 
in Kolkata, Rs. 5.11 In Delhi and Rs. 4.90 in Chennai. 
Therefore, the rate of petrol was raised after five years 
in 1985 and It was Rs. 7.85 In Mumbai, Rs. 7.16 in 
Koikata, Rs. 7 In Deihl and Rs. 7.39 In Chennal. Then 
the price of petrol was Increased In 1990 and it was Rs. 
10.76 per litre in Mumbai, As. 10.07 In Koikata, As. 9.84 
In Delhi and Rs. 9.06 In ChennaL The prices were 
Increased on 16.6.2004 after his Government came to 
power and the rates were Rs. 40.94 In Mumbai, As. 38 
in Kolkata, As. 35.70 in Delhi and Rs. 38.96 in Chennal. 
After just a month, on 28.7.2004, the rate was As. 38.55 
In Mumbal, As. 39.36 In Kolkata, As. 36.26 In Deihl and 
As. 39.55 in Chennai and then rates were again Increased 
on 5.11.2004. After his Government came to power, the 
price of petrol has been Increased within days and months 
while eartier rates were increased In five years. 

Similariy, I can produce a list of comparative rates 
of diesel also. In 1975, the price of diesel used to be 

only As. 1.06 In Mumbal, Rs. 1.10 In KoIkata, Rs. 1.11 
in DeIhl and Rs. 1.16 In Chennal. After five yeara In 
1980 its rate waa As. 2.21 In MumbaI, As. 2.25 In KoIkata, 
As. 2.28 In Delhi and As. 2.24 In Chennal. After fiv. 
years, the rate of diesel was increased In 1985 end It 
was Rs. 3.52 In Mumbal, As. 3.35 In Kolkata, As. 3.47 
In DeIhl, and Rs. 3.60 In Chennal. 

Then rates were again Increased slightly In 1990 after 
a period of five years. It was As. 4.30 In Mumbal, As. 
4.20 in Kolkata, As. 4.08 In Deihl and As. 4.36 in 
Chennai. There has been an astronomical rise in the 
prices since this Govemment came to power. I woutd 
talk about 16.6.2004 when the price of diesel roee to 
Rs. 28.62 In Murnbal, Rs. 25.03 In Koikata, As. 22.73 In 
Deihl and. Rs. 25.35 In Chennai. 

Then after a month Its rate was again Increased. 
The rates were Increased In November and then again 
in June, next-year. Thus, the rate of dieNI has touched 
As. 35 litre. Similarly, ratea of LPG and Keroeene, too, 
have been hiked. In the House, when we Ii8ten to the 
view of the communl8t8 broth8ra, we feel that they . a .. 
very sympathetic to the poor. They, too, expreseed 
reaentment over the sald rate hike. They were on a token 
strike on 28th. I waa surpri8ed to read a news Item In 
Economic Tim.. dated 21.06.05. It reported, 'CPM 
requested Cong,...s not to hike price during civic polls.' 
I would like to say that if their friends dlHer In their 
words and deeds then It means they do not guide them 
property. Had the rates of petrol and diesel not been 
increased, the rates of essential commodItlea would not 
have risen. I would apprtae the House of the views of an 
economist in this regard. 

17.00 hr •• 

(SHRl AJAY MIoKEN In thtI Ch.t/ll 

{English} 

"The fuel prices had not risen Ihie week. The WPI 
could have faUen toward 3.5 per cent In coming 
months," 

[Translation} 

Steep hike In petro-prices by the Government led to hike 
in prices of eaaentlal commodities. Perhaps he too had 
expressed concern. A mention was made of Lahri Panel. 
I want to know-what his view was and what was the 
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view of Lahrl Panel? He had suggested a unlfonn eight 
percent ad-valorum rate of all the petroleum products. 
He did not say 

/English} 

shift from ad-valorum to specific excise duty and at least 
for petroleum and diesel. He had advised that to equate 
customs duty--{).25 possible duty on kerosene and LPG 
beHeved. The hon. Minister had sald that the entire burden 
will be borne by the marketing companies. 

/TfBI1$/lltion} 

They were In favour of 10 percent import duty whereas 
the Govemment imposed 15 percent import duty. Had 
we not taken the views of experts into consideration, 
perhaps the Government may have taken wrong decision. 
In comparison to SAAAC countries, rates of petrol and 
diesel are highest in India. I have complete data with 
me. Considering Deihl as base, petrol costs As. 37.84 in 
Delhi, whereas in Pakistan It Is As. 27.84, As. 25.06 In 
Bangladesh, As. 30.35 in Srilanka, and As. 35.13 In 
Nepal. Simllar1y, diesel costs As. 26.28 in Deihl, As. 18.37 
In Pakistan, As. 15.19 In Bangladesh As. 19.08 In Srllanka 
and As. 21.26 In Nepal. If we compare, both items rates 
in Bangladesh. Pakistan and Nepal are leas. The reason 
behind such steep hike in rate in Delhi or India Is levying 
of taxes. Aates are higher because of taxes. The Business 
Standard reported that. 

/English} 

"The prices of petrol and diesel have risen by 42 
percent and 58 percent respectively, since the country 
moved out of Administered price mechanism.-

/TfBnslslion! 

All these things will have to be taken into 
consideration. So far as our reserves and consumption 
are concerned, in comparison to other countries our 
reserves and consumption is also less. Saudi Arab has 
011 reserve of 262.73 bn barrel, UAE 970.80 bn barrel, 
Ubya 36 bn barrel, Nigeria 34.35 bn. Barrel, USA 29.35 
bn barrel and India has a reserve of 5.58 bn. Barrel. 
Similarly, consumption is also less in India. It is 20 in 
USA, 5.6 in China, 5.4 in Japan, 2.6 in Aussia and 2.2 
percent in India. 

Therefore, the Govemment should evolve a policy 
keeping three things in mind, i II. consumption, production 

and taxes. Basic price of petrol Is As. 17.40 and custom 
duty is As. 1.60. 

MR. CHAIAMAN: Avinash Rai Khanna ji, please sum 
up. You have taken enough time. 

SHAI AVINASH AAI KHANNA: Sir, please tell me 
the time so that I can conclude. 

MR. CHAIAMAN: You have spoken for 25 minutes 
whereas time allotted to your party is 30 minutes only. 

SHAI AVINASH AAI KHANNA: Aight Sir, I will 
conclude within 5-6 minutes. It comprises of excise duty 
of As. 14.47 and Sales Tax of As. 6.75. Basic price of 
diesel is As. 18.42. Custom duty on it is As. 1.94 and 
Sales Tax As. 4.93. Thus its price works out to 
Rs. 28.45. We will have to compare basic prices of both 
and the taxes on them. 

Sir, since the present Government has taken over, 
the prices of essential commodities have also shot up. I 
will give the comparative rates. As on 1 April, the rate of 
rice was increased from Rs. 11.13 to 11.37. Oal Taur 
As. 29.73 to Rs. 31.75 per kg. Even the price of salt, a 
common item has increased 'rom As. 6.75 to As. 7.12. 
These are the rates prevailing in metros. The rates in 
other major cities including North-East have also 
increased. Therefore, I would urge upon the hon. Minister 
of Finance to take care 0' interests 0' the common-man. 
Thus, I have already said that If the Government looks 
at the pockets of the people, rates would automatically 
shoot up and if it looks at the 'acllities being provided to 
the people rates would come down. Prices are very high 
and it is reflecting in education, medical facilities etc. 
The condition is such that construction of a house for a 
common-man has become a distant dream, like providing 
good education to the children. Both the hon. Ministers 
are present here. I would request both of them to 
formulate such policy which protects the interests of 
common man. 

Since, the hon. Chairman is looking and signaling at 
me, so I would conclude my speech by making my last 
point. I would tell a story before I conclude. There was 
a gentleman who had a well to do neighbour. He used 
to Invite a Brahmin daily and serve him Hs/us and poor; 
to eat. The gentleman ai.o thought of inviting Brahmin 
but he was poor and was not able to buy anything as 
the prices were so high. Anyway he also invited Brahmin. 
Brahmin carne to his house. The gentleman offered him 
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a aeat reapectfully and started blowing wind with hand-
held fan. After 3-4 minutes, Brahmin asked to &et'Ye 
something to eat. Gentleman replied that &Ince UPA 
Govemment has aaaumad power he is not In a position 
to offer something to eat to the Brahmin. I can offer you 
air or water. Therefore, my submission is that the 
Govemment should endevour to bring the prices down 
so that the poor men can manage things. 

/Engilsh} 

MR. CHAIRMAN: Shrl S.K. Kharventhan. 

Shrl Kharventhan, the Congl'888 Party has been 
allotted 32 mlnutea, and there are two epeakara. So, I 
would request you to confine your speech to 16 minutes. 

SHRI S.K. KHARVENTHAN (Palanl): Mr. Chairman, 
Sir, firally I would like to thank you for giving me this 
opportunity to patticipate in the discuaaion regarding rIae 
In prices of essential commodities Including hike in 
petroleum prices. 

As regard rise In price of essential commodities, our 
friend, who initiated this discuaaion, blamed the UPA 
Govemment. The Govemment is not responsible for rIae 
In prices of essential commodities In this country. 
Evetybody Is aware of the reason. For the last three 
years, in the South there was total failure in the production 
of agricultural crops due to non-availability of water, and 
no rain was there in Tamil Nadu, Andhra Pradesh, Kerala 
and Kamataka. The agriculturists were not able to produce 
rica and other food grains due to non-availability of water 
at the right time. The agriculturists are not able to attend 
to their work. Till few months back, there was not a 
single drop of water in Tanjore basin, where the farmera 
mainly produce rice. If you go to the North, most of the 
States are aHected badly due to floods. That is the 
situation prevailing in the country. The farmers are not 
able to produce their crops. That Is the main reason for 
rise in prices of essential commodities and this 
Govemment Is not responsible for It. 

Our friend, who started this discuaaion, even blamed 
the Indlrajl. He also said that the prices of e88ential 
commodities were not controlled. She had announced 
'Gstfbi Hstsd. Our friend from the Opposition had 
forgotten that. He also said that in the villages, ladlel 
are struggling to get even a single SSIH. 

In 1996, BJP ruled the country for 13 days; in 1998 
it NIed the country for 13 months; and again It ruled the 

country for nearly five yeara from 1999 to 2004. Dultng 
the last eIectloncarnpaign, the fonner Prime Mlnlater, 
Shrl AlaI BIhari Vejpayae had donated .,... and dhotItI 
In his constituency. people from all comera had come to 
gat those M,.. end dhDtJ$, and more than 20 peraona 
died. That waa the aItuation. Now, our trienda are blaming 
Indlraji's rule. In thie country, the Green Revolution w .. 
introduced by our former Agriculture Minister, SM C. 
Subramanlam. No food grains were available In this 
country fifty-four yeara back, and rice and other food 
grains were Imported from other countrlea. Now, we are 
able to export food grains throughout the WOffd. It waa 
because of the Congress Government which had 
Introduced the Green Revolution. It was due to SUCC888 

of the Congress Govemment. 

As far as agrarian sector ie concerned, In the year 
1950 there was no dam for Irrigation In Tamil Nadu. All 
the dams were constructed by our late leader, SM 
Kamaraj, Dr. Kalalgnar and other leac:lera. Now, we are 
number one In the agricultural production and It was 
because of the hard work of our leaders. They are 
unnec .... rIIy blaming the Congress Government. I would 
like to know as to what they have done to the 
agrlculturtats for the last five years. Sixty five per cent of 
our population are agriculturists and this country Is mainly 
relying on agriculturists. What NDA Govt. have done for 
thle sixty per cent of the population In this country? 

In 1989, our former Chief Minister of Tamil Nadu, 
Dr. Kalalgnar Karunanidhi had introduced the echeme of 
'free electricity to farmera' and Tamil Nadu was the flrat 
State to Introduce this scheme. Now, the OppoaItion wantl 
to polltlcise two things-rise In prices of e .. entlal 
comrnodltlea and hike In petroleum prices. Everybody Is 
well aware of the reasons for rIae in esaentiaI commodities 
and also hike to petroleum prlcn. At this Juncture, the 
UPA Government has taken all necessary ateps to control 
inflation. 

I want to give an example. As per the latest 
Information available, the aMual poInt-to-point Inflation In 
terms of the Wholesale Price Index WM low at 3.8 per 
cent .. on July 30, 2006. This Ie aignIfIcantIy lower than 
eight per cent recorded a year ago. 

Moreover, I want to mention that our Government 
has taken a number of stepa, p8lticularly with f8Ipect to 
the rIae in price of petroleum products. I want to bring 
out certain facta before thie august body. W. have to 
consider the trend in the international 011 prtces. India Is 
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[Shrl S.K. Kharventt.lanj 
highly dependent on oil imports with about 78 percent of 
crude processed In the Indian refineries being imported. 
The international oil prices decisively impact on domestic 
crude prices and, therefore, on domestic retail products 
prices. Since April, 2006, the benchmarl< crude 011 prices 
have touched unprecedented high levels. 

I want to mention only two or three points. In the 
month of March, 2002, the price of crude oil In Indian 
basket was 23.31 dollars per barrel; the price of petrol 
was 26.43 dollars per barrel; the price or diesel was 
23.27 dollars per barrel; and the price of kerosene was 
23.65 dollars per barrel. If we compare April, 2005 with 
June 2005, the price or crude oil in Indian basket was 
49.88 dollars per barrel; the price of petrol was 51.41 
dollars per barrel; the price or diesel was 61.28 dollars 
per barrel; and the price of kerosene was 65.78 doHars 
per barrel. So, the price rise is depending on the 
international price rise. It is not the fault of this 
Government. 

Even though our UPA Govemment has taken various 
steps to control the price and to help the poor people, 
I want to mention certain measures, particularly the various 
fiscal and monetary measures taken by the Govemment 
since June, 2004. I will only mention certain points. On 
15th June, 2004, this Government reduced excise duties 
on selected petroleum products to keep their domestic 
retail prices in check in the face of hardening of 
international prices of oil. Excise duty on petrol was 
reduced from 30 per cent to 25 per cent; on high-speed 
diesel, it was reduced from 14 per cent to 11 per cent; 
and on Uquefied Petroleum Gas (LPG), it was reduced 
from 16 per cent to eight per cent. Continuously, a 
number of steps were taken by our Government to control 
the prices. So, blaming this Government is not proper. It 
is only due to circumstances and rise in price in the 
international arena, there is a price rise in petrol, diesel 
and kerosene in this country. This is my submission. 

{Translation] 

SHRI RAMJI LAL SUMAN (Arozabad): Mr. Chairman, 
Sir, we are discussing the hike in the prices of consumer 
commodities as a result of the hike In the prices of 
petroleum. If we analyse the situation this year, we will 
find that there has been an unprecedented increase in 
the prices of consumer products. The commodities like 
wheat, rice, pulses and mustard oil have become 
expensive and the pricfJs of vegetables have soared from 
fifty to hundred per cent during January 2004 to July 

2005. Even the Governor of Reserve Bank of India has 
expressed concern on the question of Inflation and 
Minister of Finance, Shri Chldrnabaram, ji, has also 
evinced that rising prices are definitely a cause of concern. 
In the International mari<et, there has been an Increase 
in the prices of crude oil resulting in hike in prices. 

The Government announced 5 per cent reduction in 
import duty of diesel and petrol but it remained only an 
assurance. During the year 2004-05, 166 M. tonnes of 
petrol and 366 M. tonnes of Diesel were imported. I fail 
to understand the practical implication of the five per 
cent In import duty as announced by the Government 
when we produce more diesel and petrol than our 
requirement and our oil companies also export it. 

Hon. Minister of Petroleum is sitting here. He is a 
very sensible man, he has been in Indian Foreign Service 
as well. I do not wish to level any allegation, but when 
these BJP people were in power what did they do. Right 
now my colleague from the Congress Party boasted of 
several worl<s, performed during their regime. I feel it is 
a negative effort. Therefore, it should be our concerted 
effort to see as to how we come out of this situation and 
how do we provide relief to the common man on the 
question of Inflation so that our discussion is restricted 
and more focused in order to achieve bener resultS. 

Hon'ble President in his recent address to the nation 
on the occasion of Independence Day has spoken on 
the country's increasing dependence on fuel. The 
dependence which was merely 40 per cent in last decade 
and a half has now soared to 73 per cent. Most important 
question is that we are constrained to increase the price 
of on and petroleum products as long as there Is a fear 
of increasing prices of crude 011 in the intemational marl<et. 
The Government needs to pay attention to the actual 
and basic question, which is how do we become self-
reliant and be least reliant on global marl<et. Indian 
companies spent heavy amount for entering Into joint 
ventures, particularly, with countries like Sudan, Russia, 
Iraq, Iran, Syria and Australia etc. in oil and gas projects 
but today the need of the hour is to maximize our 
indigenous production. 

Through you, I would like to submit that the major 
responsibility of crude oil production rests with the ONGC 
but it appears that this organisation is eager to diversify 
in other fields instead of concentrating on Its basic 
objective. According to the report of the Standing 
Committee on Petroleum, right now 19 basins have been 
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allotted for oil a.ploratlon while work 18 going on In only 
7 baaIna. The Committee has arrived at the conclusion 
that· the atat. of 011 exploration in the country Is pitiable. 
The Committe. haa categorically stated that the 
exploratlon·18 pitiable in more than heH of the areas and 
thhl Is the reason that despite the constant capital 
investment and finding out new oils basins, there Is no 
increase in production. 

According to a recent report, the former Chairman of 
Oil India Umtted. Dr. Churamani Ratnam, has said that 
there Is the possibility of production of 140 million tonnea 
per annum of crude 011 and coal, reserves which will last 
uplO a century . Today our maximum requirement is 110 
million tonnes. If this Government wishes to fulfil the 
dreams of H.E. the hon. President Is true spirit, then 
effective measures should be taken in this direction. 

Recently, the Hon. Minister white advocating for the 
011 companies said that last year the deficit of 011 
companies was Rs. 4,000 crore, which hu now soared 
to As. 40,000 erore, owing to which increasing the prices 
of' petrol, Diesel LPG and kerosene has become 
Imperative. 

As far as oil companies are concerned, last year 
when the prices of crude oil increased In the international 
market, the prices of petrol and diesel increased 
subsaquently in this country. Thereafter, when the prices 
of crude oil plummeted In the international market in 
November, December, January and February, the demand 
to reduce its prices in the country was made but the 
time the Hon. Minister adduced the reasons that to make 
up the losses suffered by the oil companies owing to 
non increase In the consumer prices it becomes impel1ltive 
that the prices of oil should not be reduced and in future 
Govemment win formulate a price fixation policy on the 
basI8 of which prices will be determined. 

On the basis of present international prices, it is 
being said that the Govemment controlled Navratna 
companies will run in 108888 in the coming years. It is 
alto being said that the companies selling their produce 
in retail market would be affected. BPCL will tum Into a 
sick unit in 13 months, HPCL in 20 month8 and 10C In 
35 months, but ONGC has been mentioned nowhere. 
But now, the question arise why this company has not 
been affected by the international market. The companies 
which are engaged in the oil refining have not been 
affected by the price rise,' but only those c:ompan;. who 
purohaae ready produce and sell them to consume ... have 

been affected. It directly means that the Price fixation 
policy of the Govemment 18 definitely faulty and the 
companies are bearing the brunt of it. 

I would like to say that the profit of oil-refining 
companies rises In proportion to the rise In oil-price In 
the International market. In the year 2002-03, the profit 
was 3.94 doliars per barrel, but In April, 2005 It rose to 
5.n dollars per barrel. And further in June 2005, it rose 
to 5.84 dollars per barrel. SlmHarly, oil refineries sell petrol 
and diesel not on the basis of production coat, but on 
the basis of import price, which include exclae duty, freight 
charges, sale profit, saIee tax etc. as a result of It, when 
the Government adds all these expenditures In the sales 
price, the prices increase. Besides that many taxes are 
levied by the Government. 57% taxes on petrol has been 
imposed by the State Govemment and 3~k by the Union 
Government. In this very House, it was said that the 
production cost is only 17 rupees 50 palses. Today, the 
main reason behind the high prices of petrol-diesel Is the 
taxes Imposed by the State and Union Govemment. 

I would like to make one more submission. As long 
as there Is shortage of petrol and diesel the people's 
dependence on gas Is increasing and at the same time 
the demand of gas Is also continuously Increasing. In the 
year 2002-03, the demand of ga8 was 1.5 million 
standard cubic metres, it rose to 176 million cubic metrell 
in the year 2005, but it Is very strange that In the year 
2002-03, the production of gas was 86 million standard 
cubic metres, and in year 2004-05, It remained 87 minton 
standard cubic metre. It meana that the production Is not 
Increasing In proportion to the demand. Simftarly, In year 
2002-03, 70 mHlIon standard cubic metres of gas w .. 
sold, wherees this figure was 72 mllHon In the year 2004-
05. The Government Is unable to 8UPPly avalfable gas to 
the consumers. 

In this regard, I would like to say that despite all 
promises the price of gas is fixed on the basis of 
Administrative Price system. This system should be 
scrapped and consumer sales price should be fixed on 
the basis of cost of production, only then the situation 
can Improve. On the basis of Admlnlstratlve Price system, 
the price of gas was As. 2650 per mlUion standard cubic 
metre. Private companie8 and Joint companle8 are selUng 
it at the rate of Rs. 5500 to Rs. 7000 per million cubic 
metres. Firozabad is my parliamentary constituency. 
People there are not getting gas and even If they are 
getting, it Is 80 highly priced, that the common people 
are unable to afford it. ... (/nlsrrupflons) 
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MR. CHAIRMAN: Suman ji, please conclude. 

SHRI RAMJI LAL SUMAN: It is very 88sential for 
the developing countries to keep the cost of fuel at the 
lowest leve! but In our country nobody is considering this 
issue. In year 2004-05, the Government earned a revenue 
of Rs. 303099 crore from direct or indirect taxes. Out of 
it 56,395 crore rupees have been earned from excise 
and customs duty on petrol and diesel. Figures show 
that Petrol and Diesel are cash cows for the Government 
and as Manl Shankar Aiyarji is present here, I would like 
to request him to reduce tax levied on petrol and diesel; 
he should begin with Mumbai, because maximum tax is 
being levied In Maharashtra. I understand that if begiming 
Is done from there, it would be good. 

In the end, I would like to submit that for the last 15 
years, our production is stable on 33 million tonne since 
1990, no increase has been made in this regard though 
since 1990 its consumption has become double. In the 
lat financial year, India has spent 15 billion dollars on 
import of oil which is 3 percent of Gross Domestic 
Product. I would like to submit to the hon'ble Minister, 
that the most important and basic issue is that tHI we 
continue to depend on international market for oil and 
not increase our production, we will not be able to resolve 
this problem at any cost. Secondly, the consideration is 
needed in regard as to how the burden of taxes can be 
reduced. 

The third important thing Is that all the countries of 
the world are not depending solely on petrol and diesel; 
rather they are also searching for altemative fuels. For 
example China has stated that in two years' time they 
will Introduce hydrogen run two wheelers and three 
wheelers. All the countries of the world are trying to 
search for alternative fuels In view of the extreme paucity 
of petrol and diesel. I think the govemment needs to 
make efforts in this direction. 

{English} 

SHRI LAKSHMAN SETH (Tamluk): Mr. Chairman, Sir, 
the subject under discussion is very important. So, I think 
we need to have a threadbare discussion on this particular 
issue. The cost of all the essential commodities is 
skyrocketing. There are 80 many reasons for enhancement 
of prices of essential commodities .. But the important issue, 
which leads to the enhancement of the price of essential 
commodities, is the rise in prices of petrol, diesel, 
kerosene etc. So, this aspect should be emphaised and 

we should give more importance to this crucial issue. 
The Government is justifying the rlae in the prices of 
petroleum products in the name of rise In International 
prices. I will make an argument which will prove that this 
is not at a" justified because the cost of production of 
crude is cheaper in our country and a1ao the cost of 
refining is also cheaper than that of other countries. So, 
the justification, which is given by the Government, Is not 
acceptable to us. Why are the prices of petroleum 
products like petrol, diesel and kerosene, Increasing? It 
is because of the policy of the Government in respect of 
taxation. 

Sir, It is because of the policy in respect of opening 
of our 011 sector to the private companies. Within a year 
the UPA Government has increased the prices of 
petroleum products four times. But during the NOA regime 
more than 400 per cent rise took place In the price of 
kerosene which is mainly used by the poorest of the 
poor sections of our country. This happened during the 
NDA regime. ~t was because during the NOA regime our 
oil sector had bean opened up to the private companies. 
They were demanding the right to decide their prices at 
par with the International prices. As a result, the NOA 
Government started dismantling the administered pricing 
mechanism. Who have been benefited by this dismantling 
of APM? It wa only the private 011 companies who have 
been benefited. They have made huge profits out of that. 
The Govemment has not been benefited out of that; rather 
the people have been seriously suffering due to the 
dismantling of APM. 

I will give you an example of how the people are 
laden with the burden of price hike in petroleum products. 
The Govemment of India generates ita revenues from 
excise duty on oil companies to an extent of about 
Rs. 15,600 crore In a year. Not only that, but the 
combined taxes of the Central Government and State 
Governments on the oil sector amount to Rs. 1,18,000 
crore In a year. About 40 per cent of the Governmenfs 
revenuee come from the 011 sector. So, this is the only 
reason which Is contributing to the hike In the price of 
petroleum products. I think the Government is making an 
eyewash that because of rise in International prices, the 
Government is compelled to hike the prices of petroleum 
products. This Is not correct at all. 

I wiD give you an example which will prove my 
argument. The cost of petrol per litre is· Rs. 40. But the 
Government's tax component 18 Rs. 23 per litre. UkewIse, 
the diesel price is Rs. 20 per litre of which the 
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Govemmenfs tax component Is Re. 10. So, It can easily 
be understood as to what is the reason of hike In the 
petIOIeum products which Is causing immense suffering 
to 1he people of our country. this In turn generates the 
hike of each and every essential Itern. I think this 
important aspect should be dealt with seriously. Otherwise, 
I think the people of our country will be really suffering 
a lot. 

Eradication of poverty and illiteracy will not be 
possible because the toiling masses who eam their bread 
by their sweat and blood will not be able to S8\18 anything 
and aU the savings will be eroded because of the increase 
in the pricH. If the people do not have savings, then 
poverty aDeviation and eradication of illiteracy cannot be 
possible in the country. 

The Government is generating revenues from the oil 
sector on the plea that they do not have much revenue 
and they do not have much funds in their Consolidated 
Fund of India. What Is the reason? It Is because there 
are huge arrears In taxes-more than Rs. 90,000 crore 
are the arrears in taxes. 

The Government has totally failed to collect these 
arrears of taxes from big houses. There is a huge 
accumulation of black money, which is not being tapped, 
which is not being unearthed. This black money, I think, 
is generating because of evasion of taxes. Then, there 
are huge NPAs. These are Important factors because of 
which the Government is not having sufficient resources 
to rneet all their commitments. The commitments in the 
National Common Minimum Programme cannot be fulfilled 
unless the Government mobilise resources from collection 
of tax arrears, unearthing of black money, by stopping 
the cr.ation of NPAs and by stopping evasion of taxes. 
Unless the Government does all these things, the country 
wlH not prosper. This is an important issue. This cannot 
be lost sight of. This should be taken into consideration. 

Sir, we have the altemative proposals also. We do 
not only condemn and criticise the Govemmenfs policy. 
We lay before you, the House and the people of the 
country alternative proposals. The Govemment levies road 
cess and in the name of road cess, It generates about 
Rs. 9,000 crore from the petroleum products, but this 
sum of Rs. 9,000 crore is not being reflected in the 
expenditure incurred on the roads. I would suggest that 
the Government should float a Price Stabilisation Fund 
and this should be brought under it. The cess which is 
being collected in the name of road cess should be 

brought under the Price Stabilisation Fund. Not only that, 
the excise duty, which is being Impoeed on the petroleum 
products, should be reduced and certain portion of that 
excise duty should be brought under the Price Stibilisation 
Fund. 

There is a legislation called The Oil Industry 
Development Act, 1974. Under the Act, the Government 
Is collecting huge revenue and It is amounting to about 
Rs. 51,000 crore till today, but this fund is not being 
utilised for the oil sector. I would suggest that this amount 
of Rs. 51,000 crore should be brought under Price 
Stabilisation Fund. By doing so, we can meet the 
challenge of international rice in prices of petroleum 
products. Moreover, a cess of As. 1,800 per tonne is 
levied on public sector companies on indigenous crude. 
This fund Is also not utilised for the 011 lector. This fund 
can be utilised for price stabilisation purposes. These are 
my suggestions. 

Sir, I would like to put before the House, through 
you, an important point. A subsidy to the extent of about 
Rs. 1,200 crore being given to some exportenl becau&e 
some export of oil products Is done. In the name of 
export of our products, In a year Rs. 1 ,200 crore are 
being given to private operators and private oil companies 
as subsidy and they are making huge profit out of that. 
That is why, practically, the people of our country are 
being decided. This subsidy should be stopped and the 
corresponding sum . may be brought under the Price 
Stabilisation Fund. 

I know that the hon. Minister of Petroleum will agree 
to my proposal, but he is helpless because the Finance 
Ministry will not agree, because the Anance Minister will 
not agree to his proposal. I know It, but without taking 
this step, I think, all our commitmenta In the National 
Common Minimum Programme will remain unfuHllled. 

Yesterday, the hon. Prime Minister gave a promise 
of 'Gsr/bi HsIso' at the Red Fort, but, he did not mention 
the manner in which poverty will be eradicated. So, there 
Is doubt In the minda of the people of our country that 
the promise would remain unfuHllled. The Government 
should mobilise the resources, and there is enough scope 
for mobilisation of the resources without touching the 
common people of our country. 

MR. CHAIRMAN: Mr. laklhman Seth, please 
conclude your speech. 
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SHRI LAKSHMAN SETH: Sir, our technology is quite 
efficient to process the crude at cheaper rates. Our 
technologists, engineers and even the Ministry Is doing a 
lot for discovery of crude, but we should not solely depend 
on it. 

Our hon. President has given a call for energy 
Independence. We have to tap other energy sources, 
namely, solar energy, bio-fuel products, etc. We have got 
to exploit all these possibilities. This is the other area 
where our Ministry has been working, and our 
technologists and engineers are doing their best. But apart 
from all this, we have to ensure how we can combat this 
challenge of hike In prices, mainly, in the petroleum 
products. We have to seriously consider, and look Into 
this matter. I think that the people of our country should 
not be victimised In the name of IntemationaHsing. This 
i8 my eamest and humble submission before you. 

With these words, I conclude my speech. 

MR. CHAIRMAN: Now, there will be intervention by 
the han. Minister of Petroleum. We will take up further 
diac:ussion on this item tomorrow also. 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): Sir, it Is my dolorous duty to Inform 
the House that yesterday, the 15th August-on the very 
same day that our respected RashtrapatiJi gave the call 
for energy Independence for Indla-the Indian basket of 
crude all broke all previous records and reached $ 61 
and 58 cents. ... (InlBlTlIptions) 

/TnmslBfion} 

SHRI SHAILENDRA KUMAR (Chall): Is this tM reply? 

SHRI MANI SHANKER AIYAR: The r~ply will be 
given by the hon'ble Minister of Finance, but before that 
I would like to say a few words. I request all the hon'ble 
membel1l to listen to this information carefully which I am 
sharing with the House. Yesterday, on 15th of August, 
H.E. the President of India gave a slogan to make our 
country independent in the field of energy. That day our 
Indian basket of crude oil reached 61 dollal1l and 58 
cents. It reflects that from that day Shri Sant08h Kumar 
Gangwarjl and his senior Minister arid their entire 
Government decided to ''dismantle the APM. 

SHRI SANTOSH GANGWAR (Barellly): It was the 
clecielon of the 1991-1996 govemment. 

SHRI MANI SHANKAR AIYAR: I would like to bring 
that in comparison. 

SHRI ANIL BASU (Arambagh): They are bent upon 
dismantling themselves. ... (In/Bl'nJplion8) 

[English} 

MR. CHAIRMAN: Please do not disturb the han. 
Minister. Please allow him to speak. 

/TfIII1Slslion} 

SHRI MANI SHANKAR AIYAR: It shows that from 
that day i.s. April 2002 till yesterday the intematlonal 
price of crude oil saw an increase of 164.2 percent. This 
is a fact which cannot be denied. In these elrcumstances 
when the intemational prices of crude oil, petrol, diesel, 
kerosene, and LPG have increased by 164%, 177.5%, 
203.~%, 318% and 108% respectively, now it is our 
responsibility to see what our previous govemment did 
when the intemational prices were increasing and after 
that to what exlent we have been able to check the 
domestic prices. 

/English} 

Sir, between May, 1996 and May, 2004-that 1&, 
between the time the Congress went out of the office 
and the time it retumed as part of the UPA Govemment-
the price of the Indian basket rose by aproximately 18 
dollars. And between May, 2004 and July, 2005-1 am 
not taking the huge increase In the last sixteen days into 
account-also the internationaJ prloe in the Indian basket 
had rleen by approxlrnately 18 dollars. So, there Ie a 
prefect basis for comparison-18 dollars of non-Congress 
tlmea with 18 dollars of a Congreaa Petroleum Minister. 

Between May, 1996 and May, 2004, the price of 
petrol was raised by approximately Rs. 16. In the same 
period when the prices went up by the same amount 
intemationally, we raised the petrol prices by about 
Rs. 7. The previous Govemment in that same period 
raised the price of PDS kerosene brlust hoid your 
breath-Rs. 6.5: we have raised it by four paise. Are 
you leistening Avinashji. Diesel-they raised it by 
Rs. 15: we have limited the rise to Rs. 6. Domestic 
LPG-they raised it by Rs. 145 a cylinder: we have raised 
it by approximately Rs. 54 a cylinder. 
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Therefore, one would expect that since they had their 
time In power we would not hear the kind of language 
with which the di80U88Ion on this Motion was started by 
a reprasentative of the Bharatlya Janata Party. Before he 
starts throwing stones at us, I think he should look at 
the glasshouse in which he himself lives. 

In the period of the NDA Govemment, led by the 
BJP the prices of petrol were changed 33 times: we 
havo changed it four times; the prices of diesel were 
changed 34 times: we have changed it six times; the 
prices of domestic LPG were changed nine times: we 
have changed It three times; and the prieaa of PDS 
kerosene were changed five times: and we have changed 
it once. 

It is staggering that during the NDA period-that is, 
March, 98 to May, 2004-they raised the price of petrol 
by 48 per cent, and they are telling me that there is 
something curious about raiSing It by 20 per cent. 

They raised the price of domestic LPG by 78 per 
cent. We have just raised by 22 per cent. They raised 
the price of diesel, disgrace on them, by 112 per cent. 
We raised It by 31 per cent. And the biggest disgrace of 
all, which shows why India shining was so far removed 
from the reality of India that they are sitting there and 
we are aittlng here. They raised shockingly the price of 
kerosene by 258 per cent; we have raised It by 0.03 per 
cent I do not think it is necessary for us to receive any 
lesson8 from those who so mismanaged the oil economy. 

On the other hand, I think, we have a great deal to 
leam from our friends on our Left, who unfortunately, for 
me, are sitting on my right, the Spokesman, Shrl 
Lakahman Seth, who has placed before the house a 
number of very intelligent suggestions which can only be 
understood In their fullneae In terms of comparing what 
the NOA Government did with customs duty and excise 
duty and what my Govemment has done with them. I 
challenge the former Minister of State of Petroleum and 
Natural Gas, who 18 happily among us here, although his 
boss is perhaps unhappily not among us here, to explain 
whether It i8 not true that almost the first thing they did 
on coming into office was to raise the customs duty on 
petrof and on crude. They raised the customs duty on 
petrof from 30 per cent to 32 per cent. Then, It took 
them six years to bring It from 32 per cent to 20 per 
cent. It took U8 only three months to reduce It by fIVe 
per cent and then a few months more, to reduce it by 
another five per cent. 

Today, let us take customs duty on crude is at five 
per cent compared to 27 percent in March, 1998. We 
have slashed It to on.fifth or leas. Customs duty on 
petrol Is at 10 per cent which Is about one-thlrd of where 
they took It In March, 1998 to 32 per cent. Customs duty 
on diesel Is today at 10 per cent compared to 32 per 
cent which they levied as soon as they came Into office. 
We have reduced the custom. duty on kerosene to nil, 
zero and the House will remember that they raised the 
duty on kerosene for the poor from zero, where it was 
in March, 1998, to 10 per cent when they left office. 

On LPG, I would Uke to congratulate my predecessor, 
Shrl Gangwar that he herOically reduced the customs 
duty on LPG from 12 per cent to 10 per cent, two 
percentage points over the entire course of the life of 
the NDA. We &lashed It to nothing in the last Budget. 

I tum to excise duty. The story there Is even sadder. 
The excise duty on crude was doubled by the NDA 
Govemment from Rs. 900 per metric tonne when they 
came in to Rs. 1,800 per metric tonne when they left. I 
do not think it liaa In their mouth although It does lie In 
the month of Shrl Laklhman Seth to tell ua what to do 
about excise duty on crude. When It comes to petroleum, 
the NDA Govemment's record was to raise the excise 
duty on petroleum from 20 per cent to 30 per cent and 
add on to it, Rs. 7.50 per litre. 

18.00 hr •. 

We have slasheq the lid v.IonIm duty to eight per 
cent. Yes, there Is an Increase in the fixed component, 
the specific duty. We can look at It in the light of the 
comments made by the hon. Shri Lak8hman Seth. 

About diesel, I have to congratulate my friends 
opposite on their remarl<abte performance with respect to 
excise duty on diesel. They had the courage to reduce 
It by one per cent. They brought down the IIrI ..,./ortIITI 
duty from 15 per cent to 14 per cent and then horrified 
us at what they had done, they added a specific duty of 
Rs. 1.50 per litre. This Is the performance of the party to 
which Shri Avinaah Khanna belongs. our performanc., 
the party to which we have the honour of his not 
belonging, has brought down the lid voIotrJm rate to eight 
per cent. There is an increase In the specific duty. We wi. consider It in the light of what Shri L.akahman Seth 
has said. 
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(Shri Manl Shankar Aiyar] 
On POS SKO. the record of the Govemment. the 

NDA Govemment was this. ... (Intsnvpllons) 

MR. CHAIRMAN: You please sit down and listen. 
Nothing else will go on record. 

... (Inlsnuplions)' 

SHRI MANI SHANKAR AIYAR: On POSt SKO. the 
remarkable record of this Govemment was to increase 
the excise duty from 10 per cent to 16 per cent. The 
record of my Govemment is to reduce it from 16 per 
cent to nil, cipher. 

On packed domestic LPG. they raised the excise 
duty from 10 per cent to 16 per c~nt. We first slashed 
It to eight per cent and we have now reduced It to nil. 
... (Intsnuplions) 

/T,..nsl8Iion] 

MR. CHAIRMAN: Please sit down. 

... (Inttlnuptions) 

SHRI SANTOSH GANGWAR: You have said so many 
things here. The only achievement of our Govemment 
during the 6 years was to curb price rise. What are the 
achievements of your Govemment; kindly throw some light 
on it. ... (Intsnuptions) 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Kindly 
also tell us what would have been the price today If the 
eame policy had continUed. ... (Intsnuptions) 

MR. CHAIRMAN: Mani Shankar Alyar II. please 
continue. Gangwar ji spoke because I allowed him. 

... (Intsnupllons) 

MR. CHAIRMAN: Thi8 Is not going to happen. I am 
not allowing. 

... (Intsnuptions) 

[English] 

SHRI KHARABELA SWAIN (Batalore): You are a 
very Intelligent penson . ... (lnMrruptions) 

·Not recorded. 

/T,..nsI8tion] 

MR. CHAIRMAN: I had allowed Mr. Gangwar to 
speak. 

... (Intsnuptions) 

MR. CHAIRMAN: This discussion will continue 
tomorrow. You may speak tomorrow. 

... (Intsnuptions) 

SHRI PAWAN KUMAR BANSAL: Gangwarjl ~uId not 
finish as It was so abrupt. ... (Intsnvpllons) 

MR. CHAIRMAN: Pawan Kumar Bansani please lit 
down. 

... (Intsnupt/ons) 

/English} 

MR. CHAIRMAN: Nothing will go on record. Thil is 
not proper . 

... (Intsnupt/onsr 

MAJ. GEN. (RETD.) B.C. KHANOURI (Garhwal): Sir, 
am sony to eay that when he is yielding, the hon. 

Member should be given a chance . ... (lnlrll'nJfitiof18) 

MR. CHAIRMAN: I am not aHowing. I am on the 
Chair. Mr. Minister. you carry on. 

... (Intsrrupl/ons) 

SHRI MANI SHANKAR AIYAR: I am guided by the 
Chair. The Chair has requested me not to yield to Shrl 
Kharabela Swain. I refuse to yield . ... (lnlsmJptions) 

SHRI KHARABELA SWAIN: You were yielding 
youreelf . ... (lnltJrruptions) This Is not fair. 

MR. CHAIRMAN: You sit down . 

... (InltJnupIions) 

SHRI MANI SHANKAR AIYAR: It may not be fair. 
These are the orders of the Chair and you and I as 

·Not recorded. 



501 Discussion undtJr Rule 193 SRAVANA 25, 1927 (Saka) 502 

disciplined Members of the House, have to obey the 
Chair. 

I ~iII give you plenty to opportunity to intervene 
yourse" a little later and then we can hear what answers 
you can give to pure facts that I have placed before the 
House. 

I have not made an argument. I have just allowed 
the figures to speak for themselves, and having disposed 
of this entire range of arguments from that section of the 
House, which is immediately opposite to me, let me tum 
my attention to my friends trom the Left, in particular, the 
exposition of the hon. Shri Lakshman Seth. Sir, there is 
simply no doubt that the cost of production of crude in 
India Is probably substantially less than in some other 
countries. I still say, 'probably' because that has not been 
fully established as yet. But given that last year we 
Imported 76 per cent of our crude oil requirement, you 
cannot expect our refineries to function on the basis of 
a mix of prices, that the crude price will be one for 76 
per cent of their import and will be another for the mere 
24 per cent of their input. Therefore, either we do not go 
on the basis of international prices; in which case, I do 
not know what is proposed by the Left with regard to 76 
per cent import, not. And, I think, we can rest on the 
pOint that, at least, as far as crude prices are concerned, 
they shall have to be at import parity, and this does 
mean that upstream companies like ONGC and OIL are 
going to eam very substantially more than they would 
have done otherwise. 

What do they do with that profit is the key question. 
would like to answer it in half a minute. The reason 

why our refineries also make larger margins than refineries 
outside India is a consequence of the structure of our 
taxea. Usually, the tax on an Input Is higher than the tax 
on the output. In this country, it Is the other way round, 
and that I. why the refining margins In our country are 
fairty high. I admit that they are falrty high. And what do 
they do with those highec margins is the question that I 
would now like to come to. 

The higher margins of the r.fining companies are 
being passed on to the consumers in the shape of the 
massive subsidy, which our oil sector is giving to the 
Indian consumers. Indeed, because that leads to 
staggeringly high under-recoveries, we have been asking 
the upstream oil companies, ordering them, to make their 
contribution to the subsidy burden so that the Indian 
consumer can be insulated to the maximum extent 

possible from the impact of international prices on 
domestic retail prices. 

I would come to the onestancj.aJone refinery In the 
private sector in a minute. But every other refinery In 
India and those who are producing the crude--at leat, 
at the moment, almost all those are producing crude-
are the public sector companiea. Their profita get reflected 
in dividends paid to the Government, and It Ia out of the 
buoyancy of our oil sector that the Finance Mlnilter 
virtually survive •. 

Attention has been drawn, I think, by the hon. 8hri 
Lakshman Seth to the fact that the 011 sector contrlbutee 
approximately Rs. 1,20,000 crore to the exchequers of 
both the Central and the State Governments. This, of 
course, Includes sales tax. This vast amount ·of money 
flowing into the Budget of the Governments of the Cenn 
and the Stat.. is the reservoir from which expenditure Is 
made in our time for the implementation of the National 
Common Minimum Programme. 

So, In principle, one should not wish to see this 
k6fTN1dht1nu becoming sick. We muet have a healthy 011 
sector. At the .ame time, the 011 HCtor recognle88 that 
It is serving a public purpose and 10 It contrtbutel, In a 
massive way, to the .ubaidl8S being given to our 
consumers as also to the revenues of the Govemment. 

Now, Is there some scope for adjustment? I am sure 
there Ia. How can we effect that adjustment without 
damaging the resource. available to the country for the 
Implementation of the NCMP Is the ch .... nge before SM 
P. Chldambaram. He Is more than capable of answering 
on the finer details of fiscal policy. But, basically, while 
I would like him to reduce the burden on my 011 sector 
companies 88 the Minister of Petroleum, as a member of 
a Cabinet functioning on the principle of collective 
responsibility, I balleve It Is even more important that the 
Government of India functions effectively than that the 011 
sector companies functioning effectively. So, a balance 
has to be struck. 

You have suggested that perhaps the road cell 
should start contributing to the oil sector, through the 
Price StablHsation Fund. That can only be done at the 
expense of our programme for roads. I do not think that 
Is the desire of anyone that our very important 
infrastructure programme for roads be In any way 
curtailed. There i. also the oil industry development cess. 
The oil Industry development cell require. the hon. 
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[Shri Manl Shankar Aiyar] 
comrade Shri Lakahman Seth and his other comrades to 
kindly read carefully the language of the 010 Act which 
defines the fertiliser industry as on oil industry. And the 
argument put forward by the hon. Minister of Finance, 
which neither I have been able to refute nor my comrades 
have been able to refute, Is that since so much of the 
proceeds of the 010 cess goes towards subsiding the 
fertiliser industry, if we decide to cut the subsidy on 
fertiliser, it Is our farmers who will be the first affected 
and if, in consequence, agricultural production Indian falls, 
then I do not think in anybody's matrix the petroleum 
&eCtor can be given a higher rating than the agricultural 
sector. 

Sq, we have a legal question of whether or not 
fertiliser falls within the development of the oil Industry 
which is a matter of looking at the languaga-and clearty 
lOOking at the language of the Act, it d08&-and then, 
there Is a much large national question of whether we 
can afford to let down our kisBns and kIHIt mudoons. 

So, I am afraid, while it Is a very attractive Idea, it 
Is not one whose practicality is Immediately apparent, but 
I would be more than happy to discuss this with our 
comrades on the Left. Indeed, I teel 80 much a part of 
them that I would love to be able to do so, as to how 
we can bring Into practical realisation the suggestion that 
has been made. 

I now come to the 'one stand alone refinery', 
Reliance. I do not think that oil policy should be aimed 
at undercutting that 'one stand-alone refinery'. Therefore, 
let me please clarify that the duty drawback Is available 
not just to this private sector refiner, but to any refinery 
that exports its output. 

Last year, Mr. Chairman, the burden of imports of 
this country was almost exactly equal to the contribution 
which the oil sector made to the Exchequer. We spent 
Rs. ',17,000 crore on Importing crude and a tew products. 
But because we were exporting petroleum products, not 
only from the private sector-aithough I must pay my 
compliments to the private sector that they are in the 
lead In this regard-we earned more than Rs. 28,000 
crore; and one-fourth of our bill on imports was paid for 
by our exports. 

Is this a golden goose that anyone would wish to 
kill? On the contrary, it seems to me that precisely 
because we have got higher refining margins and we are 
building refining capacity in India, when many developed 

countries are not building this, it is entirely possible and 
I place this as a national objective before this 
distinguished House, to make India the export hub for 
petroleum products to South East Asia, East Asia, Africa 
and possibly, even to the developed countries of the 
European Union and North America. 

If that is the kind of objective we have In mind, I do 
not think we should cut down duty drawback merely in 
order to reduce our burden on either the oil companies 
or the consumers. It Is a decision that will have to be 
taken with the utmost care. 

We are asking the private sector refiners as well to 
contribute thair 'mlte'-4ly 'mite' I do not mean 'mlghf but 
'mite'-that Is, a little bit, to contribute their mite to the 
health of our oil sector and the health of our economy 
by negotiating trade discounts with them and by asking 
them to impose self-restraint on themselves when It comes 
to trying to get an export mar1<et tor jet kerosene, which 
Is easily substitutable with domestic PDS kerosene, 
Instead to make it available to the domestic mar1<et. So, 
I do not think we should allow for confrontation between 
the public sector and private sector or the domestic sector 
and the International sector in this, the most globallsed 
sector of our economy, where all the globalisation Is 
entirely to our benefit. It Is not to our determent. 

In these circumstances, I would plead that while we 
are faced with one of the worst crises In Intematlonal 
prices in crude, it is a matter of seH-congratulation that 
we have been able to devise a panoply of measures to 
greatly restrict-not entirely to stop but to greatly rastrict-
the Impact of these rising spiralling intematlonal prices 
on our domestic consumer. We wID continue to do 80. I 
want to complete the quotation that Shrl Avinash Khanna 
started reading from a statement of mine, what we are 
trying to do Is implement the principle of equitable burden 
sharing where a little bit of the burden is bome by the 
consumer, a IIttJa bit more or substantially more Is bome 
by the Govemment and where the larger share comes 
on the strong shoulders of the 011 sector. But, In putting 
that burden on the shoulders of Hercules, please do not 
ruin the n.ost shining example of the public .ector 
enterprise that this country knows. The oil sector Is the 
jewel in the crown. It is the 'Taj' on our head. Please let 
us not throw it away. As Shakespeare once said, "the 
baae Indian threw away the pearl". Let us preserve our 

. oil sector and the same time do an we can to protect 
our consumer as weH as the health of our Budget. All 
this Is a delicate balancing act and I do not think such 
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a balancing act can be conducted in an atmosphere of 
polemics. What we need is, for the country to arrive at 
a consensus among themselves on how best we can 
manage our oil economy without damaging either the oil 
sector or the poor consumer. 

SHRI ANIL BASU: What Is our expectation from the 
new exploration which is going on? ... (InltlmJpUons) 

MR. CHAIRMAN: The hon. Minister has Just 
Intervened. You can take up this issue tomorrow again. 
The Finance Minister will give the final reply. 

SHRI MANI SHANKAR AIYAR: May, I have your 
permission to try and answer him in Just one line? 

Our exploration policy is meeting with enormous 
success, 80 much so that the gas finds that have recently 
taken place in the Bay of Bengal, and what I hope to 
announce as we go through this year, make the Bay of 
Bengal appear to be the North Sea of South AsIa. In 
Rajasthan, the oil find has been so successful that the 
fastest rising stock on the London Stock Exchange in the 
year 2004 was that ot- Cairn Energy, who made this 
discovery. So, our domestic future Is bright but given 
that, we have a long way to go to fully exploit the 30 
billion tonnes of prognosticated reserves that we have in 
our country. 

We need an appropriate balance between the 
domestic effort, the efforts we are making to acquire 
Indian oil and Indian gas overseas and the Import 
arrangements that we must take for our own energy 
requirements. 

SHRI KHARABELA SWAIN: You are a very 
Intelligent person. I know that. I Just want to make a 
comment. You have said that during the NDA regime, 
the petrol prices were changed 34 times. Did you Include 
in this, the four times when we reduced the petrol and 
diesel prices? 

SHRI MANI SHANKAR AIYAR: I confess having 
included the four times when they reduced it In order to 
arrive at the figure of 29 times they are having increased 
it. 

SHRI KHARABELA SWAIN: It was not done In one 
year. It was done in six years. 

SHRI MANI SHANKAR AIYAR: That is right. But 
during the period when the international prices went up 

by 18 dollars. Mr. Kharabela Swain and his coileaguea 
increased the prices of petrol 29 times and he is taking 
refuge behind the fact that four timee they brought it 
down. . .. (Inltlnuplions) 

MR. CHAIRMAN: It is not fair. Already it is twenty 
minutes past six of the clock. 

... (lm.nupUons) 

MR. CHAIRMAN: Now we will take up Special 
Mentions. Shrl Chandrappan to speak. 

... (lnMl1LIpIioM) 

MR. CHAIRMAN: Nothing elee will go on record 
except the speech of Shrl Chandrappan. 

MR. CHAIRMAN: You have already tpOken. 

... (InltlmJplions) 

MR. CHAIRMAN: Nothing el .. will go on record 
except the epeech of SM Chandrappan. 

... (/~r 

MR. CHAIRMAN: You have already ..,oken for 
15 minutes. The Minister has already replied. 

[English} 

SHRI C.K. CHANDRAPPAN (Trlchur): Sir, I want to 
make an important submlaalon. Recently, the Supreme 
Court has pronounced a judgement which aays neither 
the policy of reservation can be enforced by the State 
nor any quota or percentage of admiuion can be carved 
out or appropriated by the State in a minority or non-
minority unaided educational institutions. 

With this judgement, the Supreme Court has reserved 
ita own position in relation to profeaaional coD.. and 
the admission policy thereon. What I. happening '- that 
the State has a different approach. Our Constitution 
provides a certain right to our citizens. If this judgement 
of the Supreme Court gOft unchallenged then the 

·Not recorded. 
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IShri C.K. Chandrappan) 
education, especially the professional education, in this 
country would become a lUxury of the rich. This is social 
i~justice. The Supreme Court should not have done that. 
Now how will we overcome this judgement? That is a 
big problem before us. 

A few months ago, the Union Minister for Human 
Resource Development had promised that he would bring 
a new legislation by which equitable distribution of seats-
taking care of social interest-would be assured. Now it 
is high time that such a legislation is brought forward by 
the Central Govemment so that we can assure that 
education is not a luxury of the rich but it is available to 
the common man in this country. I want this House to 
extend support to this. 

MR. CHAIRMAN: Shri Dev.ndra Prasad Yadav, Shri 
P. Mohan, Shri A. Krishnaswamy, Shri Ramdas Athawale 
and Shrl S.K. Kharventhan are allowed to associate 
themselves with the issue raised by Shrl Chandrappan. 

[Trsns/s/ion} 

SHRIMATI RUPATAI D. PATIL (Latur): Mr. Chairman, 
Sir, wrong information is being imparted about Indian 
history and great Indian personalities through the text 
book "Madhyakalin Bharar through which history of India 
is being taught to the students of class 11 of Navodaya 
Vidyalayas all over the country. The text book contains 
insulting remarks about great personalities especially in 
regard to the great personalities like Chatrapati Shivaji, 
Maharana Pratap and Prlthviraj Chauhan etc. about whom 
the book mentions that they never confronted the enemy 
face to face. Whatever few states they conquered, they 
did it by resorting to teachery. The text book also denies 
the history of the existence of Lord Ram and Shrl Krishna. 

Sir, the kind of history that is being deliberately taught 
in the schools of the Union Govemment would not only 
mislead the students about the history of the country but 
can also pose a grave danger for the country in future. 
Therefore, through you, I request the hon. Minister of 
Human Resource Development to Immediately revise the 
history books being taught in the schools of the Union 
Govemment. 

SHRI MOHAN RAWALE (Mumbai South-Central): Mr. 
Chairman, Sir, the hon. Member has raised a very 
important issue. Maharaja Chatrapati Shivaji. 
... (Intsnuptions) 

MR. CHAIRMAN: Shri Mohan Rawaleji, you can 
associate yourself with the subject but you can not give 
a speech. 

/English} 

SHRI B. MAHT AB: Sir, I associate with Mr. Mohan 
Rawale on this issue . ... (Intsnup/ions) 

[Trsns/stion} 

SHRI PRADEEP GANDHI (Rajnandgaon): Mr. 
Chairman, Sir, I associate myself with Shrimati Rupatai 
D. Patil. 

MR. CHAIRMAN: Those Members would be 
associated with the subject who want to. Their speech 
would not go on record. 

SHRI MOHAN RAWALE: Mr. Chairman, Sir, I 
associate myself with the subject but I would like to speak 
also. 

MR. CHAIRMAN: I told her. She has mentioned the 
whole subject. You can only associate yourself with the 
subject; you can not give a speech. Please follow the 
norms and just associate yourself. 

/English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): Sir, I shall bring the matter to the attention 
of the concemed Minister. 

MR. CHAIRMAN: All right. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
wish to raise a very important national issue for the 

attention of the entire nation. 

A seven judges Bench of the Supreme Court has 
given a ruling the other day that there can be no quota 
or no reservation in self-financing professional colleges 
either run by minOrity community or majority community. 
Now this decision is to have far-reaching effect in the 
sense that the poor students belonging to backward 
communities, the SCs and the ST8 will not get admission 
in private professional colleges. This is a very serious 
issue. At the same time, it may be noticed that a eleven 
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judges Bench of the Supreme Court has given a decision 
which is also harming but not so much harming. Now, 
overruling the decision of the eleven judges Bench the 
seven judges Bench of the Supreme Court has tak~n a 
new decision which Is very harmful to the entire student 
community and at the same time, it is a bioi on our 
educational system. The entire profeSSional education wUl 
now be left in the hands of the private agencies. We 
cannot tolerate this. So, I would request the Central 
Governrnent to go ahead with the new legislation because 
education is a concurrent subject. 

The States as well as the Centre can legislate in 
this field. So, I would request the Central Govemment to 
bring in a legislation to tide over the situation brought 
about the Suprerne Court judgement. It is highly essential 
in the present set-up. Moreover, I would request the 
Central Govemment to make amendments to the draft 
Central legislation which is now before the Government. 
I would say that it is defective in many ways. II has to 
be remedied. So, a new legislation covering all these 
aspects should be brought to tide over the Supreme Court 
rullng . .Jt is an imperative duty of the Central Government 
to bring In a new legisaltion. Otherwise, the entire 
educational system will be in danger. The system of higher 
education also will be In danger. It is against all modem 
tenets and principles enjoyed in the field of education. J 
do not know whether the Supreme Court is Influenced by 
the globallsation culture. The Supreme Court Is coming 
out such judgements despite such conditions available in 
the country. 

With these words, I once again request the Central 
Government to bring in a new legislation. 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Mr. 
Chairman, Sir, I want to draw the attention of this House 
to the very serious plight and pathetic condition of all the 
riot victims of 2002 in Gujarat. It Is a fact that the 
Government in power in Gujaral has not given a single 
acre of land to thousand of these families. They are 
languishing in pathetiC conditions in the State Capital as 
well as in the constituency of Shri L.K. Advani. I mean 
In his own constituency, in Panchmal, in Godhra and in 
my own constituency, people have not given even a single 
acre of land nor are they properly rehabilitated. It is so 
despite the fact that the Union Govemment has provided 
Rs. 150 crore. 

We do not know how the money Is being spent. I 
would request the Minister of Parliamentary Minister as 

well as the Home Minister to· ask for a ItatUS report from 
the Government of Gujarst. 

Hon. Members on the other side were rnaklng a hue 
and cry on the other day over the Nanawatl Comrnisalon 
Report, which is about the 1984 riot victims of Deihl. I 
sympathise with them. I would also reqU88t them to please 
say something about the riot victims ot Gujarat as well 
as about their relief and rehabilitation, be It Hindu or 
Mulsim. It is a fact that they are not rehabilitated. There 
has been a very least eHort taken by the Government of 
Gujarat despite the fact that the Union Government has 
provided Rs. 150 crore. 

I would request the Home Ministry to get the status 
report from the Governrnent of Gujarat as to what exactly 
It has done to provide relief and rehabilitation to the riot 
victims of the State. It should take up this rnatter very 
urgently. Not only that, many of the families have not 
received any relief so far. 

I would request the Minister of Parliamentary Affaire 
that he should take up the matter wlth the Ministry of 
Home Affairs and this House should be apprised as to 
how the Government of Gujarat has spent this money of 
Rs. 150 crore and that how It has provided reHet and 
rehabilitation to all the riot victims in Gujarat. 

{Tf1II1s1l1t1onJ 

SHRI GANESH SINGH (Sama): Mr. Chairman, Sir. I 
want to draw the attention of the Houee towards a very 
Important issue. 

The Issue of new delimitation of parliamentary 
constituencies In the country has been under cIIacu .. 1on 
for quite some time. 

I would like to know as to what are the names of 
the states in which the delimitation exercise has been 
completed so far? Have the Government fixed any time 
limit in this regard? There are pr0p0aai8 of widespread 
changes In several Parliamentary Constituencies which is 
a matter of serious concern for the hon. Members. h is 
aHeeting development works also in one way or the other. 
I want to know whether next lok Sabha elections are 
proposed to be conducted on the basis of new deIlmitation 
of the constituencies only. Does the Governrnent propose 
to increase the present strength of the Lok Sabha? 

I demand that the Government apprise the House of 
the factual position in this regard. 
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SHRI KISHAN SINGH SANGWAN (Sonepat): Sir, the 
entire country, almost all the hon. Members of the House 
and all the political parties had condemned the barbaric 
Incident of lathicharge on the wort<ers ·In Gurgaon in 
Haryana a few days ago. That matter was stHI simmering 
when close on Its heels another such incident t~k place 
in Rohtak on 14th. The police force displayed Its barbaric 
tendencies again 3500 employees dismissed from 
Industrial Security Force who had been demonstrating 
peacefully and sitting on a dharana for the last 6-7 days, 
were going to meet the Chief Minister to put their 
demands before him. They were stopped by the police 
and were meted out similar treatment 88 the workers In 
GL!rgaon. 

50 people got injured which included females also. 
When they went to the hospital, they were not admitted 
nor were given any first aid treatment. I myself went to 
the hospital and met the doctors, but they were under so 
much pressure from the Govemment that they did not 
admit the injured and straightaway took them to the police 
station and a c:aae was framed against them. They are 
being threatened that if they do not withdraw their protest 
they will meet the same fate as faced by the protesters 
In Gurgaon. 

Sir, this is extremely shameful that such a big incident 
took place in Gurgaon, but that is being presented as an 
example, which means that the Incident has been 
validated, that If anybody In Haryana raised a democratic 
voice then they will meet the same fate as was faced in 
Gurgaon. The employees are not to be held responsible 
for the situation prevailing over there. The Union 
Govemment, Ministry of Horne Affairs and Ministry of 
Finance had sanctioned their recruitment in the Industrial 
Security Force, in December 2004. It was approved by 
the Haryana Aaaembly with the signatures of the hon'ble 
Govemor and it was fonnally advertised in the newspapers 
and the people appned in response to that. They were 
recruited after a long procedure which is usually followed 
for recruitments. After this, they went for training. The 
training lasted for months together. In the meanwhile the 
elections approached, the Government changed and the 
new Government's Intentions also changed. Their three 
months training period was further extended. Then they 
were sent on mass leave and the Cabinet decided to 
dismiss those three thousand and five hundred employees 
immediately on 29th June, just a day before 30th Jurie 
when their one month training was scheduled to end. 
Now they are demanding justice. If there is any technical 

fault then those who are guilty and who made the 
recruitments should be punished. Today three thousand 
and five hundred employees have been rendered jobless. 
They are very agitated on this issue. 

Sir, through you, I would like to tell the hon'b!e 
Minister to inform Minister of Home Affairs in this regard. 
A female employee set herself on fire which caused her 
death. 17 other people are sitting on strike right now and 
they have given a clear notice that If their problems are 
not heard and they are not given justice they will all 
immolate themselves. Therefore, this is a very serious 
matter. This will aggravate further and will turn into a 
bigger episode than what happened in Gurgaon. 
Therefore, through you, I would like to tell the hon'ble 
Minister that the Government of Haryana must pay 
attention towards this and these people must be 
reappointed or adjusted in some other department. I would 
like to bring to your notice that the situation there Is very 
serious. 

PROF. MAHADEORAO SHIWANKAR (Chimur): In the 
year 1991, work for the construction of the memorial of 
Bharat Ratna, Dr. Baba Saheb Arnbedkar at his birth 
place, Mahu (Madhya Pradesh) was started. The 
Govemment of Madhya Pradesh had spent some fund 
on the construction of the memorial but this is still lying 
incomplete. Approximately Rs. Five crore are required to 
complete that memorial. It Is very unfortunate that the 
attention· of the Union Government has not been drawn 
towards this so far. A number of parties have sought 
votes in the name of Dr. Baba Saheb Ambedkar for the 
last 50 years and many of them have been part of the 
Govemment also but unfortunately the statue at this birth 
place is 8till lying incomplete even after 15 years. The 
memorials of great leaders of the country are a form of 
inspiratiO'n and pilgrimage for the younger generation. 
Therefore, the Union Government is requested to 
immediately grant a fund of Rs. 5 crore for completing 
the memorial of Dr. Baba Saheb Ambedkar, founder father 
of the Indian Constitution. There Is very little land around 
that memorial as the plot is quiet small. Attached to that 
land is the land of the Seventh Batallion of Punjab 
Regiment. Therefore, I would like to request that 50 acres 
of adjoining additional land from the land which is 
presently with the army should be given for the 
construction of memorial to make an ideal and grand 
memorial one of its kind in India. Through you, I would 
like to inform the Government that it should take initiative 
keeping in view this point. 



513 SRAVANA 25, 1927 (Saka) 514 

MR. CHAIRMAN: Shri Chandra Shekhar Dubey. 
Dubey j~ you are requested not to the take the name of 
any person In particular In your statement. 

... (Interruptions) 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): I will 
not name any person in particular but the owner in 
industry. ... (Inlsrruplions) 

MR. CHAIRMAN: You may speak. 

SHRI CHANDRA SHEKHAR DUBEY: Mr. Chairman, 
Sir, I would like to present some figures before the House 
which prove how they are playing with the legal system 
of the country. I am referring to the Instaliation of 675 
MW captive Power Plant in Corba, Chhattisgarh, by 
Stertlte Industry on the leased land of BALCD. 

It is amazing. Can a power plant of the capacity of 
540 MW be set up within one month? It is also amazing 
how the Ministry of Environment and Forests had given 
permission to chop off 50,000 green trees as mentioned 
in the last para of page number 26 of the Rapid EIA 
Report of BALCD. How NDC was given to Sterlite industry 
despite having full information in this reagard. 

Nayab Tahsildar, Chamba and superintending land 
engineer, Raipur, in one of their departmental reports 
entitled 'Demarcation of land under the possession of 
BALCD Report. I have mentioned that "this apprehension 
can not be ruled out that BALCD Management would 
have cut 50,000 trees." Not only this, Tahsildar, Korba in 
his report has also mentioned that Sterlite Industry has 
not only encroached upon 1036.52 acres Govemment 
land rather It has also taken 914.31 acres of private 
land, of which use has not been changed so far under 
Its possession. It not only encroached upon Govemment 
land but also destroyed the houses of poor people by 
bulldozer during the course of encroachment of 
govemment land while acquiring private land. Chhattisgarh 
Govemment is being duped of Rs. 5000 crore on account 
of this encroachment. It shows that while giving permission 
to setup power plant, it has not been ensured by the 
Ministry of Power as to what, whose and how much land 
is being used. 

So, I demand that strict action should be taken 
against the Sterlite Company and the encroachment on 
approximately 1950 acres of land removed and the entire 
matter should be investigated into by the CBI. 

/EngIish] 

SHRI MANI CHARENAMEI (Outer Mantpur): The 
Nation is shocked yet again by the ghutly broad day 
light murder of an innocent young Naga girt from Manipur 
and crlticaJly injuring her friend at the Gateway of Inclla, 
Mumbai on 13th AUgust at around 6 p.m. The attack on 
the girls of North-East India is spreading from Delhi to 
other cities of the country. Our country Is becoming unute 
for the North-Eastem people. 

Sir, it is reported that the heinou8 crime wa. 
committed by a mentally deranged pereon who had 
stabbed his father 12 times in the same momlng but the 
pertinent question being asked by the whole Nation Is 
why was th, accused was not arrested at the time when 
he stabbed his father? Why was he .. ,owed to eecape 
from the scene by the family membere and the onlookers? 
Why the police did not carry out Immediate action to 
hunt the accused and last but not the least, why the 
accused has to target the gh1l from the North·East? 

Sir, few months back, some fundamentalist group 
came up with a poater campaign against the North· 
Eastem girls accusing them of luring seducing men of 
Indian mainland. 

It is, therefore, difficult to believe that the 8CCU88d 
could be free from such Influences. 

I, therefore, urge the Home MInister to carry out a 
thorough Investigation to unearth If there Is any organised 
plan to attack the girls and boys of the North-East India. 
2. Punish the accused according to law 3. Compensate 
victim's family by paying fiX gmt/s. 

MR. CHAIRMAN: Shri Lakshman Seth. 

You are again not in your seat. 

SHRI LAKSHMAN SETH (Tamluk); Sir, I am taking 
permission from you. 

MR. CHAIRMAN: You ahould have taken prior 
permlaalon. I have told you when you made the speech 
last time also. 

SHRI LAKSHMAN SETH: Sorry Sir. 

Sir, yeSterday the 58th Anniversary of Independence 
was celebrated. Yesterday, in nine Stat .. , thousands and 
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IShri Lakshman Seth] 
thousands of tribal people staged demonstrations 
demanding the Introduction of the Tribal Bill (Recognition 
of the Right to Land). 

Sir, in our country, about 70 !akh tribal peopfe are 
stili landless. They do not have a right to land in the 
forest area. Sir, there was a discussion In the last Session 
also that this Bill be introduced giving a right to land in 
the forest area to the tribal people. But, I do not know 
under what circumstances the Bill has not yet been 
introduced. The tribal people are practically aboriginals. 
They are staying in the forest; they are attached to the 
environment of the forest. So, they should not be kept 
out of the forest area. They will not be able to adjust in 
other environment. There is an apprehenSion that if they 
are given a right to land In the forest area, the forest will 
be demolished and the wild animals .wlll be destroyed. 
But, this is not correct. If we give the management of 
the forest to the tribal people, adlvasi people, they will 
protect the forest and also wild animals. There Is some 
lobby from the upper sections of the SOCiety on the plea 
of poaching the tigers, preservation of the forest and the 
wild animals. I think they are creating the problems of 
respect of Introduction of the particular Tribal Bill. 

So, Sir, this is a very important issue. I would like 
to request, through you, to the Govemment, to our hon. 
Prime Minister, and he has also given a promise 
yesterday in his speech that the Bill will be introduced 
shortly. I would also like to request you to bring in this 
Bill in this Session so that the 70 lakh tribal people, 
adlvasl people, can have a right to land In the forest 
area for maintaining their livelihood. 

[Translation/ 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. 
Chairman, Sir, I would like to draw the attention of the 
House towards the farmers displaced by Coal India Ltd. 
The areas having coal are acquired by this Company for 
the mining of coal. The areas having coals in the country 
are acquired by the Govemment and coal mines are 
opened. Westem Zone of WCl falls in our Nagpur area. 
The Govemment acquired the land of the farmers in 
Chandrapur, Yavatmal, Nagpur with the promise that the 
compensation ot the land will be given to them and one 
member of each of the families wi~1 be given employment. 
The farmers with this hope had offered their land to Coal 
India. However, the officers of the Coal India and WCl 
are declining to provide jobs to them for the last five-six 

years. Not only this, they are delaying the payment of 
the compensation. Besides, interest on the compensation 
is also not paid to them. The farmers have been 
demanding compensation for five-six years. The farmers 
were wholly dependent on their land for their livelihood 
and to feed their families but today they have lost their 
land. The farmers are on the brink of starvation. Time 
and again I also wrote several letters to them In this 
regard and during the last month there were several 
agitations. The head offices of the officers of the WCl 
and Coal India were also 'gheraoed.' Despite that the 
officers of the WCl and Coal India are not making any 
effort to provide employment to these farmers. Through 
you, I would like to submit that Initiative should be taken 
to provide employment at the earliest to those farmers 
whose land has been acquired by the Coal India. 
Compensation should also be paid to the farmers at the 
earliest who have not yet received their compensation. 

I would also like to submit that the areas where 
Coal mining activities are carried out, the villages located 
in and around that area are deserted and they suffer 
heavy loss. So, I would like to request that such villages 
should be rehabilitated elsewhere. There are many such 
villages in Chandrapur, Balharpur, Majari area and Vani 
Umared area where blasting is conducted for the mining 
of Coal and the Coal are extracted. This may lead to 
great disaster. So, through you, I would like to submit 
that necessary steps should be taken at the earliest to 
provide compensation and employment to those farmers 
whose land have been acquired by the Govemment and 
the displaced village should be rehabilitated. 

{English] 

SHRI B. MAHT AB (Cuttack): Mr. Chairman, Sir, I 
would like to draw the attention of the Government, 
through you, to a very urgent matter of public importance. 

Sir, it is leamt that the Union Coal Ministry has sent 
a directive to stop' providing jobs to land oustees with 
immediate effect. As a result of this, no jobs will lead to 
no land and no land win lead to no coal. Mahanadi Coal 
Field limited is the major coal supplier to most of the 
power plants in the country. Now it finds itself in a tight 
spot. According to one source, right now there are 8,000 
job proposals pending with Mel for final approval after 
being .processed by MCl and the State Govemment 
authorities. The ban will affect the ongoing mining 
operations and thousands of land oustees of Talcher, Ib 
Valley and Vasundhara areas should be deprived of jobs. 
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This would also put the prospect of opening of three 
new coal mines, two in Talcher and one In Vasundhara 
area of Sundargarh in jeopardy. A simHar decision by the 
Union Government in 1998 had to be rolled back following 
strong resistance. Recently, two upcoming coal projects, 
one In Kanlha and another at Bhuvaneshwari having the 
annual production capacity at 3.5 million and 10 million 
tonnes respectively are linked to the Kaniha Plant of 
NTPC. In fact, the NTPC went in for 2,000 MW expansion 
after being assured of opening of Kaniha mines. At a 
time when the power sector in the country is starved of 
coal, the decision of the Ministry to outsource mining 
activities has put a long shadow on the fate of these 
coal mines. 

This is a clear violation of the State Govemment's 
rehabilitation policy. The State Government'. policy 
stipulates that all those evicted by coal mining would be 
provided with jobs. This ban is unacceptable to th~ State 

Govemment of Orissa. They have written directly to the 
Central Govemment. The people of coal mine area will 
loae their land, they will not get job, they will be at the 
receiving end from both sides and they will practically 
lose everything due to these mining operations. The State 
of Orissa will not tolerate this. I would request the 
Govemment to be aware of the ground realities and lift 
the ban immediately. 

MR. CHAIRMAN: The House now stands adjoumed 
till 11.00 A.M. tomorrow. 

18.54 hr .. 

Ths Lok &IbIM lINIn IIfjoumtKI tHI EItlIIfIn of IhtJ Clock 
on WBOnBSd.9Y, August 17, 2OO5ISf1lVlll7S 26, 1927 

(Salrs) 
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ANNEXURE I MtNnbtIr-wistI IndfIx to UnamK/ 0UtIsIi0ns 

AItHnbsr-wisB IndtIx 10 s/smHi Qusstions SI.No. Member's Name Question Number 

SI.No. Member's Name Queation Number 2 3 

1. Shri Adsul, Anandrao V. 319 1. Shrl Aiay Kumar, S. 3190, 3279 

2. Shri Barad, Jashubhai Dhanabhai 307 2. Shrl Angadi, Suresh 3248 

3. Shrl Chakrabortty, Swadesh 305 3. Shri Appadurai, M. 3131 

4. Shri Chavan, Harlshchandra 308 4. Shri Athawale, Ramdas 3176, 3234, 

5. Dr. Dhanaraju, K. 308 3258, 3270, 
3276 

6. Dr. Dome, Ram Chandra 305 
5. Shri Baitha, Kailash 3204 

7. Shri Joshi, Pralhad 306 
6. Shrl Barad, Jashubhai Dhanabhal 3180 

8. Shri Kaswan, Ram Singh 312 

9. Shrl Koshal, Raghuveer Singh 306 
7. Shrl Barman, Hiten 3175, 3278 

10. Shri Kushawaha, Narendra Kumar 318 8. Shrl Barman, Ranen 3158, 3219 

11. Shri Murmu, Hemlal 302 9. Shri Bhakta, Manoranjan 3145, 3212 

12. Shri Nayak, Ananta 316 10. Shrl Bhargava, Girdharl La! 3203 

13. Shri Patel, Jivabhai Ambalal 316 11. Shri Bishnoi, Jaswant Singh 3147, 3185, 

14. Shrl Patel, Kishanbhal V. 314 
3244 

15. Shrimati Purandeswarl, D. 310 12. Shrl Bose, Subrata 3158 

16. Shri Ramakrishna, Badiga 303 13. Shri Chandel, Suresh 3184 

17. Shrl Rao Rayapati Sambasiva 309 14. Shri Chaure, Bapu Harl 3133, 3236 

18. Shri Reddy, G. Karunakara 315 15. Shri Chavan, Harishchandra 3213 

19. Shri Reddy, M. Raja Mohan 304 16. Shrl Chavda, Harlsinh 3147 

20. Shri Sai Prathap, A. 304 17. Shrl Chowdhary, Pankaj 3155, 3227, 

21. Shri Scindia, Jyotiraditya M. 311 3254 

22. Prof. Shiwankar, Mahadeorao 318 18. Shri Chowdhury, Adhir 3182 

23. Shrl Singh, Kunwar Manvendra 317 19. Dr. Dhanaraju, K. 3237, 3260 

24. Shrl Singh, Sugrib 314 20. Shri Gadhavi, P .S. 3166, 3180, 

25. Shri Trlpathl, Chandra Mani 302 3238 

26. Shri Tripathy, Braja Kllhore 303 21. Shri Gaikwad, Eknath M. 3151, 3205 

27. Shri Varma, Ratilal Kalidaa 308 22. Shri Gandhi, Pradeep 3225, 3264 

28. Shri Veerendrakumar, M.P. 320 23. Shrlmati Gawall, Shavana P. 3193, 3243 

29. Shrl Verma, Ravl Prakash 301 24. Shrl Gowda, D.V. Sadananda 3181 



521 AnntlXllM I SRAVANA 25, 1927 (Sake) AnntIJtIIIfI I 522 

2 3 2 3 

25. Shri Gudhe, Anant 3183, 3263 52. Shri Mehta, Alok Kumar 3168, 3231 

26. Shri Hassan, Munawar 3152 53. Dr. Mishra, Rajeah 3166 

27. Dr. Jatiya, Satyanarayan 3164 64. Shri Mahale, Punnu Lal 3171 

28. Shri Jha, Raghunath 3136, 3208. 55. Shri Mood., Tahir 3247 
3255, 3274 

56. Shri MOOlte. Subodh 3170 
29. Shri Jogi. Ajit 3169 

57. Shri Mollah, Hannan 3148 

30. Shri Joshi. Pralhad 3217 
58. 8hri Moorthy. A.K. 3163, 3239 

31. SM Kanodla, Mahesh 3130 
59. Shri Mumru, Hemlal 3224 

32. Shri Kaswan, Ram Singh 3219 60. Shrl Naik, Venketesh A. 3201 

33. Shrl Khalre, Chandrakant 3138, 3242 61. Shrimatl Narhire, (Saw.) Kalpana 3189 

34. SM Kharventhan, S.K. 3140, 3186, Ramesh 

3220, 3268 62. Shri Nayak, Ananta 3209, 3256, 

35. Shri Kumar, Manoj 3132 3261 

36. SM Kumar, Nlkhll 3182 63. Shri Oram, Joal 3142, 3174, 
3215 

37. Shri Kumar, Sajjan 3222 
64. Shri Owalal, Aaaduddln 3180, 3191. 

38. Shri Kumar, Shaiiendra 3257 3280 

39. Shri Kuppusami, C. 3159 65. Dr. Pandey, Laxminarayan 3253 

40. Shri Kushawaha. Narendra Kumar 3247 66. SM Patel, Kishanbhal V. 3250 

41. Shrimati laxman, Suaheela Bangaru 3199 67. Shrl Pathak, Braje8h 3143, 3218. 
3252, 3272, 

42. Shri Mahajan, V.G. 3184, 3219 3277 

43. Shri Mahato, Blr Singh 3153, 3165 68. Shrimati Patll, Rupatal Dlliprao 3135, 3189 

44. Shri Mahtab, Bhartruhari 3174 
Niianga 

69. Shri Patll, Shrinlwas Dadasaheb 3205 
45. Shri Majhi, Parsuram 3126, 3174 

70. Shri Ponnuswamy, E. 3141, 3229, 
46. Prof. Malhotra, Vijay Kumar 3249 3256, 3267 , 
47. Shri Mallikarjuniah, S. 3160 71. Shri Prabhu, Suresh Prabhakar 3188, 3205 

48. Shri Mandai, Sanat Kumar 3149, 3200, 72. Shri Pradhan, Dharmendra 3167 
3205 

73. Shri Prakash. Jai 3202 
49. Shrimati Mane, Nivedita 3205 

74. Shri Prasad, Anlrudh Alias 3151 
50. Dr. Manoj, K.S. 3187 Sadhu Vadav 

51. 8hri Meghwal, Kallash 3139 75. Shrimati Purandeswari, D. 3230 
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76. Shri Rajender Kumar 3150 98. Shri Sidde8wara, G.M. 3188 

77. Shri Rajendran, P. 3144 99. Shri Sidhu, Navjot Singh 3198 

78. Prof. Ramadass, M. 3239 100. Shri Singh, Ajit Kumar 3219 

79. Shri Ramakrishna, Badlga 3137, 3211, 101. Shri Singh, Chandrabhan 3173 
3223, 3267 

102. Shri Singh, Dushyant 3196 
80. Shri Rana, Kashiram 3232 

103. Shri Singh, Ganesh 3146, 3178, 
81. Shri Rana, Rabindra Kumar 3197 3240, 3266 

82. Shrl Rao, Rayapatl Sambaslva 3216, 3251, 104. Shrl Singh, Ganesh Prasad 3156, 3197 
3269, 3275 

105. Shri Singh, Kunwar Manvendra 3245, 3256 
83. Shrl Ravichandran, Sippiparai 3281 

106. Shrl Singh, Prabhunath 3134, 3226, 
84. Shri Rawat, Kamla Prasad 3162, 3165, 3266 

3232 
107. Shrl Singh, Rewati Raman 3172, 3233 

85. Shrl Reddy, G. Karunakara 3239 
108. Shri Singh, Sitaram 3157 

86. Shri Reddy, Magunta Sreenivasulu 31n, 3235, 
3259, 3271 109. Shrl Singh, Uday 3256 

87. Shri Range PatII, Tukaram Ganpatrao 3153 110. Shrl Singh, Rajiv Ranjan "laIan- 3179 

88. Shrl Saradgl, Iqbal Ahmed 3163, 3164. 111. Shrl Solanki, Bhupendraalnh 3130 

3278 112. SM Sonowal, Sarbananda 3161 

89. Shri Satpathy, Tathagata 3137 113. Shrl Sugavanam, E.G. 3200 

90. Shrlrnati, Sen, Minati 3127, 3221 114. Shri Suman, Ram~ Lal 3179 

91. Shri Shaheen, Abdul Rashid 3128, 3210, 115. Shrimati Thakkar, Jayaben B. 3129, 3206, 
3262, 3273 3219 

92. Mohd. Shahld 3195, 3247 116. Shri Thomas, P .C. 3192, 3282 

93. Shri Shakya, Raghuraj Singh 3237, 3260 117. Shrl Tripathl, Chandra Man! 3207, 3253 

94. Shri Sharma, Madan La! 3163, 3241, 
3263 

118. Shri Varma, Ratllal Kalidas 3213 

119. Shri Verma, Ravi Prakash 3265 
95. Shri Shivajirao, Adhalrao Patil 3178, 3228, 

3265 120. Shri Yadav, Anjan Kumar M. 3165 

96. Shri Shivanna, M. 3163 121. Shrl Yadav, Paras Nath 3155 

97. Prof Shiwankar, Mahadeorao 3214, 3247 122. Shri Yerrannaidu, Klnjarapu 3194, 3248 
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307 

309, 310, 311, 312, 316 

302, 303, 306, 314, 317, 318 

301, 304, 305, 313. 315, 320 

319 

308 

Minis/ry-wise Index /0 Unstarred Qusstions 

Agro and Rural Indus/riss 

Commercs and Indus/ty 

Dsvslopment of North Eas/em Rsgion 

Homs Affairs 

Human Resource Dt1l1f1lopl17tN1t 

Parlismsnfllty Affairs 

Small Sesle Industries 

Tribal Affairs 

Utban Devslopment 

Utban Employmsnt and POllflrty Allsvillfion 

3183. 3186, 3224, 3232, 3270, 3272 

3129, 3131, 3136, 3138, 3139, 3140, 3142, 3144, 3148. 3149, 
3157, 3163, 3164, 3172, 3174, 3175. 31n, 3181, 3192, 3195, 
3205, 3209, 3212, 3213, 3216, 3230, 3231, 3238, 3241, 3244. 
3247, 3251, 3252, 3264, 3269, 3271, 3275, 3279, 3282 

3161, 3234 

3126, 3132, 3133, 3137, 3141, 3147, 3161, 3152, 3153, 3155, 
3156, 3167, 3168, 3182, 3185, 31ee, 3191, 3197, 3199, 3202, 
3208,3211,3214,3221,3233,3237,3243,3253,3260,3263, 
3265, 3274 

3135, 3169, 3170, 3180, 3189, 3194, 3198. 3200, 3201, 3203, 
3204, 3215, 3220, 3223, 3225, 3228, 3229, 3245. 3257. 3259, 
3267, 3268, 3273, 3278 

3258 

3128, 3145, 3146, 3162, 3165, 3184, 3219, 3239, 3240, 3248 

3143, 3158, 3171, 3173, 3193, 3196, 3227, 3236 

3127, 3130, 3134, 3150, 3159, 3180, 3168, 3167, 3178, 3119, 
3187, 3190, 3206, 3207, 3217, 3222. 3226, 3242, 3246, 3249, 
3250, 3255, 3256, 3261, 3262, 3266, 3276, 32n, 3280 

3154, 3210, 3218, 3235, 3254. 3281. 
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